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LOK SABHA DEBATES
----- ■ -■■■ . A.

LOK SABHA

Wednesday, May 7, 1975/Vaisakha 17, 
1897 (Saka)

The Lok Sabha met at Eleven qf the 
Clock.

TMr  Speaker in the Chair]

OBITUARY REFERENCE

MR. SPEAKER- Hon Members. I 
haw to inform the House of the sad 
demise of Shri  Peter  Alvares  who 
passed  away  suddenly  during  his 
journey towards Bombay last evening
the age of 67.

A veteran  trade  unionist  and 
champion of the socialist movement 
in India, Shri Alvares was elected to 
Third Lok Sabha in 1963 from  Goa 
constituency when elections were held 
there for the first time after integra
tion of the Goa territory with India. 
Earlier he had been  a  Member  of 
Bombay Legislative Assembly durijtg 
the  years  1949-52.  Shri  AlVares 
relentlessly fought for tho -rights  of 
the working class and gave immense 
momentum to the trade union move
ment In. India. He was President and 
General Secretary of AH India  Rail* 
waymen’s Federation for a number of 
years and also championed the cause 
of the Central Government Employees.

We deeply moun* the  loss of this 
friend and I am sure the House will 
join jme in conveying our condolences 
to the bereaved family.

We may now stand in silence for a 
ebort while as a made of teaoeet to 
fait memory.
m  IA-1

The House then stood in silence /Of 
a short while.

ORAL ANSWERS TO  QUESTIONS

11.4 hrs.

Setting ap of a Committee of Mem
bers of Parliament to Review the 
Progress made In Use of Hindi for 

Official Purposes 

+

*915 SHRI M  S  PURTY:
SHRI DINESH SINGH:

Will  the  Minister  of  HOME 
AFFAIRS be pleased to state:

(a) whether it is a fact that Gove
rnment have decided to  appoint  a 
Committee of Members of Parliament 
to review the progress made in  the 
use of  Hindi for official  purposes; 
and

(b) if so, the facts thereof?

THE  MINISTER OF  STATE IN 
THE MINISTRY OF HOME AFFAIRS 
DEPARTMENT OF  PERSONNEL  & 
ADMINISTRATIVE REFORMS  AND 
DEPARTMENT  OF  PARLIAMEN
TARY AFFAIRS (SHRI OM MEHTA)-,
(a)  and (b). Yes, Sir. Steps ore being 
taken to constitute a Committee  on 
Official Language during the current 
session of Parliament,

11.05 hrs.
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SHRI  P.   VENKATASUBBAIAH. 
The Official Languages Act that Ym 
been passed by Parliament has  alsa 
recognised English as one of the asso
ciate languages and when  Shri  Lai 
Bahadur Shastrl was the Prime Mini*- 
ter, it was again discussed  in  this 
House and it has been given the same 
status.  There  is a  genuine  feeling 
among non-Hindi speaking people that 
English being an  associate language 
should have continued for some time. 
Keeping this in view,  may  I know, 
whether the Government proposes  to 
include Members of Parliament  from 
non-Hindi speaking States also in this 
Committee ThaTls going to be consti
tuted?

SHRI OM MEHTA:  It is for  the
Parliament to do. The Committee will 
be constituted by the Lok Sabha  and 
the Rajya Sabha.  I think, the Mem
bers would be elected by this House. 
It is for this House and for you, Sir, 
to decide.  We will welcome, if there 
are any Members from the non-Hindi 
speaking areas.

SHRI  P.  VENKATASUBBAIAH: 
I want to know, what is the principle 
involved,  the Committee would be 
constituted of Members of this House. 
Will there  be  Members  from non- 
Hindi speaking areas also?

SHRI OM MEHTA: They are  not 
ecluded,  It is for the Parliament to 
decide.  The election of  this  Com
mittee will be held  like  any other 
Committee.

SHRI  P.  VENKATASUBBAIAH: 
But it will be guided by the Qovwtn-
rpent.

SHR2 OM MEHTA: It will befor tttfr 
Ministry of Parliamentary Affairs aftdl

Oral Anawtrt 4KAY 7, im
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tK* for the Minisby of Hone Affairs 
4b dtidftv. If there are some Members 
from the non-Hindi speaking  States, 
am wuH wdtcome them.

wfa ft* : 9W fftor 
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Recasting of Fifth Plan for Tamil 
Nadu

*910. SHRI R. V. SWAMINATHAN: 
Will the Minister of PLANNING be 
pleased to state:

(a) whether due to severe drought 
and famine in Tamil Nadu, the Plan
ning Commission proposes to  recast 
the allocation ol funds to the State 
in the Fifth Five Year Plan;

(b) if so, whether  the  projects 
which were to be undertaken in 1973 
fcave been abandoned  due to non. 
■completion ef the Fifth Plan;

(e) whether the  Central Govern
ment have recast the Fifth Plan loi 
Tamil Nadu State; and

(d) in what way the recasting  of 
fifth Plan will affect the State of 
Ta«ai NaAtft

THE MINISTER  OF  STATE  IN 
TfflB MINISTRY  OF  PLANNING 
SHRI VIDYA CHARAN SHUKLA):
(a) to (d). The fifth Five Y*ar Plana

of all States, including that of Tamil 
Nadu, ate yet to he finalised.  There 
is, therefore, no question of any Fifth 
Five Year  Han  programmes  being 
abandoned as a result of the current 
drought,

As regards the Annual Flan 1975*78 
which has since been finalised,  ade
quate care has been taken to  acceler
ate schemes which are of relevance 
from the point of view of meetingthe 
drought situation in the State.

SHRI R, V. SWAMINATHAN; May 
1 know whether the  Government  ot 
Tamil Nadu has* proposed any recast
ing of the Fifth Five Year Plan in view 
of the new situation that has arisen in 
Tamil Nadu?  Have  they  submitted 
any proposals for recasting the Plan?

SHRI VIDYA CHARAN  SHUKLA: 
They have asked for an assistance of 
Rs. 20 crores for the  current  Plan 
period and we have told them that we 
would eamine it provided they are 
willing to accommodate it within the 
Plan ceiling of the Fifth Plan and this 
request of the Tamil Nadu Government 
is trnder eamination.

SHRI R. V. SWAMINATHAN:  In
view of the situation that prevails to
day in Tamil Nadu, which is realty an 
etra-ordinary situation which has not 
arisen in the last hundred years and 
fn view of this serious drought situa
tion, will the Centre give some special 
allocation beyond this  Rs. 20  crores 
they have asked for. for the Fifth 
Five Year Plan?

SHRI VIDYA CHARAN  SHUKLA: 
Central assistance in this regard  is 
always decided after an eamination, 
discussions and also visits by high- 
level teams and  whatever  demands 
have been put forward are carefully 
scrutinised and  thereafter,  adequate 
provisions are made by us.  What  I 
have indicated is the demand of the 
Tamil Nadu Government which they 
have made and we are taking steps to 
quickly  finalise our views  on this 
matter and we hope we will be sfMe to 
settie this question epeditkKribr.
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mRt *. ft. V, SALVE:  The hon. 
Minister tar* stated that the Filth Five 
Yfeftf Hand of Sfttes are 'in the stage 
of finallsation vis-a-vis the drought 
prevailing in certain States and  the 
Annual Plan lor 1975-70 has taken into 
account the drought situation in  the 
States.

* .Aftart .from Tamil Nadu, there are 
regions Svhere there has been  acute 
drought like the Chhatisgarh area in
Madhya Pradesh, Maharashtra, . .

SHRI  P.  VENKATASUBBAIAH: 
Jtayalaseema al̂o.

SHRI N. K. P. SALVE; Yes, as my 
friend here says, Rayalaseema also is 
a drought area.  I want to know from 
the Minister  whether so far as  the 
Flan which has been formulated,  is 
■concerned, adequate allocations  have 
beep made for &U  these  areas  for 
immediate relief to the people affected 
by drought,  That is No, 1.
Secondly, I want to know what long
term measures are contemplated  so 
that these areas  are  not  prone  to 
droughts oftener than they have been 
so far.

MR.  SPEAKER:  This  question
relates only to Tamil Nadu.

SHRI N. K. P. SALVE:  It arises 
tout of the supplementary.

MR. SPEAKER: I do not think so. 

SHRI N. K. P, SALVE: It is a ques
tion of relevance.  I beg of  you  to 
consider this. He says that the recast
ing of of the Five Year Plans for all 
States ins-a-ins the drought is under 
contemplation.  He has stated so.

SHRI VIDYA CHARAN  SHTJKLA: 
No, no.

SHRI N. K. P. SALVE: My question 
is: it is an important question.  Why 
are you shutting me out?  If he  Is 
-giving an answer he can give.

MR. SPEAKER;  General observa
tions should be followed by a general 
supplementary but not a specific sup

plementary  about  ajfy  particular 
region,

SHRI N. K. P. SALVE: I am asking- 
about  the  general  principle  with 
regard to providing immediate relief 
and also 16g-lfertr relief  contem
plated vis-a-vis the problems In  ill 
these areas including Tamil Nadu,

SHRI VIDYA CHARAN  SHUKLA- 
The same principle we follow in  all 
the States whenever there are reports 
of droughts or any  such  calamities 
where our assistance is required. . ,

SHRI N. K. P. SALVE: What about 
Chhatisgarh?

SHRI VIDYA CHARAN  SHUKLA:
. . .we send a central team to asses*
the damage.  This central  team  is 
sent after we receive a memorandum 
from the Stale  Government  setting 
about their problems and the amount 
they require.  Specifically, the  hon. 
Memhcr has asked about Chhatisgarh.
We are  awaiting a memorandum from
the State Government about the diffi
culties they aie facing in the current 
financial year  and as  soon  as this 
memorandum is  received  we  shall 
send a team  to eamine  the whole 
question and action will  be  taken 
immediately. But unless memorandum 
is received we are not in a position to 
take any action in this matter.

IjVT   *T*TT : TTSPFm t lT2$

ifm ft ’ftfstr 11 ̂   ^

i vtt   i

fvfti

qfapft jfrsprr % t  '3̂
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*T?
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fnw *  $ *rcr    j Srfa* H



9 Omt Answers  VAISAKHA-17, 1897 (SAKA)  Oral Answers

g fif *rf?T   *nri   tfr
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fenr m%    wntit 

 ̂  tr?rrc   p̂ftt i

SHRI MOHAN  DHARIA;  Is  the 
Government aware that the  economy 
of the drought affected states including 
Tamtlnadu, Gujarat, Orissa,  Madhya 
Pradesh, this year ,has been shattered, 
because of the acceptance of the  re
commendations of the Sith Finance 
Commission by the Government, as the 
amount to be given is adjusted against 
the Fifth Five Year Plan allocation. Is 
the Government further aware that it 
has also harmed the national integrity 
and unity of the country? Why should 
not the whole country sacrifice when 
there is a natural calamity? Under the 
circumstances will  the  Government 
assure the House that  the  National 
Development Council will  reconsider 
the decision and will treat this coun
try as one country and in the case of 
a natural calamity the whole country 
will be treated as one country and that 
State which is suffering will not  be 
allowed alone to suffer,

SHRI VIDYA CHARAN  SHUKLA- 
The report of the Finance Commission, 
in this case Sith Finance Commis
sion, is not considered by the NDC. 
These reports are considered  by  the 
Government and decision taken.  The 
decision on the Sith Finance Commis
sion report taken by Government was 
that any assistance for drought relief 
to any State will have to be borne 
-within the Plan ceiling of, that parti
cular State.  As the  hon.  member, 
knows these moneys or  the  central 
assistance or even the other  money 
which the State Government concerned 
mdses, are part of the national larger 
kitty and not larger national resources, 
nor that every State lip left to itself to

fight its calamity.  Whether it occurs 
in Gujarat or Rajasthan or  Madhya 
Pradesh or Tamilnadu, this is a na
tional question and, therefore, whgp 
we from the Central Government give 
any assistance, we keep this idea in 
mind.  But we have to have opvt&fo 
kind of discipline and some mode 
working, And, therefore, the ecom- 
mendation made by the Finance Com
mission has been accepted andJt4s not 
subject to review by the NDC.  The 
present scheme that we have adopted 
is to help the drought affected States, 
even though we may not be able  to 
give all  the  assistance  that  they 
demand but we have provided them 
assistance which has so far been able 
to avert any calamity as such and they 
have been able to meet their require
ments and in the same manner-Twnil- 
nadu will be able to meet their require
ments if they fully co-operate with us 
in this matter.

SHRI MOHAN DHARIA: The ques
tion has been avoided.  I HaVc  said 
about the NDC because the whole of 
the country will have to be involved, 
and, therefore, the Involvement t5f the 
Chief  Ministers will be  necessary. 
If you don’t want to invite the advice 
of NDC, it is all right; but I consider 
the nresent decision wrong because the 
whole country should  come forwatjd 
with a sacrifice  when  there  is  a 
natural calamity.  Why  should  the 
State alone be asked to suffer?  Why 
the advance allocation should be re
adjusted against the outlays of  the 
Five Year Plan. It is a wrong dcdildn 
and I would plead with the Govern
ment to reconsider this decision 1

SHRI VIDYA CHARAN  SHUKBA: 
We don’t think it is a wrong decision, 
but every Member is entitled to  his 
own opinion. As I have said, the Fin
ance Commission’s  recommendations 
are not required to be  accepted  or 
rejected by the NDC; it is for the Gov 
eminent to consider, and the Govern- 
ment have considered this report and 
have taken a decision, whigfe ̂..tiygk 
is the right decision-
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THE PRIME MINISTER, MINISTER 
OF ATOMIC wm m, MINISTER OF 
JBLBCtRONICS ̂ H MINISTER:  OF 
SPACE, MINISTER OF  PLANNING ' 
AND MINISTER OF SCIENCE  AND 
TECHNOLOGY (SHRIMATI  INDIRA 
GANDHI): But an the money  does 
come from the national kitty; Each 
atatfe is not after all separate but part 
of the whole country,

MR. SPEAKER: He knows about it, 
but inspite of that he is asking  tills 
question.  His office in the Ministry is 
very fresh in his memory; he cannot 
help it.

Eploitation of Natural Resources in 
Karnataka

*919. SHRI K. LAKKAPPA: Will 
the Minister of PLANNING be pleas
ed to state:

(a) whether Karnataka’s  natural 
resources have remained uneploited 
due to lack of infrastructure for in
dustrial development, resulting in its 
having lagged behind in development; 
if so, the steps being taken in  the 
matter;

(b) the amount of financial  assis
tance given  to  Karnataka  during 
the last two years and proposed  to 
be given during 1975-76; and

(c) the criteria laid down for fi
ing the amount of financial assistance 
to tho State?

THE MINISTER OF STATE IN 
THE  MINISTRY  OF  PLANNING 
SHRI VIDYA CHARAN SHUKLA):
(a)  to (c). A statement is laid on 
the Table of the House.

Statement

(a)  It would  not be correct to 
assume  that  Karnataka’s  natural 
resources have remained uneploit
ed due to lack of infrastructure for

industrial  development.  Karnataka 
la te gafat ahead of many o*h«r States 
In industrial development,  ft* eco
nomic development of Karnataka ha* 
taken place in a planned  manner 
over the Fifth Plan periods,  along 
with the rest of the counfry. Its five- 
year plans encompass all sectors of 
development within the relative prio
rities of the Fifth Five Year Plant 
commensurate with the overall re* 
source availability.

(b)   In the following table is set 
out the Central assistance given to 
Karnataka during 1973-74 and 1974- 
75 and that proposed to be given ia
1975-76:

Rs.
crores

I. Central assistance under the plan
i) For the Annual Plan 1973-74 35'46

(ii) For the Annual Plan 1974-75   35* 46

(iii) For the Annual Plan 1975-76 35*46

II. Central assistance outside the Plan

(1)   Special Plan accommodation 
in 1973-74  .   .  .   9*4«

(ii Non-Plan loans for the Kah-
nadi hydro electric project. 14* 89

(c)   The Central assistance for the 
Annual Plan 1973-74, the last year 
of the Fourth Five Year Plan, of all 
the States was allocated on the basis 
of Gadgil Formula approved by the 
National Development Council. Pen
ding the determination of the alloca
tion of Central assistance to States 
in the Fifth Five Year Plan On the 
basis of the principles and criteria 
to be evolved and approved by the 
National Development Council, the 
allocation of Central  assistance to 
all States including Karnataka  for 
the Annual Plan 1974-75 and 1975-79 
has been kept at the same level as 
in 1973-74.

Special  Plan  Accommodation In
1973-74 of Rs. 9.46 crores outside the 
State Plan was released to Karps* 
taka as a special case in order to meet 
the non-Plan gap in resources.
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Kantian assistance 0$  fi*. lltt
ftojri?* ««i released to Karnataka In 
1W3-74 as «. special ease to flanpe 
tb* ependiture on KaliawH Hydel 
Project

SHRI K. LAKKAPPA: Mr. Speaker, 
Sir, the statement ana the facts fur
nished here do not satisfy me.  My 
question has not been answered fully. 
Karnataka is one State which  has 
got many natural resources which 
have not been  eploited fully for 
industrial  growth.  The statement 
given here does not give full details 
of  the  percentage  of  industrial 
growth as a consequence of the In
frastructure that has been developed 
in order to eploit the natural re
sources  available  in  Karnataka. 
Therefore, my question is  whether 
all the natural resources  available 
have been eploited fully in order to 
develop industrial growth in Karna
taka. I would also like to know what 
are the important items of natural 
resources  available  in  Karnataka 
that have been eploited and  the 
percentage of the industrial growth 
that has been brought about in Kar
nataka during the last three years.

SHRI VIDYA CHARAN SHUKLA: 
As stated in the statement, the indus
trial development of  Karnataka is 
much more than in many other States 
of the Union, and that itself indicates 
that the natural resources of Karna
taka are being utilised.

SHRI K. LAKKAPPA:  I would
like to know the percentage of deve
lopment that has been done.

SHRI VIDYA CHARAN SHUKLA: 
If you will wait a minute, you will 
get that answer.

The natural resources are spread 
all over  the country-in  Madhya 
Pradesh,  Bihar  and  many  other 
States which have natural resources 
but the very fact that the industrial 
development, which is based mostly 
on  natural  resources,  is more In 
Karnataka  shorn that the  natural 
resources of Karnataka are  better 
utilised than in Madhya Pradesh or

Bttaar or other States of that kind. 
As regards the percentage of deve
lopment, 1 have given the informa
tion that the hon. Member asked lor 
in his question.  If he wants  any* 
particular percentage on any speci
fic head of items, I can give that also, 
like irrigation potential and  deve
lopment, like installed capacity under 
power, roads, mineral  eploitation, 
and  so  on and so forth.  If these 
figures are wanted, I shall give them.

SHRI K. LAKKAPPA: My ques
tion was specific.  What I asked for 
was this.  I wanted to know  about 
the gross industrial growth of our 
State, how it  compares  with the 
other States.  I asked how far have 
you utilised the infrastructure to e
ploit the natural resources. We hava 
got a long coastline. We have got lot 
of mineral deposits. We have got long 
rivers.  And all these have not been 
fully eploited.  How can they e
ploit the natural  resources  when 
sufficient  funds  are not  provided? 
What are the  economic  activities 
which have been undertaken to e* 
ploit our natural resources?

SHRI VIDYA CHARAN SHUKLA: 
The industrial growth  in Karnataka 
la higher than  some other States. 
And so far as the eact figure of 
industrial  growth is concerned, 1 
shall try to find out and let the hon. 
Member know about it.

SHRI K. LAKKAPPA:  Sir* my
second  question is this.  The hoh. 
Member has stated that much more 
developmental activities could  have 
taken place if all the  natural re
sources had been fully eploited and 
tne necessary  assistance had been 
provided for.  He fi'as stated about 
the meagre sum that is provided for, 
that  is,  non-plan  assistance  of 
Rs, 14.89 crores in 1993-74.  I era 
asking about the  Kalinidi  Hydro 
Electric Project in mjf State.  This 
is a national project.  The meagre 
amount which has been  sanctioned 
Will not even be sufficient enough 
to meet *11 the preliminary epenses.
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Anŝ in .-order to fully eploit* ’fife 
aafeiral' Kiwn  of* the State of 
Karnataka, this Kfrlfeiidi project has 
to be Mly undertake* by the Gov
ernment  of  India. - /Will. the 
hon. Minister take  steps  in  this 
l-egerd, to meet all the ependiture 
involved in the  implementation *dt 
the Kalinldi Hydro Electric project? 
WiU you kindly give the necessary 
financial assistance in this behalf?

SHRI VIDYA CHARAN SHUKLA: 
This a&sistance of Rs 14.89 crores for 
1073 75 for Kalinidi project, which 
is a non-plan  assistance, has  bee* 
given, after having full  discussion 
With the Government of Karnataka. 
The team led by the Chief Minister 
also came here for discussion.  After 
the matter was considered fully and 
discussed, this assistance was given 
and this was accepted by the Govern
ment of Karnataka. And, as the h 
Member is aware, within the cons
traints of otir resources, this is the 
best that we could do in the cir
cumstances.

SliRI KRISHTvARAO PATIL: Sit, 
my question is this  I want to know 
whether tU Government are think
ing of revising the present criteria 
and whether they are prepared to 
accept the irrigation potential as the 
basic aspect in this regard  in the 
matter of revising the criteria just 
to remove the imbalances?

SHRI VIDYA CHARAN SHUKLA. 
I am afraid, this is a much  larger 
question and this matter is  utdw 
consideration.  I am sorry I cannot 
jive any specific information about 
this.

SHRI  K.  MALLANNA:  May T
know this from the hon. Minister? 
In Kamalaka, our natural resources 
we in abundance, lor tfie develop
ment  of industries. They are not 
fully eploited.  They are not pro
perly utilised  for want of  funds. 
Sbis is the present position.  If you 
take all these years, 1973-74, 1974-75 
and 1975-78 also, you will fin* that 
only Rs. 311.46 crores have been al
lotted which is a meagre Had insuffl-

cteat amount far tWa purpose.  So, 
In '«fw light ot this, jfflfcy J fcao* 
from 'the hon. Minister, wither the 
State Government of Karnataka had 
asked for more funds for  sped* 
projects  regarding  irrigation  and 
water and what is the action which 
has been taken by the Central Gov* 
efohment in this behalf?

SHRI VIDYA CHAEAN SHUKLA: 
Sir, about the resources, I have al
ready stated that many States (includ
ing Karnataka) have got a large num
ber of natural resources which am 
lying unutilised and uneploited, be
cause of lack of funds. As far as the 
State Government of KeranStslrfe is 
concerned, ft du3 ask for  various 
amountg for vanous development pro
jects and when these plan projects 
were discussed with them  in the 
month of February, we decided on 
certain sums for the current  plan 
period, that is, 1975-76, and that has 
been fully met with by us.  This i* 
the position.

Delay hi completion of Fast Breeder 
Teat Reactor

920. SHRI SAT PAL  KAPUR: 
Will  the  Minister  of  ATOMIC 
ENERGY be pleased to state:

(a) whether the completion of the 
fast breeder test reactor (YBTR)  la 
likely to foe delayed by  about two 
years;

(b) the original scheduled date of 
its completion and the revised sche
dule thereof;

(c) the reasons for delay in com
pletion of the reactor; and

(d)  the steps taken to  ensure  tta 
early  completion  as the  reactur. 
when completed, will be the  coun
try's first major step towards utilisa
tion of its vast thorium resources?

THU  MINISTER  OF  ENERGY 
(SHRI K. C PANT): (a) and (b). 
As per the original schedule, wfehfo 
was drawn up  during  the  early 
stages of the project, me Fast Breeder
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Test Reactor (FBTR) was epected 
to be completed by l&W-  According 
to present Indications this reactor is 
epected to attain criticality by early 
IS79.  Full  commissioning  can be 
epected some months thereafter.

c) The slippage in  schedule ia 
attributable mainly to delay in the 
finalisation ol (1) agreements for the 
transfer of know-how  (2) French 
■credit terns and  (3) specifications 
.for materials and equipment, which 
are more stringent than those for 

 the  Candu type reactors.  Identi- 
fication of indigenous manufacturers 
for fabrication of major components 
ints also taken considerale time.

d) Completion of FBTR by 1979 
will depend mainly on the timely 
supply of equipment by  indigenous 
manufacturers.  All efforts are being 
made to see that the equipment sup
ply is according to time schedule.
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DR H. P. SHARMA:  Since the
installation of F.B.T.R. is part of an 
integrated programme,  I want to 
know  whether  the  Government 
recognises that the delay in installa
tion of KTJNDU typa reactors will 
not delay the subsequent phases all 
along? Will the delay in the produc
tion of  plutoniumthe  fuel  that 
would be generated by the KUNDU 
type reactor not automatically slow
dow the F.B.R. programme?  Does
that mean that you have deliberately 
taken a decision to phase down the 
completion of the F.B.R, programme?

SHRI K. C. PANT:  As things 
stand, that is not one of the cons
traints  There  would  be  sufficient 
plutonium flown from our program
me to take care of the needs of the 
F.B.T.R. of that kind.  There is no 
difficulty.

SHRI D. D. DESAI: We are facing 
an acute energy shortage  So, the 
Fast Breeder Reactor is the  only 
hope in the light of the difficulties 
of obtaining oil  and  other  energy 
sources. Now, the Minister has talk* 
ed about thr fast breeder test reac- 
tors.  Has he formalised a plan for 
manufacturing and  installing  test



29   Ow( Awnottrg

breeder reactors based on the tech
nology that is developed in this test 
reactor.  If so, whet sort of advance 
action has he already taken to see 
that the energy porblem that  the 
country is facing is resolved by mul
tiplying the use of the knowledge of 
fast breeder reactors?

SHRI K. C. PANT: Actually a Task 
Force went into this question whe
ther two fast breeder  reactors of 
500 m.w. each could not be  set up 
between 1984 and 1989 on the basis 
of the results obtained  from this 
eperimental reactor.  But, this re
commendation is still tentative and 
a detailed assessment of the recom
mended  programme is at present 
being made.  Only after the detailed 
assessment is made can one say for 
certain what the programme would 
be and then that would be decided 
thereafter.

SHRI SAMAR GUHA: I want to 
know from the hon. Minister whe
ther, in any other country, a bigger 
reactor has been perfected and has 
been brought into operation  If so, 
the facts thereabout.

SHRI K. C. PANT; Yes, Sir.  In 
many countries fast breeder reactors 
are functioning.  To name a few, in 
Prance and in U.K. and, now. a joint 
project between France,  Germany 
and Italy, all these countries have 
got fast breeder reactors first, of the 
eperimental sie and then epand
ing them to larger prototypes.  In 
some cases, they are now thinking 
of having still larger reactors.

Arab Investment in Joint  Industrial 
Projects

*928. SHRI D. D. DESAI:
SHRI P. GANGADEB:

Will the Minister ol  INDUSTRY 
AND CIVIL SUPPLIES be pleased 
to state:

OifcJ Anw*n

(a) whether an M m  ladustritf 
Delegation had visited  eevea  oil- 
rich countries of Wert A8a, recently;

(b) if so, whether  the delegation 
had urged the Centre for a change to 
the Government's policy with regard 
to foreign share-holding to facilitate 
a sieable flow of Arab investment 
in joint industrial  projects  in  thfr 
country;

(c) whether such a change in the 
policy would be beneficial to the coun
try; and

(d) if so, the facts thereof?

THE MNISTER  OP  INDUSTRY 
AND  CIVIL  SUPPLIES  (SHRI 
T. A. PAI): (a) A delegation spon
sored by the  Federation of Indian 
Chamber of Commerce and Industry 
visited Oman, United Arab Emirates* 
Qatar,  Bahraim,  Kuwait,  Saudi
Arabia and Iraq in January, 1975*

(b) Yes, Sir.

(c) and (d). This and other sug
gestions made in the  delegation’* 
report are being eamined.

SHRI D. D. DESAI: Sir,  Western 
Countries have the Atlantic  com
munity as also the Pacific community. 
Has the hon Minister  thought of 
setting  up the Arabian Sea com
munity.  i am not talking about the 
Gulf community alone.  If so, what 
are the economic advantages which 
the members of the  Arabian Se 
community will enjoy since  they 
have complementary economies.  Sir, 
we find that 8ome of the Arabian Sea 
and African countries* raw-materials 
are being sold at throw away prices 
and some of the  foreign echange 
from the banks in the  Gulf area* 
being wasted Into futile  pursuit*, 
What sort of measures the Govern
ment is considering to make use Of 
these foreign  echange and raw- 
material  resources which  are  com* 
plementary tc our economy know* 
how and population?  What sort of 
plan he is drawing?  It not, wo*ld 
he consider drawing  tip of such ft 
plan immediately?
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SHRI T. A. PAI:  W« am trying
to ftftd compjementality ol the deve
lopment is these countries as well as 
ours.  We are also trying to eplore 
possibilities of having  production 
programmes established either in this 
country or in those countries  with 
the help of each other.

SHRI D. D. DESAI; Sir, India has 
climate and conditions  which can 
produce vegetables, fruits and other 
edibles throughout the year whereas 
Gulf and Middle East countries do 
not have these possibilities because 
of lack of irrigation facilities and 
other difficulties.  Also the African 
countries have lot of raw-material 
which we could process here.  So, 
this complementary nature is so ob
vious.  Here I would also like to say 
that the Gulf countries' are spending 
huge amounts on  purchase of arms 
and mter-country loans.  I had pro
posed to the Government to set-up 
with Petro-dollers investments, long
term ordnance projects in our coun
try.  Will the Government consider 
producing sophisticated  armaments 
in the  country for supplies to be 
made on long-term  contract basis 
for deliveries to be made in  late 
seventies or early eighties to these 
Arab countries and others and thus 
earn foreign echange?

SHRI T. A. PAI; Sir, this question 
relates to the delegation which visit
ed  these  countries  recently  and 
what are their observations.  Brieily, 
they had suggested  that there are 
possibilities of  Arab  businessmen 
setting up  enterprises in India on 
on negotiated basis:* Funds can be 
attracted for investment ih India on 
bilateral basis; Triangular  arrange* 
ments can be worked out; Industries 
in which interests eist include fer
tiliser, newsprint, sugar,  vanaspati, 
cement and meet products to pro
mote Arab participation in  invest
ment in India. The policy constraints 
regarding  percentage and  foreign 
shareholding etc, would have to be 
modified suitably.  So, all these are 
under eamination.  We should also 
see how far this is beneficial to the

country and while our economy ca 
be complimentary* it should also be* 
i$ the interest of the country that 
we accept some of the suggestions.

SHRI P. GANGADEB: Sir, in view 
of the fact that there is need for im
porting crude oil at least for some 
time to come and the drain in foreign* 
echange is simultaneously involved, 
I would like to know from the hon. 
Minister whether Government pro
poses to balance the heavy import 
bill by increasing joint  industrial 
ventures abroad and secondly, whe* 
ther there is any scheme to encourage- 
increase in foreign trade  between 
India and the Middle East countries 
by setting up joint commissions or 
ventures  whichever  is  suitable? 
May- I know, what are the Govern
ment’s plans in these two matters?

SHRI T. A. PAI; Sir, Government 
has approved & large number of joint 
ventures outside the country'num
bering over 250 in the neighbouring 
countries.  So far as the Arab coun
tries are concerned,  projects  like 
Kudremukh  and  development  of 
Aluminium end some other  paper 
plants are under study and negotia
tions are alro going on.

SHRI K. GOPAL: Sir,  the hon. 
Minister has said that the FICCI has 
given a report end that he is going 
to take some decision on it.  Before 
he takes a decision,  may I know 
from the hon. Minister whether he 
will satisfy  himself by sending a 
delegation on his own  to find out 
whether the report submitted by the 
FICCI will be suitable to our coun
try or not?

SHRI T. A. PAI; They have sug
gested the possibility of more deve
lopment and  individual  proposals 
will be considered and it is nof neces
sary that we should send another 
delegation.   All  these  individual 
interests in various industrial coulT 
be eamined and decided upon.
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InaofafMa*** of JHwwures far Iadus-
Mai Itrmiw

*924. SHRI  NAWAL   KISHORE 
SHARMA WiU the Minister of INDUS 
TRY AND CIVIL SUPPLIES be pleased 
to state

(a) -whether some time ago he e
pressed his intention to immobilise all 
type of pressure lobbies’ which wangle 
industrial licences, quota and permits;

(b) the steps so far taken towards 
this end, and

(c) the results achieved so far of 
the steps taken in this respect?

THE MINISTER OF INDUSTRY AND 
CIVIL SUPPLIES  (SHRI T A PAI) 
ra) No, Sir

(b)  and (c) Government have been 
concerned about  complaints indicat
ing that a strong lobby is required to 
get clearances for licences etc, from 
the appropriate authorities  Several 
measures have been taken to stream
line the procedures and to ensure that 
applications are  disposed  of within 
time limits  Licensing priorities have 
been so laid down as to regulate dis
cretion on merits  This has to con
siderable etent created a correct di- 
mate in which the applicants for licen
ces etc, are increasingly feeling assur
ed of receiving Government decisions 
quickly based on objective considera
tions
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SHRI T A PAI Sir, before the Gov- 
emment introduced the latest proce
dure for disposal of these licensing ap
plications and all that, introducing tills 
time limit, it was possible that there 
was considerable delay, and therefore, 
every big house was trying to have a 
likison office and it is a fact that they 
were having many contact men and 
liaison officers here  But, to a very 
large etent, the situation has chang
ed now  What we did was to simpli
fy the procedure so that liaison work 
was reduced to the minimum and be
came  absolutely  unnecessary  Full 
licensing  committee  consisting ol 
State representatives was also called 
more frequently so that the State Gov
ernments which had  any grievances 
against rejected  applications could 
bring them up for consideration and 
we could dispose them of on merit

Certainly, if we find that the acti
vities of these contact men and liaison 
officers still persist and it is desirable 
to do away with them, w should try 
and s«e how we can curb them
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SHRI T A. PAI It was found during 
the recent census of small scale indus-.
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tries that A very larg* number of in
dustries /whiojh came into eistence 
based on  allocations  of imported 
scarce raw materials did not eist. We 
have taken up the matter with State 
Governments requesting them to take 
firm action in eradicating them and 
assuring them also that the same quota 
of raw materials to the States would 
be continued so  that other eisting 
bona fide units could make use of them 
and increase  their production. The 
import policy also has been more ra
tionalised so that  all the producing 
units could get their  quota without 
any kind of influence being brought in. 
Also if there are other measures neces- 
sary, we would certainly be filing to 
take them so that no kind of favour is 
shown to, or r discrimination  made 
agaipst, any one.

SHRI INDRAJIT GUPTA: The real 
mischief as far as pressure lobbies artt 
concerned is very often due to the fact 
thfit the actual processing of applica
tions for licences/permits/quotas and 
preparation of the flnal permission to 
be given is done by officers, very often 
very highly-placed officers, whose dose 
relatives, sons, brothers, nephews and 
the like have been  already provided 
with jobs in these big business houses. 
So even if you remove the liaison men 
and contact men, very often many of 
these officers themselves are function
ing as contact men by virtue of the 
fact that they have been given favours 
in the form of employment for their 
close relatives.  Therefore, the applica
tions are processed in such a way that 
eventually certain of them are sure to 
get permission. So if  he is serious 
about this matter,  will Government 
maintain any information on this as 
to how many of those  high officials 
Who are directly responsible for giving 
the final permission for licences/quo. 
tas/permits have got cloge relatives 
employed in these big business houses. 
Unless you can prevent them, you will 
ttever be abje to prevent these pressure 
lobbies from operating.

Wtttt T. 'A. PA) It If possible that 
ome might have relations and it is also

possible that some other government 
officer who retire might join them, but 
as long as we lay  down guidelines 
which are appropriate  and are very 
justly administered, we would like to 
eliminate them.  But if there are any 
special instances where these are abus
ed and they are brought to our notice, 
we would certainly take serious note 
of them.

SHRI INDRAJIT GUPTA; I take it 
he will take notice  of any concrete- 
cases of officers as well as, may be, 
Ministers, whose  close relatives are 
employed by these business houses foi 
this purpose of building up pressure.

SHRI T. A. PAI:  It is not possible 
for me to accept any allegation, but 
certainly ll there are instances, I would 
like to look into them and see if any 
special favour is bestowed on anybody,

SHRI VASANT  SATHE: A simple 
way of trying to at least check this 
malady would be to have a flnal ac
countability placed on any official or 
whichever  authority concerned.  We' 
find that it is always passing the res- 
ponsibility from one to another that 
takes place and that is why it becomes 
very diincult to fi responsibility. Will 
you evolve a mechanism by which 
either the Minister or gome particular 
officer is assigned the responsibility so 
that he cannot pass on the responsibi
lity saying that it was recommended 
by so and so; what could I do? I only 
signed the letter*.  This should not 
happen.  Can such  a  system  be 
thought of?  Would you try to work, 
out such an accountability in giving 
licences with full responsibility,

SHRI T. A. PAI: The flhal responsi
bility is an the Minister concerned. The 
licensing committee makes only re
commendations and it is approved by 
the Minister  himself. I  think the 
Minister should hoH himtelt Mwponai. 
We if the licence has been ..ifmed ot 
the basis of some pressure   in
fluence.
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*̂f«rm ĵftflr 1 

•?w irft % anrr$ wrarc $,  ̂  

<m *qpr «tot fftrr % otr imh w ihvc 

■JT| Td̂ r̂  *F?r  *M* wfc 

41 topt rnff aft wt iff vmrti t *if 
*fr fqr irfirns? % *fcrt *ft  wft 
% *rw Sr qv wtf t ftRflr ?fft  *r
•IT  «FT f?ftT,  16 tff $T f̂ FT 

fZTRVT̂JT xfhc tffa  *T *TS- 

HTPFCT11 ’■FT *fftlT *RR % tWT I fpsft

111 art *f irw ̂rr̂n | fr vr n<f*Rga
WT Vt£T *PT Sta **T &  % fatj

%&m t m t ̂  ̂ t, w*  ̂ 
tftf fwcnft t tot ?

SHEI T. A. PAI: Unfortunately under 
Indian conditions, there have been in
stances when  scarce  raw materials 
were disposed of rather than converted 
into products. While we should like 
to have control over that, we are hav
ing four lakhs of units in the small 
scale sector. Though  some of them 
may be bogus, they have on the whole 
provided very  considerable employ
ment opportunities and have also pro- 
’vided for diversification of industries 
and have perhaps been responsible for 
better dispersal of industries than the 
larger industries. We  can only see 
that the possibilities of such things 
.are reduced "by making adequate raw 
material available to all genuine com- 
’panitfe.
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SHRI T. A. PAI:  So far as small 
.■scale industries are concerned, we have 
never had information system.

8HHIMADHU UMAYS; The Prime 
■Minister has neceived a memorandum 
•ntWa.

1979  Oral Anawm 3&

SHRI T. A. PAI: I saM, so far *♦ 
did not *ave an information system, 
to flad out what exactly was the uUlisa- 
lion of ttie capacity and what was tfaft 
unutilised capacity.
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SHRI T. A. PAI: Trom the 1st of 
May, we have introduced a system cal* 
ling for that  information so that we 
have a better cheek on the utilisation 
of the raw material.  Regarding the 
particular instance that the hon. Mem
ber has mentioned, I do not have any 
information.
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THE MINISTER 07 STATS IN THE 
MINISTRY OP INDUSTRY AND Cim 
SUPPLIES (SHRI B. P. MAURYA): (a) 
Instrumentation Limited Kota was set 
up in March,  1984. the Capital in
vested by the Government as on date 
amounts to Rs. 582.53 lakhs. The pro
fits (before tax but  attar providing 
4iapmtattrai> earned by a» GMgwoy



during the last  three  years m  as 

*oQa**-

Rs. in lakhs

1971-7*  . *95*00

1973-73 . . . .    I4S*«

1979-74  * *3'9

After providing tor Taation, Capital/ 
Cteneral and Development Rebate Re
serves etc., the Company has paid the 
following amounts as dividends to the 

1 Government during  the  last three 
years:-

1971-72   Rs. 27.27 lakhs

1972-73   Rs. 31.25 lakhs

1973-74   NIL

b) Yes, Sir.

(c)   A statement indicating the out
lines of the proposed epansion and 
the time by which it  will be imple
mented is laid on  the Table ol the 
House.

Statement

The details of the epansion schemes 
and the time by which it will be imple
mented are as follows;

(i)   The Second Unit of the Instru
mentation Limited is being set up at 
Palghat (Kerala), in technical collabo
ration with M/s. Yamatake Honeywell, 
Japan for the manufacture of control 
'valves, safety relief valves and allied 
Items; with an estimated capital cost of 
Rs. 300 lakhs (including township) pro
posed to be revised to about Rs. 400 
lakhs (including township) due to all 
round rise in costs. As per present in. 
Plications, the unit is epected to com
mence production by the end of 1875.

W During the Fifth Five Year Plan 
period, the Company proposes to manu
facture Gas Analysers as a part of the 
JPoJluttoa Control Instruments  with 
foreign technical  collaboration at an 
Orttowtod eo* of Rs. 148 lakhs. This 
mdmm shall fee based at Kota and th*
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production is epected to commence 
in 1976-77.

(iii)  The Company also plans to in
troduce Instruments of unified current 
based system to  effectively meet tine 
customers’ requirements with foreign 
technical collaboration during the Fifth 
Plan period. The  estimated cost of 
the scheme is  Rs.  250 lakhs. This 
scheme will be based at Kota and the 
new range of products is planned to be 
introduced in phases commencing from
1976-77.
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f:

During the Fifth Five Year  Plan 
period, the Company  proposes  to 
manufacture Gas Analysers as a part 
of the Pollution Control Instruments 
with foreign technical collaboration,.
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DR H F SHARMA Sir, if the e. 
pansion programme had been carried 
out at Kota, the cost  of production 
would have substantially gone down 
If a decision is taken to move it out 
at a distance of two thousand nules, 
are there any guidelines which govern 
such a shying of epansion pro
grammes’ Or is it due to pressure 
lobbies or some other pressures’

SHRI B P MAURYA  No Sir  I 
have iust now submitted that there is 
no question of any pressure lobby and 
there is no question of shifting any 
unit from Kota to Palghat  The fact 
is that one Committee was nominated 
and Palghat in Kerala was found more 
suitable for the unit which we are 
going to open there  So far as Kota is 
concerned, we have got already the e
pansion work m Kota and we are doing 
it

SHRI VAYALAR RAVI I would like 
to know from the hon Minister whe
ther it is a fact that the delay in the 
construction ol factory at Palghat is 
due to any pressuie from any groups’

SHRI B P MAURYA It is not true

Raid on residences of Late Shri L N.
Mishra

*928. SHRI SHARAD YADAV Will 
the Mmister of HOME  AFFAIRS be 
pleased to state

(a)  whether flhe residences of late 
Shri L N. Mishra in Delhi and Bihar 
or the residences of his Men* wore 
raided or burgled and papers and

documents were seied  or  atolea 
during the period of one month pnor 
to his death as a result  of  tiheset 
raids or burglary, respectively; and

(b) if so,  the details of the docu
ments seied Or stolen?

THE  MINISTER   OF   HOME 
AFFAIRS (SHRI K BRAHMANANDA 
REDDY)  (a) and (b) There was no 
raid at the residence of late Shri I N. 
Mishra either in Delhi or Bihar  Gov
ernment have also no information re
garding any theft of documents fron 
his residence, as alleged  In the ab
sence of specific details of the friend- 
reierred to in the question  Govern
ment have no further information to 
turnish

* ure*  suwrer   wr 
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MR SPEAKER This is not a matter 
for a speech

SHRI K BRAHAMANANDA RED
DY No raid was conducted  No burg
lary took place and no documents were 
stolen  It is very false to say that.
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MR. BFEABBL: Beta* etttefocicafy 
said, no-.

aft   *IW: U% «rrco   i*$e

* irt sr jwr «rr,   vr *m   «iwt i

MR. SPEAKER: It is  already two 
minutes past 12, Question fiour is over.

WRITTEN ANSWERS 
QUESTIONS

TO

Garlrwa-Dattearaoj  Telephone Line

917. KUMARI KAMLA  KUMARI: 
Will the  Minister  of  COMMUNI
CATIONS be pleased to state:

(a) whether Government sure aw
are of the f&ct that telephone  line 
between  Garhwa  and  Daltonganj 
(Palamau District in Bihar)  works 
hardly three days in a month;

(b) if so, the steps taken by Gov
ernment to improve the working  of 
the line thereof; and

(c) the number of days when the 
line  between  Garhwa  and  Dal- 
tonganj* Garhwa and  Ranchi  and 
Patna worked in the year  1975 so 
tar?

THE MINISTER  OP COMMUNI
CATIONS (DR. SHANKER  DAYAL 
SHARMA): (a) It is not true that 
telephone line between Garhwa and 
Daltonganj works for only three days 
in a month.

(b)  and (c).  There are no direct 
trunk line?  between  Garhwa  and 
Ranchi, and between Garhwa  and 
Patna. The trunk line from Garhwa 
to Daltonganj has worked for 108 days 
during the four months period Janu
ary to April, 197S

A proposal for  Installing a  3- 
Channel system between Garhwa and 
Daltonganj is under eamination.

736 LS. 2.

Mustrt* to MeftMA Are* during
am fte*

*918. SHRI fc. PRADHANI: WiU the 
Minister qf INDUSTRY Â  CIVIL 
SUPPLIES  be pleased to state  the 
maijn industries that are proposed to 
be taken up during the Fifth  Five 
Year Plan in the backward areaB?

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY AND 
CIVIL  SUPPLIES  (SHRI  A. P. 
SHARMA): There are no specific in
dustries ear-marked for the backward 
areas.  With a view to attracting in
dustries in the backward areas,  the 
schemes  for  concessional finances, 
subsidies, etc. initiated in the Fourth 
Plan are being continued in the Fifth 
Plan.

Recovery of Bomb* and Weapons

921. SHRI  D.  B.  CHANDRA 
GOWDA: Will the Minister of HOME 
AFFAIRS be pleased to state:

(a)  the number of  places  where 
bombs and weapons have been reco
vered during the last four months;

(to) the facts regarding their quan
tities and whether any investigations 
by CBI have been carried out in the 
matter; and

(c)  il so, the broad outlines there
of and the action Government  have 
taken in this regard?

THE   MINISTER  OF  HOME 
AFFAIRS  (SHRI  K.  BRAHMA. 
NANPA REDDY): *) to (c). Infor
mation is being collected and will be 
laid, on the Table of the House on re
ceipt.

The C.B.I. have not taken over in* 
vestigation of any case of  recovery 
during the last 4 months.

The Government of India have been 
providing  necessary  guidance  an 
directions In this regard to the State



35 Written Atawert VAISAKHA 11, 
Governments and  TJ.T. Administra
tions, who *re rwwlWi far the en
forcement of the Anns Act.

Lom in production «m to power 
short** In W*t Seagal

922. SHRI H. N.  MUKHERJEE: 
Will the Minister of  ENERGY  be 
pleased to state:

(a) whether  power  shortage  is 
hampering economic development in 
West Bengal;

(b) whether there it huge loss  in 
production due to power shortage in 
West Bengal;

(c) whether a large number oi em
ployees had been laid off due to the 
closure of factories for want of po
wer supply; and

(d) the stepg taken to improve the 
power supply in the industrial sec
tor in West Bengal?

THE  MINISTER  OF  ENERGY 
(SHRI K. C. PANT): (a) to (d). In 
West Bengal while generally there is 
no shortage in terms of energy, there 
is some shortage of peaking capacity. 
In order to overcome this shortage 
and ensure rational distribution  of 
power, in August, 1974, the State Gov
ernment had enforced certain restric
tions on maimum demands keeping 
in view the  relative priorities  of 
various consumers so that the more 
important sectors of the economy are 
affected to the minimum.  It has not 
been possible to separately assess the 
eact amount of loss  of production 
and number of workers laid off due to 
these power cuts, as apart from power 
shortage a number of other  factors 
affect production and employment in 
industry.  However, after the intro
duction of power rationing in August, 
1974, the situation has considerably 
improved. There had also been some 
constraint duo to delay in the com
pletion of the 220 KV line  from 
Santaldifc to Howrah.  However, this 
line has recently been  commissioned
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which would further help in Jnprov- 
big the position i*rtie«feu% in  the 
Calcutta area. Besides, the follow** 
other steps are also being taken  to 
improve the power supply position in 
the State:

(i) Maimising of generation from 
eisting  thermal stations by 
way of arranging  adequate 
spares,  arranging  adequate 
quantity of coal of  suitable 
quality, training of O&M per
sonnel, integrated  operation 
of power systems,  rostermg 
and  staggering  of  loads, 
modernising maintenance pro
cedure and close monitoring 
of operation and  mainten
ance;

(ii) Epediting the commissioning 
of projects under construction 
by arranging equipment and 
essential scarce materials  in 
time and monitoring the pro
gress of construction;

(iii) Arranging relief from adjoin
ing States/Systems;

(iv) Introduction of a system  of 
rational distribution of avail
able energy on the basis  of 
graded priority and curbing 
the use of electricity for os
tentatious purposes so  that 
power so saved could be di
verted for productive  pur
poses; and

(v) Reducing Transmission  and 
distribution losses.

Support of movement against Demo* 
cracy by English Bailie*

927. SHRI RAJDEO SINGH: Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state:

(a)   whether Government are aware 
that nearly all the  major English 
newspaper dailies in  the country 
owned by capitalists and industria
lists are supporting the  movement 
against democracy;
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(W whether vttrmmlar newspaper 
4iUk and weeklies with small cir
culation and owned hy shareholders 
or middle class men are  supporting 
the cause of democracy; and

(c)   whether Government have for
mulated any scheme to organise the 
press who are strong  eponents of 
democracy and at tfee same time to 
epose through the  media of A.I.R. 
the class character of  these largely 
circulated English dailies?

THE  MINISTER OF INFORMA
TION AND BROADCASTING  (SHRI 
 K. GUJRAL). (a) to (c). Govern
ment is aware of such trends in a 
section of newspapers.  Government 
have felt that, in the interest of de
mocracy, the newspapers should try 
and strengthen people’s faith in free
ly elected institutions.

Delay In setting up Microwave Station 
at Gorakhpur

*828. SHRI NARSINGH  NARAIN 
PANDEY: Will the Minister of COM
MUNICATIONS be pleased to state:

(a) whether in Gorakhpur the Mic
rowave Station was  proposed to be 
set up as announced by the former 
Minister of  Communications; if so, 
the steps taken so far;

(b) whether Government are aware 
of the difficulties eperienced by the 
subscribers of telephones in Gorakh. 
pur Division, specially at Gorakhpur; 
and

c) if so, the steps taken to remove 
the difficulties?

THE MINISTER OF  COMMUNI
CATIONS (DR. SHANKER DAYAL 
SHARMA); (a) Yes, Sir. The setting 
up of microwave station at Gorakh
pur is in progress. This work is e
pected to be completed early in 1976.

(b)  and (c), The local and  trunk 
service facilities being provided  to 
Gorakhpur telephone subscribers are 
generally satisfactory.  Action is be
ing taken to further improve these

facilities.'  TfaA coRm&nionIng of the 
microwave link net year will  con
nect Gorakhpur to both Lucknow and 
Patna over reliable high grade trunk 
circuits. For improving the local ser
vice, the manual echange at Gorakh
pur is being replaced by an automatic 
echange. The echange building  is 
under construction.  The echange is 
epected to be commissioned by 1977.

Ependiture  on  Security  Arrange
ments for Prime Minister during her 

visit to Tamil Nadu

929. SHRI  JYOTIRMOY  BOSU: 
Will the Minister of HOME AFFAIRS 
be pleased to state:

(a) total ependiture incurred by 
the State Government on account of 
security arrangements for the Prime 
Minister when she  paid a visit to 
Tamil Nadu in September, 1974;

(b) break-down of the figures of 
total ependiture under each head, 
namely  (1)  general  security,  (2) 
security  arrangements  for  Prune 
Minister's, arrival from  one airport 
to another, (3) erection of barricades, 
(4) erection of diag for meeting to be 
addressed by the Prime Minister, (5) 
supply of electricity to the meeting 
places and (6) others;

(c) how much of the  money so 
spent by the State Government has 
been  ie-imbursed by the  Political 
Party or Parties concerned;

(d) whether the Tamil Nadu Chief 
Minister has recently epressed  the 
view that  the  State  Governments 
should not bear the epenses connect
ed with Prime  Minister’s  visits  to 
States; and

(e) if so, Government’s  reaction 
thereto?

THE MINISTER OF HOME  AF
FAIRS (SHRI K. BRAHMANANDA 
REDDY); (a) to (e). The informa
tion is being collected and  will be 
laid on the Table of the House
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Mo!'lon Con&cti.9miu Facio:ty
Marho'Ya.l'ah (Billar), 

•93Q. SARDAR SWARAN SINGH
SOKHI; Will the Min�te_r of INDUS
TRY AND CIVIL SUPPLIES be 
p1'eased to state: 

(a) whether 400 wor-kmen are laid
off in t�e Morton Confectionary fac
tory at Marhowa.rah (Saran d�strict) 
in Bihar, recently; 

(b) whether the factory is on the
verge of closure if sugar supply to 
the factory was not resumed imme
diately; and 

(c) if so, the reasons therefor and
'a!lternate arrangements Gov,er.nment 
propose to make for the entire labour 
of the factory in case of its closure? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY AND 
CIVIL SUPPLIES (SHRI B. P. 
MAURYA): (a) Government have no 
such information. 

(b) There is no question of resump
tion of sugar supply to them as they 
are to procure their requirements 
from the free sale Sugar from the 
open market. 

(c) Does not arise.

Advertisments by DAVP about 
d.rought i'P. Gujarat

•931, SHRI P. G. MAVALANKAR:
Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state: 

(a) whether the Directorate of
Audio Visual Publicity recently rele
ased any advertisements about dro
ught in Gujarat for publication in 
various newspapers; 

(b) the names of newspapers in
which the said advertisement,:, ap
peared, the frequency of the said 
advertisements and the total cost 
thereof; 

' (c) wbether the word 'famine' was 
used in the said adve.I"tisement-s and 
whether- they contained such of the 
factua1 da.ta which later proved 
wrong;_ and 

(d) if so, the action taken against
those found re,:,ponsible for such 
serious errors? 

THE MINISTER OF INFORMA
TION AND BROADCASTING (SHRI 
f. K. GUJRAL): (a) and (b). YEl3,
Sir. A single insertion of one adver
tisement on drought· in Gujarat cost
ing approximateliy Rs. 17,000/- was 

released QY DA VP to i9 newspapers. 
A statem'ent consisting of the list of 
names of newspaP.ers is 1'aid on the 
Table of the H01.ise. 

(c) The word 'famine' was used t'O
denote extreme scarcity in the gene
ral sense of dictionary meaning of the 
· word and not in th technical sense
and contEtxt of the provisions of the
Revenue 'Scarcity Manual' of Gujarat
State. The factual data included in
the aavertisement was obtained from
official sources and had not been prov
ed wrong.

(d) Does not arise.

statement 

Local: 10-4-1975 

Outside: 11-4-1975 

Indian Express, Delhi 

Indian Express, Bombay I Ahmedabad 

Hindustan Times, Delhi 

Western Times, Ahmedabad 

Times of India, Delhi 

Patriot, Delhi 

Times of India, Ahmedabad 

Moth�rland, New Delhi 

�industan, Delhi 

Nava frharat Ti.mes, Delhi/Bombay 
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Jaayug, Delhi 

Dodrahdteh, Delhi 

Sandesh, Ahmedabad 

Jai Hand, Rajkot/Ahmedabad 

Gujarat Samachar, Ahmedabad 

Jansatta, Ahmedabad/Rajkot 

Loksatta, Baroda 

Fhulchap, Rajkot

l«tters of intent totted for producing 
Electronic Equipments

*882. SHRI VAYALAR RAVI: Will 
the Minister of ELECTRONICS  be 
pleased to state:

(a) the total number of letters of 
Intent issued for producing electronic 
equipments during  the last three 
years;

(b) the aher of oases and the 
names of parties lor which the period 
of letter of intent hag been etended 
and the particulars of each CBse;

(e)   whether -new letters of intent 
have beat issued to those who failed 
to use the previous ones issued  to 
them; and if so, the facts thereof?

THE PRIME MINISTER, MINISTER 
OP ATOMIC ENERGY,  MINISTER 
OF ELECTRONICS AND MINISTER 
OF SPACE, MINISTER OF  PLAN
NING and minister of science
AND  TECHNOLOGY  (SHRIMATl 
INDIRA GANDHI):  (a) and (b).
The **ofcl number oj letters of Intent 
issued for producing Electronic Equip, 
ment during the last three  years 
(1972, 1978 and 1974) is 71.   The 
names vt parties, in which the period 
Of validity cff letters Of intent has 
been etended is shown In the state
ment laid on the Table of the House. 
(Placed in LttmttV*  See LT-9656/

c) In issuing letters ̂  intent, the 
past performance of the applicant Is 
taken into account along with other 
factors such as the need far the item, 
the credentials of the party and the* 
foreign echange implications. Where 
the party has failed to utilise « letter 
of intent issued to him earlier, he is 
not given a second letter of intent for 
the same item.  However, it  may 
happen that the party is given a second 
letter of mtent for a dieffrent item 
tftther because at the time of the issue 
of such a letter of intent the former 
is still valid or because the failure to 
implement the earlier licence was due 
to factors over which the party had 
no control

In the past three years,  there is 
only one case of a letter of inlent 
being issued to the same party for 
a different item inspite of the fact 
that the earlier letter of intent could 
not be utilised.  In this case,  the 
failure to utilise the first letter  of 
intent was due to conditions which 
were imposed on the issue of fresh 
capital which the Company felt un
able to accept; the second letter of 
intent issued to the party was for 
Testing fc Measuring Instruments  in 
which the party has a demonstrated 
capability. There has, however, been 
one other ease in which two letters 
of intent were issued to a party dur
ing the period of validity of an earlier 
letter of intent which lapsed subse
quently.

Assistance to Uneducated Youth 
Craftsmen

933. SHRI  VARKEY  GEORGE: 
Will the Minister  of  INDUSTRY 
AND CIVIL SUPPLIES be pleased to
state:

(a)   whether Government propose 
to launch any Bdheme to provide 100 
per cent, loan assistance to uneduca
ted youth, craftsmen and others; and

Cb) i? so, the main features of the 
schema
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THE MINISTER OF  STATK  IN 
THE MINISTRY OF INDUSTRY AND 
CIVIL  SUPPLIES  (SHRI  A. P. 
SHARMA); (a) No, Sir.

(b) Does not arise.

Industrial Projects with Japanese 
Collaboration

*934. SHRIMATI PARVATHI 
.  KRISHNAN:

SHRI DHAMANKAR;

Will the Minister of  INDUSTRY 
AND CIVIL SUPPLIES be pleased 
to statefc

(a) whether a number of indus
tries are in collaboration  with the 
Japanese firms in South India and 
West India;

(b) if so, tie names  and details 
thereof;

(c) the total capital investment in 
the projects;

(d) whether there is problem of 
spare parts in these projects; and

(e) if so, the steps taken by Gov
ernment to remedy the situation?

THE MINISTER OF  INDUSTRY 
AND CIVIL SUPPLIES (SHRI T. A. 
PAI): (a) Yes, Sir.

(b) and (c). A list showing names, 
details and capital investment of in
dustrial units set up in South and 
West India with Japanese collabora
tion, prepared on the basis of  in
formation readily available with the 
Directorate  General  of  Technical 
Development, is given in the state- 
meat laid on the Table ot the House. 
Placed m Library. See No. LT-9W7/ 

75).

(d)  and (e). No specific problem 
relating to spare parts has come to

the notice of the Government.  The 
import requirements of spare parts 
of the industrial units are being met 
in accordance with the current import 
policy of the Government.

Remittance* by M/s. Wimco Matchea 
Manufacturing Company

8878. SHRI PURUSHOTTAM 
KAKODKAR:

SHRI SHRIKISHAN MODI:

Will the Minister ots INDUSTRY 
AND CIVIL SUPPLIES be plesSed 
to state:

(a) wheher the Wimco Matches 
Manufacturing Company has repatri
ated abroad huge amount of profits 
beyond the scope of Foreign Echange 
(Regulation) Act during the past three 
successive years; and

(b) if so, the facts thereof?

ftiS MINISTER OF  STATE  IN 
THE MINISTRY OF INDUSTRY AND 
CIVIL  SUPPLIES  (SHRI  B. P. 
MAURYA): (a) and (b). The remit
tances made by M/s. Western India 
Match Company during the years 1971 
to 1973 on account of profit/dividend 
are stated to be a* under;

1971 (Rs.) 1972 (Rs.)  1973 (Rs.)

2,242,432*48 2,206,017- 4 2*2061028* 27

'inquiry against Associates of Balyo- 
geshwar for Vlelattoa of Foreign 
Echange (Regulations) Aet

8879.  SHRI  SHYAM  SUNDER 
MOHAPATBA;  Will  the  PRIME 
MINISTER be pleased to state:

(a) whether inquiries against assocU 
ates of Balyogeshwar for violation el 
Foreign Echange  (Regulations)  Act 
have been finalised; and

(b) if so, the results thereof?
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THE MNSTjSR OF  STATE  IN 
THE MINISTRY OF HOME AFFAIRS, 
DEPARTMENT OF PERSONNEL AND 
ADMINISTRATIVE REFORMS  AND 
DEPARTMENT OF  PARLIAMENT
ARY AFFAIRS (SHRI OM MEHTA):
(a)  and (b). As « result of the in
vestigation, four Show-Cause Notices 
were issued by tbe Directorate of En- 
forcctnent to Shri Bihari Singh who 
was stated to be the Secretary to Shri 
Prem Pal Singh Rewat alias Balyoge. 
shwar, at the relevant period.  The 
cases relating ta three of these Show- 
Cause Notices have been finalised re
sulting in the imposition of a total 
penalty amounting to Rs. 7,07,000/- 
and the confiscation of the  foreign 
echange involved whichj comprised 
US *22,500/-  Pounds Sterling  540, 
South African Pounds 33, Swiss Francs 
250, Australian $249, Yens 100 and 
Traveller’s Cheques for US $ 2550. In 
respect of the aforesaid foreign e
change the Customs Department had 
also made an order of  confiscation 
against which an appeal has been filed 
by Shri Bihari Singh.

In the case relating to the fourth 
Show-Cause Notice, the adjudicating 
authority has ordered the prosecution 
of Shri Bihari Singh in a court of 
law. 

Denial of Facilities to Advasto due to 
Area Restrictions

8880. SHRI RAM HEDAOO:  Will
the Minister of HOME AFFAIRS be 
pleased to state:

(a) whether the Adivasis are denied 
facilities due to the imposition of area 
restrictions;

(b) whether it Is  proposed to re* 
move the restrictions  on area in ie- 
gard to the Adivasis, and

(c) if so,  when  and  the broad 
outlines thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY  OB'  HOME  AFFAIRS

(SHRI F. H. MOHSIN): (a) to (e). 
Under the  Constitution  (Scheduled 
Tribes) Orders, some communities have 
been specified as  Scheduled Tribes 
only in respect of certain areas with
in a State.  In the Scheduled Castes 
and Scheduled Tribes Orders (Am
endment) Bill, 1907, it was proposed 
to do away with these area restric
tions in the case of most of the com
munities.  The Bill lapsed with the 
dissolution of the Fourth Lok Sabha. 
A fresh legislation is being prepared 
for introduction in Parliament as soon 
as may be possible.
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Industrial Training Projects la Punjab

8882. SHRI B. & BHARUA:  WiU
the Minister of  INDUSTRY  AND 
CIVIL SUPPLIES be pleased to state:

(a) whether Government have given 
approvals for the  industrial training 
projects in Punjab;

(b) if so, the broad features of the 
projects;

(c) whether Government have plan 
to defer these project*  in favour of



iinfflar kind of project* going to be 
Mt up in Dfclhi and Haryana; atod

(d)   if not, the reasons for delay in 
eecuting these ejects?

THE MINISTER OF  STATE  iN 
THE MINISTRY OF INDUSTRY AND 
CIVIL  SUPPLIES  (SHRI  A. P 
SHAOFtMA): («) It has been decidcd 
to set up a Tool Room at Ludhiana.

(b) The Tool Room at Ludhiana 
is to be rfet up with assistance of the 
Federal Republic of Germany.  The 
total cost 0f the project is estimated 
at Rs 361.5 lakhs of which 66 per 
cent is epected to be met by (he 
Government of the Federal Republic 
of Germany.  The objectves of the 
Tods Room are:

(i) Training of Tool makers;

(ii) Provision of part-time  and 
short term  training courses 
for workers and staff 0f Small 
Scale Industries;

(Hi) Provision of common service, 
advisory  and  consultancy 
facilities;

(iv) Recommending measures to 
standardise  processes  and 
components  for tools,  jigs, 
fitures,  gauges,  dies  and 
moulds for Small Scale Indus
tries.

(c) and (d). The Detailed Project 
Report is being filed with the Gov
ernment of the I'federai ft6p«fttic of 
Germany lor tlwfc clearance 

Hdnto Guard* inOuftttt

8883  SHRI VEKARIA;  Will the 
Minister of  HOME  AFFAIRS  be 
pleased to state:

fa the number of  Home Guards 
Centres la the State of Gujarat,

(b)   present  strength  of  Home 
Ghiirds in eafch Ohtw, and

(c)  thfe mart*  spent Sating the 
year 1078-74 &nd   on this or*aw
nisatlotf?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  HOME  AFFAIRS 
(SHRI F. H MOHSIN) (a) There are 
at present 300 Borne Guards centres 
spread over 300 taluqas in 17 dis
tricts m the State of Gujarat.

(b) The strength of Home Guards 
Varies from centre to centre depend
ing upon the area of each Taluqa. 
While a large centre may  have  « 
strength of one company of  Home 
Guards consisting of 110 men, a si*R 
centre* may have a strength of one 
Platoon consisting of 35 men or  a 
Section consisting of 11 men

(c) The amount spent for this orga
nisation  during  1073-74  is  Ra 
43,62,620 00 end during  1974-75  is 
Rs 40,89,689.84.

Costly Machinery writtaa off a* 
Saugranll Coal Fields

8884  SHRI RANABAHADUR SINGH: 
Will the  Minister ot  ENERGY be 
pleased to refer to the statement laid 
on the Table on the 26th July, 1974 
in implmentation of assurance given 
in reply to Unstarred Question No 
6407 on the 11th April, 1974 regard
ing costly machinery  written off at 
Sangrauli Coal Fields and state:

(a) whether any enquiry was held 
in the matter to obviate further such 
losses, and

(b) if so, the findings thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  ENERGY  (PROF 
SIDDHESHWAR PRASAD): «) and
(b). Four unserviceable dumpers and 
one shovel were disposed of at Sing- 
rauli coalMds by public auction. The 
written down value of the dumpers 
were  Rs-  16,730/-,  Ra.  23,2261*. 
Rs 41,960/- m  Ra. 8am .  The 
approved valft* of the  etfulpRwit
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without « 0ines *t Rs. 26,780/-. TSese 
were sold witfcout engines at  Rs. 
28,000/-. The written down value of 
the unserviceable shovel was Rs- 44,772 
end ecluding Msrvieeible parts Rs. 
38,080/-. t was sold at Rs. 39,000]-. 
T&ere is no ttesticm of incurring any 
iMs or instituting any enquiry, as sale 
realisation rwas morte than the ap
proval valttift
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Ancillary Industries near each big In
dustry in Punjab to Absorb Educated 

Unemployed

8886. SHRI RAGHUNANDAN  LAL 
BHATIA. Will the Minister of PLAN
NING be pleased to state:

(a) whether any ancillary industries 
are proposed to be set up near each 
industry in Punjab to absorb educated 
unemployed;

(b) if so, broad outlines thereof; and

(c) the total number of unemployed 
persons in Punjab  in  1973-74 and
1974-75?

THE MINISTER OF STATE IN THE 
MINISTRY OF  PLANNING  (SHRI 
VIDYA CHARAN SHUKLA); (a) and
(b).  The Small Industries Develop
ment Organisation through its network 
of Small Industries Service Institute 
(S I. S. 1.) and Etension Centres are 
assisting the State  Government and 
the large industries in setting up of 
small scale ancillary units near large 
undertakings by  conducting techno- 
economic surveys, provision of tech
nical guidance in selecting items of 
manufacture for the;  entrepreneurs 
etc.   Wherever scope eists,  small 
scale units have been established near 
large industries.  The Fertilier Cor
poration of India, Nangal, has register
ed about 10 small scale units for the 
supply of some of the requirements of 
the Corporation.  As and when  the 
stores are required by the Fertilier 
Corporation of India, orders are plac
ed with the small scale units register
ed with them.

Efforts are made by the S. I. S. I., 
Ludhiana, for locating the sources  of 
supply for certain  types of castings 
and forgings required by the Indian 
Railways. Certain units were suggest
ed to Research and Development Wing 
of Railways,  Lucknow,  for  supply 
these special  requirements.  Efforts 
are being made to set up small scale 
ancillary units to the Punjab Tractors 
Limited, Mohali.  Preference is given

to technically qualified persons to set 
up small ancillary units to large scale 
undertakings.

Under the Half-a-Million Jobs Pro
gramme  1973-74, the State Govern
ment of Punjab were allocated a sum 
of Rs. 10.21 lakhs for setting up of an 
industrial estate.  Under the Employ
ment Promotion  Programme 1974-75, 
the State Government has been sanc
tioned Rs. 18  lakhs for setting up 
industrial/commercial estates.

(c)   According to the Live Register 
of Employment Echanges, there were 
2.11 lakhs job seekers registered with 
different Employment  Echanges in 
the State as on 31st January, 1974. 
The  corresponding  figures for 3lst 
January, 1975, is 2.53 lakhs.

Composition of Bureau of Industrial 
Costs and Prices

8887. SHRI  BHALJIBHAI  PAR- 
MAR; Will the Minister of INDUSTRY 
AND CIVIL SUPPLIES be pleased to 
state:

(a) number of cases in which Bureau 
of Industrial Costs and Prices (BICP) 
has tried to help  the  foreign sector 
either in the case of Tyres, Drugs and 
other items;

(b) the composition of BICP;

(c) whether  recently one of the 
officer* of BICP kept one file pending 
with him tqt JL month* where the 
decision was taken to reduce the price 
of certain bulk and product mi, giv
ing advantage to foreign Anns; and

*  (d) if so, the facts thereof and the 
steps Government  would like to see 
that such an agency works judiciously 
in the interest of Indian Sector?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  INDUSTRY  AND 
CIVIL SUPPLIES (SHRI B. P. MAU
RYA): (*) There are no such cases.

(b)  The Bureau of Industrial Costs 
and Prices (BICP) was  constituted 
by a Resolution of  Government on
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15th January, 1970 and consists ol a 
Chairman and two whole-time Mem
bers;  tbe Director-General,  Techni
cal Development and the  Economic 
Adviser,  Ministry ol Industry  and 
Civil Supplies are e-offlcio Members 
ol the Bureau. The staff ol the Bureau 
are specialists drawn from the engi
neering,  economics  and accounting 
disciplines.

(c) No, Sir.

d) Does not arise.

Stationing of C.R.P. and B.S.F. In 
Assam

8888.   SHRI ROBIN KAKOTI: WiU
the Minister of HOME AFFAIRS  oe 
pleased to state:

(a) total number ol CRP and Border 
Security Force Battalions stationed in 
Assam for the last three years; and

(b) whether any request has 'been 
made by the Assam Government for 
more CRP or Border Security Force 
battalions?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  HOME  AFFAIRS 
(SHRI F. H. MOHSIN): (a) A state
ment showing the deployment of CRP 
and BSF coys, for internal security 
duties in  Assam  as on  1-1-1973. 
1-1-1974 and 1-1-1975 is attached.

(b) No, Sir.

Statement

1-1-1878 .  37 coys.

1-1-1974 ■  18 coys.

1-1-1975 ... 17 coys.

Development of A.I.K. Stations in 
Kerala

8889.  SHRI  C.  JANARDHANAN: 
Wffl the Minister of INFORMATION 
AND BROADCASTING be pleaded to 
state;

(a) the  measures  proposed to be 
taken during the current year lor the 
development of All India Radio's sta
tions in Kerala; and

(b) the important changes proposed 
to be made in the arrangement of pro- 
giammes being broadcast from Radio 
Stations in Kerala?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION  AND 
BROADCASTING  (SHRI DHARAM 
BIR SINHA): (a) and (b).  New stu
dios* are epected to start functioning 
at Calicut during the current year.

Commercial service has been intro
duced at Trivandrum with effect from
1-5-1975.

The question of increasing origina
tion of  programmes at the Trlchu 
Station in a phased manner is also 
receiving attention.

Supply of Coca Cola Concentrate to 
New Units

8890.  SHRI NANUBHAI N. PATEL: 
Will the Minister of INDUSTRY AND 
CIVIL SUPPLIES be pleased to state:

(a) whether Government have any 
Independence in licensing and register
ing any unit for bottling of Coca Cola 
or only those  units  are registered/ 
licensed who are first assured of the 
supply of Coca Cola concentrate by the 
Coca Cola Eport Corporation;

(b) whether Government propose to 
supply the concentrate to ;■ new unit 
proposing to enter in the line of bot
tling of Coca Cola or will it be left dt 
the mercy of Coca Cola Eport Corpo
ration; and

(c) the CIF price of Coca Cola con
centrate in the world market and at 
what price is the  concentrate made 
available to the bottling plants in the 
country?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  INDUSTRY  AND 
CIVIL SUPPLIES (SHRI B. P. MAU-
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MYA): (a)  Industrial  Undertakings 
are licensed or registered independent
ly in accordance with the provisions 
ol the Industries (Development  and 
Regulation) Act, 1951 or orders issued 
thereunder for the manufacture  of 
items listed in the First Schedule  to 
the  Industries  (Development  and 
Regulation) Act, 1951.

(b) Government  does  not supply 
raw material to soft drink manufac
turers.  These units are free to obtain 
raw materials from any  indigenous 
source.  However no further capacity 
Is being allowed to be set up in  the 
country for bottling of Coca Cola.

(c) Details regarding CIF price of 
Coca Cola concentrate in the world 
market are not available.  The  price 
at which Coca Cola concentrate is sold 
within the country is reported to be 
about Rs. 82.47 per Kg.

Cost structure tft irarette Industry

8891. SHRI SOMCHAND SOLANKI: 
Will the Minister of INDUSTRY AND 
CIVIL SUPPLIES be pleased to state:

(a) whether Government have tny 
proposal to study cost structure aspect 
of the Cigarette industry;

(b) whether by not aoini? into the 
cost structure, Government  are not 
helping the foreign firms in the indus
try; and

(C) if so, reasons for this tiealment 
to the foreign Arms?

THE MINISTER OF STATE IN THE 
MINISTRY OF  INDUSTRY  AND 
CIVIL SUPPLIES (SHRI B. P. MAU
RYA): (a) No, Sir.

tfb) No, gir.

tfc) Does not arise.

F.C.Ot. and 7M OOees to BMttttaB

8892.  SHRI  SHHIKISHAN  MODI: 
Will the Minister of  COMMUNICA
TIONS be pleased to state;

(a) the total number of public call 
offices in Rajasthan; and

(b) the number of places where de
mand for post offices have t'een pend
ing?

THE MINISTER OF COMMUNICA
TIONS  (DR.  SHANKER  DAYAL 
SHARMA); (a) Total number of Pub- 
tic call offices in  Rajasthan as oa 
31-3-75 is 421.

(b)   There are 463  places  where 
demand for post offices is pending.

Shifting of telephones in Delhi

8893. SHRI MOHANRAJ KALING- 
ARAYAR; Will the Minister of COM
MUNICATIONS be pleased to state:

(a) the number of applications for 
shifting of Telephones in 61’ and 82* 
Echanges in Delhi outstanding as on 
1st April, 1974 with the earliest and 
latest dates thereof;

(b) the number of such applica
tions whidh were disposed of  and 

shifting allowed with the earliest and 
latest dates of their applications dur
ing the period from 1st October to 
31st December, 1974;

(c) the number out of them which 
belonged to the officers of the P&T 
Department granted private connec
tions on retirement; and

(d) tfiie number  of  applications 
pending as on 1st Abril, 1975 with 
the earliest and latest dates  for 
shifting to these two Echanges anti 
the time likely to be taken to dispose 
them of?

THE MINISTER OF COMMUNICA
TION (DR.  SHANKER  DAYAL 
SHAIptA): (a)  Number of appllca*
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Uoas tor shifting of  tetepheneg in 
SS1 62’ and 7’ changes constituting 
the1 Jorbagh Echange in Delhi out
standing as on 1st  April, 1874 was 
175.  The  earliest date was 17-4-73 
and the latest date was 29-3-1974.

(b) 127 shifts out of the 175 men
tioned were  completed during  the 
period 1st October, 1974 to 31st De
cember, 1974.  The earliest date  of 
the disposed  application was 3-12-73 
and the latest date was 17-L-74. Other 
shifts were pending completion  due 
to lack of spare cable pairs in  the 
particular localities in which the shifts 
were required.

(c) Nil.

(d) Number of applications pending
for shifts as on 1st April, 1975  was 
224  The earliest date of the pending
application was  17-4-1973  and the
latest date was 30-3-75.  These shifts 
tire epected to be completed during 
the net si months.

«t«3 ufo Sf   wwpff wiwt

8894.   JTq-pjrn*   :  wr

^ *?TT?r

yrr   :

(m) wr ttet   ̂ktsjt

it  f̂rnrar *frrT*5FT fart

s 

(w)   ?r, wt set srrt %

 ̂wt ftrfa Mt  ?

jcftii   r̂nfw   iwnw if

iflif) : (̂r) 

sr̂r totc%  % ft otto

* wrr % faq %qr % vtf wt*r

t

(«r) 

Fire ia Store Yard of DESU at 
Lawrence ftoad la North Delhi

8895. SHRI M. M. JOSEPH: Will the 
Minister of HOME AFFAIRS be plea
sed to state-

(a) wheflber according to newspaper 
report about 45 cable drums valued at 
Rs. 15 lakhs to 20 lakhs were destro
yed in a Are that broke out oa the 
18th April, 1975 in the afternoon ia 
an open Store Yard of the Delhi Elec
tric Supply Undertaking at Lawrence 
Hoad in North Delhi;

(b) whether an inquiry had been 
ordered to ascertain the cause of the 
fire; and

(c) if so, the facts thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  HOME  AFFAIRS 
(SHRI F. H. MOHSIN): (a) A fire 
broke out in the open Store Yard of
0. E. S. U. at Lawrence Road on 16th 
April, 1975.  It  caused damage  to 
296 drums some of which were totally 
destroyed.  The value of loss is esti
mated to be  approimately  Rs. 35 
lakhs.

(b)  and (c). An Inquiry Committee 
with Deputy Chief Engineer, Central 
Electricity Authority as its Chairman, 
has been constituted to enquire into 
the causes of the fire and to fi res
ponsibility of person/persons concern
ed.  The report of the Committee  i 
epected to be submitted by 15-5-1973 
The Crime Branch of the Delhi Ad
ministration is also  enquiring  into 
the matter.

Select list of C.S.S. Officers for 
appointment to Grade I of the 

service

8898. SHRI RAM SWARUP: Will .the 
PRIME  MINISTER  be pleased  to
state:

(a) whether the 1975 select list of 
C.S.S. officers for appointment  to 
Grade-I of the service will be prepar
ed and issued even before each officer 
included in ttie select list of 1974 has 
been appointed;

(b) whether the officers senior in 
the 1974 select list will be  given
benefit of pay from the date On which.
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officers junior to them have  been 
appointed to Grade-I; and

(e) If not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  HOME  AFFAIRS, 
DEPARTMENT OF PERSONNEL AND 
ADMINISTRATIVE REFORMS  AND 
DEPARTMENT  OF  PARLIAMENT
ARY AFFAIRS (SHRI OM MEHTA): 
a) Yes, Sir.  A fresh select list for 
Grade I of the Central  secretariat 
Service is prepared every year in ac
cordance with the provisions of  the 
Central Secretariat Service  (Promo
tion to Grade I and Selection Grade) 
Regulations, 1964.  According to these 
Regulations, issue of the net  year’s 
Select List need not be held up if 
any officers of the  previous year’s 
.select list remain unabsorbed.

(b)   and (c). While the seniority of 
the Select List officers is fied accord
ing to the order in which they  are 
included in the  Select  List, their 
actual  appointments  do not follow 
that order. Posts of Under Secretary/ 
equivalent are not reserved for officers 
of any particular Service.  Appoint* 
ments are made by the  Ministries/ 
Deptts. keeping in view the job re
quirements and eperience and suitabi
lity of the officers available from the
C. S. S.  All India Services, Class I 
Central Services or State Civil Service. 
Generally, officers working in Minis
tries/Departments  where  vacancies 
are available are selected esrlier.  It 
takes some time for Select List offi
cers found surplus to the requirements 
of their  Ministries/Departments  to 
get absorbed in other Ministries/De
partments.  There is no provision for 
giving benefit of pay In Grade I trom 
a date a junior is appointed.

D.V.C, arrears overdue to State 
Governments

8897.  SHRI R. N. BARMAN;   Will 
-the Minister of ENERGY be pleased to 
-state:

(a) whether huge D.V.C. arrear* 
have become over-due from different 
State Governments;

(b) whether it has  affected the 
Bnancial capacity of D.V.C.; and

(c) whether tbe Central  Govern
ment propose to  intervene in  this 
matter to ensure that the arrears are 
realised and the D.V.C. is not made 
to suffer?

THE DEPUTY MINISTER IN THE 
MINISTRY OF  ENERGY  (PROF. 
SIDDHESHWAR PRASAD):  (a) and
(b). Outstandings from the State Gov
ernment of  Bihar  are very  small. 
There is nothing  outstanding  from 
West Bengal. However, an amount of 
about Rs. 6  crores  is  outstanding 
against the  Bihar  State  Electricity 
Board on account of power  supplied 
to them.

(c)  Damodar Valley Corporation is a 
statutory body and has been  set  up 
under an Act of Parliament. Accord
ing to the provisions of the Act, it is 
the responsibility of the Corporation 
to specify the manner of recovery of 
charges for the supply of  electrical 
energy to its consumers.  Therefore, 
no instructions in this  regard  have 
been issued by the Central Govern
ment.

Reservation for Scheduled Castes and
Scheduled Tribes In LAS., I.P.S..
I.F.S. and Indian Forest Service 
and other Central Services

8898. SHRI S M. SIDDAYYA; WiU 
the PRIME MINISTER be pleased to 
state:

(a)  'the number of vacancies reserv
ed for Scheduled Castes and Scheduled 
Tribes in I.A.S., I.P.S., I.F.S., (Indian 
Foreign Service), Indian Forest Service 
and other Central  Services in  the 
year 1972, 1973 and 1974 and how many 
were selected by the U.P.S.C. to fill 
up the above posts in each category 
and how many were kept in the wait
ing list each year;
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0) whether some Scheduled Caste 
and Scheduled Tribe candidates who 
were offered  appointment*  did not 
join and those posts were not fitted up 
by the fktyedided Oasts and Sche
duled Tribes candidates kept in  the 
waiting list in those three years in 
all the above categories; and

Cc) the number of Scheduled Castes 
and Scheduled Tribes who were selec
ted in I.A.S., I.P.S. etc. in  the 
above three years, the number of those 
who did not join ana the number of 
those who were kept in the waiting 
list?

THE MINISTER OP STATE IN THE 
MINISTRY  OP  HOME  AFFAIRS, 
DEPARTMENT OF PERSONNEL AND 
ADMINISTRATIVE REFORMS  AND 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS (SHRI OM MEHTA): (a) to
(c). The information is being collected 
from th« concerned Ministries/Depart
ments and will be laid on the table of 
the House.
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TUJhig up «f poets in Under Secretary 
and equivalent cadres reserved for
Scheduled Carte* and Scheduled 

Tribes

8901. SHRI AN ADI CHARAN DAS: 
Will the PRIME MINISTER be pleased 
to refer to the reply  given  to  Un- 
starred  Question  No. 212 on  19th 
February, 1975 regarding filling up of 
posts in Under Secretary and equiva
lent Cadres reserved  for  Scheduled 
Castes and Scheduled Tribes and state:

(a) whether the 17 officers declared 
available for posting against available 
vacancies have been posted;

(b) if not, the reasons for the delay;

(c) whether officers not included in 
the earlier Select Lists for Grade  I 
Of the C.S.S. are working as Under 
Siecretaries and 1974 Select List Offi
cers arc awaiting posting; and

(d) if so, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  HOME  AFFAIRS, 
DEPARTMENT OF PERSONNEL AND 
ADMINISTRATIVE REFORMS  AND 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS (SHRI OM MEHTA):  (a).
Of the 17 Scheduled Castes/Scheduled 
Tribes officers reported  for  posting 
elsewhere, 2 have since been approved 
lor appointment to Grade I of the CSS 
on a regular basis.

(b)  Posts of Under  Secretary  and 
equivalent are filled  from  amongst 
officers of  the  All  India  Services, 
Central  Services  Class  I,  Central 
Secretariat Service and  State  Civil 
Slices.  There is no reservation is 
these posts for the  CSS or  fbr me 
Scheduled  Castes/ Scheduled  Tribes

oAcers amongst liafc'viM* vacaactes 
ta tî  pĉ  «t̂ flBed oa the basis of 
job ' reqttiremeats  ftoin  panels  ol 
officers of tile different servicesmsn- 
tioned above taking into account their 
suitability and eperienced or a parti
cular post. IfiflkKfts are being made to 
appoint the remaining SC/ST officers 
as Under Secretaries or oh equivalent 
posts on a regular basis  as early as 
possible.

(c)  and (d).  Ministries  have  the 
authority to make  appointments  to 
casual and short-term vacancies from 
amongst officers eligible for promotion 
to Grade I of the CSS even  though 
such officers may not be on the Select 
List, if Select  List  officers  are not 
available or cannot for any reason be 
appointed to such vacancies.

Public Deposits in Bharat Heavy 
Electricals and Scooters India 

Limited

8902.  SHRI BHAGIRATH  BHAN- 
WAR: Will the Minister of INDUSTRY 
AND CIVIL SUPPLIES be pleased tio 
state:,

(a) whether the  Bharat  Heavy 
Electricals and Scooters India Limited 
have been permitted to invite public 
deposits on attractive rate of interest;

(b) whether any other public sector 
undertakings have also been allowed 
to go for public borrowings; and

(c) if so, the facts thereof?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  INDUSTRY  AND 
CIVIL  SUPPLIES  (SHRI  A.  C 
GEORGE):(a) and  (b).  No  Public 
Sector Undertaking under the control 
of Ministry  of  Industry and Civil 
Supplies has sought to go for public 
borrowings.

(c) Does not arise.



Violation «f foreign echange regvlft- 
ttam by Nawab and Begum of Banqmr

8903. SHRI SAROJ  MUKHERJEE; 
Will the PRIME MINISTER be pleased 
to refer to the reply given to Unstarred 
Question No. 7774 on the 11th August, 
1971 regarding violation  of  Foreign 
Echange Regulations by Nawab and 
Begum of R’ampur and state-

(a) whether the matters regarding 
the violation of Foreign Echange Re
gulations by the   Nawab and the 
Begum of Rampur have since  been 
investigated and/or adjudicated;

(b) if so, whether any penalty has 
been imposed on the   Nawab and 
the Begum of Rampur; and

(c) what steps, if any. have been 
taken for realisation oi the  penalty 
and/or for launching the prosecution 
against the Nawab and the Begum of 
Rampur?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  HOME  AFFAIRS, 
DEPARMENT OF PERSONNEL AND 
ADMINISTRATIVE REFORMS AND 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS (SHRI OM MEHA):   9).
Yes, Sir. The  cases  against  Shri 
Murtaa Ali Khan and Shrimati Aftab 
amani Begum, for violation of foreign 
echange regulations, have been adju
dicated.

(b)  As a result of the  adjudication 
proceedings, a total penalty amounting 
to Rs. 11,40,000 has been imposed.

(0)   Appeals have been filed by Shri 
and Begum Murtaa Ali Khan before 
the Foreign Echange Regulations Ap
pellate Board against the  orders  of 
adjudication referred to above, with a 
request that these  appeals  may  be 
heard without insisting on the deposit 
of the penalties imposed in the original 
adjudication. The matter is pending 
before the Foreign Echange Regula
tions Appellate Board, Further action 
for the recovery of the penalty will be 
considered according to the relevant

$5  Written Answer*  VAISAKHA 17,

provisions of the law after (he Board** 
decision on the above mentioned n*
quest.

Posts of stenographer Grade in in 
Delhi Administration

BH04. SHRI SHIV KUMAR'SHASTR1: 
Will th* Minister of HOME AFFAIRS 
be pleased to state;

(a) whether the erstwhile posts at 
Steno-typists have been made equive?* 
lent to the Stenographer Grade III ia 
the Delhi Administration;

(b) if so, under  which section of 
Seniority Rules their  seniority ha 
been fied;

(e)  whether this is a case of up.
gradation: and

(d)  whether the Steno-typists have 
been debarred from promotion  for 
three years by the Delliii Administra
tion and if so, under which Civil Ser
vice Rules?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  HOME  AFFAIRS 
(SHRI F. H. MOHSIN): (a) to (d). The 
p()Sts oi Steno-typists in the pay scale 
of R's 110.180 plus Rs. 20/. as special 
Hay under the  Administration  were 
converted Into those of Stenographers 
in the pay scale  of Rs. 130*300 (old) 
with effect from the 1st April 1972. 
'The seniority of Steno-typists on their 
appointment to the converted posts of 
Stenographer will be determined with 
reference to the eisting  rule* and 
instructions.  The  eligible  Steno- 
typists of  the  Administration  have' 
be n appointed to the converted posts 
of Stenographer with effect from thsr 
1st April, 1972. They have completed 
three years services in the grade only 
on the  31st  March,  1975. In  the 
Recruitment Rules only Stenographers 
having three years  standing  in the 
grade are eligible for  promotion  to. 
higher posts.  As such at the appro
priate time they wi'l be considered for 
promotion according to their position 
in the seniority list.
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Know-how from Hnngary for mklnf 
Cable Machinery

8908. SHRI M. RAM GOPAL REDDY: 
Will the Ministry of INDUSTRY AND 
CIVIL SUPPLIES be pleased to state:

(a) whether Hungary has offered to 
supply know-how for making  cable 
machinery, gear grinding machinery 
to our country; and

(b) if so, the decision of Government 
thereon?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND CI
VIL SUPPLIES (SHRI A. C GEOR
GE): (a( Yes, Sir. At the first Session 
of Indo-Hungarian Joint Commission 
on economic, Scientific and Technical 
Co-operation held in New Delhi during 
October 28 November 2. 1974 it was. 
inter-aUa agreed that the Hungarian 
sade would furnish to the Indian side 
details of their proposals in this regard 
for consideration of the Government

(b)  Since no proposal has been re
ceived from Hungary, the matter Is 
not yet rip* for any decision.

Assistance to Kerala State Develop
ment Corporation for Housing Scheme 

for S.C. and S.T.

8909.   SHRIMATI   BHAKGAVA 
THANKAPPAN: Will the Minister of 
HOME AFFAIRS be pleased to state;
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(a) the amount of financial assist
ance given so far to tho Kerala State 
Development Corporation for Schedul
ed Castes and Scheduled Tribes for 
implementing the Housing  Scheme; 

and

(b) the total amount sought by the 
State Government for the  housing 
scheme during the current financial 
year?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
F. H. MOHSIN); (a). Financial assis* 
lance given by the State Government 
to the Kerala State Development Cor* 
poration for  Scheduled  Castes  and
Scheduled  Tribes so far Is RS. 54.19 
lakhs (Rs. 13.35 lakhs as grant  and 
Rs. 40.80 lakhs as loan). No  separate 
allotment has been made to the Cor. 
poration by the State Government for 
Housing Schemes.  However, a loan of 
Rs. 116.60 lakhs has been granted  by 
HUDCO for implementing the Housing 
Schemes taken up by the Corporation.

(b)  The State Government proposed 
an outlay of Rs. 324 lakhs in respect 
of housing schemes for the   current
financial year  (igfa-76)  under  the
Housing Sector.
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Alleged mismanagement in Jain 
Cooperative Bank Limited,

Delhi

8911. SHRI R. R*. SHARMA;   WOl 
the Minister of INDUSTRY AND CIVIL 
SUPPLIES be pleased to state:

(a) whether  Government   have 
received complaints about gross mis
management and corrupt practices In 
the Jain Cooperative Bank Limited. 
D?’hi fro'.n its members as well as 
through local press reports;

(b) whether official inspections also 
have revealed gross irregularities In 
the bank;

(0)   whether the bank has  been 
found to be engaged in regularising 
concealed income by making advances 
against the security of fied deposits 
of unverified origin, in the name  of 
third parties  without even obtaining 
any letter of consent from the con
cerned depositors; and

(d)   what steps Government  ar* 
contemplating to safeguard the inte
rests of depositors in the above bank?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  INDUSTRY  AND 
CIVIL  SUPPLIES  (SHRI  A  C. 
GEORGE): (a) to (d). Information is 
being collected and will be placed on 
the Table of the House when received.

Demand for People’s Jury system lor 
Delhi Municipal Corporation

8912. SHRI N. E. HORO:

SHRI D. B. CHANDRA
GOWDA:

Will  the  Minister  of  HOftOB 
AFFAIRS be pleased to state:
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(a) whether a People* Jury jQrfem 
has been demanded by tfte ciilrenfl of 
Dtfhi for the Delhi Municipal Corpo
ration; and

(b) if so, the salient feature*  of 
their demands and the  reaction  of 
Government thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OP  HOME  AFFAIRS 
(SHRI F. H. MOHSIN): (a) and (b). 
Government have received a copy of 
resolution stated to have been passed 
at a People’s Convention held  in 
Ltelhi on 13th April, 1975. One of the 
suggestions made in the resolution re
lates to introduction of a  people’s 
panchayat jury system  to arbitrate 
peoples disputes with D.M.C,  In  a 
brochure received along with the re- 
so.ution it is stated that a fied num
ber of residents of the area should 
be picked up at random for jury duty; 
and it should be compulsory for these 
citiens to come on duty for  which 
they would receive some honorarium. 
The scheme   contemplates  that 
fresh jury wi’l be selected for every 
sitting. The decision of the jury will 
be binding.  The Government have 
pot eamined th**se proposals as yet

Increase la Creche  charges  ran by 
Grih Katyan Kendras in Delhi

8913 SHRI SHASHI BHUSHAN- 

SHRI N. K SANGHI:

Will the  PRIME MINISTER  be 
pleased to state1

(a) whether his Ministry hav« in
creased th creche charges run by the 
Grih Kalyan Kendras in Delhi and if 
so the etent of the increase;

(b) whether parents of about 700 
children who go to the 16 creches 
run by the Grih Ka’yan Kendras of 
the Home Ministry have threatened to 
launch an agitation if the  Ministry 
did not  withdraw the increase  in 
creche charges; and

(c)  if so, the reaction of Govern
ment thereto?

THE MINISTER OF STATE IN 
THE   MINISTRY  OF  , HOME 
AFFAIRS, DEPARTMENT OF PER
SONNEL AND  ADMINISTRATIVE 
REFORMS, AND DEPARTMENT OF 
PARLIAMENTARY AFFAIRS (SHRI 
OM MEHTA): (a) The Grih Kalyan 
Kendra, a Society registered under 
the Societies Registration Act,  1960, 
runs creches in Delhi/New Delhi as 
one of its welfare activities intended 
for the benefit of Central  Govern
ment employees and their  families. 
The Society has revised the schedule 
of fees for creches with effect from 
1st April, 1975 with a view to increas
ing its income for providing  better 
service in the creches and to pay better 
scales of pay to its employees  who 
have been agitating for increase in 
their emoluments.  Th revision  en
tails reduction in some cases of  up 
to Rs. 3 and increase in others of up 
to Rs. 15 per month per child. In 
addition, certain concessions like  re
duced rates for the second and third 
child and for school-going  children 
have been discontinued.

(bi The number of children in these 
creches in April, 1975 was  around 
350.  Parents of a few of these chil
dren have been trying  to  organie 
an agitation.

(c)   The  Grih  Kalyan  Kem*-* 
Board, which is the competent  au 
thority, is considering the represen
tations received from the parents.
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Distribution of prime Minister's 
Relief Funds

8015. SHRI JAGANNATHRAO 
JOSHI:

SHRI ATAL BIHARI 
VAJPAYEE:

SHBI R. V. BADE:

Will the  PRIME MINISTER  be 
pleased to state:

(a)  the criteria and  procedure laid 
down for distribution of Prime Minis
ter's relief funds;

(b) whether the accounts  thereof 
are audited and published;

(c) if 90, the  year-wise balances 
1 therein during  the lwt three years,
separately;

(d) the names of the recipients of 
«n amount of more than one thousand

rupees from these  funds  last year; 
and

Ce) whether Government propose to 
lay copies ot accounts of these funds 
on the Table of the House?

THE PRIME MINISTER.  MINIS
TER OF ATOMIC ENERGY, MINIS
TER OF ELECTRONICS, MINISTER 
OF SPACE, MINISTER  OF PLAN
NING AND MINISTER OF SCIENCE 
AND  TECHNOLOGY  (SHRIMATI 
INDIRA GANDHI):  (a)  Assistance
from  the  relief funds vi., Prm' 
Minister’s  National  Relief  Fund. 
Prime  Minister's  Drought  Relief 
Fund and Prime Minister’s Aid  to 
Students Fund, i3 rendered in a variety 
of circumstances, for providing relM 
to people affected by natural calami
ties like floods, drought,  eyefone'?, 
earthquake*?, fire accident? etc., and to 
needy and deserving  students  for 
their educational epenses   Grants 
are sanctioned by the Primp Minister 
as Chairman of the Boards of Trustees 
of the Funds and are normally  dis
bursed through State  Governments. 
In eceptional circumstances suitable 
amounts are placed at the disposal of 
local authorities or social service or
ganisations for relief work in distress 
areas.   In deserving cases  small 
amounts are also paid directly to in
dividuals to help them overcome theJr 
immediate difficulties:

(b) The accounts of the Funds are 
audited by auditors approved by the 
Ministry of finance; they are not pub
lished.

(c) The balances are shown in An- 
neure I. laid or the Table of  the 
House.  Placed to Library,  See No. 
LT-9659/75.]

(d) The information  1* given  la 
Anneure H laid on the Table of the 
House,  fPlaced in Library. See No. 
LT-9659/75.]

(e) No, Bir
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Crash Schemes for Employment

8916. SHRI K. MALLANNA:

SHRI ARJUN SETHI:

Will the Minister of PLANNING be 
pleased to state:

(a) the  amount spent  on  crash 
schemes for employment during the 
years  1972-73,  1973-74 and 1974-75; 

and

(b) the State-wise breakup of the 
ependiture incurred; and

(c) the number of jobs created in 
each State under the Crash Schemes?

THE MINISTER OF STATE IN 
THE  MINISTRY  OF  PLANNING 
(SHRI VIDYA CHARAN SHUKLA):
(a) The  amount spent on various 
Crash Schemes during 1972-73, 1973- 
74 and 1974-75 is given in Anneure 
I laid on the Table of the  House. 
Placed in Library.  See No. LT-9660/
75.] -  %

(b)   and (c). The State-wise break
up of ependiture incurred and  em
ployment generated  under  various 
Crash Schemes during 1972-73, 1973- 
74 and 1974-75 is given in Anneure
II VII, laid on the  Table of  the 
House.  Placed in Library. See No. 
LT-9660/75.]

75 Written Anntrert

Price of Truck Chassis

8917.  SHRI C. K. CHANDRAPPAN: 
Will the Minister of INDUSTRY AND 
CIVIL SUPPLIES be pleased to state:

(a) the price of 166 wheel  base 
truck chassis of Tata and other mikes 
manufactured  in India  as  on 1st 
January, 1974 and 1st January, 1975;

(b) whether the Prices dhow an ab
normal upward trend during the last 
one year; and

(c) if so, the reasons behind this 
heavy escalation and whether Govern
ment's approval was obtained befcre 
effecting the increase in prices?

THE MINISTER OF STATE IN 
THE  MINISTRY  OF  INDUSTR? 
AND CIVIL SUPPLIES (SHRI A. C. 
GEORGE): (a) 166 wheel base truck 
chassis are manufactured by only out 
manufacturer, namely, M/s. Tata En
gineering and Locomotive Co.  Ltd. 
The net dealer price of this chassis 
eclusive of ecise duty has been aa 
under:-

As on 1st January, 1974 ■ R,s. S7323/«
As on 1st Jtnuaiy, 1975  Rs. 72,429/-

(b)   and (c). The  manufacturer*, 
have been given freedom to regulate 
the prices of their vehicles  within 
pricing norms prescribed by Govern
ment.  They heve  to submit  cost 
sheets to establish that they have in 
fact conformed to the norms fied by 
Government in this behalf.

Persons arrested in Tirap District of 
Arunachal  Pradesh  on charge* of 
links with Foreign Intelligence 

Agencies

8918. SHRI BHAGATRAM 
MANHAR:

SHRI K. MALLANNA;

Will  the  Minister  of  HOME 
AFFAIRS be pleased to state:

(a) whether four person* wew ar
rested in the Tirap district of Aruna-' 
chal Pradesh on charges of alleged 
links  with   foreign  intelligence  
agencies;

(b) whether  the  arrested person* 
had a close liaison with Mio hostile* 
if so, the facts thereof; and

(c) the steps  taken to curb  the 
anti-social and anti-national element*
in this region?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  HOME  AFFAIRS 
(SHRI F. H. MOHSIN): (a) and (b). 
According  to  information  received 
from the Arunachal Praarfh Adminis
tration, three persons were arrested 
in Tirap District of Arunachal Pra
desh as they were suspected to  be 
indulging in activities prejudicial U 
the State. They were released  cud*
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seqUently on personal bonds and cash 
securities. Enquiries made so far have 
cot established any definite link with 
any foreign intelligence agency. There 
Is, however, some evidence of  their 
contact with Mio underground. Fur
ther enquiries are in progress.

(c)   Utmost vigilance is being main
tained by the Government to  curb 
such activities in the region.

Black Marketing of Cement in Capital

8919.  SHRI G. Y. KRISHNAN: Will 
the Minister of  INDUSTRY  AND 
CIVIL SUPPLIES be pleased to state:

(a) whether Government have re
ceived complaints regarding the black- 
marketing of Cement in the capital; 
and

(b) the steps  bemg  taken to en- 
sjre availability  of cement at fair 
prices?

THE  MINISTER  OF  STATE IN 
THE MINISTRY OF INDUSTRY AND 
CIVIL  SUPPLIES  (SHRI  B.  P. 
MAURYA): (a) and (b). The  Delhi 
Administration has  been receiving 
comp.aints in this regard which are 
investigated by the Vigilance and en
forcement staff.  Cement is required 
to be sold only against permits issu
ed by the Delhi Administration  to 
consumers for their bona fide needs. 
The retail selling prices of  cement 
have been fied by a statutory Order. 
Contravention of these provisions are 
punishable according to law. For the 
enforcement of these provisions,  the 
Delhi Administration has made  ar
rangements, including the setting up 
of a Control Room, which functions 
round the clock and all the complaints 
received regarding  b’ack-marketing 
are promptly attended to.  Between 
the 1st January, 1974 and the  31st 
March, 1975, 106 cases of breach of 
the various statutory provisions were 
detected and are being dealt with ac
cording to law.
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Merger of Din, Damn, Dadra and 
Nagar Haveli with Gujarat

8921. SHRI ARVIND M. PATEL: 

SHRI D. P. JADEJA:

Will  the  Minister  of  HOME 
AFFAIRS be pleased to state:

(a)   whether the Union territory ol 
Diu, Daman, Dadra and Nagar Have  
is proposed to be merged with the 
Gujarat State; and
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b) if feo, when the  decision  is 
IBm*? to be taken?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF HOME  AFFAIRS 
(SHRI F. H. MOHSIN): (a) No such 
proposal is under consideration of the 
Government of India.

(b) Does not arise.

Ski Units mb by Large Industrial 
House* in West Bengal

8922.  DR. RANEN SEN: Will  the 
Minister of INDUSTRY AND CIVIL 
SUPPLIES be pleased to state:

a) whether the West Bengal Gov
ernment have a proposal  to request 
aome of the reputed large industrial 
houses to step in and run some of 
the sick units in the State, as  the 
State Government is unable to take 
ever all the sick units;

(b) ii so, which are the sick units 
at present in the State and vhat is 
(he Union Government’s reaction  to 
fbe State Government’s proposa';

(c) whether the Union Government 
has been asked to conduct any investi
gation into this epidemic of sickness 
«f industries in the State; and

d) if so. the details thereof and 
the action taken by the Government 
thereon?

THE MINISTER OF  STATE  IN 
THE MINISTRY OF INDUSTRY AND 
CIVIL  SUPPLIES  (SHRI  B P 
MAURYA): (a) and (b) The infor
mation is being collected and will be 
laid On the Table of the House.

(c)   and d). It has been proposQd 
that a Study Team shou'd be appoint
ed to carry out a survey of  closed/ 
aide industrial undertakings in West 
Bengal to bring out an assessment of 
chances of revival of these industries 
and tha organisational, material and 
Vfher wtjuiretnents that  would  be

necessary.  Government are eamin
ing the proposal.

Increase in Crime in Delhi

8923. SHRI S. M. BANERJEE; Will 
the Minister of HOME AFFAIRS be 
pleased to state:

(a) whether the number of crimes 
has increased again  in Delhi, parti
cularly  in Naroji  Nagar,  Rajendra 
Nagar and Sarojini Nagar localities;

(b) if so, the facts thereof;

(c) whether Government are aware 
that on the 11th April, 1975 at F-lll, 
Naroji Nagar, New Delhi two persons 
robbed a lady of Rs. 20,000 worth of 
jewe'lery and other  belongings  in 
broad day light at the point of dag
gers;

(d) whether the lady could identify 
the photo of the criminal from the 
album of the crime branch;

(e) whether the said culprit Kuldip 
had already been sent to jail thrice on 
the charge of robbery;

■ (f) whether ln spite of all these 
clues, the culprit has not been arreat- 
ed till now: and

(g)  what security measures Govern
ment propose to take for the general 
public against such crimes and parti
cularly such known culprits?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  HOME  AFFAIRS 
(SHRI F H MOHSIN): (a) and (b), 
Number of I.P.C. cases in  Naroji 
Nagar during the year 1875 (upto 15th 
April. 1975),   9 as compared to 12
in the coriesponding  period during
1974  In the case of Sarojini Nagar 
the figures for the above period were 
29 and 28 while in the case of Rajinder 
Nagar the figures were 93 and 88.

’ (c) on 11th April, 1975, at about 11 
A.M., two persons entered the quarter 
on pretet of  obtaining water  to
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drink. They took away jewellery and 
some clothes worth  Bs. 5000/-.  As 
Ike culprit**rere armed with a knife 
the lady did not raise any alarm. On 
receipt of the Information the police 
rushed to the spot immediately and a 
case FIR No. 217, dated  11th April, 
1975 u/s 382 IPC was registered  at 
P.S. Sarojini Nagat.

(d) The lady had picked up a  few 
photos from the photos on record with 
the police and one. f the photo was of 
Kuldip Singh, a bad character.

(e) Kuldip Singh  is a previous 
convict and is also facing trial  in 
some cases in the Courts of Gurgaon 
and Delhi.

(f) Kuldip Singh was traced and 
interrogated.  Some  other  persons 
whose photos  resembled with  the 
description of the culprit were  also 
interrogated. All the suspected per
sons including  Kuldip Singh were 
shown to the complainant who, how
ever, did not  confirm her suspicion 
about any of them.

(g) Kuldip Singh and other  sus
pects have been arrested and  pro- 
oeeded against u/s 110 Cr. P.C.  The 
Court has been requested to ask these 
persons to furnish sureties for good 
behaviour.  Some of the  important 
measures taken to check the  crimes 
are given below:

1. Mohalla meetings in  affected 
areas are being held to  in
spire confidence in the public 
and to elicit useful criminal

4. A concerted drive against the
bad characters was launched.

5. Patrolling is done regularly by
the Police  Control   Room 
vehicles  in  the  respective 
areas round the clock.

6. Under the Bombay Police Act,
proceeding  for  eternment 
out of the Union Territory of 
Delhi are  initiated  against 
notorious bad  characters of 
the city.

7. The Delhi Police Dog  squad
supplement the police patrol
ling particularly during  the 
night in certain areas.

E«onomic Development of Orissa

8924.  SHRI  ARJUN SE1HJ: Will 
the Minister of PLANNING be pleas
ed to state:

(a) the action Government have so 
far taken to remove the regional im
balances and to accelerate the econo
mic development of Orissa;

(b) the steps taken  to have  the 
Gopalpur Port and Indian Rare Earths 
Corporation   Projects  established 
during the current year in Orissa; and

(c) the grants and aids being grant
ed for increasing  agricultural  and 
industrial  production in  that State 
during the current year?

intelligence.

2. Citien Voluntary Force  has
been organised.  Under this 
scheme the assistance of the 
public is being sought by the 
Police for controlling crime.

3. Motor-dycle fitted with wireless
we&ngiven to districts  for 
patrolling, in vulnerable areas. 
Speotal preventive patrolling 
is aleo enforced.

THE  MINISTER OF  STATE IN 
THE  MINISTRY  OF  PLANNING 
(SHRI VIDYA CHARAN SHUKLA):
(a)  The development of their  back
ward areas is primarily the responsi
bility of the concerned State Govern
ments.  In order to supplement  the 
efforts of the State Governments and 
to accelerate the  economic develop
ment of the backward  States, the 
Government of India have in the past 
undertaken the following measures:
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(i) In making investment in the 
public  industrial  projects, 
subject to the techno-econo
mic considerations, the claims 
of the relatively less develop
ed States like Orissa  have 
been kept in view.

(ii) Concessional finance to  the 
selected  backward districts 
is being made available  by 
the public financial institu
tions in Orissa.  These  dis
tricts are Balasore, Bolangir, 
Dhenkanal, Kalahandi, Keon- 
jhar, Koraput,  Mayurbhanj 
and Phulbani.

(iii) Investment subsidy for  in
dustrial development to  the 
etent of 15 per cent, subject 
to a maimum of Bs, 15 lakhs 
in respect of the units having 
a total investment not  e
ceeding Rs. 50 lakhs, is being 
given to the selected  back
ward districts.  The districts 
selected in Orissa are  Kala
handi, Mayurbhanj, Bolangir, 
Dhenkanal,  Keonjhar  and 
Koraput.

(iv) The  Drought Prone  Areas 
Programme  is being imple
mented to develop such areas 
which suffer  from repeated 
droughts. The districts selec
ted in Orissa for this  pro
gramme are Kalahandi  and 
Phulbani.

(v) For the areas  having high 
tribal concentration, the tribal 
sub-plans are being (formu
lated for which special  sup
plementary Central assistance 
is being given in the  Fifth 
Fve Year Plan.  The cover
age of the sub-plan in Orissa 
comprises of the 3 districts of 
Mayurbhanj,   Sundergatfc* 
Koraput; 8 tehsils of Kuchinda 
(Sambalpur), Keonjhar, Kan- 
jipari and Barbil (Keonjhar), 
Khondmals,  Balliguda,  G. 
Udaigii (Phulbani), and  R 
tfdaigir  (Ganjam); and 6

blocks of Gumma and Raya- 
gada  (Ganjam),  Tburoal* 
Rampur and Lanjigark (Kala
handi) and NiUgirwI (Bala
sore).

(vi) The special programme  of 
small and marginal  farmers 
and agricultural labours, dry 
farming, etc., are also sup
posed to have contributed tb 
the development of backward 
areas.   The  districts/arfe&S 
selected m Orissa for SFDA 
are Dhenkanal, Bolangir tod 
Ganjam; for MFAL, Cuttack 
and Keonjhar, and for  Dry 
Farming, Mayurbhanj.

(vii) During the Fourth Five Year 
Plan, in allocating  Central 
assistance for the Plan,  10 
per cent weightage was given 
to States, including  Orissa, 
having per capita income be
low the national average,

(viii) The National Programme  of 
Minimum Needs initiated  in 
the Fifth Five Year Plan has 
been specially designed  to 
raise the standards of social 
consumption in the rural and 
backward areas.

(L) In the Fourth Five Year Plan, 
sptecial accommodation from 
the Centre was given to the 
States,  including   Orissa, 
which were having budgetary 
deficits in their initial  re
source assessment.

(b)   (i) Gopalpur  Port.In  the 
Fourth Plan, a provision of Rs.  IS 
crores was included in the  Central 
Plan for giving loan assistance  to 
States for development of toe minor 
port in each maritime State.  This 
included a provision of Rs. 40 lakhs 
for Gopalpur Port.  The port  was 
then intended to be used  only for 
general cargo. However, the schema 
was not finalised during the  Fourth 
Plan period on account of delay  i
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the selection of a suitable site lor the 
port. Central Assistance of only about 
Rs. 4.22 lakhs was given to the Orissa 
Government during th Fourth P̂an 
period for preliminary work.  Thus, 
there is a spill-over of Rs. 35.78 lakhs 
to the Fifth Plan and this  amount 
has been provided under the Central
ly Sponsored minor ports programme 
in the Fifth Plan.

(ii)  Indian  Rare  Earth  Ltd. A 
Techno-Economic Feasibility  Report 
was prepared by the Orissa Govern
ment in Septembei 1973 which  en
visaged epansion o the original pro
ject mainly to include the transport 
requirements of Indian Rare  Earth 
Ltd.  The epanded project is  esti
mated to cost Rs 5.26 crores without 
taking into consideration the  recent 
cost escalations.

The up-dated Report of the  State 
Government which has been recently 
made available to the P anning Com
mission does  not contain  detailed 
justification of the estimates of  re
venue and ependiture.

Moreover, the possible alternative 
of using the Paradeep Port in Orissa 
will also require to be studied in de
tail. These are some of the problems 
which need to be looked into in con
nection with this project.

It is now proposed to have detailed 
discussions  with the  Ministry  of 
Transport and others concerned  to 
sort out the various issues in regard 
to the proposal.

An outlay of Rs. 3.77 crores  has 
been provided in the Annual  Plan,
1975-76 for the Indian Rare  Earths 
Ltd., for their programmes  which 
include the setting up of a rare earths 
comple at Gopalpur, A preliminary 
feasibility report for the minerals and 
separation plant has been  prepared. 
The foreign collaboration terms for the 
plant have beer finalised and details 
regarding financial arrangements and 
other technical matters are being e
amined. A cell has been set up  at 
Gopalpur to look after the prelimin
ary work. The development of infra

structure facilities like roads, power, 
water supply, etc., for the  project 
have been taken up with the assist
ance of the State Government.

(c) In the State Annual Plan 1975-
76,  outlays  amounting to Rs.  4.00 
crores and Rs. 14.25 crores have been 
approved by the Planning Commis
sion for the Industries and  Minerals 
and Agriculture and Allied  Services 
sectors respectively. Under the eist
ing procedures, the allocations  and 
release of Central assistance are not 
related to specific projects/program
mes. The allocation of Central assist
ance is done in the shape of  block 
assistance to be released in the shape 
of 70 per cent loan and 30 per  cent 
grant on the basis of the actual e
penditure reported by the State Gov
ernments on the overall Annual Plan 
approved by the Planning Commis
sion.  Orissa’s Annual Plan  1975-76 
has been approved at Rs. 89.25 crores 
of which the quantum of  Central 
assistance  amounts  to  Rs.  32.70 
crores.

Emergency in the Country

8925. PROF. MADHU 
DANAVATE:

SHRI RAM HEDAOO:

SHRI SAMAR GUHA:

Will  the  Minister  of  HOME 
AFFAIRS be pleased to state:

(a) whether the Prime Minister had 
stated  while  addressing  a  public 
meeting at Jammu on April 14th, 1975 
that national emergency had to  be 
continued because of eternal threat 
to India's security;

(b) if so, what is the nature of the 
eternal threat; and

(c) whether the fundamental right* 
guaranteed by the Constitution would 
be abridged  or suspended in this 
state Of emergency?
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THE  MINISTER  OF  HOME 
AFFAIRS  (SHRI  K. BRAHMA* 
NANDA REDDY): (a) Yes, Sir.

(b) As has already been stated  to 
this House the threat to our borders 
is not only on our land frontiers, but 
also along our etensive sea coast.

(c) The reference is presumably to 
fee constitutional provisions ol articles 
158 and 359 in this regard. These are, 
however, enabling  powers only and 
ihe etent to which they have been 
actually made use of by the Govern
ment can be best seen on an overall 
review of the working of the Emer
gency.  The objective facts of  our 
day-to-day  life,  the way  public 
speeches are made, the tempo of agi
tations and the free functioning  of 
diverse institutions in our public life 
would together constitute conclusive 
proof that the fundamental rights are 
under no threat in this country.

Help to Small Scale Industries through 
Raw Material Bank

8926.  SHRI  GAJADHAR MAJHI: 
WiU the Minister of INDUSTRY AND 
CIVIL SUPPLIES be pleased to state:

(a) whether Government  propose 
tq. help small scale industries in each 
State  through  the  Raw  Material 
Bank; and

(b) if so, the facts thereof?

THE MINISTER  OF  STATE IN 
THE MINISTRY OF INDUSTRY AND 
CIVIL  SUPPLIES  (SHRI  A. P. 
SHARMA); (a) and (b). Scarce raw 
materials such as Iron and Steel items 
are being canalised through the State 
Small Industries Corporations locat
ed in various States and Union Terri
tories, These Corporations have their 
depots at different places in the  res
pective States. A statement showing 
Small Industries Development  Cor
porations set up so far is aattached.

Statement

States:

I. Andhra Pradesh.

, Assam.

3. West Bengal.

4. Bihar.

5. Kerala.

6. Gujarat

7. Madhya Pradesh.

8. Maharashtra.

9. Karnataka

10. Orissa.

II. Punjab.

12. Rajasthan.

13. Uttar Pradesh.

14. Tamil Nadu.

15. Haryana.

16. Himaeha1 Pradesh.

17. Tripura.

18. Manipur.

19. Jammu and Kashmir.

Union Territory ;

1. Delhi

Backward  Taluks  in  Pudukottai 
District of Tamil Nadu

8927.  SHRI THA  KIRUTTINAN: 
Will the Minister of PLANNING  be 
pleased to state:

(a)  the names  of the backward 
Taluks in the newly formed Pudukot
tai District in Tamil Nadu;

(b) the etent and population  of 
the backward Taluks in that district;

(c) -whether & backward area  ot 
Thangavur district has been includ
ed in this district and if so, the e
tent and population of this area;

(d) whether the Government ot 
Tamil Nadu have recommended 40 
the Centre that the whole Pudukot*
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1ai District should be declared as 
Backward district; and

(e)  if so, the action taken by Cen
tral Government in this regard?

' THE MINISTER  OF  STATE  IN 
THE  MINISTRY  OF  PLANNING 
(SHRI VIDYA CHARAN SHUKLA): 
ta) to (c). Information has been ask
ed from the State Government  and 
will  be laid on the  Table of the 
House when the same is received,

(d) Yes, Sir.

(e) The Government of India have 
declared the whole Pudukkotai  dis
trict as backward for making it eligi
ble for concessional finance from the 
financial institutions.

Epansion of Talchar Thermal Power 
Station

8928. SHRI D. K. PANDA: Will the 
Minister of ENERGY be pleased  to 
state:

(a) whether Government Have de
cided to go forward with the epan
sion programme of Talchar  Thermal 
Power Station; and

(b) if so, the main features theieof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF ENERGY   (PROF. 
SIDDHESHWAR PRASAD); (a)  and
(b). Etension of the Ta’char Ther
mal Power Station with 2 units of 110 
MW each has already been sanction
ed and the work is in progress.

Development of Hilly Area?

8929. PROF.   NARArN  CHAND 
PARASHAR:  Will the  Minister of 
PLANNING be pleased to state:

(a)   whether a  Committee of the 
National Development  Council  had 
identified the Hill areas and stressed

the need to pay special attention to 
their development in 1968;

(b) if so, whether any priority has 
been given in the plans to the sanc
tion of the new Railway Lines in the 
Hill States  of  Himachal  Pradesh, 
Jammu  and  Kashmir,  Meghalaya, 
Manipur, Tripura, Nagaland,  Aruna- 
cha] Pradesh, Mioram and the  hli 
regions of other States so as to pro
vide the necessary infrastructure for 
industrial development;

(c) if so, the names of the Railway 
lines which have been sanctioned or 
constructed since 1966 to date; and

(d) whether the new Railway lines 
on which the construction work had 
been  inaugurated  in  these  States 
would be given priority in the matter 
of allocation of funds for early com
pletion?

THE  MINISTER  OF STATE  IN 
THE  MINISTRY  OF  PLANNING 
(SHRI VIDYA CHARAN SHUKLA):
(a)  Yes, Sir.  A Committee of  the 
National Development Council  had 
identified the bill areas and stressed 
the need for special attention to their 
development in March, 1965.

(b) In considering new railway line 
project which involve large  capita 
outlays, priority is generally  given 
to such lines which are task oriented 
and connected with core sectors of 
the economy, like iron  are, coal, 
steel etc.  Besides  taking  into ac
count their traffic and financial justi
fication. the role of the railway line 
projects in improving transport facili
ties in hilly or backward areas, is also 
considered.

(c) and (d). In recent years,  the 
following new railway lines and gauge 
conversion projects have been  ap
proved which are epected to  im
prove accessibility to hill areas:

(i) Construction  of   Jammu- 
Kathua BG railway line.
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(ii) Construction  of  Rampur- 
Kathgodam BG line.

(iii) Construction of Bongaigaon- 
Gauhati line from MG to BG.

The construction of Jammu-Kathua 
BG railway line has already  been 
completed and opened to traffic.

Dmrgapur Project for Manufacture of 
Tyre*

8930. SHRI N.  K. SANGHI:  Will
the  Minister  of  INDUSTRY  AND 
CIVIL SUPPLIES be pleased to state:

(a) whether the Central Govern
ment have asked the Government of 
West Bengal not to go ahead  with 
the Durgapur project for manufacture 
of tyres because a foreign firm Dunlop 
has refused to provide the necessary 
technical know-how;

(b) whether the foreign tyre manu
facturing  companies  in  India  are 
under obligation to share their know
how with the Indian  entrepreneurs 
for development of the tyre industry 
in the country; and

(c) if not, on what basis the conti
nuance of such foreign comoanies is 
justified and how long we have to de
pend on these foreign companies for 
acquiring the know-how and the rea
sons for our failure to develop them 
already?

THE  MINISTER  OF  INDUSTRY 
AND CIVIL SUPPLIES (SHRI T. A, 
PAI): (a) and (b), No, Sir.

(c)   With a view to reducing the 
monopoly of eisting foreign companies 
In the production of automobile tyres 
and tubes, several Indian firms have 
been issued industrial licences/letters 
of intent for the establishment of new 
undertakings/substantial  epansion 
for the manufacture  of automobile

tyres and tubes with foreign collabo
ration. In all such foreign collabora
tion cases, the Indian parties are re
quired to make provision In the col
laboration agreement for sub-Ucens- 
ing the technical know-how to other 
Indian parties.  The terms of sub-li
censing will, however, be as mutual- 
ly agreed to by all the parties con
cerned including the foreign collabo
rators and subject to the approval of 
Government. During the currency of 
the  collaboration  agreement,  the 
Indian parties are also required to de
velop and set up their own design and 
research facilities so that continued 
dependence upon the foreign collabo
rator beyond this period will not be 
necessary.

Dislnvesting State Holdings in Joint 
Sector companies

8931 SHRI S,  R DAMANI:  Will
the  Minister  of  INDUSTRY  AND 
CIVIL SUPPLIES be pleased to state:

(a) the broad features of instruc
tions issued to State Governments to 
disinvest their holdings in joint sec
tor companies promoted by the State 
Industrial Development  Corporations 
and other promotional institutions; and

(b) the reasons for this policy and 
how it will help to promote industrial 
growth’

THE  MINISTER  OF  INDUSTRY 
AND CTVIL SUPPLIES (SHRI T. A, 
PAY)- (a) and (b) With a  view to 
facilitating State Industrial  Develop- 
ment Corporations and  other promo- 
tlonal corporations  to  rotate  their 
funds m the Interests of further in
dustrial development, instructions wer* 
issued to State Governments that Gov
ernment of India will have no objec
tion to the disposal of their holding* 
in companies promoted  by them, if 
they so desire subject to the follow
ing conditions:
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(i) Sate of such shares should be 
made only after tbe project 
has gone into full commercial 
production;

(II) Sale of such shares should as 
far as possible, be in favour 
of members of the public or 
other public  financial  insti
tutions; and

(III) No such shares should be sold 
to (a) the  original  private 
sector promoters;  (b)  larger 
industrial houses; or  (c) for. 
eign companies,  ecept with 
the prior concurrence of Gov
ernment of India.

Newsreport entitled I.A.S, Officer 
preferred to Technocrat

8932. SlIRI ATAL  BIHARI  VAJ
PAYEE: Will the PRIME MINISTER 
be pleased to state:

(a) whether Government’s attention 
has been drawn  to the news item 
entitled I.A.S. officer preferred  to 
technocrat in the Mother’and, dated 
the 6th November, 1974;

(b) whether  she made  a  pubUc 
statement that technocrats should be 
treated at par with bureaucrats  for 
secretarial posts;

(c) whether this policy has been 
followed in the case of the post  of 
Secretary, Ministry  of  Communica
tions;

(d) in what other Ministries  has 
this policy been followed; and

(e) the reasons for a shift from this 
policy in the  case of  Ministry  of 
Health?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  HOME  AFFAIRS,

DEPARTMENT OF PERSONNEL AND 

ADMINISTRATIVE REFORMS AND 

DEPARTMENT OF PARLIAMENTA

RY AFFAIRS (SHRI OM MEHTA);
(a) Yes, Sir.

(b)   to (e). It is the policy of Gov

ernment to fill senior Secretariat posts 

on the basis of selection on merit from 

among eligible officerstechnocrats as 

well as administrators.  The post  ot 

Secretary in the Ministry of  Health 

has also been filled on this basis and 

an Administrative Service Officer has 

been appointed as Secretary.  There 

are at present 15 technocrats (includ

ing Secretary in the Ministry of Com

munications) who hold posts at  the 

level of Secretary to the Government 

of India.

Remittances by Coca Cola Eport 

Corporation

8933.   SHRI K S. CHAVDA: 

CHAVDA:

SHRI SOMCHAND sOLANKI;

Will the  Minister of  INDUSTRY 

AND CIVIL SUPPLIES be pleased to 

state:

(a) whether Coca Cola Eport Cor

poration made a profit of Rs. 1,12,602 

in 1960 and Rs. 44,00,665 in 1970 and 

their remittances abroad in 1960 were 

Rs. 1,74,885 and in 1970 Rs. 1,05,49,057; 

and

(b) if so, how the remittances are 

three times of the profit?

THE MINISTER OF STATE IN THE 

MINISTRY  OF  INDUSTRY  AND 

CIVIL SUPPLIES (SHRI B. P. MAU-



RYA); a) The remittance* made by i960 and 1970 on account ot profit etc.
M/s. Coca Cola Eport Corporation in   are as under;

Year Remittances on acctvrt of   (Rs. ooo* emitted)

Profit   Head Office cptrsts
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i960

1970

(b)  The remittances are on account 
ol profits as well as heed office e
penses.

Employees doing Non-Jouraalistic jobs 
in CJ.S.

8934.  SHRI SAKTI KUMAR  SAR- 
KAR; Will the Minister of INFORMA
TION  AND  BROADCASTING  be 
pleased to state;

(a) whether employees of various 
categories doing non-journalistic job 
were inducted in Centre Information 
Service since its inception;

(b) whether a  good  number of 
Centre Information Service Grade IV 
officers who have been doing journal
istic job since their appointment are 
treated as non-regular employees in 
service; and

(c) if so, in what capacity they are 
working, the period of their service 
and reason for not  declaring them 
quasi-permanent?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING  (SHRI  DHARAM 
BIR SINHA). (a) Most of the officers 
who were inducted into the Centra)

Prorata   Service   Total 
Charges   charges  rcmitt&rcej 

on tports

133   .. i*

4401 4304 246 8951

Information Service were journalist. 
Some officers recruited into the service 
through the channel ot direct recruit* 
nient were not journalists but  were 
subsequently given training m journa
lism.

(b)  There are at present 76  such 
Grade IV officers who were recruited 
on ad-hoc basis from time to time, to 
meet lhe immediate  requirements of 
the service, as  adequate number ol 
officers to the grade were not available 
in the selection  made through  the 
Union Public Service Commission.

(c)  These ad-hoc Grade IV officer* 
are working m a temporary capacity 
os Field Publicity  Officers, Informa
tion Assistants, Sub-Editors, Research 
Assistants, Registration Assistants and 
Reference Assistants and have put in 
service varying from about 4 to  14 
years.  They  could not be declared 
quasi-permanent, as they could not be 
appointed on a regular basis  through 
U. P. S C. in accordance with  the 
Recruitment  Rules.  A  number of 
them were not either eligilbe to ap* 
pear for subsequent eaminations  in 
spite of the relaed age limit or they 
failed to compete successfully in the 
eaminations.
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Bolding * Elections

8985. SHRI B. V. NAIK:  Will the 
Minister ol HOME AFFAIRS be pleas, 
ed to state:

(a) what are the climatic require
ments of holding an election, parti
cularly  from the  voters point of 
view;

(b) whether it is possible to have 
a fair forecast regarding dry wells 
even during monsoons on the basis of 
meteorological studies; and

(c) if not, the reasons why general 
elections in monsoons are tabood in 
thig country?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  HOME  AFFAIRS 
(SHRI F. H. MOHSIN): (a) The clima
tic condition should be such that  it 
should be administratively possible to 
make  arrangements for taking  the 
poll and also be conducive to allow 
the maimum number of voters  to 
participate in the poll

(b) Onset of dry spells during mon- 
soon can be forecast one to three days 
In advance.  Although it is difficult to 
initially forecast the duration of a dry 
spell, its continuance for net 3 to 4 
days can generally be forecast after 
the dry spell has started.

(c) The holding of general elections 
during the  monsoon period is  not 
viewed with favour as it is inconve
nient both for the administration  to 
make satisfactory  arrangements  tot 
taking the poll and for the electorate 
to participate in the poll

JMosMftl Estates  In  Haryana with 
Central Assistance

8939. SHRI UtAM PRAKASH: Will 
the  Minister of  INDUSTRY  AND 
CIVIL SUPPLIES be pleaBed to state:

(a)  the names of industrial Estates 
with their location so far set up with 

786 LS 4

the Central assistance in the State of 
Haryana; and

(b)  the amount so far given by the 
Central Govemrrent fo the State of
Haryana development for  setting up 
these Estates?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  INDUSTRY AND 
CIVIL  SUPPLIES   (SHR  A. P. 
SHARMA): (a) and (b). Till the be
ginning of the Fourth Five Year Plan, 
the Plan  Schemes under different 

heads of development had their own 
patterns of assistance and the States 

could draw their grants or loans ac 
cordingly.  However, from 1989-70 on
wards, Central assistance is not related 
to any specific scheme or programme 
under the State Plans but would  be 
given to the  States  through  block 
grants and block loans on the basis ot 
actual ependiture incurred.   It is, 
therefore,  difficult  to indicate the 
quantum of Central assistance given 

to the Government of Haryana  for 
setting up industrial estates in  the 
State  However,  during the period 
from 1960-67 to end of Fourth  Five 
Year Plan, the State Government  of 
Haryana has spent Rs. 69 lakhs on 
Industrial Estates in the State.  Hie 
names of the Industrial Estates  and 
locations thereof are given below:*

1. Sonepat Distt. Sonepat

2. Nllokheri Distt. KarnaL

3. Gurgaon Distt. Gurgaon.

4. Ambala Distt Ambala.

5. Rai Distt. Sonepat.

6. Pinjore Distt. Ambala.

7. Sohana Distt. Gurgaon.

8. Naimaul Distt. Mohindergaih.

9. Hissar Distt Hissar.

10. Kaithal Distt KaithaL

11. Kohana Distt. KarnaL

12. Palwal Distt. Gurgaon.

13. Barwala Distt. Hissar.

14. Fatehabad Distt, Hissar.

15. Mohindergath Distt Mohinder* 
garh.
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M  l reJuctaaee to amply Heavy 
Water to India for Nudaar Plante

8937. SHRI SHANKER RAO  SAV
ANT; Will the Minister of ATOMIC 
ENERGY be pleased to refer to the 
reply given to Unstarred Question No, 
5628 on the 9th April, 1975 regarding 
production and import of heavj water 

ad state.

(a) how and where heavy water is 
produced in India;

b) its function in nuclear plants;

(c) alternative arrangement made 
to  import it m view of  Canada’s 
reluctance to supply heavy watei; and

(d) the  effect  of  Canada’s non- 
cooperation m supplying heavy water 
for India’s nuclear plants and nuclear 
programme?

THE PRIME MINISTER, MINISTER 
OF ATOMIC  ENERGY,  MINISTER 
OF  ELECTRONICS, MINISTER OF 
SPACER  MINISTER OF PLANNING 
AND MINISTER OF SCIENCE AND 
TECHNOLOGY  (SHRIMATI INDIRA 
GANDHI j. (a) Heavy water is  at 
present being produced only at  the 
Nangol Plant of the Fertilier Corpo
ration oi India Limited as a by-pro
duct, by distillation ol liquid hydro
gen  The ddaik cf the lour Heavy 
Water P''nfs under construction  in 
India, such as their location and pro
cess oi production die contuurd v 
the Annual Repoit oi the Department 
oi Atomic Energy Copies of  which 
have already been placed on the Table 
cf the House

(b) Heavy Water is used as t mode
rator and coolant m  CANDTJ  type 
power reactors.

(c) and (d). Talks are going  on 
with the Canadian authorities with a 
view to resuming cooperation in nu
clear programmer  Efforts are  being 
made to see that the  power  pro
gramme does not suffer due to leek 
of Heavy Water.

feme of ttaowt to M/* YUUm Mia 
Ltd.

8938. DR. MAHIPATRAY AOEHTAi 
Will the Minister of ELECTRONICS 
br pleased to state;

(a) whether Government  propose 
to give licence to M/s. Philips (India) 
Limited, a  wholly  foreign-owned 
company, for manufacture of PoJys- 
tyrene/Styrofle capacitors and  for 
epansion of Polyester  capacitors; 
and

(b) if so, the reason for permitting 
a foreign company to  manufacture 
for which adequate indigenous know
how eists especially when  these 
items can be viably manufactured in 
small scale sector?

THE PRIME MINISTER MINISTER 
OF ATOMIC  ENERGY,  MINISTER 
OF  ELECTRONICS, MINISTER OF 
SPACE,  MINISTER OF PLANNING 
AND MINISTER OF SCIENCE AND 
TECHNOLOGY  (SHRIMATI INDIRA 
GANDHI)  (a) M/s  Philip  India 
Limited (which has a foreign equity 
of CO per cent) applied on 6-12-74 for 
epansion of  Polyester  Capacitors 
from 20 million nos. to 40 million nos. 
The jpplication is  under considera
tion of Government.  No cither appll 
cation for manufactuie cf Polystyrene/ 
Styrofle Capacitors has b̂en received 
fri m the Company.

(d Doeg not arise.

Employment of Religious Minoritiea

8939 SHRI MADHU LIMAYE. Wffl 
the PRIME MINISTER te pleased  to 
state
(a) whether the Government have 

carried out a survey of the employ
ment secured by the  Muslims and 
other religious minorities both under 
the Government as also public and 
private sectors, in the years  after 
independence;

(b) if  not, the  reasons tor not 
undertaking a survey; and
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(«) whether it is a act that a «ub- 
% and unspoken discrimination hat 
prevailed against these sections of our 
society?

THE MINISTER OP STATE IN THE 
MINISTRY  OF  HOME  AFFAIRS 
DEPARTMENT OF PERSONNEL AND 
ADMINISTRATIVE  REFORMS AND 
DEPARTMENT OF PARLIAMENTA
RY AFFAIRS (SHRI OM MEHTA):
(a)  No, Sir.

(b) Statistics regarding community- 
wise representation in employment is 
not maintained.  Since Article 16(1)’ 
of the Constitution provides for equa
lity of opportunity for all citiens in 
matters relating to employment  or 
appointment to any office under  the 
State, all communities, including Mus
lims, have to have equal opportunities 
in the matter of employment  unde* 
the State.

The question of  repieuentatun  oi 
minority communities including Mus
lims in Government  services  was 
discussed in a Conference of  Chiet 
Ministers* held in May, 1968.  It was 
pointed out by the then Home Minis
ter that there was no proposal  for 
reservations for any minority commu
nity in service.   What was needed 
was to see that no prejudices worked 
j'gamsl certain communities, and that 
proper opportunities were provided to 
fhc* members of the minority commu
nities  The Central Government have 
I pen following Ibis policy.

(c) Government is not aware of an* 
mch discjjmination.

Grant of Pension to HL. Freedom 
Fighters

8940. SHRI SAMAR GUHA- Will 
the Minister of HOME AFFAIRS  be 
pleased to state;

(a)   latest  figures  of  freedom 
fighters’ pensions given to  civilians 
who Joined IIL upto April 80, 1975;

(b) State-wise  break-up of such 
fighters;

(c) State-wise  break-up of  the 
numbers of applications received from 
civilians who joined IIL;

(d) State-wise  break-up of the 
figures of the applications (i) rejec
ted, and (ii) still under considera
tion;

(e) fads about the number of sit
tings of the Advisory Committee set 
up for dealing with  applications of 
INA and IIL personnel;

(1)  the principles outlined by the 
Committee for sanctioning  pension 
for INA and IIL applicants;

(g) number of  applications still 
pending before the Committee; and

(h) the steps taken or proposed to 
deal with such applications?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  HOME  AFFAIRS 
(SHRI F. II. MOHSIN): (a) to (d). A 
statement  (Anneure I) giving the 
information is laid on the Table  of 
tho HouoC. Placed m Library,  Sec 
No. LT-9C6I/75.]

(e) Elcon meetings have been held 
so far.

(f) r.in ions, tire sanctioned on  thl 
b:'Ms 1. cj p i.ijnor’t certificates sub* 
mitUi i, the e-lNA personnel.  At- 
least  tn  co   oiiert  cei tiDcatea 
from e-INA personnel who are al
ready in roreipt of Central Govern
ment jj-pnoicm uio required to be sub
mitted by the applicant in support of 
his claim of suffering  The cases are 
then submitted to the INA Committee 
for a decision.

(g) 94 cases are pending review by 
the Committee.

(h) Thêe  cases will be reviewed 
and finalised In the net meeting  Of 
INA Committee which is proposed to 
be held shortly.
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Strength or Police Fowe la M l

8941. SHRI H K. L. BHAG AT: WIU 
tbe Minister of HOME AFFAIRS  b« 
pleased to state:

(a) the total strength of the Police 
Force in regular  service in Delhi, 
including the Delhi Armed Police;

(b) whether the present strength 
is sufficient; and

(c) if not, what further step* are 
being taken to augment the  Police 
Force?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  HOME  AFFAIRS 
(SHRI F. H. MOHSIN)- (a) Tbe total 
strength of Delhi Police  (including 
Delhi Armed Police) Is 19635.

(b)  and (c).  The strength of Delhi 
Police is being  augmented as and 
when necessary.

Stopping of publication  of  Silchar 
Radio Station Programmes by A.1R 
Bengali Journal Betar Jagat

8942.   SHRI TUNA ORAON:

SHRI SAKTIKUMAR 
SARKAR:

Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state.

(a) whether AIR Bengali  Journal 
Betar Jagat has stopped the publica. 
tlon of Silchar Radio Station Program, 
mes; and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING  (SHRI  DHARAM 
SIR SINHA); (a) Yes, Sir.

(b)  The readership of Betar Jagat 
is mostly concentrated in West Bengal 
which is outside the service range of 
Silchar Radio Station,

Wlutloa of CoeaCeta Eport Ce*po- 

huii wgfmf WFuuwra m raur wg 
Indbn Fartfatpitfa*

8943 SHRI  INDRAJIT  GTJPTA: 
WiU the Minister of INDUSTRY AND 
CIVIL SUPPLIES be pleased to refer 
to the reply given to Unstarred Ques
tion No. 4959 on 2fith March, 1976 te* 
garding Coca Cola Eport Corporation 
and state*

(a) whether it is a fact that a licence 
No. PD 3034263, dated 5.4-75 of the 
value of Rs. 14.25 lakhs has been issu
ed to Ms. Coca Cola Eport Corpora
tion;

(b) if so, whether Government have 
now ensured that this foreign owned 
company will dilute its equity struc
ture in favour of Indian participation 
upto a specific percentage and within 
a specific time limit; and

(c) whether the Reserve Bank is 
further delaying its decision as  per 
Government guidelines?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  INDUSTRY  AND 
CIVIL SUPPLIES (SHRI B P MAU- 
RYA)  (a) Yes, Sir.

(b) The application of M/s  Coca 
Cola Eport Corporation under Fore
ign Echange Regulation Act,  1973 
has already been  received by the 
Reserve Bank of India who will take 
a decision in accordance with the 
Guidelines issued by the Ministry ol 
Finance.

(c) No, Sir.

Incidents due to Tribal Unrest

8944. SHRI GIRIDHAR GOMANGO: 
Will the Minister of HOME AFFAIRS 
be pleased to state:

(a) the number of incidents  that 
took place in different States due to 
tribal unrest during tbe  last three 
years;

(b) the reasons and factors respon
sible for the increase in discontent- 
ment among the tribaJs; and   '
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(c)  the steps taken by Central Gov. 
eminent and State Governments  to 
check the unrest  in Administrative 
and developmental matters?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  HOME  AFFAIRS 
SHRI F. H. MOHSIN):  (a)  to  (c). 
Information is being collected  and 
will be laid on the Table of the House.

«rt irm-wnr  Swtato f*mr m

8945.   «twt i

m  w*nr *fsfr    ̂frr ̂  

fSir :

(*) f*rr Trc?«rrc % r srer* 

star *&t sw irnst «sffffirnrn %,

*pr*PT st-fTf frsnr 

f, Svfhr sfti   *rflVrO srrfe % sfart

% WT qft 3R*T I ,

*Nrc fapTFT *ffa: 

wrt srf-r fc* * m   *rr ̂ 'tr ft 

W I ; 

(*j) wr wm ’tot)   srfrfar 

$*tmt * jfr̂rr

$    ̂ fe ̂   WSTT«f fm

ijtar ; *rk

(*r) irf? fr, ?ft ̂fr   wtsrrf?r- 

sftsr sNr: *nsnff $ ?pjfa?r 

% M  *t«?k w firr OT5T '3trnr wk 

* t  ?

tf*rt   (iro wv* ww iwf):

(«p) «ft WrPR î ŵfsr *H   sr*rarr 

1400 W f «P % sfr W*f  1375

sppt wk   f  

fk*   if *rf «rarrr*r arcjarr q 

118sft6hi ̂ Nsft inw   rc fRft*-

(ar) *r?re % ?WRlf   sfasr

«wptt    I

(r) for* *nff %   f?raffar

arR-TftnW ?Ti    ̂vtfRft  $, 

^vwrtt srtft   Sr   % ferc 

sftff qft   qrftrcr gf̂ sfawr ft 

qft   t i

TTSfta   fofSTO fwr vt jf

8946.   3f̂ WT for* :  «ptt 

SPlrf    ̂̂TFT ̂  fTT ̂   :

(*)  ̂ SW* «F TP̂ rvtiw 

fwrar faiw % ojm w H ii  % vfc 

 ̂fwm sro f  ;

(̂■) wm  mfâ r ̂rr

wf̂ pr W  'fiifsr  t ft*ra

I ;

(t) wr  m

glP-r̂ Tfl- % STRUT 20 5TO ̂  fT

tot f*u  ; ’rfk 

(̂)

 ̂m   wt ? ?

3wrt w w  h 9tfrA  (?ft* 

faggrt $r«w) : ft) , (r) «riT («r). 

r̂nmrr ̂    stt    m mt

'T& Vt V3 St ̂TTTTTft 

(«r) oft ̂  

Improvement In prodacticm of COM

8047. SHRI  RIBENDER  SINGH 
RAO; WiU the Minister of ENERGY 
be pleased to state*.

(a)   whether there ha« been  any 
improvement in  the  production of 
coal in recent months; and
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(b) if so, to what etent?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  ENERGY  (PROF. 
SIDDHESHWAR PRASAD) (a) and 
b). The trend of production of coal 
during the last si months (October*
1974 to March 1975) has been  as 
given below;

(in Lakh tonnes), J 
Production

October, 74 

November, 74 

December, 74 

January* 75 

February 75 

March, 75

68*3 

72-0 

77-6 

87-1 

80-3 

86-s

Ag a result ol this improvement in 
production during recent months, the 
annual production during 1974-75 was 
about 88 million  tonnes as against 
77.37 million tonnes  during 1973-74 
i.e. an increase ot 10 million tonnes.

Occupation of Government lands by
angladesh Infiltrators in Assam

8948. SHRI R. S. FANDEY
SHRI ROIN KAKOT1

Will the Minister  of HOME AF
FAIRS be pleased to state

(a) whether angladesh infiltrators 
sr occupying Government lands in 
some parts of Assam; sand

(b) if so, the number of infiltrators, 
the area occupied by them and  the 
steps taken by Government to get the 
land vacated?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  HOME  AFFAIRS 
(SHRI F. H. MOHSIN) (a) and (b). 
According t̂o  the  Government  of 
Assam about 500600 persons suspect* 
ed totoe angladesh nationals have 
occupied some Government tend* in 
Lekhimpur district In Mikir  IS*

District and Darrang  District sIrk 
some area has wen reported ti bl
under such occupation.  The Govern
ment of Assam are making necessary 
enquiries and based on the findings of 
these  enquiries,  necessary  action 
would be taken.

Recommendation Of the  ConunlaslOtt 
for ackward Classes

8949.    SHRI HARAT   SINGH
CHOWHAN   Will the  Minister of
HOME1 AFFAIRS be pleased to state

(a)   whether Government have set 
up a Commission for ackward Clas
ses, if so, the ependiture incurred
on it so far;

(to) the salient features of the re
commendations made by the Commis
sion and the recommendations accep
ted by Government; and

(c)   the reasons  for not accepting 
the other recommendations and  the 
steps contemplated by Government to 
improve the lot of these communities?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  HOME  AFFAIRS 
(SHRI F. H.  MOHSIN) (a) to (c). 
The information is available in  the 
Memorandum  eplaining the action 
taken cn the Report of the ackward 
Classes Commission laid on the Table 
o the House along with the Report 
of the Commission as required under 
Article 340 of the Constitution, on the 
3rd September, 1956.  An ependiture 
o Rs. 5.00,162 (Rupees five lakhs one 
hundred and sity two) was Incurred 
on the Commission.  It has since keen 
decided by the Government of India 
not to recognise any backward classes 
other than the Scheduled Castes aaT 
Scheduled Tribes.  The matter  ha* 
been left t0 the discretion of the State 
'Government.  No specific programme 
has therefore been drawn up the Cen-  
tral Government for other backward 
classes but the Minimum Needa'Pr-5' 
gramme formulated under the  tfiftti 
Five Year Plan will v*r thi Cite- 
-.gory, -.
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Salarie, ofGeoenUrts

8930.  SHRI  DINEN BHATTACHA- 
EYYA; Will tbe Minister of  HOME 
AST AIRS be pleased to state;

(a) whether it is a fact that there 
is a big difference in the salary of the 
Generalists and Generalists of Elec
trical Division such as Superintendent, 
Head Clerk, Clerk, peon of NDMC;

(b) if so, the reason for the anoma
ly thereof; and

(c)  the reaction  of  Government 
thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  HOME  AFFAIRS 
(SHRI F. H. MOHSIN): (a) to (c. 
The difference in emoluments of the
two categories of staff is because the 
pay scales ol' Electricity workers in
cluding persons working in Rates and 
Meter Reading Branches dealing with 
Electricity work and the persons work- 
ins  in  Electric  Establishment  of 
NDMC have been revised on the lines 
of revision of pay  scales in DESU, 
consequent on Sivasankar Committee 
Report whereas, relevant recommenda
tions of tiie Pay Commission  have 
been adopteJ lor other NDMC emplo
yees, m the same form as have been 
accepted by the Government of India. 
Formation oi a separate cadre for the 
electricity 'department is under con
sideration ot the NDMC.

Working: of telephone echange  of 
Malegaon

805 SHRI  . M.  KA1IANDOLE: 
WiU the Minister of  COMMUNICA
TIONS be pleased to state;

(a) whether there were complaints 
regarding working of telephone e
change cf M?legaon, District Nasik 
(Maharashtra);

(b) whether these complaints are 
mainly du« to manual operation sy* 
torn; and

(c)   if so, whether the Government 
propose to change the  working  of 
Malegaon Telephone Echange from 
manual-operation system to auto-ope- 
ration system?

TIIE MINISTER OF COMMUNICA
TIONS  (DR.  SHANKER  DAYAL 
SHARMA); (a) Yes, Sir.

(.b) and  (c).  A few  complaints 
relate to manual telephone operations. 
There is a proposal to change  from 
manual to automatic system  during 
the 5th Plan period.

3le of Cars by M.Ps.

8952.  SHRI  BHOGENDRA  JHA; 
Will the Minister of INDUSTRY AND 
CIVIL SUPPLIES be pleased to refer 
to the reply given to the Unstarred 
Question No, 6301 on the 16th April, 
1975 regarding purchase of cars from 
M P.q quota and state::

(a)   the break-up of lhe members 
from the Lok Sabha and Rajya Sabha 
respectively who liave purchased cars 
from the M.P’s quota and those who 
sold them wilHn the hatred  time 
limit; ar.d

b) the Jirt of namrs of the 17 M.P- 
who sold car. aiUin Hie hatred time
limit and renenns rv peir.i.tting them 
to sell the same?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  INDUSTRY  AND 
CIVIL SUPPLIES (SHRI a. C. GEO
RGE ; (a) i, fh btvnk-.-i. o MPs. 
who h.tvo puuhnscd car- .rom M.P’S 
ri'ch dunnc; ’.he ptru'd March, 1971 
to Ropfemhei,   is gur below:-

Lok Sabha ...  344

Rajya Sabh.* ..  145

(U) The break-up of 17 MJPs who 
were permitted to sell cars within the 
barred time limit is as follows:-

Lok Sabha 

Rajya Sabha
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b) Permission was accorded either 
because the  M.P. did not want to 
maintain a car any longer or because 
the car did not render service efficient 
enough to enable the MJP. to discharge 
his public duties satisfactorily.  Gov
ernment does not  maintain list  ot 
MJP& who, in fact, sold the cars in 
pursuance of permission given.

Rohllkhand Postal Division

8953. SHRI   MOHAN  SWARUP: 
Will the Minister of COMMUNICA
TIONS be pleased to state;

(a) whethei in Bohilkhand Postal
Division m Uttar Pradesh Circle, a 
number of highway  robberies per
taining t' Postal Department as well 
as of fraudulent withdrawals  from 
Postal  Saving Bank have occurred
during the last financial year,

(b) if so, the facts thereof; and

(c) what acton has been taken by 
Government in this regard?

THE MINISTER OF COMMUNICA
TIONS  (DB  SHANKER   DAYAL
SHARMA). (a) There was one case 
ol highway robbery m which a Cash 
Overseer  was looted  on  way  to
Bareilly Head Office and there were 
two  cases  of suspected   fradulent
withdrawals from the Saving  Bank 
accounts, one at Allapur Post Office 
(Padaun) and the other at Bareilly 
Head Office during the last financial 
year.

(b)  In the highway robbery  case 
an amount of Rs. 18147/- was looted 
from the custody of Shri Ahmed Bu 
Casb Overseer, Bareilly Head  Office 
between Air Force Station Post Office 
and Iatnagar, when he was carrying 
the amount to Bareilly  Head Office. 
In the Allktpur case, the Subpostmaster 
of that office is suspected to  have 
forged the signature of the depositor 
Shri Banwari Lai Saena or obtained

his signature on blank form at appli
cation and made  fraudulent  with
drawal of Ita. 11669/-.

In the  Bareilly Head Office case 
Shri R. K. Dhusia, L, D. C. of Savings 
Bank Control Organisation is suspect 
ed in the fraudulent withdrawal ot 
Rs. 19779.02 in the Account NO. 364948-

(c) All these  cases were reported
to the police.  In the robbery case 
three persons have been arrested and 
challaned.  In the two alleged Sav
ings Bank fraud cases police investi
gations are in progress and two em 
ploj ees of the Department have been 
suspended on the basis of department* 
al enquiries.

Difference in Grades of Draftsmen in 
Survey of India

8954. SHRI  MADHURYYA  HAL- 
DAR; Will the Minister of PLANNING 
be pleased to state:

(a) whether there is difference  in 
Grades of Draftsman, Division I and 
others holding  charges of Drawing 
Sections as Section  Officers m the 
Suivey of India;

(b) if so, the reasong therefor; and

(c) steps proposed to be taken  to 
remove this difference?

THE MINISTER OF STATE IN THE 
MINISTRY  OF PLANNING  (SHRI 
VIDYA CHARAN SHUKLA); (a) and
(b). Normally, Draftsmen Division 1 
are placed in-charge of Drawing Sec* 
tions in the Survey ot India. How
ever, in the eigencies of service, it 
may sometimes become necessary to 
put other officers belonging to higher, 
equivalent or even lower grades in 
temporary or current charge of these 
sections.

(c) Does not arise.
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Sfeortife of Cement in  Haryana

8955.  SHRI  MUKHTIAR  SINGH 
MALIK: WU1 the Minister ot INDUS' 
TRY AND  ffVU  SUPPLIES  be 
pleased to state.-

(a) whether there is an  acute 
shortage of Cement in the State of 
Haryana for the last three years;

(b) if so, the quantity  of cement 
produced in the State and the quan
tity allotted to it during the  said 
period;

(c) whether no citien  has got a 
single bag of cement whereas it is 
available in black market at a high 
price; and

(d)  the measures  envisaged  by 
Government to see that needy  per
son at least may not find it difficult 
to get Cement for petty repairs?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  INDUSTRY  AND 
CIVIL SUPPLIES (SHRI B. P. MAU. 
RYA); (a) During the last couple ot 
tho years, the country, in general, has 
eperienced shortage of cement as & 
result of shortfall in production due 
to a variety of reasons, such as power 
cuts, inadequate  supply of railway 
wagons and coal etc.  The shortage 
felt in Haryana has only been a part 
of this general phenomenon.

(b)   Tbe production of cement  at 
two cement factories in Haryana and 
the despatches made to Haryana in 
the State quota’ only during the last 
three years was as follows:-

(In lakh tonnes'' 
Production   Total Despatches* 

to Haryana 
State against 
State Quota

1972 4*75 3’49

*973 5*30 3 13

*974 3*5 2* 76

Mow 
These despatches are eclusive of 
111* quantity of cement consumed in

the State of Haryana by Central Gov
ernment Departments for their works.

(c)  and (d).  The Government fit 
Haryana have issued statutory  ordac 
to  regulate retail  distribution at 
cement in the State. Supplies toindi. 
viduals requiring cement for repairs 
etc. are made against permits issued 
by the State authorities.  In order t 
increase the availability of cement in 
the State, special  efforts are being 
made at the Central level to step up 
despatches to that State.

Posting of Section Officers as under 
Secretaries

8956.   SHRT  YAMUNA  PRASAD 
MANDAL:  Will the PRIME MINIS
TER be pleasê to state:

(a) the reasons for not posting Sec- 
tion  Offioers as Under  Secretariea 
who were selected by the U.P.S.C. in 
November, 1974; and

(b) the  time by  which  officers 
selected against  reserved vacancies 
will be posted in those posts?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  HOME  AFFAIRS, 
DEPARTMENT OF PERSONNEL AND 
ADMINISTRATIVE REFORMS  AND 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS (SHRI OM  MEHTA): (a) 
and (b). Posts at the level of  Under 
Secretary are not reserved for members 
of any particular Service. These are 
filled up on the basis of job require, 
ments from among members of diffe
rent Services taking into account their 
suitability and eperience for the posts 
in question. Out of 124 Officers who 
were included in the Select List  for 
appointment to Grade I of the C.S.S. 
issued on 19.11.1074, 80 have already 
been approved or  appointment  as 
Under Sectretaries/equifvalen t.   The
List was prepared keeping In  view 
the requirements over a period of ons 
year. There  is no  reservation  fcir 
Scheduled Castes/Scheduled Tribe* in 
the posts of Under Secretaiy. How
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ever, the posts of Under Secretary 
filled up by c.S.S. Officers are treated 
as cadre posts in Grade I of the Cen
tral Secretariat Service. Out of the 44 
Select List Officers who are yet to be 
approved fot.• regular appointment as 
Under Sec etaries/equivafent, 17 be
long to the Scheduled Castes. Efforts 
are being made to provide them with 
regular appointment of Under Secreta
ries/ equival;<en t as early as as possible. 

News-item Captioned 'From Refuse to 

Energy' 

8957. SHRI NITIRAJ SINGH 
CHAUDHARY : Wil the Minister of 
ENERGY be pleased to state: 

(a) whether the attention of Gov
ernm'ent has been drawn to the news
item captioned "From Refuse to 
Energy" published in Times of India
dated the 13th April, 1975; and 

(b) if so, the reaction of Govern
ment thereto? 

THE DEPUTY MINISTER IN THIE 
MINISTRY OF ENERGY (PROF. 
SIDDHESHWAR PRASAD): (a) Yes, 
Sir. 

(b) The techno-economic feasibility
of generation of power in India from 
urban wastes has yet to be established. 

Injunction Order against Manage

ment of M.A.M.C. Limited, Durgapar

8958. SHRI KR'ISHNA CHANDRA 
HALDER: Will thf> Minister ot 
INDUSTRY AND CIVIL SUPPLIES be 
pleased to state: 

(a) whether an injunction order
was issued against the management of 
MAMC Limited, Durgapur by Subor
dinate Sessions Judge, A,sansol in 
;July 1974, restraining the manage
ment of MAMC Limited from enforce
ing the Office order No. llj74 dated 
the 24th/25th June, 1974 of M.D. 

.

MAMC Limited till disposal of the 
case; 

(b) whether the order was com
plied with; 

(c) whether during the pendency
of the injunction, a further orderl 
Notiee bearing No. AP/65, dated the 
12th October, 1974 changing the shift 
timings was issued by the Corpora
tion; 

(d) whether concerned Court's 
sanction was obtained before the 
order/notice was issued; 

(e) whether another stay order
was issued by the Subordinate Ses
sions Judge to stay the operation of 
order No. 22 dated 3rd February, 
1975 on 27th February, 1975; and 

(f) whether the order issued on
27th February, 1975 was complied 
with the MAMC Limited? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND CIVIL 
SUPPLIES (SHRI A. C. GEORGE): 
(a), (b), (e) and (f). Under the Tri
partite Agreement signed with two 
Workers' Union in May 1974, · the 
Mining and Allied Machinery Corpora
tion issued an order in June 1974 pro
viaing for the Introduction of card 
punching dur1ng the recess hours and 
change of shift timings. The card 
punching system was introduced on 
1st July, 1974. 

A vV:orkers Union preferred a 
suit in the Court of the Sub-judge, 
Asansol, challenging the vaiidity of the 
Order and sought a stay in the en
forcement of the Order pending the 
decision of the Court on the petition. 
The Court granted an mJuncion on 
8th July, 1974 restraining MAMC from 
implementing the said Order. Accord
ingly, the provision of the Order re
garding change of shift timings was 
not implemented by MAMC. Subse
quently, on 3rd February, 1975, the 
Court delivered" its judgement wherein 
the vires of the Order issued by MAMC 
in June, 1974 wa� upheld and the suit 

.1 
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filed b v the Union was dismissed with
costs .. The Workers' Union on l l th
February, 1975 filed an application in

.-., the Court praying for stay of the
, operation of the Order passed by the
Court to enab!e them to file an appeal
against that Order. The 'Court on
11th '"February, 1975 granted the injunc-
tion for 15 days within which the
petitioners were required to file their
appeal in the Court of District and
Sessions Judge, Burdwan. The injunc.,
tion Order expired on 26th February,
1975 and with effect from 6 A. M. on
27th February, 1975, the new shift
timings were introduced by MAMC.
On that day, the petitioners obtained
Orders of the Sub-judge, Asansol ex-
tending the injunction Order for
another three days to enable the peti-
tioners to file their petition in the
Court of District and Sessions Judge,
Burdwan. This Order was received
after 5 P. lVI. on 27th February, 1975
i.e. after the Introduction of the revised
shift timings.

(c) and (d). In October 1974. ~lAMC
Issued." an Order changing the shift
timings in accordance with the provi-
sions of the West Bengal Electricity
Energy Control Order which imposed
rationine of power in the industries in
the Stat~. SinCe this Order was issued
under the Statutory Rules <"nd was
not towards Implementation of the.
Order stayed by the court, the courts

.. sanction before iSSUe of the Order was
not obtained.

Tests of Coking Coal Discovered in
Ramgarh and Kedla

8959. SHRI S. N, lYIISP..A: Will the
Minister of E:\TERGY oe pleased to
state:

""\

(a) whether Government have
since completed the tests into the
high quality of coking coal di-scover_
ed in Ramgarh and Kedla;

(b) whether Government propose
to use the open-cast method in Ram-
garh and Kedla; and

'.,

Cc) the progress made in the deve-
lopment of mining complexes at
Sir.gr aul] and Raniganj?

THE. DEPUTY MINISTER:
:iiIIXISTRY OF ENERGY
SIDDHESHW AR PRAS_~_D.:
(!~,)~~~f:.s)Sir.

IN THE
(PROF.
(a) and

(c) The FeasibiIity Reports for
·::E','elGP!:~ent of SingrauE Coalfield by
large open cast; mine ar,} :for develop,
ment cf Jhanjra in R'aniganj Coalfield
;:y mechanise.j underground mine have
recently been prepared by the Central
Mine Planning and Design Institute
under Coal Mines Authority Ltd. iu
coilabcrat.on with Soviet Experts.
The Repert on Singrauli coalfieldindi--
cates tl::~ possibility of producing 45
:"C,i.llior! tcnnes by 1990-:?1 lcY open cast
mining. The undergrourj J'hanjravf
:di::e at Raniganj field envisages an
annual target of 2.8 rnillio-, tonnes with
~u::~~::ml:al coal productic-- by 1978-79.

Loss Suffered by Mi5. Hindustan
Photo Films Manufactu-rlug Company

Limited

.c;~6i).SliRI PHOOL CE.\:\D VERMA :
~'J::::l the Minister of INDuSTRY AND
C,C.'.'E. SUPPLIES be ple3=,;::l to state:

..Co) ~:.·"s total loss :'l~:~'"ri2dby Mz s.
Hindustan Photo Pilms Manufactur-
Lg Company Ltd. by December, 1974
z.s. d the capital investment in it; and

(b) tbe action taken so far against
fbe ;"eTSlJns responsible f·)r loss and /
i"L::c f".C ':3 in this regal"::?

THE ;,UNISTER OF STATE IN THE
~.n:\TISTRY OF INDUSTRY _-\NDCIVIL
S1:PPLIES (SHRI B. P. :.\lAURYA):
':a.: The total loss suffered by Mz's.
H~=custan Photo Films I"lanufacturing
Company Ltd., upto December, 1974 is
Rs. 1937.87 Iakhs. The Equity Capital
of the Company as on 31st March, 1975
is Rs. 632.00 lakhs.
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(b)   The broad reasons tor the Com
pany incurring losses right team  the 
beginning are:-*

(i) Low utilisation of capacity due 
partly to technical  problems 
an̂ Partly to non-availability 
ot raw materials to meet the 
full requirements

(u) High level  of  rejections  al 
vanous stages of production

(ui) Very low recovery of waste 
materials like solvent m the 
film  base  department  and 
silver from the waste coated 
materials

(iv) Unremunerative prices  which 
were related to the imported 
brands  without  taking into 
account the actual  cost  of 
production

(v) Lastly, heavy interest liability 
on account  of  accumulated 
losses financed through loans 
from Government

Ag a result of various measures  anl 
remedial steps taken both by the Com
pany and by the Goverment, there has 
been steady improvement in the pre- 
formance of the Company resulting m 
capacity utilisation of 80 per cent  of 
Ole rated capacity and  increase  in 
production from Rs 697 lakhs m 1973- 
74 to Rs 1389 lakhs m 1974.75  The 
Company hope to achieve  the  rated 
capacity of 6 5 million sq metres full* 
during 1975.76 and also earn profits 
The losses incurred by the Company 
so far are due to the vanous reasons 
brought out above  and as such  the 
question of taking action against  am 
individual does not arise

Appointment* of Scheduled Castes la 
Services

8961. SHRI  AMBESH-  Will  the 
PRIMS  MINISTER  be  pleased  to 
state:

(a) whether  the  Department  of 
Personnel  and Administrative  B*- 
forms hag Issued orders to appoint 9V 
per cent  candidates  belonging  t 
Scheduled Castes, if their percentage 
la not complete in various service* til 
Government of Indja, and

(b) if so, whether a copy of  tha 
order will be laid on the Table  of 
the House?

THE MINISTER OF STATE IN THE 
MINISTRY  OP  HOME  AFFAIRS 
DEPARTMENT OF PERSONNEL AND 
ADMINISTRATIVE REFORMS  AND 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS (SHRI OM MEHTA)  (a). 
No, Sir

(b) Does not arise
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Effect of shortages on indostrieai In- 
Maharashtra

8964.  SHRI VASANT SATHE: Will 
the Minister of INDUSTRY AND CIVIL 
SUPPLIES be pleased to state:

(a) whether the various industriea 
of Maharashtra have been adversely 
affected particularly during the  past 
one year as a result of shortage of 
power, coal and rail wagons and lack 
of transport facilities for movement 
of raw materials and finished goods;

(b) if so,  the particulars of  the 
industries affected; and

(c) the action taken/proposed  by 
Government in the matter to ensure 
greater  production  and  industrial 
capacity utilisation?

THE MINISTER OP STATE IN THE 
MINISTRY  OP  INDUSTRY  AND 
CIVIL  SUPPLIES  (SHRI  B.  P. 
MAURYA):  (a) to (c). Shortage  of
power, coal annd  rail  wagons  and 
transport bottlenecks have, no doubt, 
affected industrial production in  the 
country, including Maharashtra. It Is. 
however, difficult to quantify the effect 
of such constraints tm the various in* 
dustries. All out efforts  are  beto* 
made by the Government at  various 
levels for the removal of these cctta*
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-tralnts. Some of the steps taken to
deal with the shortage of power are:

(i) Available surplus power in
States is being utilised to
meet the shortage in the deficit
States.

CiJ) Process industries u5~;;g steam
are beirig permitted to Inst al
captive power gencratln ;
plants

(iii) Stand by diesel generating sets
have been permittejj to be
installed by some c~ 1.!1e In.
dusf ries.

There has b2",'! marked improvement
In coal loadin e in the Central India
coal fields and 0>Pen eh and Chanda coal
fields. There has now been no shortage
of wagons to move coal raw material!
to industries in Maharashtra and the
finished products for the consuming
areas,

Attention to Entrepreneurs by Finan-
cial Institutions

8965. SHH} p. VENKATASl!B_
BAIAH: \VEl the Minister of INDUS.
TRY AND CIVIL SUPPLIES te
;:>leaseto s !.,;t"O:

(a)
the
mors
neurs
them,
and

whether he has called upon
financial. institutions to pay
attention tu the new entrepre-
and ,;1'; problems faced by
incli'.;,:.:all;>r and coltectively,

(b) if so, c:-:2 reaction of ~::efinan-
cial Institutions thereto?

THE MINISTER OF STA'l\E 1::\ THE
MINISTRY OF INDUSTRY Mm ClViL
SUPPLIES (SHRI B. P. MAURYA);
fa) and (b). The Government's policy
is to encourage new eutrepreneurs in
setting up industries by' providing
financial and ether assistance to them.
Financial institutions have also been
giving special attention to the financial
requrrements of new enterpreneurs.

Wri.tten Answers

From time to time, the l\Iinister of
Industry and Civil Supplies has empha-
sised the need for providing adequate
financial and other assistance to new
entrepreneu rs,

Embargo by big P(}wers on India to
prevent Devclujlment of India Nu-

clear Programma

~,

8966, SHRI HARI KISHOR'E SINGH:
Will the Minister of ATOMIC
ENERGY be pleased to state:

(a) whether major .world powers
like Britain, Russia and the United
States are contemplating to' place strict
nuclear embargo Cn India to prevent
further development Of India's nu-
clear programmes; and ~~
(b) if so, Government of India's

reaction thereto?

THE PRIME MINISTER, :\IlNISTER
OF ATOMIC ENERGY, MINISTER OF
EL'ECTRONICS, MINIST]i:R OF sPACE,
MINISTER OF PLANNING AND
MINISTER OF SCIENOE AND TECH_
NOLOGY (SHRIMATI INDlRA
GA1"1DHI); (a) and (b). Some ccuntrtes
including the U.K., USSR ar.d USA
have inrorrne.j the International Atomic
Energy Agency that they will not sup-
ply certain equipments, components
and materials to countries wh.ch have
not :,igr.ed the Non-Proliferatic.:i. Treaty
unless tile concerned plants ar;d facili- .
ties are subjected to t he .~.gency·s -,
safeguards. Th;s aspect is .-:.,::o:tently "
reviewed in ensuring further develop-
ment c: our nuclear programme.

Reinforcement l f Transmitting POWer
of Jaipur Station of All India RadiO

R!1fi7. DR. H. P. SHARMA: WiII the
Minister of INFORVIATION AND
BROADCASTING be pleased to state :

(a) whether Jaipur station of All
India Radio cannot be clearly heard
even within the State of Rajasthanj

"r-
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(b) whether Rajasthan Government
have requested for reinforcement o:t 
the Jaipur station's transmitting 
power, and if so, the precise sugges_ 
tion made in this regru:d; and 

,(c) Government's reaction thereto? 

THE DEPUTY ,V!INISTER IX THE 
MINISTRY OF INFOR'MATION AND 
BROADCASTING (SHRI DHARAl\I 
BIR SINHA): (a). The two transmit
ters located in Jaipur are designed to 
provides service to the imn:ediate 
environs of Jaipur. Furthermore, 
Jaipur programmes are radiated bv the 
Auxiliary Centres at Ajmer, Bil�aner 
and Udaipur and, in addition, the Jodh
pur 100 kw transmitter relays ,Taipur 
programmes. In effect, therefore, the 
areas of reach of Jaipur broadcasis has 
been extended to cover nearly 63 per 
cent area of Rajast.han �!ld 69 per cent 
of its population. 

(b) and (c). The State Goverm'.!lent
have requestea the Ministry to further 
extend broadcast coverage in the State 
for which steps are under considera
tion within the resources availa':le. 

Centres for training Scheduled 
Castes and Schedulecl Tribes candi
dates for Central Engineering 

Service Examinatio11 

8963. SHRI s-\RJUK SETHI: Will 
the Iviinister cf HOl\IE _j,FFAIRS be 
pieasea to ,:.1.:;: '-' : 

(a) v.'hether Go\·e:rmr_,ent l'.lave 
established certain centres for train
ing of Scheduled Castes and Sc..>J.edul
ed Tribes candidates who appear in
the Central Engineering Sc:::·rvice 
Examinations; 

(b) if so, the particulars thereof;
and 

(c) the number of candidates to he
trained, the expenses to be incurred 
on them and other facilities to b·2 
extended to the trainees at these 
centres? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFARS 
(SHRI F, H. MOHSIN): (a) to (c). 
Two such Centres have ::eer:: £et up
one in the Motilal Neh:·u Regional 
Engineering College, A_ll2habad and 
the other in the Regional K-,gineering 
College, Tiruchirapalli. The i.r:take of 
'.'andidates in each centre h.;.s been 
fixed at 40. The entire expenditure 
on tuition, board and lo.::gir;.g cf the 
ll'ainees is met by Gover:::11e::-.;t, 

-

Denial of entry into Temp:le in Goa 

8969. SHRI G. Y. KRISENAN: Will 
the Minister of HOME ?,FF AIRS be 
pleased to state: 

(a) whether Government's atten
tion ha3 been drawn to a news-it-em 
in the 'Hindustan Times' dated t,."le 
2nd April, 1975 to the effect that peo
ple belonging to various sect6 of Hindu 
Community we,:e being deni'cd 
entry into the sanctum :0211ctorum of 
temples to perform religiCUE rHes in 
Goa; and 

(b) if so, steps Government have
taken regarding the ill-trEztment to 
Harijan? 

THE DEPUTY MINIS'IE:S 1N THE 
:i\UNISTRY OF HOME .'!.F'F AIRS 
(SHRI F. H. MOHSIN): ic) &):1(1 (b). 
Yes Sir. A report has bee:: �.::IJcd for 
irom the Goa Administn:.L =�, wr.ich 
:s awaited. 

Drug concerns manufacturing Tcoth 
Pastes and Cosmeti.:s 

8970. SHRI S. R. DAMAN] : Will the 
Minister of INDUSTRY AND CIVIL 
SUPPLIES be pleased to o: 3le: 

(a) the names of drug and phar
maceutical concerns .,ngage:l in manu
facture and marketing of t:::cth pastes, 
face powders, soaps and any other 
cosmetics and also marketing items 
like tooth bru-;;;hes under brand 
names; 
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(b) what Is their turnover on sueh 
activity and what it constitute* as 
percentage ot total turnover in  the 
last three years; and

(c) whether  Government propose
to prohibit such side activities which 
are quite defferent from drug manu
facturing? i  j  ;pr

THE MINISTER OF STATE IN THE 
MINISTRY  OF  INDUSTRY  AND 
CIVIL  SUPPLIES  (SHRI  B.  P. 
MAUBYA): (a) The names of drug 
and pharmaceutical concerns borne on 
the list of D.G.T.D. for the manufac
ture of cosmetics are given  in  the 
statement attached.

(b)   The information regarding turn 
over is not maintained in the Ministry.

(e) No such proposal is under consi
deration.

Statement 

Jfames of the Firms

1. M/s Calcutta Chemical Co. Ltd,
Calcutta

2. M/s Beecham India  (P) Ltd.,
Bombay.

3. CIBA of India Ltd, Bombay

4. Geoffrey Manners & Co. Ltd..
Bombay

5. Burroughs Wellcome  &  Co.
(India) Pvt, Ltd., Bombay

6. M/s. Johnson & Johnson Pvt.
Ltd., Bombay

7. M/s. Dabur (Dr. S. K. Burman) 
Pvt. Ltd., Calcutta

8. Martin & Harris Ltd., Calcutta

9. M/s. Raokitt & Colman of India
Ltd., Calcutta

10. M/s.  Bengal  Chemicals  &
Pharmaceutical  Works  Pvt. 
Ltd, Calcutta

11. M/s. Smith  Stani-street  Co.,
Calcutta

12. M7s. Dupher Interfran, Bombay

13. M/s, Glao Laboratories India
Pvt. Ltd., Bombay

14. M/s. Orient Pharma Pvt. Ltd,
Madras.

Belief to Small Seale Maaafaotartet 
Units of West Bengal

8971.   SHRI TUNA ORAON: Will 
the Minister of  INDUSTRY AND 
CIVIL SUPPLIES be pleased to state;

(a) whether West Bengal Govern
ment urged upon the Centre to  e
tend  instant  relief to small  ec«le 
lamp manufacturing units  of  (fee 

State in view of the grave situation 
in the industry;

(b) if so, the salient features of the 
demand made by the West Bengal 
Government regarding the problem; 

and

(c) the  action taken upto date la 
this regard?

THE MINISTER OF  STATE  IN 
THE  MINISTRY  OF  INDUSTRY 
AND CIVIL SUPPLIES (SHRI A. P. 
SHARMA): (a) Yes, Sir.

(b) (i) Reservation of production 
of electric lamps from 0 watt to 100 
watts eclusively for the small scale 
sector.

(ii) Enforcement of  suitable  re
gulation compelling large units pro
ducing raw materials to sell the same 
to the small scale units at reasonable 
rates.

(iii) Eemption of the small scale 
lamp manufacturing units from pay
ment of ecise duty on raw materials 
and finished products.

(c) An official Committee appoint
ed by tha erstwhile Ministry of In
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dustrial Development suggested inter- 
a% the following steps to mitigate 
&e difficulties of the small scale lamp 
manufacturers:

(i) that the Government of West 
Bengal an'd also the DGS&D 
should purchase lamps from 
the small scale sector, if the 
quality Is satisfactory  since 
this was basically a market
ing problem.

DGS&D have also inspected a few 
units and  suggested  that 
routine  testing  facilities 
should be included in  each 
unit to enablq them to manu
facture quality lamps.  This 
has also been brought to the 
notice of the small units.

The Government of West Bengal 
is also reported  to  have 
ordered for purchase of lamps 
from small units only for its 
own consumption.

(ii) that NSIC should be  asked 
to arrange for bulk purchase 
of raw imaterrals and com
ponents  from  large scale 
manufacturers  and  supply 
them to small units.

Distribution of materials through 
NSIC was arrangtd but the 
small units did not indicate 
their requirements to NSIC 
and have not taken adventsge 
of the facility as yet.

(iii) that ecise duty on raw mate
rials and  finished  product 
should be waived for small 
scale sector.

The ecise duty on raw materials 
like Glass rods and  tubes 
which go into the manufacture 
of lamps, has been waived in 
ease of units whose  invest
ment in plant and machinery 
does not eceed Bs. 3 lakh*.

Proposal to  eempt  small 
scale units from the levy of 
cpccise duty on the  finished 
lamps is being considered by 
the Ministry of Finance,

Reaction of Government to the State
ment made by Shri J. R. D. Tata re
garding future of Private Industry

8972.  SHRI SAMAR GUHA: Will 
the Minister otf INDUSTRY  AND 
CIVIL SUPPLIES be pleased to state:

(a) whether attention, of Govern-* 
ment has been drawn to the state
ment of Shri J. R. D. Tata epres
sing his concern about the future of 
private industry;

(b) if so, the broad rational behind 
the observation regarding fear of pro
bable etinction of private industry 
in future; and

(c) the reaction of Government to 
the statement of Shri Tata?

THE MINISTER OF  STATE  IN 
THE  MINISTRY  OF  INDUSTRY 
AND CIVIL SUPPLIES (SHRI B. P. 
MAURYA):  (a) Yes, Sir.

(b) and (c). There is no basis for 
the fear regarding the probable e
tinction of the private sector.  The 
Industrial Policy  Resolution,  1958 
continues to  govern  Government 
policies in the industrial sphere.  The 
Resolution recognises the need for a 
mied economy and assigns a specific 
place to the private sector for growth 
and epansion within the contet of 
planned national development.

Supply of raw material to Small 
Seale Engineering Units in Orissa

8973.  SHRI P. GANGADEB- Will 
the  Minister  of  INDUSTRY AND 
CIVIL SUPPLIES be pleased to state:

(a)   whether Centre hav* supplied 
adequate raw materials to the small-
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scale engineering units in Orissa dur* 
tag 1974-75; and

(b) it so, facta thereof?

THE MINISTER OF  STATE  IN 
THE  MINISTRY  OF  INDUSTRY 
AND CIVIL SUPPLIES (SHRI A P

Item Year

SHARMA): (a) and (*). Allocation 

of Steel and non-ferrous ractai* sue) 

as Commercial Grade Alumimum and 

inc m 1974-75 to Orissa State was 

more than the quantities allocated In 

1973-74  Details are as tallows-

AHocatjomn maae   (inM Tons) 
to stm U scale ssctor  Allocation mode 

(«)1 India   to Orissa

SlceJ 1973-74  . 429414 7,883

1974-75  . 494419 17*477

Aluminium 1973-74  . 50C0 70

Commercial 1974-75  . 5000 71

Grade

tfc 1973-74  . 
(for 6 months)
1974-75

1815

2900

22 15 

40 8

Revision of Tariff for Domestic Power 
Supply by Municipal Corporation. 

Delhi

Vitiation  of  Foreign  Echange 
Regulations by Shri Kalyan Kumar 

Basu

8974 SHRI N E HORO  Will the 8975 SHRI  SHYAM SUNDER
Minister of ENERGY be pleased to 
state)

(a) whether  tariff  for  domestic 
power  supply, which was left un
touched. when the rates foi commercial 
and other uses were revised by the 
Municipal Corporation, Delhi in the 
budget, are epected to be revised, 
and

(b) if so, to what etent, and the 
reasons thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF  ENERGY  (PROF 
SIDDHESHWAR PRASAD*  («) and
(b)  Under the Delhi Municipal Cor
poration Act, 1957 the Delhi Munici
pal Corporation is empowered to fi 
charges for supply of electricity The 
Corporation had recently revised the 
tariff with effect from the 1st April, 
1975  This Ministry has not, so far, 
received any proposal for further re
vision of tariff.

MOHAPATRA   Will  the  PRIME 
MINISTER be pleased to state

(a) whether cases  against  Shri 
Kalyan Kumar Basu for violation of 
Foreign Echange Regulations  have 
been finalised, and

(b) if not, the leasons therefor, and

(c) when these cases were institut
ed?

THE MINISTER OF  STATE  IN 
THE MINISTRY OF  HOME  AF
FAIRS, DEPARTMENT OF PERSON
NEL AND ADMINISTRATIVE RE
FORMS  AND  DEPARTMENT OF 
PARLIAMENTARY AFFAIRS (SHRI 
OM MEHTA)  (a) to (c)  The in* 
vestjigf$ions against  Shrt  Kalyan 
Kumar Basu which had been instituted 
in November, 1972 have not progress
ed because on a writ petition filed by 
Shri Basu on 31-1-1973, the Calcutta 
High Court tamed an injunction to 
the effect that no penal action b
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taken against him in pursuance of th* 
order served on him fey the Directo
rate of Enforcement under  Section 
19(2) of the Foreign Echange Regu
lation Act, 1947.  The said writ peti
tion and another petition filed by him 
on 28-8-73 are pending decision of 
the High Court.

Representation on behalf of Bhakra 
oustees for removal of their 

grievances

8976.  PROF.  NARAIN  CHAND 
PARASHAR; (Will the Minister of 
ENERGY be pleased to state;

(a) whether a representation has 
been received by  the  Government 
from and]or on behalf of the Bhakra 
oustees for removing their long stan
ding grievances caused by the Cons
truction of Bhakra Dam;

(b) if so, the nature of the griev
ances; and

(c) the  action taken by Govern
ment on the representation?

THE DEPUTY MINISTER IN THE 
MINISTRY OF  ENERGY  (PROP. 
SIDDHESHWAR PRASAD); (a) and

(b). Representations were  received 
from the Bhakra ousteeis requesting 
for some facilities to be provided to 
them.  The main facilities  related 
to drinking water supply and pro
viding electricity to Bhakra and other 
adjoining villages,  construction  of 
village link paths,  bridges and  a 
hospital.

Cc) Pull compensation was paid by 
the project authorities for the land 
and other properties acquired.  The 
oustees were also given the choice of 
rejhabilttal&an on agricultural  land 
acquired for them in Hissar District 
Those who did not want to avail of 
ibis facility were to be settled by 
the Himachal Pradesh  Government 
outside the reservoir area. On special 
eoesMeration, the fShakra Manage

ment Board has already,  provided 
electricity and drinking  water  to 
Bhakra village and have agreed to 
share with Himachal Pradesh State 
the ependiture on further etension 
of drinking water supply to  some 
nearby villages and on restoration of 
footpaths and bridges in lietu of those 
submerged in the lake. Medical faci
lity to the villagers  is  also  being 
provided at the Board’s dispensary at 
Olinda (near Bhakra) and  serious 
cases are treated as indoor patients at 
the Board’s Oanal Hospital at Naqgal.

Guidelines for the Ministry of 
Industry

8977. SHRI K. S. CHAVDA:  Will
the Minister lof  INDUSTRY AND 
CIVIL  SUPPLIES  be pleased to 
state:

(a) who prepares guidelines for the 
Ministry of Industry;

(b) wheth'er these  guidelines  are 
reflection of the Government of India 
policy;

(c) if soj  the broad  features 
thereof; and’

(d) whether different administra
tive Ministries are consulted  when 
these  guidelines  are  framed  and 
issued?

THE  MINISTER  OP INDUSTRY 
AND CIVIL SUPPLIES (SHRT T. A. 
PAI):  (a) *0 (d). The Department 
of Industrial Development brings uut 
every year a publication  captioned 
Guidelines for  Industries.   This 
publication serves as a source of in
formation for the general public on 
approval systems  and  procedures 
connected wtth the setting up of in
dustrial units.  These guidelines also 
contain a detailed eposition of  the 
policies governing the  growth  of 
various industries.  They also contain 
information on the demand, licensed 
and installed capacity,  whether w 
not there is scope for additional cap*.
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city, eftc.  These guidelines are fram
ed in consultation with the  other 
administrative Ministries and techni
cal authorities concerned.

Diversification in Indian Sector

8978.  SHRI  K. S. CHAVDA; Will 
the Minister off  INDUSTRY AND 
CIVIL  SUPPLIES  be pleaBed to 
state:

(a) why the  diversification is not 
allowed to Indian medium-scale sector 
as it was allowed in 1966 70 even for 
obsolete items  within  the foreign 
echange  allocations  and  overall 
licensed capacity;

(b) whether this diversification will 
help the Indian sector in diversifica
tion and fuller  utilisation  of their 
installed capacities; and

(c) whether Government will see 
that all notifications so far issued were 
either in the interest of foreign sector 
or large scale sector and they were 
issued under the pressure of bureau
crats?

THE  MINISTER  OF INDUSTRY 
AND CIVIL SUPPLIES (SHRI T. A. 
PAI): (a) to (c). It is not correct 
to say that diversification is not al
lowed to Indian medium-scale sector 
as it was allowed in 1966 70.  The 
industrial licensing policy has been 
further liberalised since 1970, and in 
terms of the announcement made in 
February, 1973, industrial undertak
ings having investments of less than 
Rs. one crore, satisfying certain con
ditions, are eempted from obtaining 
industrial licences.  Towards this end, 
Government’s  pronouncements  on 
facilities  for  diversification  have 
favoured Indian sector in terms of 
procedures, issue of approvals,  etc. 
In accordance with the eisting licen
sing policy, foreign majority compa
nies as well as  larger  industrial 
houses ere eligible to participate in 
certain specified core industries which

are of importance to the  national 
economy or have direct linkages with 
such industries or have a long term 
eport potential. Even in these fields, 
of industries, if suitable applicants 
are forthcoming from amongst small 
and medium entrepreneurs, they will 
be given preference  over  foreign 
majority companies and large houses.

Revocation of Industrial Licences

8979.  SHRI  K. S. CHAVDA: Will 
the  Minister  Of  INDUSTRY AND 
CIVIL  SUPPLIES  be pleased to 
state:

(a) the reasons why his Ministry 
have not taken notice of  industrial 
licences issued without reference to 
Licensing Committee and issued raw 
materials to them; and

(b) whether  Government  would 
revoke such industrial licences which 
are detrimental  to  the  growth of 
Indian sector?

THE  MINISTER  OF INDUSTRY 
AND CIVIL SUPPLIES (SHRI T. A. 
PAI):  (a) Under the provisions of 
the Industries Development and Re
gulation Act 1951 and the Registra
tion and Licensing  of  Industrial 
Undertakings Rules, 1952 (as amend
ed from time to time), application* 
for industrial licences have to  be 
referred to the Licensing Committee 
or to any other Approval Committee 
performing *the functions  of  the 
Licensing Committep.   Government 
have recently accorded special faci
lities for diversification in industrial 
machinery machine  tools,  electrical 
equipment and steel casting Indus
trie?.  Accordingly  any  industrial 
undertaking  currently  holding  « 

licence for the manufacture of one at 
more items falling under these sche
duled industries, will be  eligible to 
undertake the* manufacture of  any 
other items falling under the am* 
scheduled industries.  Manufacturers 
of industrial machinery and machine
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tools are also eligible to undertake 
manufacture of any other items fall
ing under either of the two scheduled 
industries.   Permission  for  such 
diversification is givtyn within  the 
eisting overall licensed capacity and 
subject to the condition that the items 
to be diversified do not fall within 
the list of articles reserved for the 
small scale sector.   Administrative 
Ministries have been authorised to 
accord the necessary  approvals  in 
such cases and it will not be neces
sary to go through the usual proce
dure for industrial approvals.  The 
procedure for the disposal of  COB 
applications has also been simplified 
recently by authorising the Adminis
trative Ministries to dispose of such 
applications under intimation to the 
Licensing Committee.  Haw materials 
are made available not only to the 
licensed units but also to other re
gistered iand email scale units  in 
acrordancct with thP policy and  the 
relevant rules and regulations

(b)   Under section 12(1) of  the 
IDR Act, 1951 Central  Government 
have powers to revoke an industrial 
licence if the holder of the licence 
has without reasonable cause failed 
to establish, or to take effective steps 
to establish the new industrial under
taking in respect of which the licence 
has been issued, within  the  timS 
specified «r within such  etended 
time as may be granted in any case

Creation of infrastructure for Indus, 
trial Development of Hill States/ 

Areas

8980.  PROF.  NARA1N  CHAND 
PARASHAR: Will the  Minister of 
PLANNING be pleased to state*;

(a)   whether the Planning Commis
sion has developed any strategy for 
the creation of infrastructure for the 
industrial development of Hill States/ 
Areas as identified by the Commission 
in 19W; and

(b) if so, the main points of this 
strategy and whether the Hill States/ 
Regions have been given any specific 
allocations in the  following sectors 
during the Fourth and Fifth Plans:

(i) Agriculture (including Horti
culture and the development 
of forests).

(ii) Transport  and  Communica
tions  (including  Railways, 
Tele-communications   and 
Field Publicity).

(iii) Industrial  development  (in
cluding handicrafts).

(iv) Irrigation and Power (includ
ing rural electrification).

(v) Tourism.

(vi) Education and ouier  Social 
Services.

(vii) Welfare Schemes for irriga
tion project oustees and the 
e-servicemen?

THE MINISTER OF  STATE  IN 
THE  MINISTRY  OF  PLANNING 
(SHRI VIDYA CHARAN SHUKLA):
(a) and (b). A Statement is laid on 
the Table of the House.  Placed in 
Library. See No. LT-9662/75).

Upgradation of BOs and Departmental 
Sub Offices

8981.  PROF.  NARAIN  CHAND 
PARASHAR: Will the  Minister of 
COMMUNICATIONS  be pleased to
state:

(a) whether the PMG, Ambala had 
approved the upgradation of a num
ber of BOa  as  Departmental sub. 
offices on the basis of the offers of 
NRC by the  local  Panchayats  in 
Himachal Pradesh;

(b) if so, the names of such cases 
approved in 1974;

(c) whether in December. 1874 the 
DGP&T issued a circular banning all 
*uch upgradattons even on the pay-
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went of NBC and the PlffG withheld 
the upgradations in spite of the col
lections of the NRC by the Pancha- 
yats;

(d) if so, whether this step discour
aged the participation of the people 
In the development of this hilly State 
and caused a deep frustration among 
the people; and

(e) if so, whether all those cases 
where the approval for upgradation 
was given and people had collected 
the NBC would be cleared for upgrada
tion?

THE MINISTER OF COMMUNICA
TIONS  (DR.  SHANKER  DAYAL 
SHARMA):  (a) to (e).  P. M. G.
Ambala had approved in 1974, up
gradation of file following E.D. Post 
Offices to departmental  Sub-Offices 
on the basis of recovery of N.R.C.:

1. Rail

2. Kuthera

3. Tihri

4. Saloh

5. Nlthar

6. Naina Devi

7. Ghanarui

8. Thathal

9. Gondpur Banera

ID. Kotli

11. Lanj

12. Bhambla.

Out of the above, the :ffi’es at serial 
I to 5 have been  upgraded  and 
orders for upgradation of the Post 
Offices at serial 6 have been issued 
by the P.M.G. The offices indicated 
at serial 7 to 12 could not be up
graded because the P & T Directorate 
httd In the meanwhile issued a clari
fication to *11 Heads of Circles re
garding the manner of computing the 
work hours for the purpose of up
grading consequent to the reommen- 
datiofis e; the Committee on  Etra 
Depiurttfwwfcal flferstema.   According 
to these revised Instructions, the work

toad in these si Post Office doe* 
not justify upgradation.

Sanction ot *..0*. it Districts ol 
Bttaspor, Haetfarpor, Una and 

Kanin

8982. PROF.  NARA N  CHAND 
PARASHAR: Will the  Minister of 
COMMUNICATIONS  be pleased to 
state:

(a) the names of the places where 
the PCOg have been sanctioned in the 
Districts of Bilaspur, Hanirpur, Una 
and Kangra of Himachal Pradesh dur
ing the last two years but which have 
not been set up so far;

(b) the names and the number of 
proposals for opening of PCOs in the 
above mentioned Districts in Himachal 
Pradesh which are under the consi
deration of the P&T Authorities;

(c) the likely date by which they 
would be sanctioned; and

(d) wh'ether any priority would be 
given to the early setting up of aU 
these PCOs in view 0f the poor tele, 
communications in the State?

TRE MINISTER OF COMMUNICA
TIONS  (DR.  SHANKER  DAYAL 
SHARMA):  (a)  Names  of places
where PCOs have beien sanctioned 
in the Districts of Bilaspur, Hamir- 
pur, Una and Kangra during the last 
two years (from 1-4-73 to 31-3-75) 
but not yet set up.

Bilaspur

1. Jhandutta.

Hamirpur

1. Bhuranj v

2. Bijharl

3. Awah Devi

4. Jaha

5. Deetsidh 

«. Bhareri.
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Una

I Ban4 *.

Kanira

1. N&grata Surlan

2. Lambagaon.

(b)   Names of places for  which 
proposals few opening PCOs. in the 
above mentioned Districts, in Hima
chal Pradesh are under  considers* 
tion:

Bilaspur

1. Swarghat

2. Jagatkhana.

Hamirpur

1. Didwin

2. Ladraur.

Una

1. Haroli

2. Nehri.

Kangra

1. Chanaur

2. Damng

3. Kotla Bahr

4. Khudian

5. Tihrl

6. Tiara 

Pahra

ft. Bhadwar.

(0) The proposals for PCOs. which 
wfll fulfill the prescribed conditions 
of the policy for opening PCOs will 
be approved in due course.

(d)  Sanctioned PCOs will be open- 
ed at earir as  possible  depending 
apon jtvailability of resources.

Epansion at Wmto* Ctanputes te 
Ui«r Goods

8983 SHRI SHASHI  BHUSHAN: 
Will the  Minister of  INDUSTRY 
AND CIVIL SUPPLIES be pleased to 
state how does Government  intend 
to prevent foreign companies  from 
epanding into luury goods as has 
been done by Nicholas of India  by 
introducing AMBI cosmetics, Bristol 
Mayer by introducing MUM cosme
tics, Cheesebrough Ponds by  intro
ducing shampoos, in the period after 
the coming into force of Foreign E
change (Regulation) Act’

THE MINISTER OF  STATE  IN 
THE  MINISTRY  OP  INDUSTRY 
AND CIVIL SUPPLIES (SHRI B. P. 
MAURYA): The activities of all those 
firms coming within the purview of. 
the* Foreign Echange Regulation Act,
1973 are already under review  by 
the Reserve Bank of India who will 
take appropriate action under  the 
Act in the  light of the  Guidelines 
issued by the Ministry of Finance.

Directors In Coca Cola Eport 
Corporation

8984. SHRI SHASHI BHUSHAN: 
Will the  Minister of  INDUSTRY 
AND CIVIL SUPPLIES be pleased to 
state;

(a) whether his Ministry has receiv. 
ed  some correspondence from the 
Managing Director of Coca Cola Eport 
Corporation or from Junior officers;

(b) if so, the facts thereabout; and

(c) how many Directors, including 
the Managing Director, the Coca Cola 
Eport Corporation h&« in India?

THE MINISTER OP  STATE  IN 
THE  MINISTRY  OF  INDUSTRY 
AND CIVIL SUPPLIES (SHRI B. P. 
MAURYA); (a) and (b). This Minis
try being the administrative Ministry 
for various industries  is  often  in 
receipt o* correspondence tm various
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matters concerning isdmtries  from
various  companies  including  M/s. 
Goca Cola Eport Corporation

(c)   As the Coca Cola Eport Cor
poration in India is a branch of the 
American company, it has no Direc
tors in India  The officer of  the 
Company stationed in India for look
ing after the affairs of the  Indian 
branch of the company is designated 
as Managing Director* but he is not a 
member of the Board of Directors of 
the Company

Manufacture of Sophisticated Machine 
Tools in HMT

8985  SHRI  SAT PAL  KAPUR 
Will the  Minister of  INDUSTRY 
AND CIVIL SUPPLIES be  pleaded 
to state*

(a) whether the Hindustan Machine 
Tools has a programme to develop 
ultra.sophisticated   machine  tools 
which have no use in this country but 
are likely to have a market abroad; 
and

(b) whether  these  policies  are 
authorised by the Government and if 
so, the reasons therefor?

THE MINISTER OF  STATE  IN 
THE  MINISTRY  OF  INDUSTRY 
AND CIVIL SUPPLIES ŜHRI A C 
GEORGE)  (a) and (b) The objec
tives of any research effort are tech
nological contemporaneity, commer
cial viability «nd competence genera
tion  Research efforts of HMT  are 
motivated by the same objectives

Jobs provided to Scientists registered 
with C.SIR. and Employment 

Echanges

8986  SHRI M S PURTY   Will 
the Minister 0f PLANNING be pleas, 
ed to state-

(a)   whether there has been any 
increase in the number of scientists 
registered with the CSIR and Employ

ment Echanges all over the countr, 
if so, their number, State-wise;

(b) the number of scientists who 
haVfe been provided wich suitable jobs 
during the last two yean, year-wise; 
and

(c) the steps taken by Government 
to provide employment to the remain
ing scientists?

THE MINISTER OF  STATE  IN 
THE  MINISTRY  OF  PLANNING 
(SHRI VIDYA CHARAN SHUKLA):
(a) and (b) A statement (Anneure 
I) giving the information is laid on 
the Table of the Houses Placed m 
Library. See No LT-9683/75]

(c)   The Government of India ore 
alive of the pioblem of unemploy
ment amongst educated persons in
cluding scientists etc and have been 
taking a number of measures from 
time to tune for improving their em
ployment opportunities  A statement 
(Anneure-II) showing the measures 
taken is laid on the Table of  the 
House  Placed m Library  See No. 
LT-9663/75]

Funds for Orissa for 1975-76

8987  SHRI P GANGADEB   Will 
the Mmistei of PLANNING be pleas
ed to state-

(a) the amount of funds the Centre 
propose to provide to Orissa during 
the financial year 1975-76; and

(b) the development  projects  on 
which these funds will be spent?

THE MINISTER OF  STATE  IN 
THE  MINISTRY  OF  PLANNING 
(SHRI VIDYA CHARAN SHUKLA)-
(a) The amount of Central assistance 
allocated to Orissa is Ra. 3270 crores 
for approved Annual Plaa  1975-78 
amounting to Rs 89.25 crores.

(b)   A statement showing the sec
toral distribution of tile  approved
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Plan outlay of Rs. 89.25 crores  for 
Annual Plan 1975-76 is laid on the 
Table of the House. Placed in Lib- 
rury.  See No. LT-9664/75].

Beoompositlon of Development 
Councils

-8988. SHRI BHALJIBHAI PARMAR: 
Will the  Minister  of  INDUSTRY 
AND CIVIL SUPPLIES be pleased 
to state.

(a) whether Government propose to 
re-ccmpose the Development Councils 
attached to different industries under 
DGTD to include the  industrialists 
from backward areas also;

(b) whether vital industries in the 
country are  controlled  by  foreign 
firms and Development Councils are 
controlled  by  diplomats  of  these 
foreign firms; and

(c) whether Government would see 
that majority of  representation  on 
these Councils is that of Indian com
panies?

THE  MINISTER  OF STATE IN 
THE  MINISTRY  OP  INDUSTRY 
AND CIVIL SUPPLIES (SHRI B. P. 
MAURYA):  (a) to (c). Develop
ment Councils in respect of certain 
important industries are constituted 
in accordance with the provisions of 
th Industries (Development & Regu
lation) Act, 1951 and the Develop
ment Councils (Procedural)  Rules, 
1952. The composition of each coun
cil is so decided as to include:

(a) Persons capable of represen
ting the interests of under
takings in the industry;

(b) Persons having special know
ledge of matters relating to 
the  technical or other as
pects of the industry;

(e) Persons capable of represent
ing the interests of persons 
employed in  the  industry; 
and

(d̂ Persons capable of represen
ting the interests of consu
mers of goods manufactured 
or produced  by the  indus
try.

Government do not propose to re
consider the composition of the coun
cils, thuj, constituted, before the e
piry of their respective terms.

Recruitment and Promotion Rules in 
N.S.I.C

8989.   SHRI  HUKAM  CHAND 
KACHWAT Will the  Minister  of 
INDUSTRY AND CIVIL SUPPLIES 
be pleased to state:

(a) whether the National Small In
dustries Corporation’s  Management. 
New Delhi have not so far revised 
their Recruitment and Promotion Rules 
in consultation with the  recognised 
Union and that the Management con
tinues to follow anti-employees policy 
in the matter of promotion at all le
vels,

(b) whether the National Small In
dustries  Corporation’s  Management 
have avoided framing of a sound Pro. 
motion Policy in spite of assurances 
given to Parliament and the Bureau 
of Public Enterprises; and

(c) if so, the action  Government 
propose to take in this regard to re
lieve the employeea/workers of the 
Corporation of the uncertainty about 
their future prospects?

THE MINISTER OP  STATE IN 
THE MINISTRY OP INDUSTRY AND 
CIVIL  SUPPLIES  (SHRI  A. P. 
SHARMA): (a) to (c). The Recruit, 
ment and Promotion Rules  of  the 
Corporation are revised t its Board 
of Directors as and when the need 
arises and the recognised trade union* 
are consulted by the Management in 
appropriate cases.
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«W«e of Brand Nunes and Trade 
Marts patented in (lie eoantry

8990. SHRI  BHALJIBHAI PAR- 
MAH- Will the Minister of INDUS
TRY AND  CIVIL  SUPPLIES be 
pleased to state:

(a) whether Government propose to 
stop the brand names and  trade 
markg patented in the  country for 
which no bulk manufacture is done 
or industrial licences issued to the 
parties and whether the bulk involve 
the patent of product mi and bulk 
and gives greater hand to foreign 
firm* and prevent the growth  of 
Indian sector;

(b) whether Government propose to 
help the Indian Sector by preventing 
the use of patent  and proprietory 
rights of the foreign firms in the legal 
framework in our  country, without 
parting with slightest technical know
how; and

(c) if not, the broad features of the 
programme that  Government would 
like to launch to meet the situation 
to help the Indian sector?

THE MINISTER OF  STATE IN 
THE  MINISTRY  OF  INDUSTRY 
AND CIVIL SUPPLIES (SHRI B. P. 
MAURYA 1: (a) The grant of patent 
for an invention is governed by the 
provisions of the Patents Act, 1970 
and the registration of trademarks 13 
governed by the provisions contained 
in the Trade & Merchandise Marks 
Act, 1958. The patent a person takes 
depends upon the nature of the in
vention and not on the basis whether 
the  end product  la  a bulk  pro
duct or mied or processed pro
duct.  However, it may be mention
ed that under section S of the Patents 
Act, a substance obtained by a mere 
admiture resulting only in the ag
gregation of the  properties of the 
components thereof or a process for 
producing such substance is  dec* 
laned to be not an invention within 
the meaning: of the Act.  Mere pro
cessing or breaking the bulk and dis

pensing $ruch substances met invotvar 
fag any inventive step wfil net qua* 
ttfy for the grant of patent Further, 
section S of the Act provides that ift 
the case of inventions  relating to* 
substances intended for use as food, 
drug or medicine or substances pro
duced by chemical processes, patents 
are granted only for the methods or 
processes of manufacture.  In other 
words, patents containing claims for 
the substances are not allowable in 
such cases. This has been done with 
a view to encourage development of 
new  manufacturing  processes  and 
thus accelerate the tempo of research 
in the chemical and pharmaceutical 
industry.

On the other hand, a trade mark 
is a symbol used by a manufacturer 
or merchant to  identify his goods 
«nd distinguish them from those of 
his competitors.  The words  'trade 
mark* and brand names* are synony
mous.  Under the Trade & Merchan
dise Marks Act, 1958, mark* includes 
a device, brand, heading, label, ticket,, 
name,  signature,  word, letter or 
numeral or combination thereof.  A. 
trade mark’ therefore is a means to 
enable a purchaser to select what he 
wants.  A manufacturer or  trader 
may  register  his trade mark for 
goods in respect of which he uses or 
proposes to use his trade mark. The 
main objectives of trade mark are:

1. to  distinguish,  one’s  goods 
from those of his competitors;

2. to serve as a  guarantee of 
quality,  standard,  characteristics 
and  consistency  in the minds of 
buyers and to build up a consumed 
yieference;

3. to provide a convenient form 
for advertisement and for promo
tion of sale of products.

To counteract the  evil  of  non- 
working of patents on a commercial 
scale and to prevent  the patentees 
from enjoying a monopoly far im
portation  of  patented  article, the 
patents Act contain* several provi
sions, such as the grant ** eongnft*
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sory licence on the ground that rea
sonable requirements of public with 
respect to the  patented  invention 
have not been satisfied or  that  the 
patented invention is not available 
to the public at a reasonable price 
(vide  Section 84);  revocation  of 
patents under section 89;  special 
licensing provisions in the case of 
patents relating to food, drugs and 
medicines  with a statutory  ceiling 
on royalty, etc.  This apart, the Act 
also  provides  ample  safeguards 
against the abuse of patents by the 
patentees in  several ways.  Under 
Section 47, Government is fully em
powered to use any patented inven
tion for the purpose of its own use 
and can import the patented articles 
including drugs and  medicine for 
distribution in any dispensary, hos
pital or other medical institution to 
ensure that as a result  of  patent 
rights, conditions of scarcity, leading 
to high prices, are not created.  If 
necessary, Government can use any 
patented invention or to authorise 
any other  person so to do for the 
purpose of Government under Sec
tion 100 of the Act.  An invention is 
said to be used for the purpose of 
Government if iC is  made,  used, 
eercised or vended for the purpose 
of Central Government, a State Gov
ernment or a Government  under
taking. The use under this section is, 
however, subject to such terms as 
may be agreed upon before or after 
the use between parties; in default, 
the terms being  determinable  by 
High Court on reference.  The Act 
also enables Government to acquire 
any patent outright for a public pur
pose.

(b)   The Patents Act, 1970, makes 
it obligatory on the applicant for 
patent to fully and particularly des
cribe the invention and its operation 
Or use and the method by whicfh it is 
to be performed and disclose the best 
method of performing the ksame. The 
insufficiency of description is made a 
ground for revocation of the patent 
under section 64(1) (h) of the Act. 
the Act makes it incumbent on the 
applicant to etu/o* that the descrip

tion of the invention is such as to en
able a person  tn India  possessing 
average skin in and average know
ledge of, the art to which the inven
tion relates, to work the invention.

(c)   In view of all tEe  statutory 
safeguards already eisting, as indi
cated above, the question of initiat
ing any fresh programme to meet the 
situation does not arise.

Removal of Chairman of N.S.I.C,

8991.   SHRI  HUKAM  CHAND 
KACHWAI: Will the   Minister of 
INDUSTRY AND CIVIL SUPPLIES 
be pleased to state:

(a) whether the recognised Emplo, 
yeea Union of National Small Indus* 
tries Corporation, New Delhi have de«* 
manded removal of the present Chair, 
man in view of this alleged failure to. 
control the affairs of the Organisation 
during his si years tenure and a reso
lution to this effect has been sent to 
Government; and

(b) if so, the action  Government 
propose to take to provide a suitable 
substitute for the present Chairman?

THE MINISTER OP  STATE IN 
THE  MINISTRY  OF  INDUSTRY 
AND CIVIL SUPPLIES (SHR A. P. 
SHARMA); (a) A resolution to this 
effect said to have been passed by the 
General Body Meeting of the NSIC- 
PTC Employees Union has been re* 
oeived.

(b)   Decisions about  appointment 
or etension of tenure of top ee
cutives of public sector undertakings 
are taken by the Government taking 
into consideration the best interests 
of the undertakings concerned.

Book Production Scheme

8992.  SHR VAYALAR RAVI; Will' 
the Minister of PLANNING be pleas
ed to state:
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(a) whether Planning Commission 
lias not so far given approval to the 
book production schemes in the Fifth 
Plan even though the Education Min
istry ha8 included it in the Plan; and

(b) if so, the reasons therefor and 
ih'e steps taken to clear this important 
.scheme?

THE MINISTER OF  STATE IN
THE MINISTRY  OF  PLANKING 
(SHRI VIDYA CHARAN SHUKLAk:
(a)  No such scheme is pending with 
the Planning Commission.

(b) Does not arise.

Details of Coca Cola Concentrate

8993. SHRI  BHALJIBHAI  PAR- 
MAR: Will the Minister of INDUS
TRY  AND  CIVIL  SUPPLIES  be 
pleased to state:

(a) whether  Government   have 
a right to use any secret patent foi 
the beneilt of its countrymen,

(b) whether the price of Coca Cola 
is high and the sales are substantial; 
and

(c) whether Government will pro
cure the details of the Coca Cola con
centrate for its own utiliation  and 
eploitation for the  benefit of  the 
country?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND CI
VIL SUPPLIES (SHRI B. P. MAUR
YA): (a) 1o (c). The manufacture of 
Coca Cola concentrate is not consi
dered to be a priority industry and 
Government have no proposal to take 
over its manufacture in public inter
est.

Refinancing Scheme to Pl*«* oI Hire 
Purchase Scheme of NSIC

8894. SHRI  BHALJIBHAI  PAR- 
MAR: Will the Minister of INDUS
TRY  AND  CIVIL  SUPPLIES be 
pleased to state:

(a) whether the eisting Hire Pur* 
dhase Scheme of the National Small 
Industries Corporation in New Delhi 
is being replaced by Refinancing Sche
me;

(b) if so, its impacts on the employe 
ment and future of the employees 
who have been serving National Small 
Industries Corpoiation for two deca
des; and

(c) whether the question of employ
ment of the employees of the National 
Small Industries Corporation has been 
considered and discussed with Emplo
yees’ representatives and if ?0 whe
ther any assurances have bpen given 
to the recognised Trade Unions  to 
avert frustration and uncertainty felt 
among the employees’

THE MINISTER OF  STATE IN 
THE  MINISTRY  OF  INDUSTRY 
AND CIVIL SUPPLIES (SHRI A. P. 
SHARMA): (a) to (c). Government 
have not yet taken any decision in 
this regard.

Representation by A I.E. Staff Artistes 
for transport facility to Artistê going 

late and coming early

8995.   SHRIMATI   PARVATHI 
KRISHNAN:  Will the Minister of
INFORMATION AND BROADCAST
ING be pleased to state;

(a) whether All India Radio Staff 
Artistes Union has made represents- 
tion to Government for  providing 
transport faeility to those artistes who 
go home after 9 pm. and reach office 
at 8 a.m.; and

(b) if so,  Government’s  decision 
thereon?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AMO 
BROADCASTING (SHRI DHARAM 
BIH SINHA):  (a) No, Sir.  How
ever, Staff Artistes are eligible for 
transport  from their residence to 
the Radio Station «nd back if th*y
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have to attend duty  during  such 
hours when public transport is not 
normally available,

(b) Does not arise.

Seniority  list of Annonncwrs in Ail 
India Radio

8996.   SHRIMATI   PARVATHI 
KRISHNAN:   Will the Minister of
INFORMATION AND BROADCAST
ING be pleased to state;

(a) whether for the last two years 
the list of seniority of announcers in 
All India Radio is under preparation;

(b) if so, the reasons for delay and 
facts thereof, and

(c) the time by which il is likely to 
be completed??

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING  (SHRI DHARAM 
BIR SINHA);  (a) and (b).  The 
seniority lists of Announcers in All 
India  Radio  are  maintained on a 
language one basis by the Heads 
of specified  stations for each one. 
The seniority lists were prepared by 
the concerned stations in early 1974 
and circulated among the Announcers 
in each one calling for  objections 
and  representations, if any.  After 
considering their representations, if 
any, the tentative seniority list will 
be finalised.

(c)  The Stations have been direct
ed to finalise  the  seniority  lists 
before the end of June, 1975.

filling of Post of Drama Producer at
A.I.R., Ranchi

8997.   SHRIMATI   PARVATHI 
KRISHNAN:  Will the Minister of
INFORMATION AND BROADCAST
ING be pleased to state the time by 
which Government are likely to fill 
up the post of Drama Producer at 
AH India Radio, Ranchi?

THE DEPUTY MINISTER IN THU 
MINISTRY OF INFORMATION AND 
BROADCASTING  (SH$I DHARAM 
BIR SINHA):  The post  of Drama 
Producer at All India Radio, Ranchi 
is likely to be filled up by the mid
dle of June 1975,

Production of Coca Cola Concentrate

8998.  SHRI NANUBHAI N. PATEL: 
Will the Minister  of  INDUSTRY 
AND CIVIL SUPPLIES be pleased 
to state:

(a) whether I'ooa Cola Eport Cor
poration were accorded permission for 
the manufacture of Coca Cola concen
trate m India subject to the condition 
that quantum of production would be 
suclfc as to meet ihe requirements of 
then eisting four bottling plants;

(b) whether they arc now manufac
turing and supplying concentrate to 
21 bottling plaatg in the country; and 
if so, whether Jt is not the violation 
of the Government approval; and

(c) if so, the action Government 
propose to take /gainst them?

THE  MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY AND 
CIVIL  SUPPLIES  (SHRI  B.  P. 
MAURYA): (a) Initially, yes, Sir.

(h)   Yest, Sir, these activities being 
covered by Govt, approvals  from 
time to time, no violation thereof is 
involved.

(c) Does not arise.

Lacunae in Industries (Development 
and Regulation), Act

8999.  SHRI NANUBHAI N. PATEL: 
Will the Minister of INDUSTRY AND 
CIVIL  SUPPLIES  be  pleased to 
state:

(a)   whether  Government  have 
observed certain lacunae in the Indus



*55 WrlUto Amwm   MAY % 297ft   Written Answer,   *$T

tries (Development and  Regulation) 
Act recently in the matter of number 
of workers  employed, definition  of 
worker employed by different units 
in a distorted way and withholding of 
investments  by  resorting to  loan 
licence arrangements;

(b) if not, how Govinvrrent will 
justify a large tumove* 10 the etent 
Rs 4 crores m  respect  of  certain 
foreign drug companies operating in 
the small scaie sector; aii.1

(c) whether these companies have 
derived full benefit of the yeaknesset 
of the Indusa.', (Development and 
Regulation) Act, 1551 and if so, whe
ther there is any proposal  to  plug 
these loopholes?

THE MINISTER  OF  INDUSTRY 
AND CIVIL SUPPLIES (SHRI T. A. 
PAI): (a) to (e)  Government have 
m the light of the eperience of the 
working of Industries (Development 
and Regulation) Act, since its enact
ment m 1951, decided to amend the 
Act with a view to taking fuller note 
of the current industrial and econo
mic  situation These proposals are 
under consideration.  While formul
ating proposals for  amendment of 
the Act, Government will give due 
consideration to the need, it any, to 
amend the present provisions m re- 
gaid to the number of workers em
ployed while defining a 'factory.

Functioning of Nationalised Coal 
Mines

9000 SHRI  D  B  CHANDRA 
GOWDA:   Will  the  Minister  of
ENERGY be pleased to state:

(a)  whethnr many of the coal mines 
which have been nationalised are not 
functioning properly; and

b) if so, the particulars  thereof 
and the reasons for not making them 
■operative?

THE DEPUTY MINISTER IN TH 
MINISTRY  OF  ENSBGY  (PBOH 
SIDDHESHWAR PRASAD): (a) No, 
Sir, Some small quarries were cloaed 
down after reserves were ehausted.

(b) Does not arise.

Projects undertake by C.S.I.R

9001. SHRI  D.  B.  CHANDRA
GOWDA:  Will  the  Minister  of
PLANNING be pleased to state:

(a) the names of the projects under
taken by the Council of Scientific and 
Industrial Research which are likely 
to be completed during the  current 
year;

(b) the new project,* proposed to be 
started this  year and  the projects 
which were contemplated earliest but 
have now been shelved; and

(c) the amount made available for 
the new projects as a result thereof?

THE MINISTER  OF  STATE IN 
THE MINISTRY  OF  PLANNING 
(SHRI VIDYA CHARAN SHUKLA):
(a)  and (b). The activities of Natio
nal Laboratories of the CSIR are of 
continuous and  on-going  nature. 
Ad-hoc projects may be closed dur
ing the year but m general projects 
are  completed  within 3 5 years. 
This is usually reported in the An
nual Reports of the CSIR and these 
repojtq  are  placed  before  the 
Parliament.  Annual Reports of the 
CSIR for the years  1972 and 1973 
were placed on the Table of the Lok 
Sabha on 11th December, 1974.

(c)   The Planning Commission has 
agreed for an allocation of  Rs. IS 
crores for newer aspects  of conti
nuing  projects  and new projects 
during 1075-76.

Panel disenssion on the Rei« of 
Televirion ia our country's 

Life*’

9002. SHRI  NAWAL  KI&ORE 
SHARMA; Will the Minister of IN
FORMATION  AND  BROADCAST* 
WG be pleated to state:
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(a) whatfeer the attention of Gov
ernment hag been drawn to the Panel 
Discussion cm the role of Television 
in our country’s life organised by 
the Institution of Electronics  and 
Telecommunication   Engineers  ait 
Poona in January last;

(b) whether Government are aware 
that opinion was epressed at  the 
symposium that Television should be 
used as a  powerful tool for social 
transformation and that at  present 
social commitment is lacking in our 
television; and

(c) the steps Government propose 
to take in the light of the above cri
ticism?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING  (SHRI DHARAM 
BIR SINHA): (a) Yes, Sir.

(b) A variety of views by a num
ber  of  speakers  were  epressed 
mainly to the effect that to achieve 
mass  education,  rural  uplift  and 
social transformation, it was essen
tial that television coverage should 
spread throughout the country.

(c) Government  accepts such a 
View and is doing everything pos
sible, within the resources available, 
to use ground based as well as satel
lite television to help promote edu
cational and developmental  objec
tives.

POg   Post Offices in Goa

9003.   SHRI   PURUSHOTTAM 
KAKODKAR: Will the Minister of 
COMMUNICATIONS be pleased to 
ftate:

(a) the total number of public call 
offices in Goa; and

(b) the number of placets  where 
demand for post offices  have been
pending?

THE MINISTER OF COMMUNI
CATIONS (DR. SHANKER DAYAL 
SHARMA);  (a)   long  distance
Public Call Offices are working in 
Goa.

(b)  No public demand for opening 
of post offices in Goa is  pending 
eamination.

Funds for Goa for 1975-76 Plaft

9004.   SHRI   PURUSHOTTAM 
KAKODKAR: Will the Minister of 
PLANNING be pleased to state:

(a) the armounl of funds proposed 
to be provided to Goa during the fin
ancial year 1975-76; and

(b) the names if the development 
proiects on which these  funds  are 
propog'ed to be spent?

THE  MINISTER OF STATE IN 
THE MINISTRY  OF  PLANNING 
(SHRI VIDYA CHARAN SHUKLA):
(a)  Central assistance of  Rs. 11.50 
crores has been  allocated  for the 
Annual Plan 1975-76 of Goa, Daman 
and Diu.  The total sie of the An
nual Plan is Rs. 12.97 crores.

(b)  The sectoral  distribution of 
Rs. 12.97 crores is indicated in the 
Statement laid on the Table of the 
House.  I Placed in Library. See No. 
LT 9665/75],

Permission to Retired Central Class I 
Officers to practice Law on Retainer 

Basis

9005.   SHRI MOHANRAJ KALIN- 
GARYAR: Will the PRIME MINIS
TER be pleased to refer to the reply 
given to Unstarred Question No. 4009 
on 19th  March, 1975  regarding re
quirement of Government’s prior ap
proval for practising Law ott a retai
ner basis by a retired class I officer 
and to lay on the Table of the House 
a copy of the Government orders issu
ed permitting a retired Central CUm
I officer who does not pomes* a
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Degree or ether professional qualifica
tions to practice  LAW/Ineome-ta/ 
Sales Ta on a retainer basis or even 
otherwise within two years of retire
ment without taking permission of the 
Government?

THE MINIS rER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS DE- 
PARMENT OF  PERSONNEL AND 
ADMINISTRATIVE REFORMS  AND 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS  (SHRI  OM  MEHTA): 
No specific orders have been is- 
wted by the Government permitting 
a retired Class I officer who does not 
possess a Law Degree or other profes
sional qualification  to practice Law 
Income Ta/Sales Ta on a retainer 
basis or even  otherwise  within two 
years oi retirement without taking per
mission of the Government According 
to rule 10 of the Central Civil Services 
(Pension) Rules 1972 setting up prac
tice, either independently or as a par
tner of a firm by a retit ed Class I Offi
cer who has no professional qualifica
tion would  amount  to  commercial 
employment lequuing pnor  permis
sion of Government withm two years 
of retuement if the matters in respect 
of which the practice is to be set up, 
or is carried on are relatable to his 
official knowledge or eperience  or 
involves liaison/contact work with the 
offices or officers of the Government 
It follows therefore that if the mat- 

in rfspert of which the practice is 
to b set up or is carried on are not 
relatable to his official knowledge or 
eperience or do not involve liaison/ 
contact work with the offices or officers 
of the Government no permission is 
necessary  A copy of rule 10 and 11 
of the Central Civil Services (Pension) 
Rules 1972 is laid on the Table of the 
House  fPlaced in Library  Sec No 
LT-9666/75 ]
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Development of Botanical Garden to 
Madhya Pradesh

9008 SHRI G C DIIT  Will the 
Minister of PLANNING be pleased to 
state,

(a)  whether the  Government  of 
Madhya Pradesh has submitted a ache-
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m  to Us* Cenfcr* for  developing a 
ttotanfcal garden;

(b) if so, the outline thereof; and

(c) the action token so far flhere-

THE MINISTER OF STATS IN THE 
MINISTRY 07  PLANNING  (SHRI 
VIBYA CHAftAN  ffiiUKLA): a) to
(c): Information is being collected and 
will be laid on the Table of the Heuse.

Charge* against Mr. Jan DrOftot, Vfee- 
Df WettlHgbouw TrWUiif 

Corponflim (Asia), Ltd.

9009.  Shri shanReR rao 
SAVANT: WiU the PRIMS MINISTER 
be pleased to state:

(a) whether Mr. Jan Drobot, Vice- 
President of the   American-owned 
Westinghouie  Trading  Corporation 
(Asia) Limited ha« jumped bail;

(I)  if to, the facts about it and the 
charges against ihitti;

(c) the amount of bail, the names 
of his sureties and thdr  connections 
with the Westinghouse Trading Cor
poration; and

(d) the steps being  taken to bring 
him back to India?

THE MINISTER OF STATE IN THE 
MINISTRY OF tfOME AFFAIRS, DE
PARTMENT OP PERSONNEL Altt 
ADMINISTRATIVE REFORMS AND 
DtPATtTMENt  OF  PARLtAMEN- 
tA Y AFFAIRS (SHRI OM MEHTA):
(a)  Yes, Si*.

(b) A statement is anneed.

(c) The amount  of  the  bail is 
Its. 50,0R  with  two  sureties of
&& 2̂,000 each. The name* of the per
sons who stood surety ate Shri V. Sri- 
nivasan and Mis. M. Haris. They are

«f W*. Wasting House 
  P  . (Aria) ItattSd.

786 LS.-6.

(d)  Action is being taken for tha 
foreftiture  of the surety  amounts. 
The Enforcement Directorate, which is 
tike concerned agency,  will consider 
taking euch other legal steps, under the 
relevant laws, as may  be practicable.

Mr. Jan Drobot was arrested on the 
3rd August, 1974 by the Directorate of 
Enforcement and produced before the 
Additional Chief  Metropolitan Magis
trate. New  Delhi. The  Magistrate 
ordered his release  on furnishing a 
personal bond of Rs.  50,000 and two 
sureties of Rs. 23,000  each. On his 
failure to furnish the sureties he was 
reftiahded to judicial custody in Tihar 
Jail and produced  again before the 
Magistrate on the 5th August, 1974.

2. The Directorate  of Enforcement 
requested the court to (i) increase the 
ball amount, (ii) keep in court's custo
dy the passport of Mr. Jan Drobot till 
the disposal of the case, (iii) direct him 
not to leave the jurisdiction of court 
without its permission, (iv) direct him 
to furnish his local address and Also 
changes in address from time to tittle 
and (v) make Httoself available when 
required by the Enforcement Directo
rate add the IncOme-ta  authorities. 
Mr. Drobot agreed to  surrender his 
passport and the documents and also 
to abide by  the  other  conditions. 
Thereupon, the court released him on 
bail on furnishing a personal bond of 
Rs. 50,000  and  two  sureties  of 
Rs. 25,000 each and ordered him to 
seek prior permission of the Court be
fore leaving its jurisdiction.

3. Before  the   case   against 
Mr.  Drobot,  which  had  been 
pertly heard,  coaid  be adjudicat
ed  and  the  adjudication  ordets 
could be passed, he  left the country 
without any permission  of the court 
and while he was still on bail.

4. Eight show eause  notices have 
been issued in regard to this case, five 
to Shri Drthot, two to Shri Drobot and 
Westing  House  .Trading Company 
(Asia) Limited, and one to the com- 
pany. In these show  cause notices 
iftrl robot 1ms  been  charged with 
violation of Section 4(f), 4(), 8(1)
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(a), 5(1)(e) (i) and Section 9 of the 
FAR. Act 1947, He and/M/s Westing 
House Trading Company (Asia) Limi
ted have been charged with violation 
of Sections 5(1) (e) and 10(1) of the 
F.E.R. Act, 1947 and the company has 
been charged with violation of Sec
tion 10 of the Act.

Etension of telecommunication links 
to East European countries

9010.  SHRI VARKEY GEORGE Will 
the Minister of COMMUNICATIONS 
be pleased to state whether Govern
ment propose to etend new telecom
munication link with Soviet Union to 
other East European countries?

THE MINISTER OF COMMUNICA
TIONS  (DR.  SHANKER  DAYAL 
SHARMA): The proposed new tropos- 
catter telecommunication linn between 
India and the U.S.S.R , for which neces
sary technoeconomic and traffic feasi
bility studies are under  way, would 
have the necessary technical capability 
for handling telecommunication traffic 
to East European and other countries 
with whom the U.S.S.R., has telecom
munication links. Such an etension of 
the proposed link would be considered 
in due course, subject  to agreements 
which might be drawn  up with the 
U.S.S R, and the countries concerned.

Production of salt in coastal belts of 
Orissa

9011 SHRI SAMAR GUHA. Will the 
Minister of INDUSTRY  AND CIVIL 
SUPPLIES be pleaded to state

(a) whether  Government  have 
eplored the possibilities of salt ma
nufacture and etension of produc
tion of the eisting salt production 
In the coastal belt of Orissa;

(b) if so, facts’thereabout;

(fc) if not, the reasons for not e
ploring such possibilities; and

(d)   whether  such  potentialities 
eist along the coastal Wit of  the 
State?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSRY AND CIVIL 
SUPPLIES (SHRI  B. P. MAURYA);
(a) to (d): All the salt lands of Central 
Government in Orissa have been as
signed for the  manufacture of salt. 
The Government of Orissa have, bow- 
ever, reported  that  with a view to 
augmenting salt  production  in the 
State, they are carrying out a survey 
of coastal areas in consultation with 
the Central Salt and Marine Chemi
cals Research  Institute,  Bhavnagar. 
After the completion  of the survey, 
new areas will be brought under salt 
manufacture and eisting salt produc
tion units will be epanded by mcreas- 
ing the area and employing scientific 
methods for the  manufacture of sail 
Salt Department is rendering all possi
ble technical assistance required by the 
Government of Orissa.

While the climatic factors in Orissa do 
not favour any large scale increase in 
the production 0f salt, the actual poten
tialities will be known only after the 
survey is completed.

Diversion of Funds Earmarked for 
Specific Projects

9012.  SHRI GIRDHAR GOMANGO: 
WiD the Minister of  PLANNING be 
pleased to state:

(a) whether  Central  Government 
have taken a decision not to divert 
the earmarked allocation̂ for sped* 
fic projects like Tribal Development 
Projects and Backward Areas Deve
lopment 1q Fifth plan;

(b) whether due to the fear of lapse 
of allocated money for the projects, 
generally the funds have been divert
ed;

(c) if so, whether the  earmarked 
money will be spent in  time-bound 
period; and
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(d)  if not,  Whether the unspent 
money will be kept reserved  for 
future plan?

THE MINISTER OF STATE IN THE 
MINISTRY OF  PLANNING  (SHRI 
yiDYA CHARAN SHUKLA); (a) and
(b); The issues relating to the ear
marking of allocations, preventing of 
diversion  of  earmarked allocations 
etc., for specific  projects  including 
tribal development projects and back
ward areas development in the con
tet of the Fifth Five Year Plan will 
be placed before the National Deve
lopment Council for a decision.

Under the  eisting  procedures of 
channelling of Central assistance which 
are the etensions of the procedures 
prevalent in the  Fourth  Plan, the 
outlays in the respective Annual Plans 
of States are earmarked for the follow
ing programmes/projects.

(i) Animal Husbandry and Dairy- 
ing.

il) Agriculture and Allied Services 
Programme as a whole.

(iii) Cooperation.
(iv) Specific Irrigation and Power 

Projects.

(v) Elementary  Education other
than minimum  Needs Pro
gramme in this sector.

vi) All programmes under the Na- 
tlonal Programme of Minimum 
Needs, vis.,  rural electrifica
tion, rural roads, elementary 
education primary health cen
tres, rural water supply, house, 
sites for landless labour, envi
ronmental  Improvement  of 
slums add nutrition along with 
the total outlay for Minimum 
Needs Programme in the ap- 
, proved Stater Annual Plans.

m  H1H Am Hans.

The rationale of earmarking of out
lays is to ensure that the earmarked 
allocation for  specific  projects/pro. 
grammes are not diverted to ofter sec
tors of development  without the e
press permission of the Planning Com* 
mission and the earmarked funds are 
utilised for the purposes  for which 
they are meant  within the Annual 
Plan period concerned. Presently, the 
outlays for tribal development pro* 
jects and backward  areas develop
ment are not earmarked.

(c)  and (d): The outlays earmark* 
ed for specific  schemes/programmes/i 
projects in the approved states’ Annual 
Plans have to be incurred within the 
Annual Plan period concerned. Any 
unspent amounts are not carried over 
to the net Annual Plan period.

Assignment of Role of Retail Agency to 
Cooperative for handling items of Mjuh 

Consumption

9013. SHRI RAJEDEO SINGH: Will 
the Minister of INDUSTRY AND CIVIL 
SUPPLIES be pleased to state:

(a) whether cooperatives are to be 
assigned a leading  role as a retail 
agency in the proposed public distri
bution network by 1he Central Depart
ment of Civil  Supplies  which has 
already drawn up a blue-print  for 
handling items of mass consumption;

(b) whether the cooperative organi
sations have been geared up to take 
up this assignment to the fullest satis
faction of the consumers; and

(c) if so, the broad outlines of the 
process of gearing?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSRY AND CIVIL 
SUPPLIES JSHRI A. C.  GEORGE):
(a): Yes, Sir.

(b)  and (c): In our epanding con* 
sumer oriented  public  distribution 
system, a significant role has been en
trusted to the cooperatives. The eist
ing urban consumer cooperative move*
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m$nt consists of a National Federation, 
14 State-level Federations, 18180 pri
mary societies wit 2000 branches, 400 
whole-sale/central stores  with 2,300 
branches and 135 department stores. 
These cooperatives cover practically all 
districts having urban population oi
50,000 and above  Besides the consu
mer cooperatives organised among the 
general public in urban areas, separate 
consumer cooperatives have been orga
nised among  industrial  and mining 
workers and employees of the Railways, 
Post and Telegraphs and other public 
and private sector undertakings  Out 

of 5065 establishments employing 300 
or more workers as on 1st March, 1973, 
2413 had cooperative stores and 1146 
establishments had  fair price shops. 
For mining workers, 13 wholesale and 
large number of primary stores have 
been organised, with assistance provid
ed out of Coal and Mica Mines Labour 
Welfare Funds. In rural areas, near- 
ly 27,800 service cooperatives  and 
about 1530 marketing cooperatives im- 
dertake  distribution  of  consumer 
goods. These cooperatives in the rural 
areas are managing about 46,000 fair 
price shops. The total value of consu
mer goodg handled  by cooperatives, 
both  in urban  and  rural  areas, 
during  1974-75, is epected to be 
of the  order  of  Bs,  650  crores 
(tbout  Bs  290  crores  in  rural 
areas and Bs 380 crores  in  urban 
areas), which is proposed to be stepped 
up to over Bs 1,000  crores (about 
Bs. 400 crores in  rural  areas and 
Bs. 600 crows m urban areas) by the 
end of the Fifth Plan.  Cooperatives 
are distributing 90 per cent of the pro
duction of  controlled  cloth under 
arrangements coordinated  by the Na
tional Cooperative Consumers Federa
tion  Controlled cloth of the value of 
over Bs. 93 crores was distributed from 
April, 1974 to Mwsh,  1978 throutfi 
about 28,000 retail  outlets, including 
over 21,000 retail outlets in rural areas

2.   Cooperatives  at  the national, 
State, district and primary levels are 

to be further ajslsted ami

Stttte Government* have beenraouaa- 
ed that, to the etent pontile, new 
fair price shops may be allotted to 
cooperatives, and that  they may be 
permitted to stock all essential com
modities  Steps have also been taken 
to earmark specified percentages «f 
production of selected consumer arti
cles in the organised industrial sector, 
for distribution through consumer co
operatives  The activities  of consu
mer cooperatives are also being link
ed with those of marketing and proces
sing societies, for smooth flow of agri
cultural products at economic price to 
the  consumers  The  National and 
State level Federations  of consumer 
and marketing cooperatives  are also 
being advised to undertake coordinat
ed arrangements to hlp m&mt'ain the 
supply line of essential goods

3 During the Fifth Plan, the pro
gramme of development of consumer 
cooperatives will be in the State, Cen
trally Sponsored and Central Sectors. 
Under a Centrally Sponsored Scheme, 
assistance i* being provided for (a) 
establishment of  new  department 
stores and retail outlets, including de- 
velopment of consumer cooperative 
having growth  potential,  and (b) 
strengthening and epansion of the 
wholesale sector at  the level of 14 
State Consumers Cooperative Federa
tions  Under  a  Central  Sector 
Scheme the wholesale activities of the 
National Cooperative Consumers Fede
ration is being  strengthened, and its 
Consultancy and  Pronioflbnal  Cell 
assisted to foster  scientific manage
ment techniques  m  c6hswner  co
operatives

4 In pursuance of the recommenda
tions of the recently  convened four 
onal Conferences  with  the State 
Ministers incharge of Civil Supplies, 
the State Governments have been ad
vised to take up orjjan̂satipn of effec
tive distribution arrang$n$ns through 
conpuiper cooperatives in major cities 
with .population of si lakhs or mote, 
aU State capital areas having concen-

ments, Government   a*d Also
hostel* of University and Degree Col*
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lege*. The .State Government? have 
been advised to select consumer co
operative institutions in the aforesaid 
cities and areas to utilise them effec
tively for undertaking distribution of 
essential consumer articles. For build
ing social consciousness and people’s 
participation into  the  distribution 
system itself, the State Governments 
have been advised to ensure larger in
volvement of women in the distribu. 
tion of consumer articles, by organis
ing, wherever possible, women’s co
operatives and by securing their active 
association as members of their mana
ging committees.

5.   As a result of  the development 
programmes envisaged during the Fifth 
Plan and the role assigned to them 
in the public distribution system, con* 
sumber cooperatives are epected to 
play an important role in the public 
distribution system  and eercise a 
healthy influence on the retail trade.

JRecovery of Mol of Fonaraja

9Q14. SHRI  SHASHI  BHUSHAN: 
Will the Minister of HOME AFFAIRS 
be pleased to state:

(a) whether an  invaluable idoi of 
Fonaraja, worth over a million dollars 
in the West, has been recovered from 
■a gang of antique smugglers in West 
Delhi by the CBI;

(b) the number of antique smug
glers arrested, their names and aotion 
taken against them; and

(c) whether Government had been 
considering to bring a comprehensive 
legislation in this regard and to pro
tect the ancient temples ard places ri 
historic importance and to save  the 
pieces of Tare art to be so stolen and 
Stnugtfed by unscrupulous persons; if 
«o, the stage at  which the matter 
stands?

vjfBRiBWWTY MRH8TSR IN THE
MBrtsmy  of  saii  affairs 

jM&Pv&4SaB EID: « The idol

of Fonaraja’ was stolen from Jagesh- 
war temple, Almora  district  Uttar 
Pradesh, on the night of 9/10th Octo
ber, 1874. A case  FIR  No.  10/74 
Police Station Almora  u/g 395/397 
IPC was registered.  The investiga
tion of this case was taken up by the 
C.B.I  and during the course of in
vestigation the idol was recovered on 
1st April 1975 from a house in West 
Delhi.

b) The names and details of the 
persons arrested in the case so far, are 
given below:

1. Tirath Singh s/o Bhag Singh.

2. Jaswant Singh s/o Bhag Singh,

3. Swaran Singh s/o Bhag Singh.

4. Man Singh sjo Hukum Singh.

5 Khem Singh s/o Uttar Singh.

6. Amarjit Singh s/o Uttam Singh.

7. Uttam Singh s/o Maha Singh.

8. Baliram s/o Kripa Ram.

9 Trilochan  Singh  s/o  Uttam
Singh.

10. Surtanand Nautyal s/o  Lakhi
Ram.

11. Raj Kumar  Suresh of Munni.

Ki-Ratti.

Of the above persons those at serials 
1 to 8 have been released on bail by 
the court. The case is under Investi
gation by the C.B.I.

(c)  A comprehensive Act called the 
Antiquities and  Art Treasures  Act 
was passed by the Parliament in 1972 
(Act 52  of  1972)  with a view to 
tightening up the control over  the 
fraudulent activities of dealers and 
smugglers, unscrupulous  art dealers 
and individuals.

Conetntftton of K*J*b H)del Preject 
in Ottssa

9015. SHRI K. PRADHANI: Will 
the Minister of ENERGY be pleased 
to state:

(a)   whether Kolab Hydei  Prpjesrt 
in oria%oan be taken up for construc
tion during the current financial yf*r;
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(b) whether it requires th'a clearance 
from Krishna Godavari Water Dispute 
Tribunal for the construction of Power 
Project where there is no question of 
diversion of water; an

(c) if «o, when it is going to  he 
started?

THE DEPUTY MINISTER IN THE 
MINISTRY  OP  ENERGY  (PROP. 
SIDDHESHWAR PRASAD): (a) For 
the year 1975-70, the Working Group 
on  power  has  recommended  an 
amount of Rs. 10 lakhs for the Upper 
Kolab Hydro-Electric Project so that 
the State Government may start de
tailed investigation work on this pro
ject during this year.

(b) No, Sir.

(c) Does not arise.

Shortage of e«ai In Tamil Nadv

9017.   SHRI  R.  V.  SWAMINA* 
THAN; Will the Minister of ENERGY 
be pleased to state:

(a) whether coal is in ahcrt supply 
in Tamil Nadu;

(b) if so, the steps being taken by 
the Union Government to improve the 
supply; and

(c) the total quantity of coal sup* 
plied to the Tamil Nadu State during 
the months of March, April and May, 
1975?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  ENERGY  (PROF. 
STDDHESHWAR PRASAD): (a)  to
(c). The information is being collect
ed and will be laid ou the Table of the 
House.

Alleged Maladministration in Bose 
Institute at Calcutta

9016.   SHRI  NAWAL  KISHORE 
SHARMA; Will the Minister of PLAN
NING be pleased to state:

(a) whether the Government  have 
received any memorandum about the 
maladministration, currently going on 
in the Bose Institute at Calcutta, and

(b) whether any inquiries  have 
been made and if so, the steps taken 
to improve the state of affairs of the 
said Institute?

THE MINISTER OF STATE IN THE 
MINISTRY OF  PLANNING  (SHRI 
VIDYA  CHARAN  SHUKLA):  (a)
Government have received two com
munications in this regard.

(b)   The Institute is functioning in 
a  satisfactory  manner.  However, 
Government  have  taken  concrete 
measures to  make  the  Institute a 
Centre of ecellence in scientific en
deavour.

Setting up of Industries in Bihar

9018. SHRI M. S. PURTY: Will the 
Minister of INDUSTRY AND CIVIL 
SUPPLIES be pleased to state:

(a) whether there has been set back 
to plans for setting up new industries 
in Bihar  State  in view  of credit 
squeee; and

(b) if go, nature thereof?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  INDUSTRY  AND 
CIVIL  SUPPLIES  (SHRI  B.  P. 
MAURYA): (a) No. Sir. There is no 
evidence that there has been a set 
back in plans for setting up new in
dustries in Bihar State due to creSit 
restraint measures. The latest guide
lines issued to the scheduled  com
mercial banks by the Reserve Bank 
of India provide for special conside
ration being given to meeting  A* 
working capital needs of private aec- 
tor industrial units «og&ged in* the
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core sector and In the manufacture 
of mass consumption goods, and  in 
particular of new units in which fi
ed investments have  already  been 
made, and

(b) Doe* not arise.

Alleged delay In reaching ef letters to 
Palamau District

9019  KUMAR1 KAMLA KUMARI: 
Will th« Minister of  COMMUNICA
TIONS be pleased to state:

(a) whether Government are aware 
of the fact that a letter takes at least
10  days  to reach  Palamau district 
of Bihar from Delhi and Patna, and

(b) if so, the steps taken by Gov
ernment  to  improve  the working 
thereof?

THE MINISTER OF COMMUNICA
TIONS  (DR  SHANKAR  DAYAL 
SHARMA): (a) and (*) Letters for 
Palamau District posted in Delhi or 
Patna are sent by rail. The normal 
time for  delivery  ol a letter  from 
Delhi to an addressee in Daltonganj 
is 3 days and for Patna 1 day  For 
other places in Palamau District  one 
or two days more are required de
pending on the remoteness of the des
tination.  All eisting mail arrange
ments are being scrutinised  to see

that these normal delivery times are 
kept and further improved  to  the 
etent possible.

Setting up of Corporations ly State 
Governments for financial Assistance 
to S.C, s.T. Harijan and Backward 

Classes

9020. SHRI K  LAKKAPPA: Will 
tie Minister of HOME AFFAIRS be 
pleased to state:

(a) the names of State Governments 
which have  set up Corporations  to 
accord financial  assistance  to  the 
members ol Scheduled  Castes, Sche
duled Tribes, Harijans and Backward 
classes for their economic upliftmi*nt;

(b) the main features of economic 
uphftment schemes;

(c) the amount Of Central assistance 
given for the purpose to the  State 
Governments during 1974-75; and

(d) the amount of Central assistance 
proposed to be given during 1975-76?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  HOME  AIFFARS 
(SHRI F. H MOHSIN): (a) and (b).
A statement giving the required in
formation is attached.

(c)  and (d). The Central assistance 
for the State Sector, schemes is given 
in the form of block grants and block 
loans.

Statement

(a) The following State Governments 1 ave set up Corporators to ar ccrd firarcial  ssutitrci 
othe members of Scheduled Castes. Scheduled Tnbcs Harijtns and Backward classes:

State Category of Backverd clas'e1

t  Andhra  Pradesh  . . Scheduled Tribes.

2  Bihar  . . . . .  Scheduled Tribes.

3  Gujarat  . . . .  Scheduled Tribes, Scheduled Casus.

4  Madhya Pradesh  .   .   ,  Scheduled Tribes, Scheduled Ca«s

5  Mahiraahtra . . . .  Scheduled Tribes. Scheduled Crste* are Other Bsck-
ward Classes.

t  Qrista......................................Scheduled Tribes.
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7 Kerala....................................Scheduled  Tribes «nd SchetW led

8  Punjab.....................................Scheduled Qsstc*.

9  Haryana  . . . .   Scheduled Cutes.

n  Karnataka . . . .   Scheduled Tribes, Scheduled Cattes.

(b)   The mala leatuses of economic 
upiiftantrrt Mheme  are aa under:

(1) Collection and marketing of 
minor forest produce;

(2) Supply of consumer goods;

(3) Disbursement of agricultural 
credit to fanners;

(4) Purchase and sale of agricul
tural produce;

(5) Froviata Of managerial tal
ent to pro-societies;

(6) Housing subsidy for construc
tion of houses; provision  of con
struction material and labour;

(7) Grant of loans to Harian fa
milies for purchase of seeds, seed
lings, fertilisers, etc.;

(8) Supporting  economic  pro
grammes like poultry;

(0)   Financial assistance for run
ning trade or industry;

(10) Provision of employment to 
Harijan boys trained in book bind
ing, garment making,  village  in
dustries, carpentry, brick manufac
turing etc.;

(11) Supply of machinery, auto
mobiles etc., on hire/purchase; and

(12) Purchase of land, etc. etc.

■ate of Industrial Production in 
Karnataka

8021. SHRI K. LAKKAPPA; Will 
the Minister  of  INDUSTRY  AND 
CIVIL SUPPLIES be pleased to state:

(a) the gmrth rate of  indartrial 
production in Karnataka  during the 
Fourth Five Year Plan;

(b) whether the growth  rate has 
kept pace vith the national growth 
rate fied by the Centre;

(c) if not, the factors responsible 
therefor; and

(d) the action proposed to be taken 
in the matter?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  INDUSTRY  AND 
CIVIL SUPPLIES (SHRI B. P. MA- 
URYA): (a) to (d). Figures of in
dustrial production in the organised 
sector are not maintained State-wise. 
However, the following comparative 
figures of industrial licences and let
ters of intent granted for Karnataka 
are indicative of industrial growth in 
the State:

1972   1973 197 4 

Industrie licences 42 46 6

Letters of intent  53   56   73

Electrification of vfllagea during

1975-16

9022. SHRI K. LAKKAPPA; Will 
the Minister of ENERGY be pleased 
to state:

(a) the number of villages that 
have been electrified during 1974-7$. 
as compared to 1973-74,  State-wiae 
and Union territory-wise; and

(b) the number of villages propos
ed to be electrified  during 1OT5-76, 
State-wise and Union tewttory-wtse?
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THE DEPUTY MINISTER IN THE 

MINISTRY  OP  ENERGY  (PROF. 

rSIDDHESKWAR PRASAD): a) and

(b). The number of villages electrifi

ed during 1073*74 and 1974*79  and 
those proposed to be electrified during 
1975-76, State-wise and Union Terri
tory-wise are given in the Statement 
attached.   ,   *   J

Statement

Statement showing the number of villages electrified durirg 1973-74 tmd 1974-75 ard those 
proposed to be electrified during 1975-76

51. States/U.Ts Villages electrified dm’rg Tfrgtt'*
No.

1973-74 1974-75 (1975-76)

1. Andhra Pradesh................................. 501 194 400

2. Assam......................................... 325 N.A. 700

3. Bihar......................................... 684 63(a) 1,480

4. Gujarat......................................... 378 350 550
5. Haryana (+ )................................. .  Nil  Nil Nil

6. Himachal Pradesh  . . . . , 1.043 248 (c) * *

7. Jammu & Kashmir . . . . . 514 354 (f) *«

8. Karnataka   ................................. 944 1,086 450

9. Kerala.........................................  . 37 14(f) 55
jo. Madhya Pradesh  . . . . . 770 601 ««

u. Maharashtra................................. 1*778 1,886 3,000

ra. Manipur......................................... . 8 i(d) 710

3. Meghalaya......................................... 34 N.A. *

14. Nagaland......................................... 53 20 *

15. Orissa......................................... 2,100 1,662 **

16. Punjab......................................... 452 298 (d) 400
17. Rajasthan......................................... 866 546 «

18. Tamil Nadu......................................... 106 19(f) *«

19. Trjpura......................................... 8 8(c) *

20. Uttar Pradesh  . . . . 2,844 784 900

31. West Bengal  . . . . . 3.I7I «79 (f) **

TOTAL: (States) . 16,616  8.813 

1. A & N Islands  . . . . 7 11 *

a  Atunachal Pradesh  . . . . 3 3(0 *

3. Chandigarh (+)  . . . . Nil Nil Nil
4. D & N Haveli  . . . . 4 4 9
j. Delhi (+)......................................... Nil Nil Nil
6. Goa, Daman & Dieu . . . . 72 55 40
7. Lakshadweep  . . . . Nil 1 (b)

2 Nil
9. Pondicherry (+)  . . . . . Nil Nil Nil

TOTAL : (U.Ts) . 88 74 49

Total (All India) * 16.704  8,887 8,694

(+) 100% village electrification already achieved as on 31-3-1973. 
fa) Upto 31-10-1974 (b) Upto 30-11-1974

Ansra* *. u,ro
(*) The targets were not Indicated during the Annual Plan discussions.

The States have, already, been adgnawd to indicate the targets, but the same haw 
not to sr been ihdJcteL
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Karnataka Ordinances peBdlng with 
Centr«

B023. SHRI K. LAKKAPPA Will 
he Minister of HOME AFFAIRS  be 
pleased to state;

(a) whether some ordinances, pro
posed by Government  of Karnataka, 
are pending with the Central Govern
ment;

(b) if so, the particulars of these 
ordinances and the date of each ordi
nance when it was submitted  for 
clearance to the Centre;

(c) whether there has been  any 
delay for taking decision thereon; and

(d) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  HOME  AFFAIRS 
(SHRI F. H. MOHSIN):  (a)  No,
Sir.

(b)  to (d). Do not arise.

Survey of unauthorised possession of 
unlicenced Arms in Delhi

9024. SHRI SAT PAL KAPUR: Will 
the Minister of HOME AFFAIRS be 
pleased to state;

(a)  whether the Delhi police have 
decided to survey discreetly the e
tent of unauthorised possession of un
licenced arms in Delhi; and

(b)  if so, the salient features of the 
proposal in this respect?

THE DEPUTY MINISTER tK THE 
MINISTRY  OF  HOME  AFFAIRS 
(SHRI F. H. MOHSIN): (a) The Delhi 
Police maintains a constant vigil over 
the holding of unlicenced arms.  No- 
special survey has been undertaken 
by the Delhi Police.

(b) Question does not arise.

Use of Indian Brand names by Foreign 
Companies Abroad

9025.  SHRI  SAT  PAL  KAPUR: 
Will the Minister of INDUSTRY AND 
CIVIL SUPPLIES be pleased to re
fer to the reply given to Unstarred 
Question No. 5050 on the 26th March, 
1975 regarding use of Indian brand 
names in consumer industries by For
eign companies and state:

(a) names of the foreign companies. 
Who have developed  Indian  brand 
names  and  popularise the  same- 
abroad; and

(b) the names of the products?

THE  MINISTER OF  STATE IN' 
THE MINISTRY OF INDUSTRY AND 
CIVIL  SUPPLIES  (SHRI  B.  P 
MAURYA): (a) and (b). Government 
do not have predse and detailed in
formation regarding the foreign com
panies who have registered  Indian 
brand names abroad for use in foreign; 
countries.  Some of the foreign com
panies who developed brand names: 
with an Indian flavour aw:

I

Name of the Company  Trade Mark  Gods/Prcccis

(i)  Hindustar Lever Ltd DALDA Hydrogen* ted Oil

Do. MAHARANI Sorps

Do. ANIK Foods

Do. HIMA Food*

(ii)  Brooke Bond India Ltd. TAJ MAHAL Tea

Do. APSARA Do.

Do. AJANTA Do,
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(iii)  I.T.C. Ltd.fformerly India Tobacco
Co. Ltd.)   . .  TIGER Cigarettes

Do. AKABAR SHAH Do

Do. ELEPHANT Do.

Do. SARPANCH Do

(iv) Godfrey Phillips India Ltd. .  ABDULLA Do.

(v)  Britannia Biscuit Co. Ltd. .  RAJ CAKE Biscuits

Do. COW Do.

Do CHAKRA Do.

Do. ROMA Do.

(iv) Singer Co. (U.S.A.)  . . MERRIT Sewing Machines

Resignation fey Shri V G. Rajadhyak. 
aha from Hindustan Lever Limited

9027. SHRI H. N. MUKERJEE:

SHRI C. K. CHANDRAPPAN:

Will the Minister of PLANNING be 
pleased to statq;

(a) whether Shri V. G. Rajadhyak- 
sha, E-Chairman,  Hindustan Lever 
limited, is now in the Ministry  of 
Planning;

(b) whether the so called resigna
tion  by  Shri  Rajadhyaksha  from 
Hindustan Lever is a mere paper posi
tion and he continues to draw the 
tame facilities from  the  company 
under different garbs; and

(c) if so, what is  Government’s 
reaction thereto?

THE MINISTER OP STATE IN THE 
MINISTRY  OF PLANNING (SHRI 
VTDYA CHARAN  SHUKLA):  (a)
V. G. Rajadhyaksha has been appoint
ed ag Chief Consultant and e-offlcio 
Secretary to fee Government of India 
ia the Planning  Commission  from 
B-8-197S after hi* retirement from the 
Cbftirmanship of M/S Hindustan Le
ver Limited.

(b)  and (c). Shri Rajadhyaksha gets 
a pension of Rs. 1500 per month from 
M/s. Hindustan Lever Limited and is 
eligible to get medical benefits as ap
plicable to other pensioners  of the 
company.  He does not get any other 
facilities from the company.

Price of Vijay Scooter

9028.  SHRI  NAWAL  KISHORE 
SHARMA: Will the Minister of IN
DUSTRY AND CIVIL SUPPLIES be 
pleased to state;

(a) whether the public sector scooter 
Vijay has prospects for a good e
port market; and

(b) the present price of the scooter 
including ecise duty?

THE MINISTER OF STATE IN THE 
MINISTRY OF  INDUSTRY  AND 
CIVIL  SUPPLIES  (SHRI  A.  C. 
GEORGE): («) Yes, Sir.

(b)  The e-factory selling price of 
a Vijay Delu scooter is Its. 8S 10.00. 
The ecise duty  ig Rs. 313.88  per 
scooter.
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Misusa 01 Foreign Exchange Permit by
West Bengal Minister

9030. SHRI INDRAJIT GUPTA:
Will the PRIME' MINISTER be pleas-
-ed to etate;

(a) whether Government have re-
ceived complaints from a Member of
'Parliament to the effect that a West
Bengal Minister had recently gone ab-

road with a special foreign exchange
permit of the value of Rs. 3,500 on
the plea of his wife's medical treat,
ment;

(b) whether the M.P. alleged that,
in fact, no such medical n-eatment was
undergone, and that the Minister and
his wife spent the sanctioned foreign
exchange, plus some illegally acquir-
ed amount, for holiday purposes; and

(c) if so, the name of the Minister
concerned, and whether any inquiry
has been held in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, DE-
PARTMENT OF PERSONNEL AND
ADMINISTRATIVE REFORMS AND
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SllRI OM MEH-
TA): (a) No, Sir.

(b) and (c). Do not arise .

f~l "fi ~)~f ~<r
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Fall in Industrial Production of Esseo--
tial Goods in Maharuhtra due to

power shortage

9033. SHRI SHARAD YADAV:

SHRI DHAMANKAR:

SHRI VASANT SATHE:

wm the Minister of ENERGY be-
pleased to state:

(a) whether power famine in Maha.,
rashtra has resulted in significant fall
in industrial production of essentiak
goods;

(b) whether the State Government
of Maharashtra haVe sought any assis-
tance from the Centre to meet the
crisis;

(c) if so, details thereof; and

(d) the steps taken to meet the
situation?

THE DEPUTY MINISTER IN THE"
MINISTRY OF ENERGY (PROF.
SIDDHESHWAR PRASAD): (a) In
view of the current shortage of power
the Maharashtra Government have
imposed certain' power cuts on vari--
ous categories of consumers including:
industries. It is not, however, possible
to assese the loss of production solely
due to theSe power cuts.

('b) and (c). The Maharashtra Gov-
ernment have approached both the
Gujarat as well as the Central Gov-
ernments for providing assistance
from Tarapore to the extent possible
and thi&,matter is under considera-
tion.

(d) In general, the following 'Steps'
are being taken to overcome the prob-
lem of power shortages:

(i) Maximising of generation from
existlng thermal stations by
way of arranging adequate-
spares, arranging adequate
quantity of coal of suitable
quality, training of O&M per--
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sonaei, integrate*  operation 
of power systems,  rosterinig 
and staggering of loads, mod
ernising maintenance  proce
dure and close monitoring of 
operation and maintenance;

(ii) Epediting the commissioning 
of projects under  construc
tion by way  of arranging 
equipment  and  essential 
scarce materials in time and 
monitoring  the progress of 
construction;

(iii) Arranging relief from adjoin
ing States/Systems;

iv) Introduction  of a system of 
rational distribution of avail
able energy on the basis of 
graded priority  and curbing 
the use of electricity for os
tentatious purposes  so that 
power so saved could he di
verted  for productive  pur
poses.

Firing on J.P. Demonstrators In 
Gujarat and other States

8084. SHRI SHARAD YADAV: Will 
the Minister of HOME AFFAIRS be 
pleased to state:

(a) whether it is a fact that police 
fired upon J.P. demonstrators m Guja
rat recently;

(b) if so, the details thereof, and

(c) the number of firings  during
1974 by CRP and BSF in vanous 
States on JP. demonstrators?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  HOME  AFFAIRS 
(SHRI F. H. MOHS1N): (a) No, Sir.

(b) Does not arise.

(c) In 1974,  the CJLP.  and the
B.SJT. had to open fire on 58 occa
sions in different States In connection 
with internal security duties.  Infor
mation in respect of firings on demon-

atattora in support of Shri Jayspra- 
kash Narayan is not available.

Guidelines for Ministries to Supply In- 
formation to Newspapers and News 
Afeneles on Tows of Ministers

9035.  SHRI SHARAD YADAV: Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state:

(a) whether Government have laid 
down any guidelines for the Minist
ries with regard to supplying material 
and information on tours of Ministers 
for the small and big newspapers and 
news-agencies; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI  DHARAM 
BIR SINHA); (a) No, Sir.

(b) Does not arise.

Issue of Industrial Licences to 
Backward Areas

9036.  SHRI RAJDEO SINGH: Will 
the Minister of INDUSTRY AND CI
VIL SUPPLIES be pleased to state:

(a) whether during 1974 out of 1099 
industrial licences given,  293 were 
given eclusively to backward areas;

(b) whether according to a new de
finition recently propagated or ini
tiated an Industrially backward area 
is having precedence over economical
ly backward areas;

(c) if so, to which category of back, 
ward areas the 296 industrial licences 
were given; and

(d) if not to one category, the 
break up of the number of licences 
for both the categories and names ol 
the area or district of backward areas?

THE MINISTER OF  INDUSTRY 
AND CIVIL SUPPLIES (SHRI T. A. 
PAI): (a) Yes, Sir.
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(b)  to (d). Certain Districts, on the 
recommendations  of State  Govern- 
ments/Union  Territories have been 
Identified as industrially backward by 
the Planning Commission in consul
tation with other Ministries for the 
TWrpose of etending financial assist
ance on concessional basis. The num
ber of such districts is 232. For Iden
tification of industrially backward dis
tricts, the following factors have been 
taken into account in relation to po
pulation.

(1) Per Capita Pood Grain/Com
mercial Crop Production.

(2) Ratio of population to agri
cultural workers.

(3) Per capita industrial output.

(4) Number of factory employees 
or number of persons engag
ed in secondary  or tertiary 
activities per lakh of popula
tion.

(5) Per capita  consumption  of 
Electricity.

(6) Length of surfaced road or
,   railway mileage.

All the 298 licences  mentioned in 
part (a) of the question  have been 
issued for  location in  industrially 
backward districts.

Effect of  Commissioning of  Power 
Generating units on the supply  of 
power to Agriculture and Industry

9037.  SHRI RAJDEO SINGH; Will 
the Minister of ENERGY be pleased 
to state:

(a) whether eight power generating 
units with a total capacity of 674 MW 
were commissioned at various States 
in the country;

(b) whether All these commissioned 
Units are only thermal or hydro-elec
tric; and

(c)  whether these generating units 
in different States will relieve  the 
consumers and there will be no cut as 
regards agriculture and industry are 
concerned?

THE DEPUTY MINISTER IN THE 
MINISTRY  OP  ENERGY  (PROP. 
SIDDHESHWAR  PRASAD): (a) to
(c). During the month of March, 1975, 
eight power stations totalling 674 MW 
of capacity were commissioned out of 
which 4 totalling 325 MW are hydro 
and the remaining 4 totalling 349 MW 
are thermal.  The commissioning of 
this new capacity will help in improv
ing the power position  to various 
States by way of meeting additional 
load demands from, inter alia, agri
culture and industry.

Raids by Enforcement Directorate on 
Residential and Company Premises of 

Birlas

Q038 SHRI  JYOTIRMOY  BOSU: 
Will the PRIME MINISTER be pleas
ed to refer to the reply given to Un- 
starred Question No. 5551 on the 9tb 
April, 1975 regarding raids conducted 
by Enforcement Directorate on resi
dential  and  company  premises of 
Birlas and state-

(a) the number of raid conducted 
by the Enforcement Directorate  on 
the residential  and  company pre
mises of the first ten companies  in 
terms of assets of the Birlas (regis
tered with  the MRTP Commission) 
to date for the last three years;

(b) the names and addresses of the 
persons belonging to the companies, 
concerns whose houses were  raided 
and searched;

(c) the total amount of unaccount
ed  money, in cash and kind,  sepa
rately, detected or seied from each 
premise;

(d) the total number of cases filed 
and names and designations of per
sons proeecuted;
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(e) what are the  specific charges 
against persons wbwe houses  were 
raided; and

(f) the  present  position of  the 
cases launched during the said period?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS, DE
PARTMENT OF  PERSONNEL  AND 
ADMINISTRATIVE  REFORMS AND 
DEPARTMENT OF PARLIAMENTA
RY AFFAIRS (SHRI  OM MEHTA):
(a) to (f). 1. The Department of Com
pany  Affairs  has  forwarded  the 
riames and addresses of the following 
som$arties as the first 10 Compaiite* 
arranged according to their assets in
1973  and registered a8 Undertakings 
attracting section 20 (A) of the Mo
nopolies and Restrictive Trade Practi
ce* Act, namely,

1, Hindustan Motors  Ltd.  Birla
Building, 9/1 R.N. Mukherjee 
Road, Calcutta-1.

2, Hindustan  Aluminium  Corpn.
Ltd  Century  Bhavan,  Dr. 
Annie Besant Road, Bombay- 
400025.

3, Century Spg & Mfg. Co. Ltd.,
r   Century Bhavan, Dr. Annie

Besant Road, Bombay-400025.

4 uari Agro Chemicals Ltd. Jai- 
kisaan  Bhavan,  uarinagar 
409726, Goa.

5. Gwalior  Rayon  Silk  Mfg.
(Wvg) Co. Ltd, PO B*rla 
Gram, Nagada, M.P.

6. Orient Paper Mills Ltd., Braj-
rajnagar (Near  Jharsuguda), 
Dlstt. Sambalpur (Orissa)

7. Tetile Machinery COrpn. Ltd,,
BeJgharia, Calcutta-70056.

8. Jiyajeerao Cotton Mills  Ltd,
Birlanagar, Gwalior.

9 Birla Jute Mfg. Co. Ltd., Birla- 
pur, 24 Parganas, West Ben
gal.

10.   India Steamship Co. Ltd., India 
Steamship  HOtfse,  21,  Old 
Court  Some  Stmt, Cal
cutta-1.

2. The Department ot Cbmpany At
tain has stated that nine of 
Companies  had bean shown  under 
Birla House inf the report of the In
dustrial Licensing Policy Inquiry Com* 
mittee; and that M/s uari Agro Che
micals Ltd is also believed to be Birla 
Company in the sense that it ig a col
laboration project between'Birla Com
panies and a foreign Company,

3. During the last 3 years the PR* 
mises of one  of the 10  Companies 
mentioned above and of thte persons 
connected with that Company, were 
searched by the  Enforcement Direc
torate.  Their names  and  addresses 
are given below:

1. M/s. India Steamship Co. Ltd.,
21, Old Court House Street. 
Calcutta.

2. Shri  K. K. Birla  (Chairman
India Steamship Co. Ltd. (i) 
17, Gurusaday Road, Calcutta 
and (ii) 9/1, R N. Mukherjea 
Road, Calcutta

3. Shri J N Bhan (Director, M/S
India  Steamship Co.  Ltd.), 
14/1 Burdwan Road AUpore, 
Calcutta.

4. Shri A. Mukhorjee (Secretary
of India Steamship Co. Ltd.).
7, Old Ballygung, Road, Cal
cutta.

5 Shri S K Dutta  (Chief  Ac. 
countant of India  Steamship 
Co. Ltd.),  75 Jodhpur Park, 
Calcutta.

4   Detection of unaccounted money 
is the concern ol the Income-ta C*- 
partment which is under the MMlistaty 
of Finance.  As a result of the En
forcement Directorate’s eearohes re
ferred to above, Traveller* GbatMtt 
for an amount of  99 and  41 In 
cash were recovered from the ptemi- 
ses of Shri J. N. Bhan apart from tb« 
documents which were s*6d frd*6 hi* 
premises and siso M a the iswWjlM 
ol M/s India Steamship Co. Ltd., Att
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K. K. Birla's premises at 0/1 R. N. 
Mukherjee Road, Calcutta and that of 
Shri & K. Dutta.

5. As a result of the investigations

completed ao far, 4 show-cause notlc 
have been issued for contravention ■ 
the various provisions of the Foreig. 
Echange Regulation Act as indicated 
below:

Name of the persons/parties to whom Show-Cause Notices have  Section of Foreign Echange Re- 
been issued gulation Act,  1947  contrave

ned

1. M/s. India Steamship Co. Ltd., and Directors and some  Sec. 10 (i b)
Eecutives of tht Company including S/Shri K. K. Birla,
J. N. Bhan, A.  Mukherjee and S. K. Dutta.

2. M/s. India Steamship Co., Ltd. and the Directors of the See. 5(i)(a)
Company including S/Shri K.K. Birla and J.N. Bhan.

3. Shri S.K. Dutta.   *  .  k .   .  Sec. 5()(c)

4. Shri J.N. Bhan.........................................................Sec. 9 & Sec. 4(1).

6.   Of the 4 cases referred to above, 
the one against Shri J, N. Bhan, has 
been adjudicated resulting in the con
fiscation of the seied foreign echange 
amounting to  26 and the imposition 
of a penalty of Rs 500/- on Shn Bhan. 
which has been paid. The other three 
cases are  pending  adjudication.  No 
complaints have been filed in court.

Industrial output in Eae Bareli UJ*.

9039.  SHRI  JYOTIRMOY  BOSU: 
Will the Minister of INDUSTRY AND 
CIVIL SUPPLIES be pleased to state:

(a) whether, as  reported by PTI, 
dated 6th April, 1975 industrial output 
in Rae Bareli, U.P., Prime Minister’s 
Constituency,  has  increased nearly 
seven-fold from Rs, 75 lakhs in 1966-
67 to Rs. 51.10 crores in 1974-75; and

(b) if so,  what  are the  details 
thereof?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  INDUSTRY  AND 
CIVIL  SUPPLIES  (SHRI  B.  P. 
MAURYA): (a) and (b). According to 
information received from the State 
Government, industrial production in 
Rae  Bareli  district  has  increased 

936 LS 7.

nearly seven-fold from Rs. 75 lakhs in 
1966-67 to  Rs. 510 lakhs in 1974-75. 
The increase is mainly due to growth 
of small scale industries in the district.

Illegal Mining Operations in Bihar 
Coal Fields

9040.  SHRI  JYOTIRMOY  BOSU: 
Will the Minister of EMERGY b« 
pleased to state:

(a)   whether, as reported in Busi
ness Standard, Calcutta in its issue 
dated the 10th  April, 1975,  illegal 
mining operations in the Bihar Coal
fields have assumed the proportions 
of major industry;

(h)   whether it has been alleged that 
the illegal operation include a son of 
a former Chief Minister of Bihar, the 
wife of a former Minister, the brother 
of a prominent  trade union leader 
and a well-known figure of Haari- 
bagh; and

(c)  if so,  the facts  thereof  and 
Government’̂ reaction thereto?

THE DEPUTY MINISTER IN 'THB 
MINISTRY  OF  ENERGY  (PROF 
SIDDESHWAB PRASAD): (a) Report*.
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have been  received by  the  Central 
Government that certain private parties 
are mining coal in Bihar coal fields

(b) The Central  Government have 
no authentic  information  regarding 
the family  connections  or  political 
affiliations of the various  persona in
dulging in illegal mining

(c) Steps are being  taken by  the 
State Government, m association with 
the Central authorities wherever neces 
btiry to put an ct d to such illegal 
mining

Annual Survey  on  Unemployment

9041  SHRI P G MAVALANKAR 
Will tho Mir isttr of  PLANNING te 
pleased to state

(a) whether Government have been 
eamining a proposal for preparing 
an annual survey on unemployment 
in the country, and

(b)  if  so,  the salient  features 
thcieof?

THr MINISTER OF STATE IN THE 
MINISTRY  OF  PLANNING  (SHRI 
VIDYA CHARAN SHUKLA)  (a) There
ii, no proposal undu consideration of 
the Government of India to conduct 
annual survey on unemployment m the 
country

(b) Does not arise

Visit by a TV  Film Unit to take 
Films of Scarcity Affected Areas and 

Relief Work In Gujarat

9042  SHRI P G MAVALANKAR 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state

(a)   whether a TV Film unit re
cently visited Gujarat lor taking films 
of scarcity affected areas and  relief 
works in Gujarat,

(b) if so, the full factg thereof;

(c) whether such films were shown 
earlier, and if so, when and with 
what contents, and

(d) where  and how  many times 
such TV films wer shown?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI  DHARAM 
BIR SINHA)  (a) Yes, Sir

(b) A TV  Camera  team  visited 
Gujarat from April 9 to 13 for cover
age of the drought affected areas and 
the relief work  The team interview
ed a cnrs-seetion of the public, the 
men behind the relief operations and 
the Governor of Gujarat  Brief co
verages were included in the TV News 
Bulletins of April 10, 11 and 13 as 
also in the current Affairs Program
mes 'Aaj Kal’  and Sameeksha*  on 
the 10th and 14th April 1975

(c) and (d) Yes,  Sir  A special 
TV film report was telecast on 5th 
February  1975, on  the earthquake 
dismtei in  Himachal Pradesh  The 
report wa? based on coverages of the 
damage and destruction and also re
lief operations  The newscasts dur
ing the period also included coverages 
of the events

Programmes on film which includ
ed similar interviews were also ar-
nr ed on the recent events m the 
Jama Masjid area and also on the 
communal not*, in the Sadar Baar 
area  On both these occasions, TV 
reports provided depth Btudies of the 
causes and attitudes with a view to 
creating an atmosphere of introspec
tion

Pending Applications for Telephones 
in Ahmedabad

9043  SHRI P G MAVALANKAR: 
Will the Minister of COMMUNICA
TIONS be pleased to gtate

(a)  the total number of telephones 
In the agglomeration of Ahmedabad;
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(b) the number of pending appli- 
■cationa for new connections in  the 
ame area*,

(c) the reasons lor delay in meet
ing the requirement*; and

(d) steps being taken t0  improve 
the situation?

THE MINISTER OP  COMMUNI
CATIONS (DR. SHANKER  DAYAL 
SHARMA): (a) 41878.

(b) 23931 on 1-5-75.

(c) and (d). The delay in provi- 
sion of new connections is due to a 
general shortage of echange equip
ment and underground cables. Efforts 
are constantly being made to epand 
the telephone systems  to meet  the 
pending demands to  the maimum 
possible etent as early as possible 
with the available  limited financial 
resources. During the 5th Plan period 
it has  been planned  to add about
20,000 lines to the Ahmedabad tele
phone system.

Science antf  Technology  Plan  for 
1974 79

044. SHRIMATI   PARVATHI 
KRISHNAN:  Will  the Minister  ol 
PLANNING be pleased to state:

(a) whether for more than a year 
the two volumes of draft Science and 
Technology  Plan for 1974 79 have 
been gathering dust;

(b) if so, the reasons therefor; and

(c) what is Government's attitude 
towards the Science and Technology 
plan?

THE MINISTER  OF STATE  IN 
THE  MINISTRY  OF  PLANNING 
SHRI VIDYA CHARAN SHUKLA):
(a)  and (b). No Si, the two volumes 
of the Draft Science and Technology 
Plan (1974 79)  were placed on the 
Table of the Lok Sabha on 26th March,
1974. Since then, this document has 
farmed the basis for detailed discus

sions with regard to the science and 
technology allocations to be made in 
favour of various administrative Mi
nistries and Scientific Agencies. As a 
result of  Annual Plan  discussions 
held in the  Planning  Commission, 
budgetary allocations  for the years 
1974-75 and 1975-76 have been made. 
Some of the projects  indentifled Jn 
the Draft S & T Plan have already 
been taken up for implementation by 
the concerned  administrative Minis
tries, Departments, Agencies and Or
ganisations and are under way. Bud
getary  allocations  for S & T pro
grammes to various  Ministries/De
partments have, however, been oubi 
ject to severe financial constraints.

(c)   Government  stands committed 
to further the plan objectives as out
lines in the S & T Plan prepared by 
the National Committee on Srionco 
and Technology.
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Financial Assistance to  Unemployed 
Scientists, Engineers and Doctors

0046. SHRI   HUKAM   CHAND 
KACHWAI:  Will  the  Minister  o 
PLANNING be pleased to state,:

(a) the  number  of  unemployed 
scientists, engineers and doctors  in 
the country in March, 1975;

(b) whether any scheme has  been 
formulated by Government for pro
viding them some work; and

(c) whether all these said unem
ployed person̂ received any financial 
assistance; and if so, the amount of 
assistance given to them in 1974-75?

THE MINISTER  OP STATE  IN 
THE MINISTRY  OF  PLANNING 
(SHRI VIDYA CHARAN SHUKLA):
(a)  The number of  job-seeker* on 
the live Register of Employment E
changes as on 80th June, 1974 is given 
WflWj
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SI.  Category erf job-  No. of job-seekers 
No.   seekers   on the live Regis

ter  as  on 30th 
June, 1974

i.  Engineers
(i) Degree holders 20' 6

(ii) Diploma holders 47*9

2. Doctors (Graduates and 
Post Graduates in Medi
cine) 6«S

3. Scientists (Graduates 
and post-Graduates in 
Science). 226*1

The figures beyond June 1974 are hot 
readily available.  All the Job-seek
ers on the Live Register of Employ
ment Echanges are not necessarily 
unemployed.

Ob) and (c). The Government have 
adopted  a  number  of  measures/ 
schemes to provide employment op
portunities to the educated unemploy
ed including Scientists, Engineers and 
Doctors, a list of which is laid on the 
Table of the House. Placed in Lib
rary. See No. LT-ff666A/75J.
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Baistn* of Aft, Limit and Reservation 
of Posts in Government Services for 
Family Members of Freedom Fifliters

804a SHRI RAMAVATAR SHAS- 
TRI: Will the PRIMS MINISTER be 
pleased to state*

(a)  whether the Central  Govern
ment propose to raise the age limit 
for  recruitment in Central Govern
ment  Services  for  the  family 
members of freedom fighter* and also 
to keep some percentage  of posts 
reserved for then, as is being  done 
by some State Governments; and

b) H eot, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS, DE
PARTMENT OF PERSONNEL AND 
ADMINISTRATIVE REFORMS AND 
DEPARTMENT  OF  PARLIAMEN
TARY   AFFAIRS   (SHRI   OM 
MEHTA):  (a) No, Sir.

(b)   The Government has been ad
vised that the members of a family 
of freedom fighter cannot be treated 
as a distinct class in whose favour re
laation' could be made for making - 
reservation for  employment  to the 
posts/services under the Government 
or to provide for any age relaation 
in their case.  Attention is also in
vited to the reply given by the De
puty  Minister  in the  Ministry of 
Home Affairs to the Unstamped Ques
tion No. 4984 in the Lok Sabha on 
18-12-74.

*
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Restructuring  of  Stats  Electricity 
Boards  and  Central  Electricity 

Authority

9050.  SHRI  S. A. MURUGANAN- 
THAM; Will the Minister of ENERGY 
be pleased to state:

(a) whether Government have  a 
proposal under consideration for re
structuring  the  State  Electricity 
Boards and Central Electricity  Au
thority to ensure better management 
of eisting units and planning  and 
eecution of new power projects; and

(b) if so, the main features there
of and the steps being taken in this 
regard?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  ENERGY  (PROF. 
SIDDHESHWAR PRASAD),; (a) and
(b). Proposals for restructuring the 
Electricity Industry were considered 
and finalised by Government in 1974- 
73.  These included:

(i) reorganisation  and  streng
thening of the Central Elec
tricity  Authority,  with e
panded functions;

(ii) professionalisation and func- 
tionalisation of State Electri
city Boards;

(ifi) creation of greater specialisa
tion   the power sector by

separation of cadres ol gene
ration from distribution, or by 
setting of separate companies, 
for generation;

(iv) central companies for  cons
tructing and  operating cen
tral generating projects;

(v) epansion of training facili
ties and provision of certifica
tion and licencing for opera
tors of thermal stations.

Necessary amendments to the Elec
tricity (Supply) Act, 1948, and the 
rules are under consideration.

Population of Scheduled Castes  and 
Scheduled Tribes

9051.   SHRI JAGANNATHRAO 
JOSHI:

SHRI ATAli BIHARI 
VAJPAYEE:

SHRI R. V. BADE:

Will the Minister  of HOME AF
FAIRS be pleased to state:

(a) State-wise latest available esti
mates of population of each  Sche
duled Caste and Scheduled Tribe; and

(b) changes that have taken place- 
in these figures after the census  of 
1961 and 1971’

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  HOME  AFFAIRS 
(SHRI F. H. MOHSIN): (a) and (b). 
The 1971 Census figures for indivi
dual Scheduled Castes/Tribes are still 
under compilation.

Steel Furniture  Makers In  Distress

9052.  SHRI  DHAMANKAR:  Witt 
the Minister of  INDUSTRY  AND 
CIVIL SUPPLIES be pleased to state:

(a)   whether attention of  Govern
ment has Been  drawn to the news 
report  appearing in the  Economie 
Times dated  the I5th  April,  1878 
under the caption  Steel  furniture- 
makers in distress*; and
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Cb) 11 so, the reaction of Govern
ment  to the  various  observations 
made therein?

THE MINISTER OP STATE IN THE 
MINISTRY  OF  INDUSTRY  AND 
CIVIL  SUPPLIES  (SHRI  B.  P. 
MAURYA):  (a) Yes, Sir.

Cb) The general problem relerred 
to in the news report is about the 
consumer’s resistance to high prices 
of the steel furniture, and the result
ant reduction in gales and profitability 
of the industry.  The price of steel 
furniture is not controlled by Govern
ment.  The manufacture of steel fur
niture is also not included in the sche
dule to the Industries (Dev. & Regn.) 
Act.  Steel furniture is not an essen- 
tail commodity.  Hence the industry 
has to operate under the forces of 
supply and demand.

Deposits with Track  Manufacturers

9053.  SHRI C. K. CHANDRAPPAN: 
Will the Minister of INDUSTRY AND 
CIVIL SUPPLIES be pleased to state1

(a) whether  the truck  manufac
turers had been allowed to take  de
posits  from  the  dealers vi-a-vi 
customers in  order to  meet  their 
commitment of  etra  ecise  duty 
since March 1974;

(b) whether  though the question 
of etra ecise duty has been settled, 
the manufacturers have not refunded 
this ecise deposit  to the customers 
which is running  intp crores, thus 
putting the purchasers to lot of  in
convenience; and

(c)  if  so,  whether  Government 
propose to take any steps to curb this 
tendency of the automobile  manu
facturers and if So, the facts thereof?

THE  MINISTER  OF STATE IN 
THE MINISTRY OF INDUSTRY AND 
mu.  SUPPLIES  (SHRI  A.  c. 
GEORGE): (a) No, Sir.

fb) and (c). For payment of ecise 
duty leviable, M/s. Tata Engineering

and Locomotive  Co.  Ltd,  Bombay, 

had taken deposits from dealers, who 

in turn have taken depodts from cus

tomers. Total amount refundable was 

Rs. 32.35 lakhs and a portion of which 

has already been refunded. The ma

nufacturers are in the process of re

funding the balance  deposit before 

May 31, 1975.

swm faPTFT fra

WTMi ?RT

9054.   5T*T WW   : fSTT

$’5RT   SFHTT*T mt  ^  3PTl?T tit 

f*T   fo :

(ap)  ifWH   JRT SR W

fsRT-fw *nrr if tr

SRTfaRT aft   f; sffa

(*) SWPR fWT % TTCT W

4̂1 ̂ WT ’3*T jnrsPTT

WT *3TT 3ST T fr ?

STRRiT   *7

(sftwftrfa?) : (sp) 5mf?RT 

gFPFt  ̂ WTWTefTT TOIT srwf’T WFT*

 I

*PT   72 5TW 99 fJTR   & *

w mt   f*rit %   sfr wr 33ft

t fwvmft

fa’fr   t̂'T qPT 5r*r.̂ TRf tit?* 

sera;, ytftnT ?Wrr  % sr̂ T

 ̂fWPT?  % f̂wr 3 

$ 1 fan: W

SffcRVi' T̂R 5Rr %  «nTW,  *T?T

it   srrsrn:, «rf   *t ftntf 

tpfrfwr *prr tft? ysr Affair
tit fWt  1



flfT*

1947   31 *Pf, 1975 ffl  foffoT

simt tft Km̂rrc

WIT

mi fsffa ft*

tft 

SppraFTt 

lit 3W

.  1641

f̂ t 919

198

«rafwT 144

3fWT 133

210

*TCf3t 243

afar 218

cpsm 191

nwirw 202

1«T* 220

q*nfr 190

280

ITOfrft 3

ftwft    ̂ . 3

*F**T 73

486

irrmft $ tor *wt  *ir* * fais 

urfwpitor 

Boss.   *nrr urn* fa*

i

wr «j$ n̂fir *n far* H t ftt if* 

fi. 

(l) WT 7 irfw,  1975 it 

*fsft «ft fw i finrr * uwft f̂r?r 

*in% faisit$vrffwtejir  r  j

«rfw it fircmrc ftan *wt  ?

HI m  m  *    3 W it (*rt m  

f?*   : (i) vftt («). w

tncvi % $*ptt   *ft 3tT  fc 

rtTsn r̂̂ «R r̂r«Rrer*rcw t 

3(1%ft i

ifeRnitiirftnw*

9056* «ft 9WT WTFI ftflj :  ^

sirf *reft   wffrSt   mr   ft :

*  (i) wt swr  stamst it 

wt *r f?*rr 11 *ftT

(i) Jifir $r, ?ft anrc it *15 

fofa fit ̂ t «m ?

sirf inmm *1   (sft ofejswr

vmv): (1) iftt (1). ilw «n*r 

(s«n?r ott fwra) *rfsrf?m*r, 1974 
% rnmrt %«rtftTlt*RTr ?ti afft 1 
iriNr, 1975  3  vn  it feu *wt
TT I

But on Foreign Advertisement*  tat 
Indian Ncmmoi

9057. SHRI 1C RAM GOPAL 

REDDY:

SHRI R S PANDIY;

Will the Minister of INFORMATKHI 
AND BROADCASTING be pleased * 
state:

(a) whether  Government propose 
to ban foreign advertisements la lhe 
Indian newspapers;

(b) if so, th« reason* therefor; and

(v)   $r, sft *fr *rwr if
fwm m  *fa «t w
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(c)   the  total  foreign  echange 
earned from foreign  advertisements 
-during 1974?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING  (SHRI DHARAM 
'BIR SINHA): (a) There is no such 
proposal under the consideration of 
the Government.

(b) Does not arise.

(c) As the advertisements in Indian 
newspapers and periodicals are plac
ed direct by foreign missions, Gov
ernment  do not have  complete in-  ** 
formation.

Survey report o* Association of India 
Engineering Indnstry

9058.  SHRI G. Y. KRISHNAN: Will 
the Minister of INDUSTRY AND CI
VIL SUPPLIES be pleased to state:

(a) whether  Government  have 
received the report of survey made 
by the Association of Indian Engi
neering industry;

(b) if so, the conclusions drawn as 
a result of the survey; and

(c) the action Government  have 
taken thereon?

THE MINISTER  OF STATE IN 
THE MINISTRY OF INDUSTRY AND 
CIVIL SUPPLIES (SHRI B. P. MAUR- 
YA); («) and (b). The Association of 
Indian  Engineering  Industry  con
ducts si monthly surveys of trends 
In engineering industry.  The Asso
ciation hag sent to the Government 
%rief conclusions in their Survey No.
2, covering the period April* 1974 
September 1974 and the prospects for 
the net half year, i.e., October, 1974- 
March, 1978.  The conclusions high
light certain difficulties, such as non
availability of credit  from financial 
institutions, decline in orders by Gov
ernment agencies and for eport, etc. 
and project a generally  pessimistic 
prospect

(c)   Though the  Government take 
note of such surveys and have been 
making all possible efforts to remove 
bottlenecks in the growth of this in
dustry, Government do not share the 
note of pessimism voiced in the sur
vey in question.

Constitution of Committees n States 
to Coordinate Nutrition programmes

9059.  SHRI G. Y. KRISHNAN; WiU 
the Minister of PLANNING be pleas
ed to stat̂:

(a) whether suggestions have been 
made by the Planning Commission to 
the State Governments to constitute 
committees at State level to coordi
nate all the nutrition programmes in 
their respective States;

(b) if so, the names of the States 
where such coordination  committees 
have been formed; and

(c) the details  regarding  their 
functioning?

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING  (SHRI 
VIDYA  CHARAN  SHUKLA):  (a)
Yes, Sir.

(b)  and (c). Information is being 
collected and will be placed on the 
Table of the House.

fiwrrrsn*

9060.   fWT   : WTfWrt

ssfr ** 131%    ̂ ftr:

(v) vs mv fafrc % 
to*r Fh*pff *

mtor-q* formtfW qf  f ;

(w) nr** r?rf ?r *r

ftfator ft srmpqr   
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*rr% $ rtr

fwt  SŴ T̂ WfttTRÎ  ̂ 

VRfiW I ?

«*TT«Wft (iTonVTWTŴ) :

(*)  ̂  («r)  fa?TR % RT tflT 

qe?rr fjr̂ft % v̂ wft

% ftft STfauffr qft stfarc r̂*r«UT 

9RTfT 309*ftT 1679̂1  ̂ «TRTF*T 

%ft   flfw Wf 281 «rtr 1,562

f i % ?ta’ m    «pt3    ̂ 

k i

f̂arfta Bpsf % ?RT   197 ir 

480 TO't  ̂srfaftw mw sfte

3t tsn̂fr I  ̂1970-77 %   cHJ) 

q?rrit i9oo?rf art* 

Hwimr 11 smrrr t fo  ̂t e  

pri  ̂? arr̂r «rc âftw îRt 

sft   *tffr   ?t swft i

Help to Marutj Limited by M/s 
Innocent

9061  SHRI ISHWAR CHAUDHRY- 
Will the Minister of INDUSTRY AND 
CIVIL SUPPLIES be pleaaed to state

(a)   whether  Ms Innocenti,  the 
makers of Lambretta m  Italy are 
being permitted epansion by trans
ferring to India most of their plant 
to manufacture scooters and even such 
parts thereof which are  being and 
can be manufactured by Indians them
selves;

(to) whether Ms Innocenti’s Trac
tor Division’ also, is being permitted 
to help Maruti Limited to manufac
ture the engines for their small car;

(c)   the detail̂ in this regard and 
Government** reaction thereto?

THE MINISTER  OF STATE  IN 
THE MINISTRY OF INDUSTRY AND 
CIVIL  SUPPLIES  (SHRI  A.  & 
GEORGE): (a) No, Sir.

(b) No, Sir.

(c) Does not arise.

Section Officers* grade (Limited 
Departmental Eamination), 

1975

9062  SHRI R R SHARMA-  WiU 
the PRIME MINISTER be pleased to 
state;

(a) whether the amendment of the 
Cential Secretariat  Service Section 
Officers' Grade (Limited Departmen
tal Competitive Eamination) Regula
tions, 1964 vide notification dated 24th 
December, 1974 has been given retros
pective effect so as to enable the pros
pective candidates to take the Sec
tion Officers’ Grade Eamination, 1975 
alongwith the  candidates who had 
already applied m response to earllef 
rules,

(b) if so, the number of Assistants 
of the Central Secretariat  Service 
who will be adversely affected by it 
and

(c) the steps taken to mitigate the 
grievances of the affected Assistants?

THE MINISTER OF STATE IN THB 
MINISTRY OF HOME AFFAIRS, DE
PARTMENT OF PERSONNEL ANI 
ADMINISTRATIVE REFORMS ANI 
DEPARTMENT  OF  PARLIAMEN
TARY AFFAIRS (SHRI  OM MEH5- 
TA): (a) No, Sir.



213  Written Answers  VAISAKHA 17, 1897 (SAKA) Written A*tswen 214

frrt w* star * *rorof 

ifar

9063. ito Hwt *nrm nlw : 

HTT ST̂TR   *T 3cTl% it fTT 1̂*T 

ft*

(1) %'tftor  srrsr  **(T srirr 
1974-75 Sr m  Sft?t % flcft JRHW't 

3TR ̂  *if ; sftr

(sr) s*?r i(T*r% f%?r q5*ff, fjpRrnft 

«w«tt «rfa?i*fr ̂ ?TRf?8r?r t ?

? w%thu, ufaT wU scrrafai 

gtsmc f̂ MTt ?wt *ra?tor iw firm*? % 
rnwH («ftwr*$?T) :  (1)  apf 
1974-75  % *kR ,lsfar  «R«rw

SJTTf ?TT *T*TSrta',% 107 TTWRTt 

3TR it *T? I

(or) 7-5-1975 i n *n̂rr 
Jr iRnf«r s*ff *m   % «n«ft 

% srrt ir t̂t    ̂ v(t & 
forit 3TN- f̂t 5ft rc %̂fnr 

jt sm m wf qfiprtor % ftrilr ut 
fsrafar ftwnftir irtwT̂t % fair fwr- 

frtf   nf , iftr sfr ?r̂r % qwr *n: 

t s f̂nrr 1  irt fisrcr «rrwi Jr 
 ̂  f f1 ̂  wr sforfor

ftrcnfT*? snft    ̂ it   , 7*1% 

***** ?r irenf*?r i*t iiw arfipft 

% qnr it *am arrcr sfti f$?r it 

Star 1

ter tort im «rfiwr («nro«j*ro q*r) 

**HlWI  ̂fanj f«fMT*f nr

9064. in* wpft *ihhm   : 

wr tf*rt m*r
ft :

(1) «rtt tow *far sfor If it*t 
ir̂   FhnrfWr % %q; 3ft **rft 

tt imm it sptcrr ?r?t f itf -̂nm 

f̂r«TT*r **TTC fft f , 

(̂r) ht tor il1 w «rr̂  it 

IVBTTfW it srtr % iff ftfor STM 

f*TT  , irtr 

(*r) ??r̂ %itmri n̂ *̂if

t?

91TT HWft (fTo 5f«FT qtrm 9f*rf) t

(l) tRTPT ̂t 17CT WT% ?I% ̂  TT1

%*rr  ̂iwfrjfr % f̂  «rter 3r«pvpr 

tora-    ̂trt fircr   5rn̂ 

Ww % i?i f-îrpr yi i 37̂*rr

*rl t 1 '

(sr) îifrirr ̂ sr «tptt it  

wr wf srfsn pJfR it sarsnm  it

3TT̂ I

(*r) ?ff *rnr? tt f Rp' fw

'STT T?T  I

*na? sftor  ?irc«rtf it ?rhwr

9065. ito wsft ̂ Trnm qttqf :

ut Witt *r?ft w% wm$ it f?t itor 

fi: 

(1) n̂ciF ir f-î R   fwffftr 

ŵrĝirfv?i%mrTeRtit?tŵ' 

ir t , 

(̂sr) w*t rmft it ̂   ̂m  

iitr 5tr   ffsrarrot it ?fe % 

*req st̂st fi?RT 'ft t ’

«1TT nnft(«To 5T1T WW 5T*rf)«

(l) ffIHft % 3W5ST   TT * ÊT 

Jftfir % W*tT f̂FT WWt T
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snrarr srfanr  3*t  crrwr sftw far 

srntfr i 

(«r) f  war Ttaft  ̂55PTT Jr 

w wJtww^  ̂m?rfttit*m 

n̂NfrnFW vv11 *rsi st̂st̂ t*? ?r̂ nc

6671 TfiRnTfsfR 70 9̂ft5ft*ftST 

3T % fat *FT*T WTT5TT  3R fo srf̂T 

4687rf*FT5ftlftT 27 37

vr ? *?fr Trrarif

 ̂ W  55460 24%W «fk 590 

t̂ fosfafta: ?r % faq *rpr *Rm  

si? fo *rfa*r r̂r̂tv KW ’Fro 

42883 Snfawtsrk 258̂Tf%*?fl̂d

?r tfr ? i

?F fbflTFCif P   *? f*R*I ̂ TT 

0066. : *WT TVTT

*1 *H5 «nrr ̂  f'rr   far

*) w r   S srwn: % 

BfH *f   fW R% *n%  fa**? 

*fiftwnhc 1RPT WHI TT %t % Tij% 

t TO faf*T ?Tf 71% I ,

(*) wr tor: % vt *r*ft *nwr

tit 3TTf W f 

(r) wr 55T3TR * vfhrrir 

Tf̂  5TTfT  farf?T  ̂ Tfpft %

*rnrfr ir % ott  *t

fl’fTT   (iTo ?WT WTfT 5P?f ) :

(sp) faŜT ffrr   ir   foPT *fr- 

«nd r̂r Pebki %-tr w, fŵ  

*nftarr& tit wrppft 5* fa?Ff pT 

*rT fap-T̂ WflwiT St Tltr 5̂ % IT̂ T 

*rcfto *rnpt   spur % 

wfarcfrft  srt ̂  vftnvT   vftvrtft pr 

3$ ât V5BPft *t *FfaforT $$ fFmiW

f̂r5? trr   r̂rft  tit ̂
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*rftaritf tit «renrft if fa*mr % m  

spRwr $  

(i)   iro iRtvmt *̂r?r?r 

 ̂̂TT I

(ii) mvnffvr;3Wr*rfl?rTi
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vfhmrvr t̂ i gffunFftiFflimrT 

pr ?% tt m ̂ Rrr  mtt

 ̂  twt imt 5̂  t *    ̂

Urcr ,??fhmk   t?rr 11
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Epansion of production by Ms. 
Philips

9067. SHRI  INDRAJIT  GUPTA; 
Will the Minister of INDUSTRY AND 
Cim SUPPLIES be pleased to state:

(a) whether the MRTP Commission 
ha8 recommended that the application 
by M/s. Philips for epansion ol its 
production of general  purpose and 
fluorescent lamps should be  sanc
tioned;

(b) if so,  whether  Government 
have defined the etent ol epansion 
to be permitted and the location of the 
etra capacity  and  plant involved;
and

(c) whether  Government  have 
assessed the impact of the proposed 
additional output by Philips,  after 
allowing for eports, on the indigen
ous lamp industry?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND CI
VIL SUPPLIES (SHRI B. P. MAUR- 
YA (a) to (c).  The Report  of the 
MRTP Commission on the request of 
the company for clearance under the 
MRTP Act for the manufacture of 
GLS  lamps  and  fluorescent  tube 
lamps has been submitted to the De
partment of Company Affairs on the 
1st April, 1975.  The Report is under 
consideration.

Problem of Newsprint shortage

9068. SHRI ARVINd M. PATEL; 

SHRI VEKARIA:

Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state:

(a) whether *ny  concrete steps 
have been taken to solve the problem 
of newsprint shortage;

(b) if so,  the  broad  outlines 
thereof; and

o) the time by which the country 
will be self-suttdent in this field?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND

BROADCASTING  (SHRI DHARAM 
BIB SINHA): (a) As a result of *teps 
taken there is no shortage of news
print at present.

(b)   To meet the needs of the news
papers, State  Trading  Corporation 
has entered into long-term contracts 
and other firm commitments  to ob
tain newsprint for our requirement?. 
Government have also undertaken e
pansion of the capacity of the Nepa 
Mills in the Public sector to 75,000 
tonnes  New units in the public and 
pnvate sectors are also envisaged  to 
be set up to increase indigenous pro
duction  subject to  availability  of 
funds.

lc) Domestic production would con
tinue to be short of the requirements 
for the net some years and it Is pre
mature to indicate any definite date 
by which the country will be self- 
sufficient.

Manufacture of multi-channel T V. 
sets by Electronics Corporation of

India, Hyderabad

9069.  SHRI ARVIND  M PATEL' 
WiU the Minister of ATOMIC ENER
GY be pleased to state:

(a) whether T.V. Sets  manufac
tured by the Electronics Corporation 
of India, Ltd., Hyderabad are multi
channel; and

(b) if not, the reasons therefor?

THE PRIME MINISTER, MINISTER 
OF ATOMIC ENERGY,  MINISTER 
OF ELECTRONICS,  MINISTER OF 
SPACE, MINISTER OF PLANNING 
AND MINISTER OF SCIENCE AND 
TECHNOLOGY (SHRIMATI INDIRA 
GANDHI); (a) and (b). At present 
Electronics Corporation of India Li
mited, is not manufacturing multi
channel TV sets for sale.  However, 
the Corporation has made special 
multi-channel sets required by cer
tain Departments of the Government 
There is no need as yet for multi
channel sets for commercial use, as it 
is not possible at present to receive 
transmission from more than one T.V 
Station' within the country.
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Production of AtoaboUc Liquors

9070. SHRI ARJTJN SETHI:   Will
the Minister ol INDUSTRY AND CI
VIL SUPPLIES be pleased to state:

(a) the quantum ol various kinds 
ol alcoholic liquora produced in the 
country during the last three years; 

.and

(b) the quantity-wise consumption 
of such liquors in  various  Slates 
during, the same period?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND CI
VIL SUPPLIES (SHRI B. P. MAUR- 
YA)  (a) The quantum  of various 
kinds of Alcoholic liquors Rum, Gin, 
Whisky, Brandy including  country 
liquors produced during the last three 
years by the units borne on the books 
of D G T D is as lollows

Yiar

197
1073
1974 (estimated)

Pwdtictian 1  1
6i,9?6
67,142
70,440

(b)   No assessment of consumption 
of Alcoho'ic liquors in various States 
has been made.

Opening of Telegraph Offices and 
P C Os In Orissa

9071  SHRI ARJUN SETIII.  Will 
the Minister of COMMUNICATIONS 
be pleased to refer to the reply given 
to Unstarred Question No 5493 on the 
9th April, 1975 regarding opening of 
«ub-post offices and Telegraph Offices 
in Orissa and state the names of the 
Telegraph Offices  and  P.CO/tele
graph offices  in Orissa which  have 
been approved by Government, and 
how soon these approved offices will 
be opened in the State?

THE MINISTER OF COMMUNICA
TIONS  (DR.  SHANKAR  DAYAL 
SHARMA V The names  of the tele
graph offices and PCO/Telegraph offi
ces in Orissa which have been ap
proved are given in the  statement 
attached.

These offices are  epected to be 
opened in due courae depending upon 
he availability of resources.

List o f approved Ttlqpaph Offices tn Oriua

. Badua 8, Olamora
2. Tumbarla   9, Upalda
3 Padmapur-Mar&ha-10. Dangrapalli
ghai 11. Dasmanthpur

4. Sukruli  12. Kaotamal
5. Jhmded   13. Gandhi Chauk
6. Dcudwar   14. Bargarh Rly.
7. Maidalpur  Station.

Lis/ of approved PCOi/TOs in Orts'a 
Circle

1. Madanpur-Rampur 13. Sirsa
2. Saraskona   14. Dhalpur
3. Sadanandpur   is. Arsa
4 Hatadihi   16. Hcmagiri
5. Balimi 17. Padmapur
6. Kalyan Singhpur  18. Garhposh
7. Muagarh   19. Raighar
8. Aradi 20. Bhernoi
9. Ruriah 2t. Jaipatna
10. Kanchun  22. Najahat
u  Sinpla 23. Tiring
12. Kasarda.

SrWiW«ft V   fflTT fTTTO

9072. TTo 'ffyqll̂TTW    :

WT ̂ 0RT   SJ3TT*T   5TTTT

iFTT   fa :

(̂) *JT ITPTSfarr

?c  1075 if SPr-fTR ipt

^ stfpt forr «rr ,

(1?)   t sr, ̂  srm ̂  w  

3RJT I , sfrr

(r) 3*  p w  i *w ̂ Rkrfi-

 I?

fWTT  vm m   * wNt 

(«ft s* tfh: fas) : (*) w m ml1

*  srrsr  Iflnft  m?n̂r

*PT fTfft

I I

(sr) wk (r). sw?r ̂  1

vt fifapm vwfrft H tmK

9073. iwi : m;

tfltt f*TT   fa :

(v) wt vpft ftr &

 ̂m m tit iftf $foiT
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 tflT ITWT̂rSt faSFft   f; 

T̂iT

(«)  flT TOTT ST fTPifr

qjft twWI' % srror ttct wrnft

TPT̂R   ;̂ ttfk f)T, tft   rRT'

*rk ofc sîV, ?fr sr% wr m rw  I ?

*Nrrc ̂  («to 5ttt 5̂  srof):

 * ) uk (i). tp?t   m?r far 

srpfr if itt tttter- if  ir ?fr rr*r  ̂ 

tft  11  r*r r̂*r  trt

sfraifrT r̂rfr swsp' k i

Violation of Foreign  Echange Re
gulations by West Bengal Minister

9074.  SHRI  YOTIRMOY  BOSU’ 
Will the PRIME MINISTER be pleased 
to state:

(a) whether a West Bengal Cabinet 
Minister is facing enquiry on a charge 
of violation of foreign  echange ie- 
gulations during his visit  to  Europe 
several months ago;

(b) if so. name and designation of 
the said Minister;

(c) what are  the  specific charges 
against him;

d) which authority  has been  in
vestigating into the charges; and

(e)  how far  the  investigation has 
progressed’

THE MINISTER OF STATE IN THE 
MINISTRY  OF  HOME  AFFAIRS, 
DEPARTMENT OF PERSONNE AND 
ADMINISTRATIVE REFORMS  AND 
DEPARTMENT  OF  PARIAMENT- 
ARY AFFAIRS (SHRI OM MEHTA):

(a)  No, Sir.

(b) to (e). Do not  arise.

Remittances by Philips India td.

907f. SHRI VAYA AR RAVI: Will 
the Minister  of  EECTRONICS  be 
pleased to state the total foreign le- 
mittanecK of the Philipb India td.. as 
dividends. rnv?tH*s and other charges 
duiing thi1 Irfst ihree years, year wise?

MINISTER OF  ATOMIC ENERGY, 
MINISTER OF EECTRONICS. MIN
ISTER OF  SPACE,  MINISTER  OF 
PANNING  AND  MINISTER  OF 
SEIENCE AND TECHNO OGY, THE 
PRIME   MINISTER.   (SHRIMAT1 
INDIRA GANDHI)- The total foreign 
remittances of Philips India imited 
as  dividends,  loyalties  and  other 
charges during the last three years 
(as are available) are given year-wise 
in 1he Statement below 

Year Dividcnls 
(fig. in Rs.)

Technical 
knowhow 
(fig. in Rs.)

Royalties 
(fig. in Rs.)

197071 55:66.845 *041,819 43)05

I97W2  58,58464 2448.312 5,88,492

i97*-73  ■ 3449,9*6 2,71.285 Nil

In the above statement the figures   of technical know-how and royalties
sAwtt against dividends  are actual   are approvals granted by Government
r̂emittances, whereas those in respect



Um of MISA Agafawt PoatJeal 
Worker*

9076. PROF. MADHU DANDAVATE: 
Will the Minister of HOME AFFAIRS 
be pleased to state:

(a) whether following the termina
tion of Shri Morarji Desai’s fast on 
13th  April, 1975,  Government  has 
spelled out its approach to the ques
tion of use  of  MISA,  particularly 
against political workers* and

(b) if so, the salient features of this 
approach?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  HOME  AFFAIRS 
(SHRI F. H. MOHSIN): (a) and (b). 
Presumably, the reference is to be the 
observations made by the Prime Min
is er in her letter  to  Shri Morarji 
Desai on the 13th April, 1975.  The 
relevant etract of the Prime Minis
ter’s letter regarding the use of MISA 
is enclosed.  The State Governments 
have already been addressed in this 
regard and their views solicited in the 
matter.

ETRACT FROM  LETTER  DATED 
13TH APRIL, 1975  FROM PRIME 
MINISTER  TO  SHRI  MORARJI 
DESAI.

f With regard to the application
of the MISA we want to make it 
clear that it  not meant to be used 
against legitimate political activities 
but principally  against  anti-social 
and anti-national elements. How- 

   ever, as you have epressed some
1   misgivings regarding  the  use  of

MISA, the matter will be eamined
by the Government in consultation 
with the State Governments.

Police Firing in Ahmedabad after the 
   Public meeting in support   of Shri

Morarji Desai’s Fast

9077. PROF, MADHU DANDAVATE: 
Will the Minister of HOME AFFAIRS 

i   be pleased to state whether the Police
4   resorted to firing at Ahmedabad on

12th April, 1975 after  the  Public
v
A
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meeting  to  support  Shri  Morarji 
Desai’g fast; and if so, the reason* 
thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  HOME  AFFAIRS 
(SHRI F. H. MOHSIN): On 12-4-1S7& 
firing was resorted to by the Police* 
in self-defence on two occasions when 
mob violence erupted in certain areas, 
of Ahmedabad city following a public 
meeting.
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12.00 hrs

SHRI  SAMAR  GUHA  (Contai)r 
Sir, I have Îven notice of an ad- 
jorunment motion  Thousands of re
fugees are crossing over from Bangla
desh into West Bengal and Assam and 
they arp in a very pitiable condition. 
(In terru ption s).

MR. SPEAKER: Though it is not a 
subject for an adjournment motion, I 
do not deny that the subject is such* 
thal you can ask for a statement about 
it.

SHRI SAMAR  GUHA:  I under
stand, but the lives of thousands of 
refugees should also be  taken  into 
consideration.

SHRI DINEN BHATTACHARYYA 
(Serampore): 1 have also mentioned 
the same item. Not only are thou
sands  of  refugees  coming  from 
Bangladesh, but even  the  refugee* 
who came from the then East Pakis
tan have not been properly dealt with. 
The Minister assured that a committee 
will be set up.  wrote to you to ask 
the Minister  to make  a statement. 
What has happened to that committee 
which was to go Into the matter as to 
how the East Pakistan refugees have 
been treated and how the West Pak
istan refugees have be$ treated and 
whether there has been diaaimto*- 
tion.
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MR. SPEAKKR; Your point is dif
ferent firom life. Samar Guha’s point.

SHRI JYOTIRMOY  BOSU  (Dia
mond Harbour): In Tripura there is 
a sevens drought condition and star
vation is stalking  all  around.  The 
Food Minister  should make a state
ment.

f  SHRI SAMAR GUHA:  Thousands
of refugees are being pushed back iuto 
Bangladesh and many thousands are 
roaring  on  this  side. What  steps 
arp Government taking to give them 
relief and to send them back home?

MR. SPEAKER: I am sending it to 
him.

*T ftwfr (siftt) :  TEW

JTftoT,  3ft % Wk 5f 3ft

tot ftft &m «n   37*7 m
 ̂ f5*T   T̂T fv  llA

fasrrc th % mm  i

STESOreT   JfJSHR   ...
(«*wnr) 

iwif   :  w  stpt 

ftafr wt ift (W iff    ̂wrft

*w fmb :  m  % STP̂TT

TPr  to  % *pft n̂ aff qr 

fNir wk % wt sfht $sranr   i

^WTT̂r 5P3T2:WcT5rrT̂ T

11 ?rt ̂TTT  SfWlT sfk fT

tfft W7 W?    *TT̂ft 

WRT ̂  $ I *ft  V* W*' 

^   ssr % swt 5rte?r ̂

r̂imwTW   * t*F **** % fw

11 m: m rm *t*tt % 

fasfPPwtMivr̂fl 

VT IPWWflr t UK 
IW% jjft flrtar «pt *r t w  t 

m  ** %   trsj; % forara;

786 LS 10.

 ̂ «&??$ «Ptfor *rrf 

f IMffa?   % 3?TT WTRT flftw $ I 

%f̂r «re% 5Tf̂ *?r   % warw

4to tjo tf* rc fk m  % 503

* 3m:  mft *r  *m

fw  I

MR(. SPEAKER: The information 
has not come.

SHRI JYOTIRMOY BOSU: When I 
gave a motion you were kind enough 
to say that the matter was receiving 
your urgent attenion.  I have written 
to you again because we don't want 
that this sort of thing  escape  the 
observations that it  deserves  from 
your mouth.

SHRI INDRAJIT  (GUPTA  (Ali- 
pore): You wanted to study the pro
ceedings of the House. (Interruptions)

MR. SPEAKER; I have asked the 
Member to let me know the position.
I have not received any reply. He has 
asked for some  information  and  I 
have not got the information. I Will 
wait for a day or two and then I will 
let the House know.

SHRI SHYAMNANDAN  MISHRA 
(Bcgusarai): By that time, the House 
will adourn.

SHRI  JYOTIRMOY  BOSU:  We
wanted to sit in judgment  on  this 
issue. We have waited for ten days...
(Interruption)

MR. SPEAKER: How can I sit In 
ludgment unless I have the full in
formation with me?

SHRI SHYAMNANDAN MISHRA: 
You just now made an  observation 
that you asked the hon. Member of 
the other House to give you the ne
cessary information. May I draw your 
attention to one aspect which seems 
to be very serious namely.  Whether 
the Presiding Officer of this House can 
deal directly with the hon. Member



of the other House.  Now, this* is a 
point which should deserve your at
tention.

ME. SPEAKER; May I tell  you 
that he is a Member of the  Public 
Accounts  Committee.  The  Puhlic 
Accounts Committee  is  under  the 
charge of this House and in that posi
tion I have got the right to get the in
formation. I do not treat him as a 
Member of the other House.

SHRI SHYAMNANDAN MISHRA: 
Since the Presiding  Officer  of  the 
other House observed  that he  was 
sending all the papers to be dealt with 
by you, that aspect should be taken 
into consideration.

TK %

i-ft ̂l?l   I

apfl1    I

SHRI S. M. BANERJEE (Kanpur): 
My submission is only this.  You are 
now personally getting a reply from 
the hon. Member, who is a member 
of the Public Accounts Committee.  I 
do not know whether he  is  still a 
Member.

SHRI JYOTIRMOY BOSU; He was

SHRI S. M BANERJEE: All right. 
You have sought an eplanation from 
aii e-member of the FAC.  If you 
are unable to take a decision by the 
9th of May, the House will adjourn 
sine die. Then, until we meet again 
and you take a decision, we cannot 
comment on this because it will be a 
question of privilege.  So, in order to 
protect our rights, my suggestion  is 
that both you and the Chairman may 
call a joint session where we may dis
cuss the entire issue.

THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K.  RAGHU  RA
MAIAH): Shri Jyotirmoy Bosu has 
$aid regarding jShri Raju that he  is
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guilty of misconduct. 1 would Bike t 
say that what eactly you are goto; 
to enquire into is whose leg1 the boo 
suits.. .(Interruptions)

«ft   fan* :

SRIT WVW  I TOT

 ̂ ..(wrwr)

wf   & I

«fi m vwwft (stct) . mtfw 

wiwr % wf 3ft % vw

srr fw I, %

fTOR tW ̂TTTT I

tTc*r̂f     'jfr cerr̂

SSPTT   5T

eft 5ft WFT *f ̂  ?TRT «JT I

 ̂̂  ttct 3ft

%   % STrarc ̂5t i

m m wdft   ft   nm

arr̂,

WT 5TPTT I *PTT tft, 'BTFT   ^ ̂

% ??% f I

WW   ftw  :  107 Tvnr 

5pt,   jrrrfr  srpfcrr  i,.. 

fam*)...

w«wt   : sin   sn ter

srFft I,   tfr

R̂Tf̂ TT  I STFT «ft?T AT ̂ TT

*ft ottct   I

% STCT % 37TT ̂ TT   UTP  *TTfT

«ft  aaftffrfa  ̂WhT

ft    I   fSRTTSi ̂  STWR

 ̂ mr  itfk *  wm f i

t w   tr   wf m  ̂
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SHRI JYOTIRMOY BOSU; Sir, I 
want to make a  submission.  I  am 
ignoring what Shri Bagbu  Ramaiah 
has «aid with the contempt that  it 
deserves.

MB. SPEAKER: He has said  no
thing.  What did he say?

SHRI  SOMNATH  CHATTERJEE 
(Burdwan): Sir, he must withdraw 
those words (Interruptions)

SHRI  JYOTIRMOY BOSU):  My 
submission is that since it involves a 
very senior member, who is the De
puty Leader of the ruling party, lut 
people not catch the wrong end of the 
stick.  Something should come out of 
it either involve him or absolve him. 
If you Iceep it hanging for weeks or 
months, people would have to draw 
their own conclusion.

MR.  SPEAKER:  Mr.  Jyotirmoy
Bosu, how long will you  keep  on 
haunting us from that Committee

12.15 hrs.

PAPERS LAID ON THE TABLE 

Reviews and Annual Reports

THE MINISTER OF STATE IN THE 
MINISTRY  OF  INDUSTRY AND 
CIVIL  SUPPLIES  (SHRI  A.  C. 
GEORGE): I  beg to lay on  the 
Table:

(1)  A copy each of the following 
papers (Hindi and English versions) 
under sub-section (1)  of  section 
619A of the Companies Act, 1956;

(a)   (i) Review by the Govern* 
ment 011  the  working  of  the 
Bharat Pumps and Compressors 
Limited, Naini, Allahabad, for the 
year 1973-74.

(ii)   Annual  Report  of  the 
Bharat Pumps and Compressors 
Limited, Naini, Allahabad, for the

year 1978-74 along with the Audi
ted Account* and the comments 
of the Comptroller and  Auditor 
General thereon. Placed in Llfr- 
. .rary. See No. LT-9837/75.]

(b) (i) Review by the Govern
ment on the working of the Min
ing and Allied Machinery Corpo
ration Limited, Durgapur, for the 
year 1973-74.

(ii)  Annual Report of the Min- 
ing and Allied Machinery Corpo
ration Limited, Durgapur, for the 
year 1973-74 along with the Audi
ted Accounts and the  comments 
of the Comptroller  and Auditor 
General thereon. Placed in Lib
rary. See No. LT-B638/75.]

(c) (i) Review by the Govern
ment on the working of the Heavy 
Engineering Corporation Limited, 
Ranchi,  or the year 1973-74.

(ii)  Annual Report of the Heavy 
Engineering Corporation Limited, 
Ranchi, for the year 1973-74 along 
with the Audited Accounts  and 
the comments of the Comptroller 
and  Auditor  General  thereon. 
Placed in Library. See No. LT- 
9839/75.]

(2)   A copy each of the following 
Reports (Hindi and  English  ver* 
sions) of the Development  Coun
cil under sub-section (4) of section 
7 of the Industries  (Development 
and Regulation) Act, 1951:

(i) Annual Report of the De
velopment  Council  for  Heavy 
Electrical Industries for the year
1973-74.

(ii) Annual Report of the De
velopment  Council  for  Heavy 
Electrical Industries for the year
1974-75. Placed *n Library. Set 
No. LT-9640/75.]

Reviews and Annual Reports

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND CI
VIL  SUPPLIES  (SHRI B. P. MA
URY A) : I beg to lay on the Table *



ftgy Pipers Laid   MAY 7, 1975 Papm Laid 23a

copy of the following papers (Hindi 
end English  versions)  under sub
section (1) of section 019A  of  the 
Companies Act, IBM:

(a) (i) Review by the Govern
ment on the working of the Hindus
tan Paper Corporation Limited, New 
Delhi, for the year 1973-74.

(ii)   Annual Report of the Hin
dustan Paper Corporation Limited, 
New Delhi, for the year 1973-74 al
ong with the Audited Accounts and 
the comments of the Comptroller an 
Auditor General thereon  Placed 
■in Library See No LT-9641/75 ]

(b) (i) Review by the Govern
ment on the working of the Bharat 
Opthalmic Glass Limited,  Durga
pur, tor the year 1973-74

(ii)   Annual Report of the Bharat 
Qpthalmic Glass Limited Durgapur, 
for the year 1973-74 along with the 
Audited Accounts and the comments 
of the Comptroller and Auditor Ge
neral thereon  Placed in Library 
See No LT-9642/75 ]

Au India Services (Provident Fund) 

Tkerd Amdt. Rules, 1975

THE MINISTER OF STATE IN THE 
MINISTRY  OF  HOME  AFFAIRS, 
DEPARTMENT  OF  PERSONNEL 
AND ADMINISTRATIVE REFORMS 
AND DEPARTMENT  OF  PARLIA
MENTARY  AFFAIRS  (SHRI  OM 
MEHTA); I beg to lay on the Table a 
copy of the AM India Services (Pro
vident Fund) Third Amendment Buies 
1975 (Hindi  and English  versions) 
published in Notification No  G.S R 
515 in Gaette of India dated the 26th 
April, 1975, under sub-section (2) of 
edtionJ of the AH India Services Act, 
1951. Placed in Library. See  No 
LT-9M8/75.]

Notw cjotohb

THE MINISTER OP STATE IN THE 
MINISTRY  OF  FINANCE  (SHRI 
PRANAB KUMAR MUKHSRJEB): I
beg to lay on the Table:

(1) A copy each of the following 
Notifications (Hindi and  English 
versions) under section 159 «of the 
Customs Act, 1962.

(i)   G S.R 248 (E) and 249 (E) 

published In Gaette of India dat
ed the 6th May, 1975 together with 
an eplanatory memorandum

(u)  G.SR. 250(E) and 251(E) 
published in Gaette of India dat
ed the 6th May, 1975 together with 
an  eplanatory  memorandum 
TPlaced in Library See No  LT- 
9644/78, J

(2) A copy of the Notification No 
GSR  201 (E) published in Ga
ette of India dated the 16th April, 
1975  containing  the  Agreement 
between the Government of India 
and the Government of Italy for the 
avoidance of double taation of in
come of enterprises operating air
craft, issued under section 90 of the 
Income-ta Act, 1961  and  section 
24A of  the  Companies  (Profits) 
Surta Act, 1964 TPlaced in Library. 
See No  LT-9645/75]

Notifications, Reviews and Annual 

Reports, etc.

ffsiswr  wm )     irwrwfff 

'fto  fo*  tfr   ft tfiTO

nftrfsFTR1, 1955   3

(e) ftfwrfafoq   wfir-

^Rnft evct)

 ̂  srfar ?trt tct v tsptt

t--
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(1) cr«rr ^

(*n% % ̂n%   fa*m) $stt

?rw)w «n*ir, 1975   fon*F 

31 *rrf, i975%*nror% ttspw 

*r Mh î im  oto st« f̂r 0 

178 (*) ft WlfWd g*rr tt 1

(2) mo STo fro  177 (*) 

ferNr  31 *TPt, 1975 % vm 

%  IWM % ̂if M   «ft *FdT 

f̂Rf% ffTTT f?Hi+ 5 ̂ T, 1974

nftrĝ m  sht st« ato 

fto  261  ($) ft STVTftra ^

(̂ P̂i?nir) inwr, 1974̂  ̂

fw *ptt  1

Placed in Library. See No. LT- 
9646/75.] t

ft «ft   vrw ̂  sfk %

ftwufqfild q?r w  ̂  T?: WTT i :

(1) WRcfar   WR, *FffiWT

1972-73 % *rfw

srfafc*   tr̂ srfa 1

(2)   srfevpf tt

wphtft  *p*t ctw 'tt ?r Tjsft 

% HtR  «rti% inwr ̂  fw f 

fffi m )   

Placed in Library.  See No. LT-
9M7/76.J

f fsrwrftrftrr w *wr «tw «tc 

rm f ■■-

(1)  iM m, 1956tfrirro

6l9«FftOTSRr (l)* Rpf?r 

f̂T̂TfHf̂ra’ 'Wf   ?RT

irtfsft Jlfsr-

(v)  (m$)   swsNasr spnr-

wiffthw fafaw, 

«rf f̂ êftr% *1 1973-74 

pr4vrr   tor ?nj

S*ftW I

(*) shfaft
 . .  KV--fiLf,

V̂ VPr fnTCSTwr ranrol, 

VT*ft 1973-74 

*pt r̂f%sp  srtWPT, %17- 

r$fsr?r  ?r ?ptt ot «n: 

fjrasrcr   sftr  *rfi$rarr- 

qto«P  fcqfw 1

Placed in Library. See No. LT- 
9648/75,]

(sr) (r̂)   fwnrna:

vrcffanr  frrfas*,

%   1973-74  «PT4-

fTTT̂?R«PTtjm«fhB7 I

(st)  finrw

%i   fafrce, N'tft

VT   ̂ 1973-74 *T

*nf«isp Srarr-

rftfem  ft* ?mr ot rc 

fsprav  sftr  *njr$wr-

r(tow   ft̂ rfw 1 

Placed m Library.  See No. LT- 
9649/75.]

(t) trnrtarc  wrsft fwi irforfaw,

1946 vft tJTTT 44   WPJT

(3) %  iRpta «mt5T «nt

faipi %   1975-76  f'if?

snwrff  (f^  wr 

 ̂  srftr 1

Placed in Library. See No. LT- 
9650/75.]

(3)  ?mtarr   ̂  fwr

1948   WTT 45 ̂  OTfTO

5   %   ST*fhR itiEt

% *r̂ 1971-72  % wrftw

srf?rVT   (f^ ?m 

«̂rT«r)    ̂ srftr fWT

vwwft %«rrrft«T sr%«*r 1

Placed in library.  See No. LT- 
9681/75.]

) vtorrww (T9m?nfrPWiW) 

«fnf̂TT, 1974 % Rpfcr Vtrtt



Papers Laid MAY 7, 1975 Papers Laid

^   *fir$wr ?r«rr wo *rr

f*T  164  (*)  (f?̂  WT

«rM  spfot)   ̂05 srfa

3  ftjTMT 2fa *Ttf, 1975 % 

vm  % tw* % sr-FTfir?r ff 

«ft i

Placed 1* Library  See No  LT- 
9852/75 ]

(5) wtm mfww)

«Tf«rfWT,  1974 spt STTTT b

37-trnr  (3)   ̂

srfa r̂ *r«rf *rr *rr« 159 (?) 

(fifsft  5T4T srasft ffOT) 

q*P  srfa 3ft  ft*,* 29

1975 % *TTCT  % TTiPT̂ % 

SHRfoRT ft *ft I

Placed in Library  See No  LT- 
9653/75]

(6)  (fRSTO tRT f«W) 

nfaf*ra*r  1974   sra is 

qft gq̂TTT (4) fciRffor*towT 

srnr (tor wt   ) f*rcro,

1975 (ff̂t *wr wâ̂ R- «re«rnr)

t̂«fr srf?r 3ft fwre i vAq, 

1-975 %;rcTaTm* * «rf̂ nri 

*m trro w« fSfQ 184 («) * 

srerfinr ft? * 1

Placed ̂n Library  Sec No  LT- 
9654/75 ]

Review &  Annual Report  01 Film 
Financf Corporation, Bombay

THE DEPUTY MINISTER IN TH* 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI  DHARAM 
BIR SINHA):  I beg to  lay on the
Table a copy each of the  following 
papers (Hindi and English versions) 
upder sub-section (1) of section 619 
A of the Companies Act, 1950;

(1) Review by the Government 
on the working of the Film 
Finance Corporation Limited, 
Bombay, for the year 1973-74

(2) Annual Report of  the Film 
Finance Corporation Limited, 
Bombay for the year 1971-74 
along with  the Audked Ac
counts and the comments of 
the Comptroller and Auditor 
General thereon.  Placed in 
Library   See   No   LT- 
9655/75 ]

1217 hrs

COMMITTEE  ON  ABSENCE  OF 
MEMBERS  FROM  THE SITTINGS 

OF THE HOUSE

Minutes

«ff   sr**rt (srf w)    

*w aft   r   vjTOrftr

WMft  fffafcT r '?T;T m % tfn*T 
19    ̂21 -fttfrcrt ̂

HT W*T*t TTT   TT TJgtff  

1217 hrs 

MESSAGE FROM RAJYA SABHA 

SECRETARY GENERAL   Sir,  I 
have to leport the following message 
received from the Secretary-General 
of Rajya Sabha 

In accordance  with the provi
sions of sub-rule (6) of  rule 186 
of the Rules of Procedure and Con
duct of Business in the Rajya Sabha, 
I am directed to  return herewith 
the Appropriation  (No 2)  Bill,
1975, which was passed by the Lok 
Sabha at its sitting held on the 29th 
April, 1975, and transmitted to the 
Rapya Sabha for its recommenda
tions and to state that this House 
has no recommendations to make to 
the Lok Sabha in  regard to the 
said Bill 

1218 hrs.

COMMITTEE ON  PRIVATE MEM

BERS’ BILLS AND RESOLUTIONS

Fott-bi th Report

SHRI G G SWELL (Autonomous 
Districts)-  I beg  to  present  the 
Fifty-sith Report of the Committee
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on Private Members’ Bills and Re-   open for that. It  is not for  me to 
solutions. declare its validity or otherwise.

*12.18 lot.

COMMITTEE  ON  ABSENCE  OF 
MEMBERS  FROM  THE SITTINGS 

OF THE HOUSE

Twenty-first Report

SHRI   CHANDRIKA   PRASAD 
(Ballia):  I  beg  to  present  the
T̂wenty-first Report of the Committee 
on Absence  of Members  from the 
Sittings of the House.

i, 13.19 hr*.

MAINTENANCE OF INTERNAL 
SECURITY (AMENDMENT) BILL*

MR.  SPEAKER;  Shri  Brahma- 
nanda Reddy.

SOME HON. Members rose

MR. SPEAKER:  Please allow him.

.  SOME HON.  Members:  No, no.

THE MINISTER OP  HOME AF
FAIRS (SHRI  K. BRAHMANANDA 
REDDY):  I beg to move for leave
to introduce a Bill further to amend 
.the Maintenance of Internal Security 
'Act, 1971.

MR,  SPEAKER:  Shri  Madhu
Limaye,  Shri  Somnath  Chatterjee, 
Shri S. M. Banerjee, Shri Janeshwar 
Misra, Shri Samar  Guha  and Shri 
Jyotirmoy Bosu have sent me intima
tion that they want to oppose the in
troduction of this Bill.  I will  call 
them in that order before I put this 
motion to vote*

SHRI JYOTIRMOY BOSU  (Dia
mond Harbour): No, no. It is uncon
stitutional.

MR.  SPEAKER:  Whether  it  is
constitutional or not, the doors  are

fan* (*tarrj :   ^

srrcf  1   ?ft frim vr fatta 

aft $ fo

 ̂  fcfr ̂rrf̂

vt t  sr?r 1

êq-epr trgi?'T, W* faisPHP % *rrr 

m   srr?rtfw tr? Of'sr* 

t, r̂r

m w* star  1 srmrt  ?w *f)r
*rfaspre f«wr  w  t  f%  wwctt 

wro w irm

Wfr t, SRTfT   I I fcr   tf̂/TT

t 3ft   trh irvff *pt 

tow forr   t srte   ^

 ̂ r̂r̂rr I 1 %p$ %■  ? 

w 3ft *wr is q ̂sfrsT'f 3rt*% *f5V 
îcT   wpt  sfr  srr1? 

sfirfara 21 sq 1 sfr  w tfr 

f

(b) the detaining  authority is 
satisfied, having regard  to all or 
any of the facts constituting all or 
any of the grounds on which the 
order has  been made,  that such 
person is likely to  commit or at
tempt to commit, or abet the com
mission of,  any  prejudicial acts 
within the meaning of sub-section
(2) of this section in an area which 
is for the time being declared to be 
a disturbed  area by  notification 
under section 3 of the Armed For
ces (Special Powers) Act, 1958 and 
makes a declaration to that effect 
within five weeks of the detention 
of such person.

wrtf rn

TW3far*r   tfsfar t   t«  ̂«rt 

w?r aft?fovr wr

Published in Gaette of.India Etraordinary, Part II, Section 2, dated 
7ih May 1979.
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v  wit %   nwRPf  r«w *f

sft   *fti % fofa  ...

W  5  fafa ̂  etftf  fafa 

t V fftit % fat?, ^

«ww ̂  % fan ̂  vw fwr wr 

 sfayrsrrefyt regife yn; urn jfcsg 

?* hw *r ?w   fw *rar $1 

$ $ft*r *5ti $r  ̂ sw fafa sft t 

?R W’rt*   TSPIT WnjflTT f I

I am reading out from page 138, para, 
graph 6, AIR, Vol. 62, 1975 January 
(Part 733). It says:

II thene is one principle morr 
firmly established than  any other 
in this field of jurisprudence, it is 
that even if one of the grounds or 
reasons which led to the subjective 
satisfaction of the detaining autho
rity is non-eistent or misconceiv
ed or irrelevant, the order of deten* 
tion would be invalid and it would 
not avail the detaining authority 
to contend that the other grounds 
or reasons are  good and do not 
suffer from any such infirmity, be
cause it can never be predicated to 
what etent the bad  grounds or 
reasons operated on  the mind ot 
the detaining authority or whether 
the detention order  would have 
been made at all if the bad ground 
or reason were ecluded  and the 
good grounds or reasons alone were 
before the detaining authority. See 
the  decisions  of this  Court  in 
Shibban Lai Saena v.  The State 
ot Uttar Pradesh, 1954.

 IPPFT $wr fofa «?$   1 1954 &

$ftT   *3gt $ 1 ft   *Tfft 7T

 ̂ ̂    I

If there is one principle more 
firmly established than any other in 
this field of jurisprudence.

 fer f

See the aecWona of this Court 
in  Shlbban Lai  Saena v.  The
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State of Uttar Pradesh, 1954; (2) 
Dr. Ram Manohar Lohia v.  State

WFT  %  W*T  tffa  IpTft

of Bihar; (3) Pushkar  MJtherjee 
v. The State of West Bengal 1970. 
Even as recently as  this year, a 
Division Bench of this Court point, 
ed out in Biram Chand v. State of 
UP, AIR 1974 that it ia weU settled 
that in  an order  under the pre
sent Act the decision of the autho
rity is a subjective one and if one t 
of the grounds is  non-eistent or' 
irrelevant or is not available under 
the law, the entire detention order 
will fall since it is not possible to 
predicate as to whether the detain
ing authority would have made an 
order for  detention  even in the 
absence of non-eistent or irrele
vant ground.

The  conclusion is,  therefore, 
inescapable that since ground No. 5 
was wholly misconceived, non-e
istent and not available under the 
law; the order of detention must 
be held to be invalid

mn 5fgff ̂ fW  spRTtf  I 

 fa 5* fasft ̂    ?$r

$ 1 itftar

«rr    s*rfa$

wp $ .

This circumstance also is indi
cative of the rather casual manner 
in which the District  Magistrate 
proceeded to make the order of de
tention without proper application 
of mind and it could have an in
validating consequence on the order 
of detention.  We hope  and trust 
that the District Magistrate will he 
more careful in the future when he 
has occasion to eercise the enor
mous powers of preventive deten
tion entrusted to him by the Parlia
ment.

SSfatJ SftJ   *G  fa ** *& 

WITT $ fff WTf

tstt w   ̂ wt qftf wilww W w 

«rfasTiRT nto*V m mvm *ift
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 ff    srft   srrwr sfim 

m  tar f vr 
* fofa % srrarn: tk

* $m  fawr $ 1 qv  ft ̂ rmanfr

w*$t srrcft  nrtt *p*ft ̂  ̂rnr 

«r   fwr srrar $ i *jsr anŵ t 

fasft I f*F fspRT fw&  ̂   if fsflr 

ftp?   fatT fat* ̂  JRWnt % I

%f*FT  snjw 5ftiff % ?ftw ̂  5R«TT OT

gl̂rnr srnr 

*spr vk fk% *rq 11 *r sft

jjrfSfFT «FT%  ̂*TW 

*Wpt «p̂ 1 *r*rc   i5T?5r   wnwt 

sfâ snTpfi 1 

VsTm stft   *pt $*rar

F *WF $ :

In view of what we have held 
above, the inclusion of non-eistent 
facts in the grounds  vitiates the 
entire detention  order  It is then 
argued that the  totality of  tha 
grounds must be seen and not indi
vidual grounds

*tft $ 3tct   «rnrrfT5T % 1   «ft 

«? t :

There is no force in this con
tention.  In Dwarka  Parshad v 
State 0/ Bihar (AIR 1975 SC 134). 
it has been clearly held that even 
if one of the  grounds or reason* 
which led to the subjective satis
faction of the detaining authority is 
non-eistent  or  misconceived or 
irrelevant, the order of  detention 
would be invalid and it would not 
avail the detaining authority to con
tent that the other grounds or rea
sons are good and d-) not  sufTir 
from any such infirmity 

3$  WT   I  I  fflfwi

«wprr $ ft? htt   fim 

qr vnjfa * $ f% gtffe w*

im   fcnwfr %

«Tt WTfff  ^pt $ «ra

% fat* T̂R   fw  t I  9T ait 

^ ST5PT  f?T SRTR  I  q9T 

H Wd'tfV *ET   IJflT  % ’PftVflV

 I 4%

% *awm   ? «pt

5R   IJ JJR̂ft   Jffr*

«rar*ft  ̂M mK wft  ?ft

t ̂  H*TRT ? 3TRT, fW

*ft wem ft  3fTcTT t  I  rf*R $RTC

sfiraw  %  fa*rfamT ft mm
VPj/T   ̂  TSTTŜt   *5T*ĴT

snwr  dwr  vt m 22 % 
m  to   1  m   %

ift   t̂ vrf  5T*ir  fw

srf?TTO ttv mti  1
%f%r qsfr   vt *% upft iflT

to r  iw n̂pft    1

*Rrvr5r nf  f% %m  *jf vt̂jt 

fr 5ft?r % mr  ̂ stf ?rt

fWt tft aqff?r   firrwTT M t hi 

?r%*rT %fr 3̂ nff m wnw 

51m fru ̂  jftt't ift m wiwr
st̂F T̂T ?ft    ̂  VTTV

f̂5 t ftT ft ̂    % %cvil
W  ŜPPt *FT*TT   qfrnr

f̂t *m, «ft w ferr  i

’tTPTST  sriWffT’T f*PTT t f*P   31ft 

9fhr % RTff ?tT tTRr 5R ̂ T% *TW% 'Rjt

^ ̂rnnr  ̂wt̂fa' % *«rc $sir*rnr

$rf̂TTWrR VT  TTRTT ««T 

T̂qnrrr   «TPT «P   I % feft 

ift rr̂nftfcnp ̂rr ht   % ftrm 

W r̂Rr̂ ftmg T W 1 IrOifsr

5R? % wrt   fiwrr 

f*F*rr ot  trtwrrsft,

T̂T̂RT rftsmRff f«TTPT ffl'W’ff Vt frPR 

WisFft vt̂ t %  «or 

 ̂rm  im $. iffr   t wf t f  

ott m  ipnfr  ̂fp wr b   m 

wn qwn 0   % qm  mat
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vt w sntTTrr ik mw %m fcs 

*r, %fkm trw % w %

5PTTr

ift   ?*rr writ
iff *ptt?t  * ijf    ̂ ̂  **

$fr I  TC5 Mrap̂f)   ̂  t,   ̂

^ nT?n(t,   i«r trriRWsr 

Sf IRT5RT rft  W *Ur*ft I 

T& * t* *   $tt ?fr m    t 

fir wa*ft v scîsr vt &r 

wrqr wrerar % arfo? 1   fara* 
ftt wfamfr vfoftrr t

RTT SRT̂ *FW    I   t̂-

fTOtpK̂t̂ft «qTWT *t iff  3OTT 

tft *fr5TT   f̂P%TT % WsW

% ?rm qr fatfft ar? % ̂    *rt 

m  wrnnr anrr jr   «ft ?rm k 
f̂  w;.reft *r?p % ctfgr   * 

et ̂  f 1  %rr ff*nrft mw'T q̂TT 

*?* % ?ifer  fr arc a*    ̂ 

itrw j tr ter sto rft 5m arc

w   fiw '$*3? *fr  HTcTT I I

ott   arrgr̂5 *ft   swt v
3RTTCT ̂ fap Îsrsrr-

vt ?t ?mr ?w srawaft ^

JFTT’r  fer 3̂ , 3r flT?T cWlJWT*.

sfti % ?rro* ̂  srnrr srn̂rr, 
*ft fs star ?rt *V Tsr̂t 

t* StfacT f̂TT ̂rrtriTT,   37$

% aft srmff  t tiot?t %& tfr 

rform  T?r ?w ̂   srfrm gfc 
ftfm wT  tfk sttt % spfo 

nm  fa m *nft to fo?r vt for
fptf *FT T3TT3RT ?T t ipr *rS?T %

?w   «nfT % srm  r̂r

1

SHRI  SOMNATH  CHATTERJEB 
(Burdwan)  Sir,  this  ts  another 
piece of the most abnoious legisla
tion which is sought to be introduced 
with a view to taking away even the 
very minimum right of civil liberty

which eists, if at all, in this country, 
In the garb of emergency, the MISA 
has been amended under which, e
cepting the smugglers and  foreign 
echange racketeers in this country, 
every MISA detenu Is liable to remain 
in jail indefinitely until the Government 
chooses to lift the Emergency  This 
is an amaing  piece of  legislation 
which is prevailing m the country in 
the name of democracy  It is not only 
a rape of democracy, but it is a rape 
of the  Constitution  If  means you 
don’t  believe  in  the fundamental 
lights of the  people and the  civil 
libarties of the  people  Kindly see 
what sort of obnoious and atrocious 
legislation is sought to be introduced 

Mr Madhu Limaye has referred to 
clause 15A(1) (b)  Kindly see what 
will happen  On one of the grounds 
under the eisting law a person may 
be detained  and, if the  detaining 
authorities are satisfied that in a *)ar- 
ticulai area some piejudicial act has 
been committed, the detenu need not 
be put before the Advisory Board for 
two  years   But  when  will  the 
declaration be made’  That declara
tion that it is a vulnerable area may 
be made within five  weeks of the 
detention of such a person  Kindly 
see what is  the law  Today I am 
detained under MISA and five weeks 
later a declaration may be made by 
the detaining authority  that it is a 
vulnerable aiea and, therefore, I need 
not be put befoe the Advisory Boaid 
for two years  Therefore, at the tme 
the alleged act is supposed to be com
mitted, on what  grounds  am I de
tain7  They would probably be fab
ricated and false, I have little doubt 
about it  But kindly see the position, 
I allegedly commit an act for which 
they detain me under MISA, but after 
my detention, they  declare the area 
m which I was arrested to be an area 
within the  meaning of  sub-section
(b) and then I need not be produced 
for two years before the  Advisory 
Board  Therefore, at the time I 
allegedly commit the act, I don’t knoy? 
whether it s an area declared under 
this Act to be vulnerable or not. Thh 
would make somebody liable for doing
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something which was mt that time not 
an offence at all.

Kindly see Clause 2(1) (b):

the detaining authority is satis* 
fled, having regard to all or any of 
the facts constituting all or any of 
the grounds on which the order has 
been made,  that such  person is 
likely to commit or attempt to com. 
mit, or abet the commission of, any 
prejudicial acts within the meaning 
of sub-section (2) of this section jn 
an area which is for the time bem* 
declared to be a disturbed area by 
notification under section S of the 
Armed  Forces (Special  Powers) 
Act, 1958 and makes a declaration 
to that effect within five week of 
the detention of such person.

Thefefore, the declaration that it is 
an area within this Act can be made 
within five  weeks of detention.  At 
the time when the detention order is 
made, there might not be a declara
tion at all.  So, the  position is like 
this. They want to hold of some per
son.  Under the eisting law within 
three  months they have  to present 
the case before the Advisory Board, 
but now after  detaining him, they 
will make a declaration and make it 
an area within (b) and continue the 
detention without  placing his case 
before the Advisory Board.  There is 
not even a prima facie basis of legis
lative competence. This is an atroci 
ous piece of legislation.

Kindly see article 22(7) (b) of the 
Conctitution:

the maimum period for which 
any person  may in an  class or 
classes of cases be detained under 
any law providing for  preventive 
detention;

Article 22(7) (a) reads as follows:

the circumstances under which, 
and the class or classes of cases in 
which, a person may be  detained 
for a period  longer  than  three 
months under  any Jaw  providing 
for preventive  detention  without

obtaining the opinion of an Advi
sory Board in accordance with the 
provisions of  sub-clause  (a) of 
caluse (4).

Therefore, Parliament may, by law, 
prescribe the  circumstances  under 
which, and the  class or  classes of 
cases in which, a person may be de- 
tained for a period longer than three 
months without the case being plac
ed before the  Advisory Board.  At 
the time the detention is ordered, no 
class of case will be indicated at all. 
The declaration will be  made later. 
It will become a new class of case if 
a declaration is made after the deten
tion is  ordered.  Therefore,  under 
article 22(7), the essential require
ment is that Parliament, by law, must 
classify at the time of detention that 
he comes Under a particular class of 
people.  Unless that is  specific  at 
that stage, no law can be  made by 
Parliament; Parliament will have no 
legislative  competence  because  it 
will immediately attract article 22(7) 
of the Constitution.  This is my fast 
submission that a new type of pro
vision is being made which will make 
the detaining authority the complete 
master to decide which persons would 
be brought before the Advisory Board 
and which persons will not be brought 
before the Advisory Board.

Kindly  see  the  Statement  of 
Objects and Reasons.  The  object 
with which this Bill is being brought 
forward is to prevent certain sup
posed activities in the North-Eastern 
region of the  country.  This is the 
justifying ground for this Bill.  But 
in the main body of the Bill there ia 
no indication that this will be res
tricted only  to the  North-Eastern 
Region.  It is applicable now, in the 
garb of tackling such a situation in 
one part of the country which is their 
own creation, to all parts of the coun
try.  This is an  etraordinary law 
which they want to  have.  In the 
body of the Bill there is no indica
tion that it will be  restricted only 
the North-Eastern region of this coun- 
try.  West  Bengal is their  happy 
hunting ground so far at MISA de



tenus are concerned; 5,000 detenus 
are there rotting in the jail without 
any trial for more than one year or 
two years  and m some  cases even 
thiee years  Where is  the restnc- 
tion that it will be applicable only 
to the  North-Eastern region’  Our 
rules  require  that a Statement of 
Objects and Reasons should be given. 
But they are  giving a misleading 
Statement of Objects and  Reasons 
rhe Bill does not justify the reasons 
which are given in the Statement of 
Objects and- Reasons  accompanying 
this Bill  This is also in violation of 
the Rules of  Procedure of the Lok 
Sabha

There is violation of another  rule 
also, rule 70  Rule 70 of the Rules of 
Procedure  requires that, if there is 
any delegation of legislative  power, 
there has to a memorandum  It bays

 A Bill involving proposals for the 
delegation of legislative power shall 
further be accompanied by a memo* 
randum eplaining  such proposals 
and drawing attention to their scope 
and stating also whether they arc 
of normal oi eceptional character ’

What is being done with the Eplana
tion at page P  A great honour  is 
being conferred on the  Members  of 
Parliament  and of the  Legislative 
Assemblies by  making them  public 
servant for the purpose of this Act' 
Kindly see how they want to etend 
the powers of this Government  This 
Government cannot rule under  the 
normal laws of the land and the cons
titutional  provisions   Eplanation 
says

In tins sub-section, public  sei 
ant’ means any public servant  as 
defined m the Indian Penal  Code, 
and includes any Memoer of Pailia- 
ment or of the Legislature of  ft 
State or of a Union territory or any 
member of any district council  or 
other local  authority  constituted 
under any law for the time  being 
in force? or any employee engaged 
w such  employment or class 01 

employmentt
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This is very important, Sir,

as may be declared by the Cen
tral or a State Government to  be 
essential for securing the defence at 
India and civil defence, the  pufcUr 
safety, the maintenance supplies and 
services essential to the life of the 
community under any law for  the 
time being in force.

This is the etension of the concept 
of public servant

Mow, this declaration, Sir, by  the 
Centra] Government or a State Gov
ernment, has to be made under some 
law  Which law is that?  It is  not 
indicated  It cannot be done sitting 
in the South-Block or in the Writers’ 
Building, Calcutta  It will be purport* 
ed to be done by the Central Govern* 
ment or the State  Government In 
pretended eercise of the powers un* 
der the Eplanation which is given in 
this Bill  That will be a delegation 
uf legislative power  You have to do 
that  Without a legislative provision, 
you cannot make a declaration Where 
i« the provision for that and where 1* 
tiie Memorandum under Rule 70 which 
is d mandatory provision under  our 
Rules’  Therefore, 1 submit that this 
alfao pm ports  to  confer  legislative 
power on the  Government without 
any provision in the Bill and without 
1 omplying with Rule 70 of our Rules.

Now I come to the last point  Sir,
I submit, that a grave  impropriety 
has Leen committed the way this a 
neure has been prepared.  Kindly 
see the anneure to the Bill  A deli
berate attempt has been made to mis
lead the Members of this House This 
Bill i6 being introduced today and it 
has been circulated two or three days 
back in May, 1975. Kindly see claw* 
13 m thig Anneure. It says;

The maimum period for which 
anj person may be detained in pur* 
suance of any detention order which 
has been  confirmed under section
12 shall be twelve months tcm the 
date of detention

By reason of Emergency and by 
son of Defence of India Act̂ Hds pro
vision stands altesed. No f* read*
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Twelve mouths from the date of 
detention or until the epiry of Def
ence of India Act, 1 whichever 
is later.

Therefore, so long as the Defence  of 
India Act remains, and  which will 
remain till the  emergency is with
drawn, this portion now stands insert
ed in the  Maintenance of Internal 
Security (Amendment) Bill, 1971. This 
is part of MISA now-a-days.  They do 
not mention that and are trying  to 
give an impression to the people and 
the Members of Parliament that it is 
the  maimum period of  detention. 
This is a gross fmpropriety which has 
been committed.  I do not know, what 
is the convention, or whether there is 
a rule or not. But I think, there is a 
convention at least that this anneure 
shall be correctly prepared so that the 
Members will know which are the pro- 
visions of the law and Sections of the 
particular Act which are intended to 
b amended.  It gives a misleading 
picture.  This is a gross impropriety 
which has been committed apart from 
the question of legislative competence. 
I  submit that this Bill  should be 
thrown out  in limine.  This  is ?n 
affront on the people of this country 
and we shall resist it.

SHRI S. M. BANERJEE (Kanpur): 
When this Bill was circulated 40 48 
hours before, I was surprised to see 
that Shrimati  Indira Gandhi,  the 
Prime Minister of this country...

SHRI JYOTIRMOY BOSU: That is 
out misfortune.

SHRI S. M. BANERJEE: ... .and the 
leader of the House who talks so much 
of having consultations with the Op
position leaders, perhaps, did not get 
any time to consult on this particular 
BiU also.  It is surprising that  they 
took the House for granted because 
they  have  the  majority  in  the 
House...

SHRI JYOTIRMOY BOSU: But they 
had consultations with the Coca-cola 
■party.

SHRI S. M. BANERJEE: I do  not 
know because I do not drink coca-cola. 
My leaders did not go.

The question is this. 1 am not going 
to read the same  passages my hon. 
friend, Shri Madhu Limaye and Shri 
Somnath Chatterjee read but I  can 
never imagine that a certain legisla
tion could, be  brought before  this 
House without the least consultation. 
It is intended and I am sure that as 
long as the Defence of India  Rules 
and the emergency are there, this is 
going to last. as very correctly said 
by my friends.  Now, the 12 months 
has been changed to what?  Either
12 months or the period of detention 
or the Defence of India Rules or the 
Emergency  or  this  ruling  Party, 
whichever is longer  I do not know. 
It follows 12 months or that period 
or the emergency’ and they have clear
ly stated that even without any eter
nal aggression or internal disturbance 
or oven without any economic crisis, 
the emergency is going to continue in 
this country. 1 feel so sorry, Sir, that 
whenever the Home Minister  comes 
to this House, he comes with such a 
legislation, it is my misfortune  and 
I also feel very sad to see this con-, 
fror.tatlon.

In this particular Bill, what do you 
see?  I will just read what is  said 
here;

The types of some of the activi
ties indulge in and the  resultant 
situations in the disturbed areas of 
the  North-Eastern  regioa of the 
country are of such a nature  and 
consequence as require their deten
tion for periods longer than three 
months without the intersession of 
an Advisory Board.  I/i these cases 
the  intervention of an  Advisory 
Board within three months of deten
tion would redder neeesssr:/ disclo
sure of vital information at an in
opportune time.  For dealing effec
tively with such insurgent elements 
and for preventing them from con
tinuing their . insurgent  activities 
and also to pursue security opera* 
tions against the remaining insur-
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gent elemuits effectively, it is neces
sary to amend the Maintenance ot 
Internal Security Act, 1971...

SHRI JYOTIRMOY BOSU*  Naya 
Ghost Tayar Kiya Hat

SHRI S. M .BANERJEE*   so as to 
provide for detention of any persoa 
for a period of two years  without 
reference to an Advisory Board where 
such detention is considered necessary 
with a view to prevent such person 
from committing any of the following 
acts.

What are the following acts'?

(a) any unlawful  activity  as 
defined in section 2(f) of llie Un
lawful Activities (Prevention) Act, 
1967; or

(b) assisting in any way any such 
unlawful activity 0f any association, 
or

We know what unlawful activities can 
be theie.  They can declare anything 
unlawful and this is  eactly what 
they are going to do.

Then.

(c) use of criminal foice against 
public servants  generally or  any 
class of public servants, or...

Now, Sir, in that  particular area- 
forget for the  moment  the entire 
country we had  heard of cases of 
the  security  forces  raping  young 
women.   The CRP and the border 
security forces running amuck  and 
looting and  raping  young women.
Tiie hon. Minister knows about it, how 
they have beaten the villegers to death 
and how they have* raped young wo 
men.

SHRI JYOTIRMOY BOSU: Looted.

SHRI S. M. BANERJEE; Sir,  even 
to-day in West Bengal daily people 
are being murdered and the proper
ties looted. You know, Sir, in Andhra 
Pradesh  thousands of people  have 
been r tained without any trial anrt

1978 Maintenance of Internal   jra
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till this day the number has gone up* 
to 11000 throughout the country. They 
are being chased by the Police  and 
killed in the name of combating Naa- 
lites and they say 'use of  criminal 
force against public servants generally 
or any class of public servants'.  Sup
posing a public servant comeg  and 
tries to molest my deughter, should I 
keep quiet?  I will take a lathi  and 
kill him. I say it thousand times that 
I will kill him.  What is the meaning 
of this wording, 'use of criminal force 
against public servants generally or 
«my class of public servants;’?  The 
public  servants have no  obligation? 
Have they no sense of morality?  1 
am really ashamed of this Congress 
Government.  I was  epecting  the 
Piime  Minister to come here  and 
justify it   She has sent the Home 
Minister who cannot possibly Justify 
this.

I have very correctly pointed  out, 
if it is only necessary to check  the 
unlawful activities of the people in the 
North Eastern Region of the country, 
why it is being made applicable  to 
the entire country.  We do not know. 
This has been  brought specially  to 
strangulate the voice of the opposi
tion parties and the leaders.

Whether this be m Assam, whether 
it be any other area, M.Ps have been 
a nested. My hon. friend Shri Shared 
Yridav was elected while he was  in 
jail  He was detained for two years. 
He was released after the High Court 
Judgement but was again detained.

If the Bill is passed with the help 
of the brute majority it will be ano* 
ther nail in the coffin of the ruling 
party.  In all fairness this should be 
withdrawn. Heavens are not going to 
fall within the shortest possible period. 
Let them consult the opposition mem
bers if they want to strengthen their 
hands against the so-called unlawful 
activities. If it is to be passed to-day, 
they may pass it with the brute majo
rity. But I can tell you with all hon
esty th« entire opposition is united on 
this and my party hen and outside, 
with whatever strength we have got,
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will fight against this and see that 
this is rejected lock, stock and barrel.

We should  help the cause of the 
starving millions and champion  the 
cause of the workers.

Some of the leaders  are detained 
under MISA and now they will  not 
be brought before the Advisory Com
mittee.  Once they take part in  the 
so-called illegal strike, it will be re
garded as unlawful and illegal.  After 
Independence not a single strike  has 
been declared  legal  ecept that of 
INTCJC strike threat which ultimately 
they withdrew.  The moment they go 
on strike, it is called illegal.  We are 
championing the cause of the starving 
millions and we shall continue to do 
so despite MISA.

1 would oppose this Bill lock, stock 
and barrel and We shall not allow it 
to be passed.
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SHRI SAMAR GUHA (Contai) Mr 
Speaker Sir I totally oppose the m- 
lioduction of this Bill  I not only
oppose tins Bill but even the Opposi
tion Combined would try to see that 
this Bill is not  introduced  in  this 
House  First of all, this Bill is  on 
atiocious  violation of an afcsurance 
that has been  given by the  Prime 
Minister herself just a few days be
fore in her letter to Shri Morarjibhai 
Desai and also m a statement mad* 
on the floor of this House

Sir Shri Morarjlbhai undertook his 
fast on three  demandsfirst  ovet 
Gujarat election,  second  regarding 
jistiflcation of continued  emergency 
and the third on application 01 M1SA 
The Prime Minister conceded his first 
demand  Second was not conceded. 
About the third demand, she told cate
gorically on the floor of this House 
theJ before application of the MISA, 
the Central Government would  have
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consultations with t̂ate Governments 
and see that MISA is not applied to 
political workers, trade union work
ers or against any legitimate activi
ties.

Therefore, I say that it tantamount* 
to a breach of the privilege of th4 
«&use because the Prime Minister, as 
le«der of the House and also the Gov 
eminent made a solemn assurance on 
tho floor of the House that MISA will 
r.ot be used indiscriminately.  On the 
contrary.  violating  this  assurance 
Kiven on the floor of the House, to-day 
the Home  Minister on approval of 
the Cabinet under her leadership  has 
Drought forward Uus Bill.  To  call 
Uvs Bill as draconian and monstrous, 
would be too inapt to characterise Its 
basic nature.

Already we are under constitutional 
dictatorship.   Day in and day out, 
Government is  saying that we are 
facing a threatthe country is facing 
not only an eternal threat but inter 
tial threat even. And to justify that, 
this, Bill is being brought forward foi 
continuation of emergency.   If this 
Bill is passed, it will be a dangerous 
step towrds imposing direct dictator
ship m the country.  This Bill pro
tases to curtailing the  fundamental 
rights and it goes against the funda
mental principles of our Constitution

What does the statement of objects 
and reasons ol the Bill say It says:

.. It is  necessary  lc 
amend the MISA, 197J o as to pro. 
vide for detention of any person for 
a period of two years without refer
ence to an Advisory Board whether 
such detention is considered neces
sary .................

Whal does it say in ih body of the 
Bill?  Ii says:

(b) assisting, in any way,  *iny 
such unlawful activity of anv as*o 
ciation;

How can you declare activities of a 
association as unlawful unless it is 
made  out that the  association has 
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indulged m unlawful activity with the 
intention of subverting our Constitu
tion?  When the Government declare 
an activity as unlawful, there is  a 
normal law of the country and. on 
the basis of which, they can deal with 
.uch activity.

Sir, there is another dangerous point 
in it.  Although in the statement  of 
objects and reasons, us an illustration, 
it is said that the  situation in thc 
Worth Eastern region calls for such a 
«tep, yet when the Prime Minister and 
other Congressmen day m and day out 
are talking about eternal and internal 
threat, this Bill when enacted  will 
ucply to  every part of tho country 
and, as I have said, this will be a first 
step  towards a direct  dictatorship 
seuttling the fundamental  principles 
of our Constitution,

This Bill  immediately makes the 
four eisting laws infructuous.  I will 
cjuote from page 2 of the Bill-

(cl)   act  punishable undei 
.section 302, section 341, section 342. 
section 352, section 363, section 384. 
ection 505 or  section 506 of the 
Indian Penal  Code or under the 
Indian Eplosives Act, 1884 or the 
Eplosive Substances Act, 1908  or 
tho Arms Act, 1959

This means if we allow this BUI to be 
passed either we abandon all these 
Bills or they  become  infructuous. 
These four eisting Bills will become 
meaningless when this Bill in passed 
ijper-seding the provisions of  these 
eisting laws.  They will be rendered 
t 'tnplpfely ineffective.

Now, Sir, what is the eisting con- 
i*.on in. our country?  Just three to 
four days ago five  youngmen were 
brutally shot down in West  Bengal 
inside Howrah jail.   What was the 
charge against them  The charge was 
that they had collected arms nwd e
plosives inside the jail.  How  could 
they do so  Sir, thousands have been 
arrested in West Bengal under MISA.
I may here mention the case of one 
leader of  the Cool  Labour  Trade 
Union, Shri Jayanta Poddar, Secretory,
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Colliery Madoor Congress  He is the 
member of the State eecutive of the 
Socialist Patty  He is the leader ol 
the biggest coal miners' union in the 
ŝansol area,  You will be astonished 
to know the reason for which he has 
been arrested  He has been arrested 
because he has been accused to  have 
tried to persuade by forcible means a 
member of the Congress ruling party, 
who has a rival union,  to join his 
union  jt is an absolutely fabricated 
Charge   Because there was a rival 
union and my  friend, Mr Jayanta 
Poddar, controlled the biggest  coal 
union, on the basis of a tendentious 
report of & few Congressmen holding 
rifil unions the District  Magistrate 
obliged them to issue order of  his 
arrest under MISA  All the district 
magistrates ar under the thumbs of 
Youth Congress or Chhatra Panshad 
of the ruling party  They eert pres
sure on the district magistrates  and 
can bring about any fictitious charge 
against any person belonging to oppo
sition parties and the District Magis- 
trates oblige them by issuing arrest 
orders of such person̂ under MISA

I may give another instance of a 
youngman of my constituency  Shn 
Nikhilss Nanda, whose only fault is 
that he is known to be a  potential 
candidate to  challenge the  present 
Municipal  Chairman of Contai  end 
for that reason he was arrested  He 
is known as Banga Shree because of 
his good physique  Sir, I wrote a ten- 
page memorandum for him   When 
the matter was taken to the Advisor 
Committee, the charges were scuttled 
and  termed  as  fictitious  charges

The Municipal Chairman, a leader 
of a Congress faclion prevailed upon 
the District Magistrate, and therefore 
that young man was arrested

SHJU B  K  DASCHOWDHURY 
(cooch-Bekar) Sir, I rise on a point 
of order

SHRI  SAMAR  GUHA 1 am not 
yielding

SHRI B. K DASCHOWDHURY Sir, 
the simple thing is this  Some boa
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Members epressed a dense to make 
some points in regard to the introduc
tion of the Bill  While raising objec
tions in the matter of  introduction* 
they have transgressed all forms and 
norms laid down by the rules  a&ti 
procedures  They are going into the 
merits of the actual provisions  Un* 
aer the  rules, there is ample 
for them to make their points at the 
tim« of consideration of the Bill He 
s mentioning about the Yuva Con
gress and the Chattra Farishad  and 
so on  It is there in the Bill? When 
we discuss here, we Should not cross 
the limits

SHRI SAMAr GUHA Sir, I would 
1ik.c to draw the attention of the bon. 
Minister that in West Bengal, three 
numbers of the Congress Party were 
Mlled in Cooch-Behar by the agents 
of a Minister brutally and mercilessly. 
Tlus was raised on the floor of  the 
West Bengal Assembly by a CongresB 
Member  himself  No enquiry  was 
held although that allegation has been 
made on the floor of the West Bengal 
t jsembly and that allegation has not 
Dttn ytt replied to by the Govern
ment  A charge was made against a 
foimer Minister there but without any 
eflcct

What I mean to say is that if this 
BU is allowed to be introduced  and 
if it is allowed to be  passed, as I 
saic*  earlier It will not only be a 
draconian Bill, it will not only be a 
monstrous Billit will be more  than 
that  It will tantamount to scuttling 
tho iwhole basis of our Constitution 
a’ld it will be a  step or a trap, 1 
should say, to the  setting up ol a 
direct  dictatorship  m the  country, 
Therefore this Bib should be opposed 
ltrk stock and barrel  We will utilise 
every occasion and opportunity to see 
that this Bill is not allowed to be 
pi«sed

SHRI JYOTIRMOY BOSU Sir, this 
Hill can neither be  introduced nor 
can if be enacted Jjq this House, be* 
cause this offends the Constitution, i 
would like to understand, what sort 
of fraud is committed on us. In the 
Statement of  Objects «nd  Reasons, 
they say
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The types of some of the activi
ty's they indulge in and the result* 
ant situations in the disturbed areas 
of the North Eastern Region of the 
country are of such a nature  and 
consequence as require their deten
tion for periods  longer than three 
months......

Where is the  reflew of that in the 
Bill?  Is it not a  fruad?  You write 
something in the Statement of Objects 
and Reasons and in the Bill, you see 
no mention of them.  Sir, we would 
resent the same because what they 
are doing in Nagaland and  Mioram 
realiy makes our heads hang in shame. 
In Mi/oram, they are putting peoj-le 
in one room and they are setting fire 
to it. I have got 400 cases of atroci
ties.  They are also Indian citiens. 
Ttt’s is how they are treating  the 
people.

Sii. I would like to know, why the 
Objectr and Reasons have not  been 
re'iectcd in the Bill?  Why is it not 
mentioned in the Bill?  Why do  you 
go against the Objects and  Reasons? 
This is a trickery, this is fraud and 
tin 3 is uncivilised.  What reaction  it 
vwll create among the  international 
jurists and international  democratic 
organisations?  They may enact this 
Bill because of the massive mandate 
that they have received alieady  and 
because of the brute majority  they 
have here.  But, the mask and  the 
brand that we shall wear  on  our 
forehead when we go to international 
forums, would certainly be .1 changed 
one.   Now, Sir, this  assuming of 
summary powers, the most stringent 
f-I its type, only reveals, onlv shows 
the face of  fascism in the garb of 
democracy,

What did they  do?  The PD Act 
lapsed  Shrimati  Indira  Gandhi's 
minor; ty government  needed hefty 
iuppert.  So they allowed that Act to 
lapse.  Then they brought  in  this 
MISA which is much more stringent 
than the PD Act.

.Now see what has happened?  By 
invo.ifcl.ng art. 359, they  have robbed 
t&e JwJian tflij&en «f his fundamental

lights as guaranteed in the Constitu
tion.  By making art. 14 invalid,  a 
cituffli 0f the country losses his equa
lity before the law or the equal pro
tection from the laws and will now 
Uvome  liable to be  discriminated; 
By making art. 21 redundant* a person 
could be  deprived even of his life 
wiihcut going through the procedure 
established by law.  By bringing in 
paras 4, 5, 6 and 7 of art. 22, they 
have robbed a man of the opportu
nity of  making any  representation 
a*.«unst the order and the authoiity 
will not be under obligation to indi
cate the grounds and nothing wil. te 
chi closed  to  any  authority. Parlia* 
in* -it has been deprived of this right* 
Courts have become redundant.  Par
liament's right to  prescribe by law 
the circumstances under wbicn  the 
clause pr clauses of cases in which a 
person may be detained has now be* 
come completely ineffective.  It is not 
wortrnj at all.

Jilting the discussion of the  MISA 
Bui this is  what Shri K. C. Pant 
said on 18th  June  1971 according 
to thrm. they have marched towards 
socialism.

SHRI K. C. PANT: I can assure
him-----meaning a  friend in  the
Opposition-----and my fiend,  Shri
Shashi  Bhushan *your name  Ss 
be; e that this BUI is not being 
put forward to suppress any ]egiti- 
m-ite movement of workers or far* 
ireis or students.

SHRI BHOGENDRA  JHA:  YoU 
are not saying it seriously.  Bring 
in amendment if you are serious.’

SHRI K. C. PANT; I am very seri
ous.  I am saying it in all serious
ness. It is a matter ol record What 
I have said is said in all sincer.'ty 
and  seriousness.  Now, my  hoft. 
friend, hri Manoharam, asked me a 
Jlrcct  question,  lie asked; Witt 
you use it sparingly and not use it 
on political  purposes?’   Again I 
would like to say that certainly  it 
shall be our endeavour to Use this 
very sparingly and not,for political 
purposes.  I lave made this  point 
earlier also.
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Recently, you know b Tipuia MLAs 
wci* detained under MISA   There 
cure thousands and thousands of cases 
TUI June 1974, the number of MISA 
drteiiues almost eceeded 16,82j  in 
Wejt  Bengal, the only State wher* 
Shrinwti Indira Gandhi was defeared 
in the 1971 Lok  Sabha  elections 
though it has 9 per cent of the popu* 
l&t'on of the country, as far as MISA 
(Mfnuojs are  concerned, the  figure 
touched as high as 72 per cent  You 
can categorise them artifically in any 
vaj you like  We all know that these 
lav & are not meant for the welfare of 
the icuntry, they are only meant to 
lurthei the  interests of the ruling 
parr.

The number 0f detenues who wer* 
m aetc.nl ion as on 30th June 1972 is

?i pura 885

West Bengal *075

Then the  details ot the numbci of 
cases in which detention orders were 
made during the period from 1st July
1972 to 30th  June 1973 for reasons 
ioiinected  with  Section i(lifa)(u) 
.11 e as follows

According to Government list, out 
of branded politicals tutal 518 
886 are CPI (M) (all from 
West Bengal)

Ihen the  number of  persons whi 
were m  detention as, on 30th June
1973

Tnpura 25

West Bengal 2060 etc

'1 here is a long list

Ihc) the Supreme Court has con
demned it  outright  many a time 
This Government and the State Gov- 
ernments have manj a tune committed 
contempt of court * Persons who had 
oeeti released were immediately  re- 
arrested and put behind bars

They want to  suppress the Naga 
movement  What is happening there? 
There is a most  interesting article

which has come out muter the head
ing  Murder m  Rangapahar*  in  
ictmal  it says.

MR SPEAKER The scope u, very 
luniteti  Please do not go beyond *t

SHRT JYOTIRMOY BOSU I  wUl 
finish in two minutes

It came out m the papers, the aecu- 
nty forces murdered a very important 
person, it came m the paper Urdu Mail 
under the heading Murder in Itanga- 
pahar’  It says that Dohu Angaim of 
Chedama village in Nagaland

SHRI DINEn  BHATTACHARYYA 
(Serampore)  The Member from the 
Nagaland mentioned that m the House

SHRI JYOTIRMOY BOSU  It was 
mentioned m the House earlier  I now 
rome to a very important part  hon 
it is not within our competence Kindly 
1 efer to clause 15A, sub-clause 2(c) m 
line 10 on page 2 of the Bill  use of 
criminal force agam'rt public servants 
generally or  any  class  of  public 
se vants, 01   Please refei to the 
Eplanation  under this clause  In 
this sub-section public servant’ means 
any public servant at,  defined in the 
Indian Penal Code, and includes any 
Member of Parliament or of the Legis
lature of a State ot of a Union terri
tory   Now, who gives, you compe
tence to legislature in that  manner? 
Kindly  refer  to  the  Constitution, 
Seventh Schedule, List II State List, 
Entry 39,  Powers, privileges and im
munities of the Legislative Assembly 
and of the members and the Committe, 
thereof and, if there 15 a Legislative 
Council, of that Council and of the 
members and the committees thereof, 
enforcement of attendance of persons 
for giving evidence or producing docu
ments before committees of the Legis
lature of the State

You will thus see that it is purely a 
State matter according to our Consti
tution Undet what  authority  has 
Mr Brahmananda Reddy  chosen  to 
rotne before thlg House la ringing the
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clear provisions of the Constitution to 
enact this Bill? This Bill cannot  be 
enacted in this House, unless you want 
to violite a clear provision of the Con
stitution.  We are functioning under 
an oath that we shall abide by  the 
Constitution.  Whatecvr may be one's 
partyline, as long as we ave Members 
of this House, we are 'ill under an 
obligation to stand by the Constitution 
and the Constitution clearly lays down 
that this is eclusively a State matter 
and it is a matter for the State Legis
lature to enact a Bill which involves 
the privileges and immunities for the 
MLAs.  Therefore, you cannot enact 
this Bill without offending the provi
sions of the Constitution that we arr 
under an obligation to abide by.

MR, SPEAKER The list of Members 
who gave their names before that timr 
is over.

SHRI SIIYAMNANDAN   MISHRA 
(Begusarai): In this matter my submis
sion would be, that since it does not 
require any deep consideration on your 
part, whether the reasons for which 
the Member wants to oppose the intro
duction of the Bill should be gone into, 
even If the request is late by a  lew 
minutes, you should show your indul
gence.

It has been rightly stated by some 
hon. Members that it is a  defective 
statement of objects and reasons. May 
I go a step further and say that it is 
not only ''defective, but also a deceptive 
statement of objects and reasons. In 
fact, it would be more appropriate to 
call it a mis-statement of objects and 
reasons’ rather than a statement  of 
objects and reasons'  because it deli' 
berately suppresses the fact that it is 
an attempt to nullify some  Supreme 
Court judgements and some High Court 
judgements which are based upon the 
fundamental or basie  rightg  of the 
citiens.  Therefore, it is an attempt 
at suppression rather than an attempt 
to give epression to th« real objec
tives and intentions behind the Bill.

Further, all the reasons that have 
been given in the 'Statement* are of  
political nature; no a single object or

reason is o a legal nature,  

That ib my baac objection to  this 
measure.  If you  go  through  the 
Statement o Objects and Reasons, you 
will find that a political case has been 
made out; no legal  compulsion  has 
been stated in the Statement of Objects 
ana Reasons. Therefore, there is no 
legal justification for bringing a mea
sure of this kind and if there was any 
justification there for the  edification 
of the lay men that we are, it should 
have Ivon given hrre.

Secondly, it is against Article 22 of 
the Constitution. But before I pro
ceed to that, I would draw your atten
tion to one very important  point to 
which the hon. Member. Mr.  Madhu 
Limaye, had made* a reference.  He 
had said that on the basis of the pre
sent judgements, even if one  ground 
out of a number or grounds, is found 
to be spurious, then the detainee will 
be released.  Now,  what  was the 
underlying principle behind it?   We 
all know that our elections are affected 
if there i& one wrong  acceptance or 
one wrong rejection of a  nomination 
paper. Now, it may wlT be that  a 
nomination paper has leon accepted of 
a person who had  secured only five 
votes and that does not in the totality 
make any difference.  Anfi yet the 
wrong acceptance of a nomination paper 
makes the entire election invalid. It 
is on that particular basis that even 
if there is one spurious  reason,  the 
entire detention would be invalidated. 
So, it was  on  that basis  that the 
Supreme Court and the High Courts’ 
lodgements were passed.

Then we do not know what eactly 
we are passing. Are we not entitl
ed  to know  what  eactly are we 
passing? If  e  are  directing  our 
attention  to  a  particular class 
offences, then what is that particular 
class of offences? The very nature of 
the offence can be changed by an eecu
tive order. At the moment the nature 
of the offence is of ’ type but jater 
cuvposf ado, the nature of the offence 
could be changed. So, we really do
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not know What eactly are we asked 
to pats.

Further, by introducing  continued 
ietention’, by introducing the concept 
of continued  detention’, it fo being 
made a case of indefinite  detention 
and  this  point  has  to seep into 
the consciousness of the people  here 
and outride. What we are tending 
ourselves to  support  is  the  inde
finite  detention  of  the  citien. 
Therefore, it is in clear contravention 
of Article  22  of the  Constitution
Where It is laid down that Parliament 
will prescribe the maimum period
for  which  any  person  can  be
detained.  So, it is against the Consti
tution also.

Now, my further submission is that 
In Section 13 it ig now sought to be 
introduced that it would etend upto 
a period of three years. The quali. 
fying clause is until the epiry of the 
Defence of India Act. 1971*. And
further it is said 'whichever is later’. 
Now, the period is etended upto three 
years. So again it does appear to me 
that it is going to be almost a kind 
of indefinite detention and  nobodv 
ran hope for  any  relief within  a 
foreseeable time

Then in  Section 11, it has to be 
noted, it is said 'from the  point of 
time when reference is made’.  Now, 
may I ask, Mr Speaker, what would be 
the point of time and who would 
determine the point  of time if the 
Reference Is made’ And if nn refe
rence is made, what happens’  Where 
is the obligation that the  reference 
dfcll be made. and. secondly, if  the 
reference is  inordinately  delayed, 
then What happens? So. in both the 
cnifes it is completely a vague picture 
that tile Parliament is confronted 
with.  Can Parliament be asked to 
pass a measure of this vague and in
definite nature? Therefore, this point 
of Inference U again a verv serious 
thttf, the concept of point of reference 
Is a very serious thing, if it is intro.

So, finally, at ft* very point of the 
introduction of this measureI -am not 
going into the merits of the measure 
just now, I will confine myself to the 
objection that could be raised In re
gard to  the  introduction  of  this 
measureI would say  that  we are 
opposing this because we are opposed 
to this measure root and branch. We 
now find that this is not only a creep
ing and crawling kind of authoritari. 
anism but almost a surging absolutism.

This is double  emergency.  The 
country has been agitating for the lift
ing of the emergency,  but what we 
are now confronted with is almost  a 
kind of double emergency.

This Is a  retrograde  measure, a 
reactionary measure, a fascist measure 
and we cannot support it. We  will 
go on opposing it at every stage. Let 
there be no doubt that so far as we 
are concerned, we  feel  that  this 
measure should not be passed and we 
will see to it that this is not passed.

SHRI INDR'AJIT GUPTA (Alipore): 
Sir, on a point of order. Rule 69(1) 
nays

A  Bill  involving  ependiture 
shall be accompanied by a financial 
memorandum which  shall  invite 
particular attention  to the clauses 
involving ependiture and shall also 
give an estimate of the recurring 
and non-recurring ependiture in
volved in case the Bill is passed into 
law.

My short point is. if this Bill Is en
acted, it will entail additional ependi. 
ture on the  continued  detention «f 
persons beyond the period  Which id 
specified in the parertt Act,  within 
Which their eases haVe to be referred 
to the Advisory Board.  Under  the 
parent Act, u is provided;

In every case where a detention 
order has been made under this Act. 
the appropriate Government  shall 
within thirty days from the iiatq of 
detention wider the  otfer,
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before the Advisory Board  consti
tuted by it  under  section  9 the 
grounds on which the order has been 
made and the representation, if any, 
made by the person affected by the 
order.

The Advfsory Board shall, aftei 
considering the  materials  placed 
before it... submit its report to the 
appropriate Government -within ten 
weeks from the date Of detention.

In any case where the Advisory 
Board has reported that there is in 
its opinion sufficient cause for the 
detention of a person,  the appro
priate Government may confirm the 
detention order and continue  the 
detention of the person concerned 
for such period as it thinks fit.

Section 12(2) of the parent Act says:

In any case where the Advisory 
Board has reported that there is In 
its opinion no sufficient  cause for 
the detention of the person concern
ed, the  appropriate  Government 
shall revoke the detention order and 
cause the person  to  be  released 
forthwith.

So, the parent Act  provides for the 
intercession of the Advisory  Board 
within stipulated  timelimit  which 
will not ececd 30 days plus 10 weeks.
It is, therefore, obvious to  anybody 

that the Advisory Board’s intercession 
can and still does in many cases en
able an unspecified number of detenus 
to be released at the end of the period 
of this process on the ground that the 
Advisory Board feels that there is bo 
sufficient cause for continued  deten
tion. In the amending Bill before us, 
the access to the Advisory Board  Is 
being barred for a period which may 
etend up to 2 years. So, it will not 
be necessary  to  place  either  the 
grounds of detention or the detenu’s 
application before the Advisory Board 
for giving its opinion on it, for a period 
of two years. Therefore,  I  submit 
that the impact of thi* amendment, if 
accepted, will mean that a  number 
of detenus of course, the numberis

unspeciflablefor whom the  remedy 
was open and who could have been 
released from detention at the end of 
the period of 30 days plus 10 weeks 
by virtue of the Advisory  Board’s 
findings, will now continue to be held 
in detention up to a  period of two 
years. To that etent that unspecified 
number of detenus has to be kept  in 
detention and Government  has  to 
incur additional ependiture on them, 
whatever it may be. Even if it is  5 
paise, it has to be incurred because you 
are preventing  these  people  from 
having access to the Advisory Board. 
Since this additional  ependiture  is 
being introduced into the Bill by virtue 
of the provision for continued deten
tion upto two years without reference 
to an Advisory Board, I submit  that 
a financial memorandum must accom
pany this Bill  There is no financial 
memorandum and therefore, the Bill 
(s not in order.  I want your ruling on 
this.

MR. SPEAKER: I am not talking
to you, I am talking to others.

tm TW   (arfcj)

* I

n̂r%r  I   HT-T fw % 

&  gt mv 1 

f'Tf rft swr fflnr wist $ 1  

S SR fen *TT fo faPFTT fr'n&far 

jfm fem 37tt 1

SHRI P. K. DEO (Kalahandi); I am 
cm a point of order. (Interruptions)

MR. SPEAKER*.* The list of speakers 
is  already over.

SHRI INDRAJIT GUPTA: Upto two 
years they wjill not be  allowed  to 
appear before any court... (Interrup

tions) Where is the financial memoran
dum? (Interruption*)

MR.  SPEAKER:  The  list  
speakers ig already over.
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SHRI DINEN BHATTACHAKYYA: 
Why dont you ask the taw Minister 
to copie here and clarify t position? 
Many times he comes over here and 
duttiPs the bills,  (Interruptions)

MR. SPEAKER: I have  allowed 
maimum number of speakers. If this 
s going to be the way of doing things, 
then I am sorry,  there is no time 
for that,

SHRI P. K; DEO:  Point of orr

MR. SPEAKER; Point of order on 
what?

*r* ftm*: j* *r 5  fo

*    in sqff ? m?. *nfa?r *  m

TRTT Hfiljft f  I

ft  5PT5 UTW ( f*nr)  :

 **?***$ TOT  I

tt*t   ?frnr  i

MR. SPEAKER: You have  raised 
sonKi points, Now, he has to reply to 
them.

5TT* HU? : TPT ST *TFr 

r*tr?r wr i   (wrrr)... 

w fwr& : -Rrrnft   fr i

SHRI SAMAR GUHA; What answer 
have you got? Why did you keep this 
young man in Jail  for  two  years? 
(Interruptions)

SHRI SHYAMNANDAN MISHRA: 
There should be a clear and unequivo
cal  declaration  why......(Interrup
tions)

MR.  SPEAKER:  Members  have
raised some  points.  The  Minister 
will have to repTy to them.

SHRI  P.  G.   MAVALANKAR 
(Ahmedabad): I rise on a point  o* 
order.

r, 1&75  Atotetenonce of internal  vf■ ■ ■

MR; SPEAKER; No point, of order 
mrtil the Minister isheard.

l WPC fiw i   Ptlt 

  far tar      r tt

(Interruption)

MR. SPEAKER: When points have 
been raised, the Minister has to reply 
to them.  Why do you not hear him?

(Interruptions)

MR. SPEAKER:  Order,, order. I
would request you to please  resume 
your seats.

(Interruptions)

MR. SPEAKER;  You are all old 
and mature Members of Parliament, 
all of you. May I request you to please 
resume your seats?

(Interruptions)

wm njrtev: urfiBrc w   t 

fBOTf li  *re rr *fcff*wr,

JTpFt    w jffoT TT MTtr  

(SWR)

ww mte  : wt 5m *m. f,

v?r wwri  sftr   f i im 

5ferr 1 

m? w*r trs*m   f.itf 

?fr **? m   m    SHr 

fa** ivT  SH5T   ift aw m  **ff

fl  ■  .   . .

If you want, I can adjourn the Htooise 
for one hour.

We adjourn for  lunch to meet at 
rv Oclock.

Ttoe Lok Sabha adUounftt Jor ittwiK

M m*  of- * csmt;-
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The Lofc Sabha re-assembled after 
Lunch at Fifteen of the Clock

Mr. Dstoty-Speaker in the Chair)

MAINTENANCE  OF   INTERNAL 
SECURITY (AMENDMENT)  BILL 

contd.

SOME HON. MEMBERS rose 

(Interruptions)

MR DEPUTY  SPEAKER:  Ordei
please; kindly hoar  me.  I am not 
shutting out anybody. I  know the 
mood of the House. But let us under 
stand at least what is going on. Now, 
as fa* as I could gather, a number of 
bon. Members had made their submis
sions against the introduction of this 
particular Bill in the House.  I un
derstand one or two  more Members 
would like to make their submissions

SHRI JYOTIRMOY BOSU (Diamond 
Harbour)- 1 want to raise a point ot 
order. Sir.

SHRI S. M. BANERJEE (Kanpur
hnve given a motion.

MR. DEPUTY SPEAKER 1 have not 
seen it.

In a situation like this. I do not 
think it is proper for anybody to be 
rigid. Therefore, I will allow one 01 
two or three more Members who have 
not already made submissions.

SHRI S. M. BANERJEE: What about 
my motion?

MH. DEPUTY SPEAKER: I have not 
even finished. Let me also find my 
feet, my moorings.

SHRI DINEN  BHATTACHARYYA 
(Serampore); First see the Bill, what
it is.

MR. DEPUTY  SPEAKER; I have 
gone through the Bill.

SHRI DINEN  BHATTACHARYYA- 
Without goinpr through  the Bill, you

are allowing that man to introduce it 
' . (Mterrttpeions).

MR. DEPUTY SPEAKER: There to 
no question of allowing or not allow
ing at this stage. It  is not comet 
Mr. Dinen Bhattacharyya to say that 
I have not read the BilL

SHRI DINEN BHATTACHARYYA: 
How can you allow that Bill? (Inter
ruptions).

MR. DEPUTY  SPEAKER: Let me 
tell you that whenever I come to thi* 
Chair, I go through the business and 
also try to go through the Bill. Don't 
go under an impression that I Tcnow 
nothing about this Bill.

SHRI JYOTIRMOY BOSU; We con
cede that. You are an unusual per- 
son

MR   DEPUTY  SPEAKER; I will 
nllow a few more Members to speak.

SHRI S. M. BANERJEE- What about
my motion1'

MR.  DEPUTY  SPEAKER: What 
motion? I am not aware of it just now. 
There is no question of a motion at 
this stage

From the welter ol noise and confu
sion and indignation and protests, and 
a certain amount  of  reasoning, I 
think some very legitimate questions 
have arisen; and, in all fairness, after 
i hear them, I will summarise  and 
put questions to the Minister. I would 
request him to kindly note them down 
very carefully because  they ate in 
connection  with the procedure and 
with this very question as to whether 
thit, Bill should be introduced or not 
I would enect  him  to satisfy the 
House and to satisfy me that no in*, 
gularity even in putting this question 
is there

As for Hon’ble Members, it would 
be m their own interest if they will 
allow me to do this instead ot just 
protesting and showing their indigaa 
tion
r

Now, Mr MftvalnnHj-
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gwPT  P.  G.   MAVALANKAR
(Ahmedabad): Mr.  Deputy Speaker,
Sir, this Bill shotfld under no circum
stances be allowed to be introduced 
much less, be passedin this House. 
Sir, you will see that the very manner 
in which the Bill has been brought 
forward in the House is itself indica
tive of the Government's arbitrary and 
cavalier fashion in  which they went 
about the whole situation. First of 
all, you will see that the Statement of 
Objects  and  Reasons,  although  it 
conveys the fact that the Government 
enjoys for this purpose, such wide and 
etensive powers,  it  is incomplete 
and inadequate. If you will read it 
again, you will find that it is delibera
tely kept so. It is deliberately kept 
inadequate and incomplete so that, for 
whatever is not there.  Government
can say that this is what was meant 
and therefore we have to use these 
etraordinary powers

So, as I started by saymg, the arbi- 
trary element and cavalier manner in 
which Government has been function
ing is succintl-y illustrated by the de
liberate inadequacy of the Statement
Objocts and Reasons.

And. as Hon'blr Members pointed 
out before the Lunch Hour, there is no 
Financial  Memorandum   Does the 
Minister want to convey by this that 
this Bill involves no further charge on 
the financial account of the Govern 
ment’  If the  Government’s argu
ment is that there  is  no financial 
charge at  all,  then  of  course, 
there should be no objection. But my 
serious and strong  objection is that 
there is a financial charge  attached 
to it  So how is it that this Bill con
tains no Financial Memorandum’

Now thirdly, when the Government 
came up with the Maintenance of In- 
ternal Security Act the MISA-as far 
back as 1971. they skilfully introduced 
elements of preventive detention. It 
is, really speaking, nothing but preven
tive detention  Now,  this House or 
rather the Parliament, has been, from 
the very beginning of our Constitu

tion, against the  whole business of 
preventive detention because it Is a 
very negation  of the  fundamental 
rights enshrined in the Constitution. 
For the main reason that U waff hated, 
they later on brought this Maintenance 
of Internal Security Act. One after 
another, you will see that, under the 
ecuse of holding the smugglers, they 
have brought in the Ordinance and, 
after the Ordinance, the Act

(Interruptions)

SHRI P G MAVALANKAR: I am 
not limiting myself  only to the con- 
tants of the BUI but to the Constitu
tional aspect of the matter whether 
the Bill should be introduced or not 
Now, what I say is that the latest Bill 
which has been brought up today for 
permission to be introduced, goes not 
only one step but several steps ahead 
for making dictatorship  possible and 
realisable

I want to ask this  Can this Parlia
ment or any Parliament m any demo
cratic country in the world be asked 
to pass democratically or legally or 
technically something which is in the 
nature of arbitrary power of the Gov. 
emment’ From three months to two 
ve«ril

MR DEPUTY SPEAKER  At  this 
stage I am concerned  only with the 
question of introduction.

SHRI P G MAVALANKAR I want 
to take Vou generally to the field of 
Constitutional rights of the citiens of 
this country  I want to ask you whe* 
ther this Government  or, for that 
matter any Government have a right 
to come under the pretet of a legisla
tive measure and change any part of 
the fundamental law of the State? Can 
the fundamental law of the State be 
subordinated to an Act of Parliament?

MR. DEPUTY-SPEAKER. This ques 
tion will come later on.

SHRI P. G MAVALANKAR: if $ is 
an ordinary law, they have ttat majori
ty-  & ContfiJutipngl Jaw, we r*
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(juirft si tiserial toajOrtty. Unfortuna
tely, they have got even that special 
majority. But I want to ask this. Can 
this Parliament be compelled  to pass 
something which goes contrary to the 
letter and spirit of the Constitution and 
allow this Government  to have arbi
trary and absolute  power? That will 
complete the process of dictatorsh'U. 
We will not allow this to happen, como 
what may

MR. DEPUTY-SPEAKER: I wonder 
whether anybody from this side of the 
House can help me.

SHRI B. R. SHUKLA  (Bahraich) 
rose

MR. DEPUTY-SPEAKER: Mr. B. R 
Shukla.

SHRI B. R. SHUKLA: At the intro 
duction stage of the Bill, the only rele
vant point which could be raised is 
the competence of Parliament to enter
tain such a Bill The founding fathers 
of the Constitution themselves have, in 
t0 many words, put in the Constitu
tion article 22 which provides for en
actment of legislation of a preventive 
nature.  The  Fundamental   Rights 
themselves are subject to article 22 
which imposes a reasonable restriction 
on the Fundamental Rights of the citi
ens. So far as the Maintenance of 
ths Internal Security Act is concern
ed, it has been upheld to be a valid 
piece Of legislation within the compe
tence of Parliament 

MR. DEPUTY-SPEAKER; You have 
made your point.

SHRI B. R. SHUKLA: The question 
is whether the Fundamental Rights are 
somehow Of other curtailed or abridge 
ed by the epress  provision of this 
amending Bill. That would relate to 
the merits of the Bill and this can be 
determined only by moving the Sup
reme Court.

$0 far as inadequacy of the objects 
and reasons Is  concerned,  my sub- 
minion is that the reasons are given

and the objects  are given.  Whether 
they have been adequately described 
or not is a different question.

TFT  TOT   (3Tkt) :

amwr tfr,  irnr $   ( fa

sra   spw   % fowtr’farT 

w Tft t...

MR. DEPUTY-SPEAKER:  Let me
clarify the point. We are not discus
sing the merits of  the Bill. We are 
not discussing the motives of the Gov
ernment.  I am concerned only with 
this, namely, whether this Bill can be 
introduced or not as it is. You may 
speak on that point.

SOME HON. MEMBERS: No.

MR. DEPUTY-SPEAKER: No’  or 
Yes’ does not matter. Give me sea
sons.

TUT TSFT 5T«rf :  $ STH- *Ft

tom *fpT Tfr g- I JSTirr 7g*r if * 

m qrc,   $ w if? ffrr 

*  T?rr p, fa.   wy %  * ^?rr

fr  fa w ̂  ir

ft wft   1

rwfTt stpt ?n   & fa  *rfarsrR

 1 *rfa*R

*h?ht   sfaw   ff   g ?ft 

ott srTfapr 22 %    4 iftr,

5 vt   3r q? «sr

Clause;

No law providing for preventive 
detention Shall authorise the 
detention of a person for a 
longer  period  than  three 
months ...

?fr % srre   5

When any person is detained jn 
pursuance of an order made 
under any law providing ot 
preventive  detention,   (lie 
authority making  the order 
shall, as soon as may be, com-
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* tt*t t**

municate to such  person the 
grounds on which the order 
has  been  made and shall 
afford him the earliest oppor 
tunity of making a represen 
tation against the order’

sjto  OT5tort  trcrgr 

vtt tar ? 1 *r   

   In these cai.es, the inter 
vention of an advisoiy Board 
within three months of deten
tion would render necessary 
disclosure ol vital information 
at an inopportune time’

OT TT *J?T5R   & f% *jfasrR sfl

vmr sfr wntit  ̂   t sfopr 

itt     ̂ im qf̂rr wpw t 1

W* sm *r  ̂ *tmt f

% f*SP,   ŝ r *r̂ w ?tt   *r

naiaOfâ yPHFifcrt ft tit inâ n 

m    fwiWt n̂- %

ws?r fr*rr tot f

*r   *** fam t 1

tt«t tw sro?  fa*r 

^ ’FTf* 2Rfr far prr «n w wr 

*f?r *nwwH  fw  qr

% Tnritftrf  *t W t t fam 

s*r spr w r   fw  3rw*rr, %f?Fr 

*ot % srr? n̂r *ft sraVr TnHflfiw 

vntvrWt % ftFiFR f*rr wr 1

MR DEPUTY-SPEAKER  Onh the 
first pomt is relevant

ttw w   m irft 

fra- ft   w *r trr

ft   fat ft gf t  

stt w  (ft) ft 

p̂f w s  wm mrSq&r  mr? 

tftF* t

any act punishable under section 
302,  941, 342, 352, 384, 505
and 506   

* m, 505   506 *r %m 

1   *r wm faiwr % m m  

tfr ?tt*r qm fesm   srfor %

5pr ĝTT tt s*r   % iRr*hr

*nr ftnrra wro*i?rt  ̂wr   11 

w   r  % fMr ifr

% SRPHT TO  ft ̂STT *TVfft

l I

t V* m?T5T 5TFT ft ĤTiTr 

W'TT f--JTT   K̂«T *r 1943 %

srjt «rr-

I ho poweit, ot the eecutive to 
t ast a man into prison withoul 
formulating  any   charge 
known to the law and part 
cularly  to  denv him judge
ment b  his  peer  for an 
indefinite  period  is in the 
highest degree odious and is 
tho foundation ol all totali
tarian government

TJT f?T?r t *̂T TT   t̂T T 

f m «r t 7?tt 1

SHRI MOHAN DHARIA (Poona) 1 
am standing here to speak only on the 
technical  and  academic  aspects 
whether at this stage the introduction 
should be allowed or  not  I would 
like to draw your  attention to the 
Statement ot  Objects  and Reasons 
whei c it has been said

the underground insurgent ele
ments in the North-Eastern 
region ot the  country have 
been indulging  m activities 
which are gravely prejudicial 
to the defence of India. India’s 
relations with foreign powers, 
security of the State, public 
order and maintenance of ser
vices and supplies essential to 
the liftj of *jhc commtpnitjr**
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If you o through the whole of it, 
you will find that this Bill is limited 
to check and control insurgent activity 
in the North-eastern region.

Mow, whan the Statement ol Objects 
and  Seasons  is  very  clear  and 
when it limits the objective to the 
North-eastern region, it is highly ob
jectionable to have a Bill for the whole 
of the country. So, on this ground. 
I feel that the hon. Minister should 
kindly go through it  and if he feels 
that this sort oi. a danger is there foi 
the whole of the country, naturall, 
he can come before the House with 
that  statement.  That  is my point 
No. l.

My second point is-

DR. KAILAS (Bombay South). Is it 
for the whole country’  Are you sure?

SHRI MOHAN  DHARlA: Yes, the 
Bill is for the whole country.

HE MINISTER Of  HOME  AF
FAIRS  (SHRI K. BRAHMANANDA 
I?EDDY): No, no.

DR. KAILAS; It  is  only for the 
North-eastern region.

SHRI MOHAN DHARIA. Here, it i.s 
nowhere mentioned that it is only for 
this area. It is nowhere mentioned as 
the Bill is in my hand now. If that 
be so, let the hon. Minister clarify it 
So, I have placed before you my first 
objection...

SHRI SHYAMNANDAN  MISHRA: 
May I, with the permission of the hon 
Member, draw your  attention to the 
fact that we have  dealt  with more 
serious problems  of  insurgency in 
that area in the past without this dra
conian  measure.  Are  we  now 
announcing to the world that we have 
not been able to deal effectively with 
these problems in the past? The ares 
is on a much better shape now and 
when we could  cope  with a worse 
situation the  past  without such a 
**ure, there is no reason why we 
cannot do it now.

SHRI S. M. BANERJEE: With the 
permission of Mr. Mlshra, may I say.. 
i Interruptions).

SHRI MOHAN DHARIA: I was com
ing to my second  reason. The hon 
Member, Shri Mishra, felt it proper ta 
intervene and also felt that he should 
be allowed to intefere and so, yielded.

My second objection is this. There 
is no doubt whatsoever that our Con
stitution allows us  to  have enact' 
ments where  there  are reasonable 
restrictions. N/Ow,  it is for you 
because you are the custodian of de
mocracy to sec whether the restric
tions are reasonable or  not. Priwa 
facie it appears.. .

MR. DEPUTY-SPEAKER: No, no. I 
am not concerned.

SHRI MOHAN  DHARIA: Before 
this Bill is allowed, as objections are 
taken  and other criticisms are also 
made, it is  necessary  for the Lok 
Sabha Secretariat also to eamine it 
Irom these aspects and call for clarifi
cations whether it is according to the 
Constitution or not. This is my plea. 
You may differ. But you cannot pre
vent me from talking.  So, my sub
mission is that it îtrue that the Con
stitution allows  introduction of such 
Bills and to have  enactments where 
there could be reasonable restrictions 
put on the individual. But, here, un
fortunately, these are not restrictions 
which could be considered to be rea
sonableto detain a person from three 
months to two years without consult
ing the Advisory Board which will cot 
be a reasonable restriction on these 
grounds.

I would, therefore, request the hon. 
Home Minister to get these  aspects 
eamined.

SHRI JYOTIRMOY  BOSU; To add 
to what Mr. Mohan Dharia ha* just 
now stated that it is not confined to 
the North-eastern region only hut it 
applies to the whole of the country  
will only take two minutes  to jbvt 
read out to the House what a Minister
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of Mioram has said.  The Develop
ment Minister of Mioram,  Mr.  R. 
Thangliana said  that  the  security 
forces there had  turned the people 
against the government and they had 
joined the ranks of the underground 
with a view to Wreak vengeance iot 

these atrocities.

Citing some  instances of thse 
atiocities, the  minister said 
that in a village callcd Lung- 
chen’ m th Lungleh district 
consisting of only seven huts, 
all the menfolk were chased 
out and  herded  into a hut 
which was then set on  fire. 
Some of them  who  broke 
open the doors and walls and 
tried to  escape by running 
were fired  at from  a dis
tance .. (Interruptions).

Then the report goes on to say

One of the victims of the outrage 
was Sri Lianmawal who was 
under treatment in the Serka- 
wan Mission Hospital and was 
watting an amputation.  He 
was tied to a dried plaintam 
tree,  socked  in kerosene, 
whieh was later set on  fire, 
was badly burnt.

On March 13 and  14, one villager 
was shot dead by the oBrder Security 
Forces and four others were loite
red . This is what they are doing in 
Nagaland and Mioram and to cloak 
or to hide that, they are bringing this 
Bill

This Bill is un constitutional.

'MR.  DEPUTY  SPEAKER: Order 
please Mr. Bosu, order please. I have 
allowed you because .

SHRI JYOTIRMOY  BOSU: I am 
only saying that it is outside the com
petency of the House.

MR. rEPUTY-SPEAKER.  We will 
se$ about that

2$4 jdamtemnce of internal  As'A& 5,
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SHRI a K. L.  BHAGAT  (East 
Delhi); The question before the House 
is whether there is any constitutional 
or procedural abjection  in regard to 
this Bill being introduced at this stage 
in this House.

I invite your attention to subjection 
7 of Article 22.

(7) Parliament majr by law pres
cribe

(a) the  circumstances   under 
which, and the class or classes 
of cases m  which, a person 
may be detained for a period 
longer than  three  months 
under any law providing for 
preventive detention  without 
obtaining the opinion of an 
Advisory Board m according 
with the  provisions of sub
clause (a) of clause (4)

I may respectfully submit that the 
Bill which has been placed before thi 
House and which is being introduced 
in this House is m accordance with 
Ihe provisions of sub section 7 of Arti
cle 22 of the Constitution. There is 
absolutely  nothing  unconstitutional 
about it. The Constitution gives the 
power to this Parliament to enact a 
law without obtaining the opinion of 
the Advisory  Board  and it can be 
passed.

With respect I may say that I do not 
agree with Mr.  Mohan Dhana. He 
wants you to sit  here  and decide 
whether this  restriction  would be 
reasonable or not, whether the matter 
should go to the Advisory Board or 
not  When the Constitution makes a 
pi 0vision, the question of this restric- 
tion being reasonable or unreasonable 
does not arise.

Then again it is the function of the 
court.

Thirdly, the law whl?h Mr. Madhu 
Limaya quoted,  he Supreme Court 
judgement of 1957. applied as it eist* 
ed then and that  was a  technics 
matterif out of 8 grounds  7 are



jrfttittietutoce bf  VAjSAlCttA if,   (SAfCA)  Maintenance o; 286

Interact Sec. (Amdt) Bill Internal Sic. (Amdt) Bill

pr&itid correct and on* is irrelevant, 
therefore, the Whole thing goes I 
am saying that the judgement quoted 
is not relevant  In this ease, there is 
neither constitution  nor procedural 
objection. This Bill  may, therefore, 
be introduced in this House.

SHRI  SURENDRA   MOHANTY 
(Kendrapara): It is a black day in 
the history of our Parliament ....

MR. DEPUTY SPEAKER; Whether 
it is black or bnght day I am not con- 
cerned with it. I am concerned at 
the moments whether this Bill should 
be or can be introduced.

SHRI SURENDRA MOHANTY: I am 
submitting only with the preface that 
it is a black day that the Home Minis- 
ter enters this Chamber as the hang
man of the remnant of freedom and 
liberty in this country.

My first objection to this Bill is as 
has been pointed out earlier, its object 
is to curtail insurgent element in the 
North Eastern region of our country; 
while I am at one with the Govern
ment that insurgency should be cur
tailed, I am of the opinion that the 
dranconian measure which is  being 
proposed in this legislation is not co- 
terminus with the etent of insurgen
cy that is prevailing in the north eas
tern region area. If  the hon. Home 
Minister applies his mind dispassion
ately, he will find the Statement of 
objects and Reasons has no relevancy 
whatsoever with the provisions of the 
Law. May I know better. You will 
be able to contain the insurgents, if 
you etend the period   of detention
without reference  to  the Advisory 
Body, from three months to two years? 
This is niy question.  I maintain this.

This is my submission. The hon. 
Minister should convince us how it is 
going to enhance his power by etend
ing the period of  detention without 
scrutiny by the Advisory Committee 
from a period of three months to two 
years..

MR. DEPUTY-SPEAKER:  We are
not at all concerned with those points. 
What 1 am concerned  with here is 
whether the Bill can or cannot be in
troduced. That is all.

SHRI SURENDRA MOHANTY; It is 
not a constitutional objection, it is a 
moral objection. I say, it is a moral 
objection; we are  moral dissenters, 
Since you have been so very charita
ble, kindly allow me to conclude, just 
after saying one sentence. That is all. 
There is no moral compulsion for this 
Bill, although there may be some legal 
justification for it, but we are comple
tely opposed to it and we are opposed, 
tooth and nail, to the introduction of 
this Bill.

«r, *r«5 fwfw (arfrr) : 

*rTT, mir  i  %%

% I t ?TFT it JT.RJ

TT̂rr ^   jjtt 3f

1 re   suf m fan* 

wr $ ? *r*rf w fore   I %

art srrsr far qr   u  «rr

?r̂?rr  ? 

OTrwrer «r̂tor, 3tt$

1 qgtr ct *r

f% *tt  mi  w  tt *rr 

i ?

m  wr i

srr*  aft fa?r*r  1

MR, DEPUTY-SPEAKER: Will you 
kindly sit down?  I will  hear  you. 
What isi the order in the House?  The 
order is, whether this Bill can be In
troduced or not.  The Bill has ecited 
a lot of indignation and ecitement 
and all that and I thought the least 
the Chair could do was to listen to 
various points of view. So many sug
gestions have been made  from  this 
side and in all fairness I feel I must 
listen to that side also.  Your point 
I know, I can sense what ypu are 
going to say. .  .



287  Maimtetmce of internal  MAY ?, 
Sec. (Amdt.) BtU 

SHRI MADHU UMAYH: You are 
very intelligent, I don’t dispute it

MR. DEPUTY-SPEAKER:  1  have 
said  at the  very beginning, I will 
listen to all these  things.  Certain 
questions have come up in my mind 
and in all fairness I must put these 
questions to the Minister.  It is for 
the House to listen to him and it is at 
that time, if you have any point ol 
order, that I shall listen to you; but 
at the moment I am listening to the 
various  Members to  help  me.  So 
kindly don’t  interrupt  I  am  not 
shutting you out.

SHRI MADHU UMAYE: I am not 
under 72; I am drawing a distinction 
between 31 and 72.

MR. DEPUTY-fiPEAKER: We will 
come to that at that time.

SHRI MADHU UMAYE- This must 
be settled first.

MR. DEPUTY-SPEAKER; When the 
Minister replies you may raise your 
point of order

SHRI MADHU UMAYE: The Min
ister has nothing to do with this.  I 
am addressing my point of order to 
you, Sir. This is addressed to you and 
not to the Minister,  You said  you 
wanted to find your moorings I am 
helping you in that

MR. DEPUTY.SPEAKER-  I  have 
found already.

SHRI  MADHU  UMAYE:  Nov,
please see rule 72. It says as follows ■

If a motion for leave to introduce 
a BUI is opposed, the Speaker, after 
permitting, if he thinks fit, a brief 
eplanatory  statement  from  the 
member who moves and from the 
member who  opposes the motion, 
may, without further debate, put the 
question:

Provided that where a motion is 
opposed on the ground that the Bin 
initiates legislation outside the legis-
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lative competence of the $touse, the 
Speaker may permit a tuft, discus
sion thereon.1

Under this rule, if I may submit, it 
Is mandatory on your part to put the 
question.  1 am not under 72. If 1 
were to raise a point of order under 
72, it is mandatory on your part after 
listening to us all to put the question.

MR. DEPUTY-SPEAKER: No, it is 
not mandatory

SHRI MADHU UMAYE: You  cat* 
permit a discussion.  But, you havr 
to put the question.

MR,  DEPUTY-SPEAKER:  After
fully satisfying myself. What is fho 
point of order?

SHRI MADHU UMAYE: My porni 
of order relates to Order of Business. 
Under Rule 31(1), a list of business for 
the day  shall be  prepared by  the 
Secretary, and a copy thereof shall be 
made available for the use of every 
member.

art   fcrc Hi an* t 

few tfr $rr vr* % m  i

I,  SIFT

r̂t t fa srrtr ̂rr 'it aft thtw 

 ̂  5ptt fairof %   $ j

tot   fircw qft fwnwritw   ̂

wflwi $SRT Ijl

ST? $ STTT ft SpHT ̂ Tg?rr i 1% 

q̂ r ffo  i forc few 

vr siro m  % 

w r 1   r 3?  f% sit

   flTT «lf fiWT

m  $ 1   t mm $ i

MR DEPUTY-SPEAKER: What  is 
the pre-condition?

*n$ ftre* ■*$'mm g i q* 

^   , m wm  Pisara

*T TO 471 Tfaft l SN   JfRJ*
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an amending Bill was not printed 
along with the Bill.

ME, DBFUTY-8PEAKER I am tak

ing for the Book.

ft ffTw   Jf f

*nr 3ft m *rm ? w i

470 *fa 471 WT I   470

m  t 

It has been the uniform practice 
since 1862 to append to every Bill a 
Statement of Objects and Reasons, 
briefly eplaining the purpose  of 
the proposed legislation.  The State
ment is eplanatory of the contents 
and objects of a Bill and helps in 
understanding  the  necessity  and 
scope of the Bill..  

fw STFT

 TRT *Nt I   T gfT -

3?r qprftvPr 

t  ?  *Prr m     sm rr fc ?

 TT   fr&T I I   ffejT?

im   sftr fhiRT   spT 

?rra  fafr  1

wrr *gr  *nrof *t *1wk   i

n   m    

In these cases for dealing eflectively 
with such insurgent elements

fTT*T   TT  31  I 

WNvT   ?RT *Tf  471  MVNT 

ft   Jfh- ;

Where certain  sections  of  the 
parent Act are sought to be amend* 
edthe  Maintenance  of Internal 
Security  Act of 1971,  the  tet 
thereof  is  generally appended  to 
every amending Bill in the form of 
an anneure. In case the number of 
sections involved is large, the  sec- 
tions are not  reproduced  as  an 
anneure, but copies of the original 
Aet are  supplied by  the Minister 
concerned for distribution to, or use 
ot members.

Before 1650, the tet of sections 
of an Aet sought to be amended by 

736 S-12

On August 14, 1950, when the Bill 
further to amend the Essential Sup* 
plies (Temporary Powers) Act, came 
up  for  consideration  before  the 
House, a point was raised that along 
with an amending Bill the relevant 
sections of the original Act which 
are sought to be  amended should 
also be printed for the purpose of 
facilitating the work of Members. 

On this the Speaker directed

In future  whenever  amending 
Bills are presented to amend origi
nal Acts, a schedule of the relevant 
sections  from  the  original Acta
should be given with the Bill.

Such aii anneure  is,  however, 
not added to a secret Bill,

eft I

sr swwrer   wft 

Ssr sftM 1 iftf wfcrftifr *** rt

if   rr  i 1 

t  10   12?ftT

13 1   *ptt *r   flPPT 

if ltfr 2
lf 5I   1 *T?   g  

This Act may be called the Main
tenance of Internal Security  Act, 
1971.

(2)  It etends  to  the whole  of 
India;

Provided that every person in res
pect of whom an order of detention 
nade under the Jammu and Kash
mir Preventive Detention Act .

3FJ  I I   TT

 ST* if ?l ?  lTIT9f?rW

1 -

frrfa  fa*?   f   

Ttir  * m. *   

qrr *ptt   t  ft  wm
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fftwwws* q«i ttan*

fîr. «Nrt   swr, *ra*r Pt

mi & twro*, f*frs* 

*V ^W'SR % tin

wjq? *nR tfwfae vps Ttaw if 

vtf 'T̂rr

«5fîr 11

m,   *rffar, fpr  sfflfr *p

f̂ttT wr fore  ? t ̂  stfttt ,sn̂rr 

f fe *k*s %*rt

T̂T%fr??rfr?TrJTff ?

1862 & srRt  'Jîft' tr sffsr̂tSrsn: 

3RT, ftw fW Ftf sffsrnr ̂  *n,

?r q$ 'Tfrrtft ffo 

*rr   rr î%t i itt to- 65

*feSr, vsft   % fWq t 

65(1) Any Member, other than a 
Minister, desiring to move tor leave 
to introduce a Bill, shall give notice 
of his intention, and shall, together 
with the notice, submit a copy of 
the Bill and an eplanatory State
ment of Objects and Reasons whicb 
shall not contain arguments-

(3)  The period of notice of & mo. 
tion for leave to introduce a Bill 
under this rule shaU be one month 
unless the Speaker allows the mo
tion to be made at shorter notice.

%sR ftrf̂  % f*P* 3FTT  f,

ST̂PflRT   I  19 (̂)

% tpr sfrri wn ?frfw t̂t

T?cTT I  ?̂ T   vfl’TT % f r̂ W    I 

f 19̂ (l) T?

19A(1) A  Minister  desiring  to 
move tor leave to introduce a Bill 
shall give notice in writing of his 
intention to do so.

(2)  The period of notice of a mo- 
tion tor leave to introduce a  Bill 
under this direction shall be seven 
days unless the Speaker allows the 
motion to be made at shorter notice,

B**5wr̂ $ fa S*r sfcff %

 ̂ *nft «pt  tfa   % ftat

7 for W   %fo*T   5PP

f

Jmiefr 11 safacr ̂  hit 

'jfr % ’P?   f fo wff ?rrwr ̂ s* 
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% vfn   *rrfr ̂T?rf *r wit- 
*?1  vft  smrf % sit 3 *pro$ 

m snmr fwr wr   *?rfsn$ 
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  69 sfk 70̂ 1 m  5̂

5ft *rrr   qcTT ̂ TT % ̂

Fr TTFTf  ̂ 11^70 
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A Bill m olvmg proposals for the 
delegation cf legislative power shall 
further bp accompanied by a memo
randum eplaining such  proposals 
and drawing attention to their scope 
and stating also whether they are 
of normal or eceptional character.

ssr $ ?t$? 'sfa’ «bt snft̂r fw *nrr 11 
Srr*   if n ̂  I fa?  ̂ % 

 ̂ if m ?rnrr, ̂  for 1 ̂  Trrr % 

fa   fw*fs

ftĵ r t     flflftr «rnr to* 69 

Sftpr  TO 69   SRSfra (2)

sfr % *̂r m  ̂sr.wt   i

5ETTT Tt W (  ̂irf  :

■Provided that where a clause in 
a Bill involving ependiture is not 
printed in thick type or in italics, 
the Speaker may permit the member 
incharge of the Bill to bring such 
clauses to the notice of the House.
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MR. DEPUTY-SPEAKER: Have you 
finished?  You  have  made  many 
points.

WJ ftffft : SFPt: OTT T̂̂f  

?ft t 5 3TRTT g I tjTT ̂    sffaW*rePT

wr$t I 1

(Interruptions).

MR.  DEPUTY-SPEAKER:  Order
please. He has raised a point of oider. 
I have to deal with his point of order. 
(Interruptions).

SHRI JYOTIRMOY  BOSU: Sir, a 
full-fledged discussion should be held.

MR. DEPUTY-SPEAKER: Let us go 
Step by step.  Let me deal with Mr. 
Madhu Limaye’s point of order  Hq
has  raised---- (Interruptions). Why
don’t you allow me? You speak at the 
seme time when I speak.  How is it 
possible?  He has asked a number of 
questions.  Most of  those questions, 
the Minister should reply.  Before  I 
make up my mind, the Minister should 
reply.  The only point that he has put 
to me is, whether this item should be 
Included in the ordei  paper at  all 
because of certain  reasons  he  has 
given.  Now. Rule 31 says’

A list of business  for  the day 
shall be prepared by the Secretary, 
and a copy thereof  shall be made 
available  for  the  use of  every 
member.

. *nj fiw* : **T%   3T? W

fiwTflr$*for*rnrTSr' i

MR. DEPUTY-SPEAKER: This  ia 
eactly what was done.  The  List of 
Business was prepared and the List of 
Business was made available  to  the 
Members.  Now, whether this  parti
cular item should have been included 
or not, is a much  bigger  question. 
Now', we should not forget the basic 
question,  Who grants leave  for  the 
introduction of a Bill? It is the House 
and not the Speaker. It is the House 
that grants leave.

SHRI MADHU LIMAYE. If I were 
to give notice of a Bill, which does not 
contain any memorandum, you will not 
put it on the order paper.

MR.  DEPUTY-SPEAKER:  I  am
coming to your point. You have made 
the point.

ow, the question arises  whether 
the Speaker should  scrutinisc every 
Bill and scrutinise every...

SHRI INDRAJIT GUPTA fAHporc): 
It was pointed out to the Chair. There 
have been many precedents  in  this 
HouSe where Bills  were  defectively 
prepared and they  hod  no financial 
memoranda.  It was the Chair which 
asked the Minister to take back the 
Bill.  You know that very well.

MR. DEPUTY-SPEAKER: That  is 
a different question.  We  have  not 
t ome to that stage. That is why, I 
say again and again that  questions 
have been rasied and those questions 
will be put to the Minister.  We are 
gums to see to all that.  His point is 
that he is finding fault with the Chair, 
finding fault with the Speaker

SHRI MADTIU LIMAYE; No,  with 
the Secretariat.

MR DEPUTY-SPEAKER: Plea.,e do 
not bring in the office.

The Speaker takes the full respon
sibility. This is a very bad practice to 
say

SHRI MADHU LIMAYE: You mean 
the Chair*.  You are not concerned 
with the  Speaker  at  the  moment. 
Then, I accept the proposition.



MR. DEPUTY-SPEAKER: This is a 
bad practice.  You may  heckle  the 
Minister, take Mm to task, but, never 
bring in the officers.

1 am talking about Ministers. Never 
drag in the officers. It is his duty to 
take care of his officers.  If he can
not take care of his officers, then he 
has to pay the price in this  House. 
We should not try to elevate the offi
cers to such an etent that they be
come more important than the Minis
ter and they become the subject  of 
our discussion.

In the same way, I do not want a 
mention made of the Secretariat  or 
the Secretary. They work under the 
direction of the Speaker.

SHRI MADHU LIMA YE: Chair.

MR. DEPUTY-SPEAKER: Of  the 
Chair. Therefore, do not bring them 
in.

You have raised a larger  question 
because of what you consider to be 
certain shortcomings and defects, be
cause certain things have not been in
cluded; according to you, there should 
be a memorandum of delegated legis
lation, as it now turns out from the 
discussion. Theiefore, this Bill should 
not have been put on the order paper 
at all.

SHRI MADHU LIMAYE:  Because 
this is not a Bill at all. This is rub
bish. This is not a Bill.

MR. DEPUTY-SPEAKER: Now the 
Minister sends a notice to the Speaker, 
and prima facie, on the face of it, he 
has complied with certain  require
ments.

SHRI SOMNATH  CHATTERJEE: 
No, no.

MR. DEPUTY-SPEAKER: That  is 
why it is put on the agenda. And be
cause it is put on the agenda,  you 
have this opportunity  to point out 
these things. Therefore, I do not see 
any point of order in this.
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About the other questions, we shall 
come to them later on.

SHRI MADHU LIMAYE: Why later 
on?  What is a Bill?  Within  the 
meaning of the Rules and the  Con
stitution, this is not a BUI. This  Is 
something like a rubbish put on the 
order paper.  A Bill should comply 
with all the conditions.

MR. DEPUTY-SPEAKER:  I  shall 
deal with that after giving the Minis
ter the right to reply to these ques
tions.

SHRI INDRAJIT GUPTA: Who will 
ultimately dispose of these points of 
order?

MR. DEPUTY-SPEAKER: After the 
Minister’s reply, we shall see.

SHRI INDRAJIT GUPTA: No, no.

SHRI MADHU LIMAYE- First rule 
on the points of order about Delegat
ed Legislation, etc. Then debate will 
follow under 72.

SHRI INDRAJIT GUPTA:  After
hearing the Minister, you would put 
it to the House without disposing of 
the points of order?

MR. DEPUTY-SPEAKER: I shall 
decide at that time. You have raised 
the question that a memorandum of 
delegated legislation should have been 
there.

SHRI INDRAJIT GUPTA:  There
should be a financial memorandum.

MR.  DEPUTY-SPEAKER:  Your
pomt is that there should have been 
a financial memorandum.

SHRI MADHU  LIMAYE;  The 
statement of objects and reasons  is 
incomplete, defective and misleading.

MR. DEPUTY-SPEAKER: How am 
I to come to any conclusion  even 
about that without giving the Minis- 
tei the right to reply to these points?
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Mr. Stephen,

SHRI SHYAMNANDAN  MISHRA: 
My submission is that at the moment 
we are simultaneously grappling with 
lapses both on the part of the Mrnis- 
ter and on the part  of the Chair. 
Now should you not get out of  the 
way first so far as the complaint about 
lapses on the part of the Chair  is 
concerned?

MR.  DEPU1Y - SPEAKER:   What
lapses?

SHRI SHYAMNANDAN  MISHRA: 
That the Bill suffers from the original 
sin so far as the inscription of it on 
the agenda  is concerned.  Certain 
conditions have not been fulfilled.  If 
certain conditions have not been ful
filled, then it cannot be considered to 
be a Bill in the proper form.  You 
should deal with that matter first.

MR. DEPUTY-SPEAKER: I think I 
have already dealt with that. Certain 
formalities have been complied with. 
It is only now that these things are 
pointed out by the members  and, 
therefore, the question is before the 
House.  I do not think there   has
been any lapse on the part of  the 
Chair.

SHRI SHYAMNANDAN  MISHRA: 
Because it has been inscribed in the 
wrong way.

MR. DEPUTY-SPEAKER: This has 
yet to be decided.

SHRI SHYAMNANDAN MISHRA: 
Get it out of the way first.

SHRI SAMAR GUHA:  Have  you 
noticed how immoral the progressives 
on the other side are?  They are off 
their seats,

MR, DEPUTY-SPEAKER:  I  have 
called Mr. Stephen.

SHRI SOMNATH  CHATTERJEE: 
On « point at order. He will geUtoe 
more p̂tot to meet. Under rule 64, it 
i* talent that the BiU at the

of its publication should be. accom
panied by a statement of objects and 
reasons.  The necessity of having the 
Statement of Objects and Reasons, if 
I may quote Kaul and Shakdhar, page 
470....

SHRI C. M. STEPHEN  (Mubattu- 
puha); Mr. Limaye had already read 
it

SHRI SOMNATH  CHATTERJEE: 
This is another portion.  It says: the 
statement is eplanatory of the  con
tents and objects of the Bill and helps 
in understanding the necessity  and 
scope  of  the Bill.  Necessity  and 
scope that is important.

MR. DEPUTY-SPEAKER: It is the 
same point

SHRI SOMNATH  CHATTERJEE: 
No.  One main point which has been 
indicated here is the intervention  of 
the  advisory  board  within  three 
months of detention  would render 
necessary disclosure or  vital infor
mation at an inopportune time. There
fore they are providing for etending 
the time for presenting the case be
fore the advisory board for two years 
from three months. This is mislead
ing the House deliberately, if I may 
say so because the Constitution itself 
provides under article 22(6) Nothing 
in clause (5) shall require the  au
thority making any such order as is 
referred to in that elauw to disrlose 
facts which such authority....

MR. DEPUTY-SPEAKER:  This is 
no point of order. You are making a
submission.

SHRI SOMNATH  CHATTERJEE: 
Can a Bill be introduced with a state
ment of objects and reasons, which is 
incorrect, misleading deliberately so..
 (Interruptions).

MR. DEPUTY-SPEAKER:  Kindly
sit down.

SHRI SHYAMNANDAN MISHRA: 
What happens If there it a misstate
ment Instead of a ttatemcnf?
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ME. , DEPUTY-SPEAKER:  These 
are submissions they are not  points 
of order,

SHRI C. M. STEPHEN: You  have 
already given a ruling on the  point 
raised by Mr. Madhu Limaye.

MR.  DEPUTY-SPEAKER:   Only
about inscription of the item in  the 
agenda.

SHRI C. M. STEPHEN: You  have 
given a ruling on that the only con
dition prescribed for this House  to 
consider the introduction of a  Bill 
is to see whether it is in the list of 
business.  If it if in tho list of busi
ness, the requirement is satisfied. Ad
mittedly it is on the list of business

MR. DEPUTY-SPEAKER: Do  not 
go into that question; I have given a 
ruling on that.

SHRI C. M. STEPHEN: That is the 
main thing.   Under rule 31,  this 
House is under an obligation to con
sider whatever is in the list of busi
ness in the order in which they  are 
stated.  Rule 31 says:

(I) A list of business for  the 
day shall be prepared by the Secre
tary, and a copy thereof shall  be 
made available for the use of every 
member.

(2) Save as otherwise provided in 
these rules, no business not includ
ed in the list of business for  the 
day shall be transacted at any 
sitting without the permission  of 
the Speaker.

(3) Save as otherwise provided 
in these rules, no business requiring 
notice shall be set down for a day 
earlier than the day 

SHRI C. M. STEPHEN; You  have 
already ruled on that about inscrip
tion.

SHRI C. M. STEPHEN: You  have 
ruled on that. Now they say that it 
should not have been put on the list 
of business because the statement of

objects and reasons is net clear and is 
irrelevant and does not  reflect the 
purpose of the Bill,  My  first sub
mission is that there is no rule in the 
Rules of Procedure which says that 
the statement of objects and reasons 
must be in such and such  manner. 
Let us see rule 64.  65 relates to pri
vate Members’ Bills; 64 deals  with 
general Bills.  65 has no relevance 
here; this is not a private Members* 
Bill.

16.00 firs.

Rule 64 is about Introduction apd 
publication of Bills’ with which  we 
are concerned.  It says:

The Speaker may,  on request 
being made to him. order the pub
lication of an Bill (together with 
the Statement of Objects and Re
asons, the memorandum regarding 
delegation of legislative power and 
the financial memorandum accom
panying it) in the Gaette...

Barring this rule, to my knowledge 
there is no rule at all which says that 
every bil] must have such and  such 
thing appended to it..  According to 
the rules there should be a  State
ment of Objects and Reasons.  Here 
there are two things. One is conven
tion and the other is the presumption 
from the rules that this may also be 
published.  Therefore, a so-called de
fect in the Statement of Objects and 
Reasons cannot be a bar to the pub
lication of the Bill and for the  in
troduction of the Bill here.  It must 
be presumed that the Speaker  con
sidered this matter and  considered 
that this was perfectly okay.  This is 
also presumed from Rule  69 which 
says:

Provided that the Speaker may, 
if he thinks fit, revise the  State
ment of Objects and Reasons.

Therefore, the Speaker must had cer
tain powers. If you go through this 
Statement of Objects and  Reasons, 
you will find that t is reflective of 
the character of the Bill,  mat is



stated is not that the Speaker  may 
reject the Bill, but that he may  re
vise the Statement of Objects  and 
Reasons.  Therefore it has got to  be 
assumed that the Statement of  Ob
jects and Reasons as spelt out here has 
been scrutinised by the Speaker and 
has been adjudged as reflective of the 
. contents of the Bill and  therefore, 
there is nothing irregular at all. It is 
perfectly okay.

Now, Rule 19B of the Direction by 
: the Speaker, says:

19B. No Bill shall be included 
for introduction in the list of busi
ness for a day until  after copies 
thereof hove been made avai'able 
for the use of the members for at 
least two days before the day  on 
which the Bill is proposed to  be 
introduced:

Provided that Appropriation Bills, 
Finance Bills and such secret Bills 
as are not pul down in the list of 
business may be introduced  with
out prior circulation of copies  to 
Members:

Provided further that in  other 
cases, where the Minister  desires 
that the Bill may be  introduced 
earlier than two days after the cir
culation of copies or even  without 
prior circulation, he shall give full 
reasons in a memorandum for  the 
consideration of the Speaker  e
plaining as to  whv the Bill  is 
sought to be introduced  without 
making available to members copies 
thereof.......

Everything hag been complied with 
and it has been properly put on the 
list of business.  Once it has come up 
lor the sanction of the Speaker,  we 
have got to proceed on the basis of 
the consideration thereof.

MR. DEPUTY-SPEAKER: You are 
/ making the Job of the Speaker very 
easy and simple.

SHRI C. M. STEPHEN: Now,  Sir, 
once it comes to the question of in
troduction, here at the stage of intro
duction the Members can raise  two
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objections.  One is the general  ob
jection which they can raise. In this 
case   debate is permissible.  The 
other objection is  whether it  has 
legislative compctence of this House, 
To my understanding,  an objection 
has not been raised.

MR. DEPUTY-SPEAKER:  It  has 
been raised.  That is eactly  what 
has taken placc

SHRI C. M. STEPHEN: Now Arti
cle 22 sub-clause 7(a) of the  Con
stitution says:

(a) the  circumstances  under 
which, and the clause or classes of 
cases in which, a person may  be 
detained for a period longer  than 
three months under any law  pro
viding  for  preventive  detention 
without obtaining the opinion of i*n 
Advisory Board in accordance with 
the provisions of sub-clause (a) of 
clause (4);

(b) the  maimum   period  for
which any person may in any class' 
or classes of cases be detained under 
any law providing for  preventive 
detention  ,

So, under this article, Parliament has 
got the competence to pass a  law 
which may provide for not referring 
the matter to  an  Advisory  Board 
for  a  period  of  more  than  3 
months; the only condition is, it must 
prescribe a time-limit within  which 
no reference may be made.  This Bill 
provides for a time-limit of 2 years. 
Beyond that reference must be made. 
This article specifically provides  for 
the legislative  competence of  this 
House to consider such a Bill. When 
the Constitution provides for a contin
gency in which detention may be per
mitted without reference to an Ad
visory Board for a period of  more 
than 3 months it must be  assumed 
that the contingency can arise and if 
it arises, Parliament must  consider 
such a Bill if the Government  con
siders it necessary.

I do not really understand how the 
point made by Shri Mohan  Dharla

17, 1897 (SAKA)  Maintenance of 302
Internal Sec. (Amdt.) Bui



MAY?, IJ7  jM$ftien0acof   m

Ste, Umdu) JHIt

arises. The Bill mentions two contin
gencies in which this provision may 
be invoked. They are:
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(a) where the order of detention 
has been made against such  per
son with a view to preventing him 
from acting in any manner  pre
judicial to any  of the  matters 
specified in sub-clauses (i), (ii) and 
(iii) of clause (a) of sub-section (1) 
of section 3 of this Act, and

(b) the detaining authority  is 
satisfied, having regard to all  or 
any of the facts constituting all or 
any of the grounds on which  the 
order has been made, that such per
son is likely to commit or attempt 
to commit, or abet the commission 
of, any prejudicial acts within the 
meaning of sub-section (2) of this 
section in an area which is for the 
time being declared to be a  dis
turbed area by notification  under 
section 3 of the  Armed  Forces 
(Special Powers) Act, 1958  and 
makes a declaration to that  effect 
within five weeks of the detention 
of such person

Therefore, it is not that the Govern
ment can detain anybody anywhere. 
Government can resort to it only with 
respect to a particular area which is 
notified under the  Armed  Forces 
(Special Powers) Act as a disturbed 
area.

SHRI MOHAN DHARIA: That  is 
for the whole country, not the north
eastern region alone.

SHRI C. M. STEPHEN:  At  the
moment, it is the north-eastern  re
gion which has raised the  problem 
and therefore, Government highlights 
the reasons why it is coming out with 
this Bill.

m fmfo : W if

% fa*  wrr & *   I    ̂ ft 

TO ?

SHRI C. M. STEPHEN; The north
eastern area has become a disturbed 
area under this particular Act. It is 
in this area that special circumstances 
have arisen.  Therefore, it is said in 
the statement of objects and reasons 
that this Bill is being brought because 
such a situation has already arisen in 
an area already notified under  the 
Armed Forces (Special Powers) Act. 
If there is any other area where  a 
similar situation  arises, Government 
will have to consider it. Nobody need 
grudge granting that jurisdiction  at 
all.  The discussion at this stage  is 
etremely limited, whether it is with
in the legislative competence of this 
House to consider this Bill.  Kindly 
see, Sir, that the discussion is limited 
to this one aspect.

MR. DEPUTY-SPEAKER:  I think 
there is a relation between the length 
of a person and the length of  his 
Speech

SHRI C. M. STEPHEN:  You
acknowledge I am long. My submis
sion is, in the light of sub-clause (?) 
of article 22, this House has got the 
legislative competence and  Govern
ment must be alowed to  introduce 
this Bill, merits of the matter apart.

SHRI   DINESH   CHANDRA 
GOSWAMI (Gauhati): Mr.  Deputy- 
Speaker, Sir, we are at the  present 
moment, discussing the question  of 
introduction of the Bill and obvious
ly, we will not go to the question of 
political propriety, which we will dis
cuss at a later stage.

Now, two points have been raised. 
Firstly, that it is beyond the legis
lative competence of this Parliament; 
Mr. Stephen and Mr. Bhagat  have 
dealt with it and, therefore, t  will 
not repeat. The other point mention
ed by Mr. Madhu limaye and  Mr, 
Somnath Cfeatterjee is that the State
ment of Objects and Reasons of this 
BUIIf I understood Mr.   Limaye 
correctly has no relation  with the 
Bill itself and, therefore, the Bill ii 
defective.  The second objection If 
tha* the qawuve whicb is endo l



With this Pill does not contain all the 
section* wbich the Government direct
ly or indirectly want to amend. Mr. 
Somnath Chatterjee has raised  the 
third objection that the Statement of 
Objects and Reasons says that  the 
grounds should not be given and the 
Government has power under article 
222,  sub-article (6) not to  give 
grounds and, therefore, this Bill  is 
not necessary.  Now, I will reply to 
these arguments

Mr. Madhu Limaye’s first objection 
is thpt the Statement of Objects and 
Reasons says that it has been brought 
to curb the insurgency in North-East 
area of the country but the Bill does 
not say so and, therefore, the Bill is 
defective.  Obviously, if the  State
ment of Objects and Reasons says that 
it is for North-Eastern Region and if 
it is not confined to the North-Eastern 
Region, that may be a valid objection. 
Now, the question is: should  this 
Bill itself say in specific terms  the 
word North-Eastern Region’ or that 
area be defined in another way? You 
please see Armed Forces  (Special 
Power) Act, 1958, section 15(a) and
(b). It says:

This Act will be applicable only 
to the area in which section 3 of the 
Armed Forces (Special Power) Act, 
1958.......

SHRI MADHU  LIMAYE:  What
about a)? (Interruptions).

SHRI DINESH CHANDRA  GOS- 
WAMI; My submission will be  that 
section 15(A) is guided by clauses (a) 
and (b) and, therefore, the Act has 
limited application only to the  area 
which is declared to be a disturbed 
area under Section 3 of the  Armed 
Forces (Special  Power) Act.   Mr. 
Dharia was contending that it  had 
application all over the country, but 
I say, it is not.  The Armed  Forces 
(Special Power) Act, 1958 says:

It etends to the whole of Assam, 
Manipur,  Meghalaya,   Tripura, 
Union territories of Arunachal Pra
desh and Mtepram.
(Interruption*).
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SHRI MOHAN DHARIA: The Gov
ernment has the power to etend  it; 
why don’t you read that?

SHRI DINESH  CHANDRA GOS- 
WAMI: Therefore, it is not correct to 
say that the Armed Forces  (Special 
Power) Act, 1958, has an  operation 
throughout the whole country; it has 
the operation only in the  North- 
Eastern Region. Obviously, of course, 
as a Member from Assam, whether we 
like this Act to be operated in Assam 
with the blanket power will be  a 
matter which we shall debate at the 
consideration stage. But at this stage, 
objection cannot reasonably be taken 
that the Statement of Objects and Re
asons has no relationship with  the 
main contents of the Bill because it 
speaks about tho North-Eastern Re- 
gion.  The Act limits the application 
only to the areas in which the Armed 
Forces (Special Power) Act, 1958 is 
in  operation.  The  Armed  Forces 
(Special Powers) Act, 1958 had opera
tion only in the north-east  region. 
Therefore, in my respectful submis
sion, the first objection which  Shri 
Limaye has taker hag no basis.

SHRI MOHAN  DHARIA:  What
happens to (a)?

SHRI DINESH CHANDRA  GOS- 
WAMI: As I have submitted, section 
15(a) will have operation only if the 
conditions specified in sub-clauses (a) 
and (b) are satisfied. That is a mat
ter on which we shall have to have a 
debate at the consideration stage.  It 
there is any defect in the wording, we 
ahall have to correct it.  Therefore, 
the first objection which Shri Limaye 
has taken that while the Statement of 
Objects and Reasons has only indi
cated the north-east region, the  Act 
does not say so, is not tenable  be
cause, instead of saying the  north
east region, it has said that it  will 
have effect in those places where the 
Armed Forces (Special Powers) Act 
hag application, and it has application 
only in the north-east region.

The second argument of my tauftfd 
friend was that the anneuue does w*
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say about the amendment of article 
1.  Obviously, if the Act had  been 
applicable to the entire region, his 
argument would have been a  valid 
one. But the Act has application only 
to the limited area of the north-east 
region, to which the Armed  Forces 
(Special Powers) Act. 1958 is appli
cable. So, there is no need to amend 
section 1, because this Act has appli
cation only in a limited area.

SHRI SOMNATH CHATTERJEE: So 
far a Ihe 1958 Act is concerned,  it 
may be in effect only in the north f-ast 
region. But an order of detention can 
be made anywhere m the whole  of 
India for committing an allegedly pre
judicial act in that area.  I can  be 
detained in West Bengal, saying that 
I have committed an act, a supposedly 
prejudicial act, in Mioram, and I can 
be detained in Delhi, West Bengal or 
Kanpur.  Of course, Shri Ĝswoini is 
very much within the ambit and he 
nefd not worry.  I need not even go 
to Mioram, not to speak of commit- 
ting any act which Is prejudicial. Yet 
I will be, like any other citien, under 
the mercy or this  Minister and the 
Government, and can be detained for 
committing an allegedly  prejudicial 
act in Mioram or Arunachal Pradesh 
and so on and so forth.  Therefore, 
to give the impression that it is ap
plicable only in the north east region 

is not correct.

SHRI DINESH  CHANDRA  GOS- 
WAMI;  Shri  Somnath  Chatter jee’a 
contention is that a person can  be 
arrested in West Bengal, or any other 
State in India, on the ground that he 
has committed such, an offence in the 

north east region.

SHRI SOMNATH CHATTERJEE:  I 
need not even go there.

SHRI DINESH  CHANDRA  GOS* 
WAMI; That is a ground of political 
propriety.

SHRI SOMNATH CHATTERJEE: H 
is a question of man’s liberty.

SHRI DINESH  CHANDRA  GOS* 
WAMI: That is not a ground on which
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you can say that the Statement at 
Objects and Reasons and the content* 
of the Bill do not tally.  That is a 
ground on  which  you can say that 
such t Bill should not be passed on 
the ground of political  propriety...
(Interruptions).  I am  replying  to 
Shn Limaye’s argument that there is 
no relationship between the Statement 
of Objects and Reasons and the con- 
tents of the Bill
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Therefore, my respectful submission 
is that Shri Limaye’s contentions op 
these two grounds are untenable. Ob
viously, the grounds,  which tu*  has 
raised on political propriety of passing 
such a Bill the House should go into 
and there should be a very serious 
debate as to whether such a Bill should 
be passed or not. Even though I come 
from the ruling party, I do feel con
cerned when it is a  question ot our 
tailing the civil liberties of the people. 
The House should go very deeply into 
that.  I want this point to be discus
sed with all seriousness.  Of  course, 
members of the different parties will 
have their own views on this subject 
But this debate can take place only 
at the consideration stage.

The other objections were regarding 
financial memorandum and delegated 
legislation  under  rules 69 and 70. 
Under rule 69 It is not as If every 
Bill  should be  accompanied by a 
financial memorandum.  Only in those 
cases where a Bill involves ependi
ture from the Consolidated Fund that 
Bill should be accompanied by a finan
cial memorandum.   Under this Bill) 
when we have done away to a certain 
etent with the advisory  committee 
for two years, there cannot be  any 
more financial ependiture la that con* 
tet. In this prima jade nothing has 
come out from which we can say that 
the Financial Memorandum is a must

Secondly, only where delegation  ol 
legislative powers is proposed is rule 
770 attracted. There is no such propo
sal here.  Therefore, there is no vio
lation of rules 69 and 70 also.

MAY 7, 1975
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SHRI JAGANNATH RAO (Chatr* 
pur); At the introduction stage,  the 
only objection that is available to the 
House is about the legislative compet
ence of Parliament to  make a law. 
We are all agreed that Parliament has 
power to make a law regarding pre
ventive detention.

This is an amending Bill.  II you 
go through the Bill, section 15 of the 
original Act is sought to be amended 
by the introduction of a new section 
15A.  Interruptions.

MISA applies to every Indian  and 
also foreigners, who are also liable to 
be detained under MISA.   So also 
under the  amending law, a certain 
area can be notified as a disturbed 
area.  If any of the offences enume
rated in the new section 15A are likely 
to be committed by any person, cer
tainly he is liable to be detained.

SHRI  INDRAJIT  GUPTA: On B 
point of order.  You are deliberately 
misinterpreting the Bill.

SHRI JA'GANNATH RAO; No, nol
; all.

SHRI INDRAJIT GUPTA; I can be 
detained and the area need not have 
been declared a disturbed area at the 
time of my detention.  Even then  It 
will be valid under this law.

SHRI  JAGANNATH  RAO; Under 
clause (b) the area has to be declared 
a disturbed area. (Interruptions).

The Statement of Objects and Rea
sons appended to the Bill has eplain
ed this.  Therefore, if any one goes 
there and is likely to commit an off
ence, he can be detained.  The scope 
of the Bill Is therefore limited.  My 
friends  need not be  unnecessarily 
perturbed.

SHRI S. M. BANERJEE: I have a 
motion.

MR. DEPUTY-SPEAKER: There  is 
no question of any motion. 1 cannot 
admit motions like this.

SHRI  INDRAJIT  GUPTA:  You
were not in the Chair when I raised 
a point ol order about the Financial 
Memorandum.  That is essential.

MR  DEPUTY-SPEAKER:  I  am
sniy'd of everything.

SHRI S. M.  BANERJEE:  Please
rt'son e your judgement for tomorrow.

MR DEPUTY-SPEAKER; First listen 
to me*.  Don’t pressurise.  I have said 
so mnny times before.  You can give 
me reasons and convince me, but do 
not try to pressurise me, saying, do 
this and do that.  I will never  do 
anything under that.

I lipd said that in all fairness  we 
must hear Ihn Minister  also,but  we 
would like also a full reply.

SHRI SAMAR GUHA: Do not allow 
him to use the words Let leave be 
granlpd.

MR.  DEPUTY-SPEAKER:  Again
you are pressurising me.

fTTTcft wrftaT ?

Mil. DEPUTY-SPEAKER; It is what 
the Americans say jumping the gun

SHRI JYOTIRMOY BOSU: My only 
submission to the hon. Minister  is 
that he should reply to all the objec
tions that have been raised to keep 
the House in order.

MR. DEPUTY-SPEAKER: Now, the 
least that the Chair can do is to re
gulate the proceedings of the House 
and to regulate them in a manner to 
make the discussion responsible and 
meaningful so that whatever we  do, 
we do with the full knowledge ot the 
thing,

SHRI  SOMNATH  CHATTERJEE: 
Those principles do not apply In such 
cases.

MR. DEPUTY-SPEAKER: I do not 
know.
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Therefore, In  order to help the
Minister......

SHRI  DINEN BHATTACHARYYA 
(Serampore); To arrest us.

MR. DEPUTY-SPEAKER: If neces
sary; I do not know.

Therefore,  in  order to help  the 
Minister, to help me to come to some 
kind of a decision and to help  the 
House also to come to some kind of 
a decision, I  think, in all fairness, 
certain objections which the Members 
have  raised and  which also have 
raised some doubts in my own mind, as 
the person sitting in the Chair......

SHRI  INDRAJIT  GUPTA:  Why
don’t you epress those doubts before 
he replies?

MR.  DEPUTY-SPEAKER;  Yes,  1 
must.  But allow me to do so.  The 
Chair cannot just discharge its duty 
unless it is clear in its mind that It 
is doing the correct thing.  Therefore, 
I would try to summarise some of the 
questions raised and put them across 
to the Minister in as simple a langu
age as I can, in a slow and deliberate 
manner as I can.  I would earnestly 
request him to  kindly note  them 
down and answer them, not to just 
give an omnibus answer which  only 
will arouse passions-I do  not want 
dhama or anything tike that.

Let me clarify what is the quo ft ion 
before us. Let me  repeat it. The 
question is, whether this Bill can and 
should be introduced as it is, as it has 
been circulated to the Members, as 
it is before the House.  There  are 
two aspects of this Question, as far 
as 2 can see from what the objections 
the Members have raised.   One is, 
whether the Bill has complied fully 
with the formalities which the con
tents of the Bill require.  The other 
is, whether this Bill, as it is, is uilhln 
the legislative  competence  of this 
House.   These are the  two broad 
questions.

In regard to the first aspect,  there 
are a number of  objections  raised. 
One is that the Statement of Objects

and Reasons does not truly and fully 
eplain the scope of the Bill as 
out in the body of the Bill itself. In 
other words, the Statement ot Objects 
and Reasons Is misleading.

SHRI SHYAMNANDAN  MISHRA: 
It is a mis-statement*.

MR. DEPUTY SPEAKER; Now. our 
rules in this regard provide that the 
Speaker may revise the Statement of 
Objects and Reasons, and Mr. Stephen 
has pointed out that since the Speaker 
has allowed this Bill to come before 
the House it is presumed that he him* 
self is satisfied with the Statement ot 
Objects and Reasons.  That i  what 
you have said?

SHRI C. M. STEPHEN; Yes.

MR. DEPUTY SPEAKER; But,  the 
Speaker is a human being.

AN HON’BLE MEMBER: That is a
discovery

(Interruptions).

MR. DEPUTY SPEAKER: You have 
to moke -a distinction between  the 
Speaker and the  Deputy  Speaker 
at what time the Speaker sits in the 
Chair and at what time the  Deputy 
Speaker sits in the Chair.

Now, I say  that he is a  human 
being: he is not superman, he is not 
a robot, but a human being.  There* 
fore, with all sincerity, he might have 
overlooked  certain  things; he may 
not have seen the aspects from other 
angles.  But it is a common practice 
in this House that the Speaker even 
comes here and says I would like 
the Members to help me.  He  has 
done it, and nothing has prevented 
him from changing his decision after 
ha has heard the Members.

In this regard, a submission  has 
been made that although the St at** 
ment of Objects and  Reasons say* 
that the BUI will he confined only to 
certain areas in North Eastern India* 
from the body of the 
does not appear that the Bill is
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ftrfed o*rfy to these areas and so, the 
Statement of Objects and Season* lias 
got to be revised.  That was the point

New, in this regard, I would  like 
the Minister to have a close look at 
the Bill because, after reading  and 
re-reading the Bill and after bearing 
th Members, I am not clear in my 
own mind.  If you look at this Sec- 
tion 15A in the  Bill, it  reads  as 
follows;

15A. (1) Notwithstanding  any
thing contained in this Act, any per* 
son (including a foreigner) in res
pect of whom an order of detention 
has been made under this Act may 
be detained without obtaining  the 
opinion of the Advisory Board  for 
a period longer than three months 
but not eceeding two years  from 
the date of his detention,

(a) where the order of detention 
has been made against such person 
with a view to preventing him from 
acting in any manner prejudicial to 
any of the matters specified in sub- 
clauses (i), (ii) and (lii) of clause 
(a) of sub-section (1) of Section 3 
of this Act.

Now, if you read only that portion, 
would this not apply to anybody in 
the country?  That is the first ques
tion.  You may kindly look into that

SHRI C. M. STEPHEN; Can  you 
read it in isolation?

MR.  DEPUTY  SPEAKER:  I  am 
not reading it in isolation; I am only 
posing a question because I feel per 
sonally that even if this is not  the 
intention, there is a lot to be desired 
in the drafting.  It is so confusing 
fun of loopholes and full of all kinds 
of possible Interpretations.  If  you 
agree with him, perhaps the  whole 
thing has to be re-drafted.

flfaw, you may argue about 'and 
md perhaps the whole thing hinges 
found that little word and’.  It has 
really no meaning of its own, ecept 
to Join two meetings.
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SHRI JYOTIRMOY BOSU: In  so 
many cases and’ has been read  as
or’.

SHRI INDRAJIT GUPTA: Is it   
conjunctive or a disjunctive?

MR. DEPUTY SPEAKER: So, this 
little, innocent word, which has  no 
substantive  meaning by itself other 
than joining two meanings and so on, 
seems to be the fulcrum, the turning- 
point.

MR.  STEPHEN; I would  request 
your attention.  Let us say and’it 
shoitU not be read in isolation;  it 
should be read along with that; that 
is your point;

 and (b) the detaining authority 
is satisfied, having regard to all or 
any of the facts constituting all or 
any of the grounds on which  the 
order has been  made, that such 
person is likely to commit or at* 
tempi to commit, or abet the com
mission of,  any  prejudicial  acts 
within the  meaning of sub-section 
(2) of this section in an area which 
is for the time being declared to be 
a  disturbed area by  notification 
under section H of the Armed Forces 
fSpecial  Powers)  Act, 1958 and 
makes a declaration to that  effect 
within five weeks of the detention 
of such person.

Now 1 would like the Minister to 
clarify this...

SHRI MADHU LIMAYE; (b) should 
be split up into two.

MR  DEPUTY-SPEAKER:  If  the 
meaning is that this is confined only 
to those areas mentioned in the Armed 
Forces Special Powers) Act, and this 
Act, I see, is  confined only to the 
areas in the North Eastern Region...

SHRI MADHU LIMAYE; It can be 
changed  by an  Ordinance.  (Inter
ruptions) .

MR. DEPUTY-SPEAKER; If that o 
the meaning I must congratulate Mr, 
Goswami that occasionally he really
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makes some new points 41 that  la
really the meaning, then I should say 
that the whole thing has to be drafted 
as to make the meaning very  very 
clear... (Interruptions)

SHRI MADHU  LIMAYE: If  you 
change it by Ordinance, what happens?

MR. DEPUTY-SPEAKER: The ques
tion that arises is what special virtue 
is. there in  splitting up the whole 
thing into (a) and (b).  This is the 
point.

SHRI MADHU LIMAYE: (b) should 
be split up into b(i) and b(ii).

MR. DEPUTY-SPEAKER: The net 
question which has been pointed cut 
by Mr. Somnath Chatterjee is this. If 
a person of Bengal or Delhi or Madras 
is alleged t0 have committed or to be 
likely to commit an offence in North- 
Eastern India or if I sitting here  in 
Delhi  and  because  I  com*  from 
Mf ghalaya...

SHRI S. A, SHAMIM  (Srinagar): 
You are likely to commit also.

MR.  DEPUTY-SPEAKER: If  my 
friend, Mr. Brahmananda Reddy,  at 
a certain moment  decides that this 
man is likely to commit an  offence 
and, therefore, he should be detained 
here, is this possible, permissible or 
quite fully within the  meaning  of 
this?  This is the point.  That is one 
question which arises and I  would 
like him to satisfy us on that. ..

SHRI MADHU LIMAYE: There  is 
an'ilhei aspect. Let me make it clear. 
1 beg to draw your attention to  this: 
4* having resard to all or any of the 
Wicts constituting all or any of  the 
'.rornds, on which the order has been 
nade   seeks to nullify all the de
cisions of the Supreme Court, which 
fact has not been brought out in the 
.■statement of Objects and Reasons.

MR. DEPUTY-SPEAKER: There  is 
withe*-  phrase in this very section 
whir*- ntrigues me. Here it is said:

an area  which is for  the
time being declared to be a disturb* 
ed area...

That is It has been already declared. 
And then towards tlie end it says;

...and makes a  declaration to 
that effect within five weeks of tb* 
detention of such person.

Will the meaning of this be that a 
man is anticipated to have committed 
something there, he is detained  and 
then you declare that area as a dis
turbed area  within this  particular 
Act after detaining him?

SHRI SHYAMNANDAN MISHRA: 
The only thing that the Government 
has to do after passing this Act is to 
amend the Arms Act, Section 2, by 
an oidinance.   They can add  any 
area to those areas which are already 
enumerated in the Arms Act.

SHRI SAMAR  GUHA; This is a 
most dangerous aspect.

MR.  DEPUTY-SPEAKER; On  ac
count of these  doubts which arise 
from the body of the Bill itself, from 
certain words in the Bill itself, could 
we say that the Statement of Objects 
and Reasons has given a clear indica
tion of the full scope of the Bill?  If 
It has not, then there is a ground for 
revising the statement of Objects and 
Reasons.  This is number one.

SHRI  SOMNATH  CHATTERJEE: 
Thev want power to etend the period 
of detention  without bringing  the 
detenu for two years before the Board 
because according to them they can
not pass on the information, but the 
Constitution itself say that it can be 
done.  Why do they want this power?

MR. DEPUTY-SPEAKER: Let  me 
make it clear that at the moment,  I 
am not concerned with the constitu
tionality of the Bill.  I am concerned 
with the procedure whether It can be 
introduced or not.

There is another aspect which Shri 
Madhu Limaye has raised and I think, 
in all fairness to him, I must put it
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to the Minister.   He has contended 
that thin Bill I do not know, I &n 
not a Irwyei will have the effect ol 
nullifying certain judgements.

SHRI MADHU LIMAYE: Twenty- 
one.

MR.  DEPUTY-SPEAKER:   The
number may not matter.

SHRI MADHU LIMAYE;  1 will 
read from All India  Reporter Vol. 
2, January 1975, page 138:

If there is one principle more 
firmly established than any other 
in this field of jurisprudence, it is 
that even if one of the grounds 
or reasons which lead to the sub
jective  satisfaction  of  the  de
taining authority  is non-eistent, 
or misconceived or irrelevant, the 
order  of  detention  would  be 
invalid.

The decisions relate to 21 years.

SHRI  A.  K.  SEN  Calcutta 
North-East):  I  would  like  to
point out one thing for the clarifica
tion of  my esteemed  friend,  the 
Home Minister.  It is true that sub
clause (b) of Clause  15A(1) is a 
very important  clause,  because it 
gives  the detaining authority the 
power to  detain a person  on his 
satisfaction that somebody is likely 
to commit an act in the future in 
this so-called area.  One need not 
be a resident there, or an  accused 
having committed that act.  This is 
a very serious thing, which I want 
the Home Minister to  remember. 
It is rather Draconian.

MR. DEPUTY-SPEAKER:  At the
moment, I am concerned  with the 
Statement of Objects and  Reasons 
and I have pointed that out and have 
posed certain questions.

Mr. Madhu Limaye had also made 
a submission that this Bill, if passed 
into a law, will have the effect of 
nullifying certain  pronouncements 
of the Supreme Court.  I would re

quest the Home Minister to satisfy 
the House.  He can say ’yes’, or no* 
to this, with reasons, of course,

SHRI SHYAMNANDAN MISHRA: 
A submission had been made by me 
earlier in the  morning that if the 
object is to grapple with the pro
blems cieated by certain judgments 
of the court,  then it should  have 
been clearly stated in the Statement 
of Objects and Reasons.  Techni
cally speaking, one  may not have 
much objection to their nullifying 
all the  judgments of the  Courts. 
Although I have all the  reasons to 
oppose such a move,  but, techni
cally, one may not take any objec
tion to that  But the whole point 
is that they have to state it clearly 
that it is only with a view to grap
pling with the problems which they 
are encountering because of certain 
judgments delivered by the Courts. 
But that point is not made here in 
this  Statement  of  Objects  and 
Reasons.  In other cases, where the 
judgments and so  on had come in 
the way, this fact was made clear in 
the Statement of Objects and Rea
sons.  Why has this not been done 
here?

MR. DEPUTY  SPEAKER:  That
is what I was putting to the Min
ister  after  hearing  Mr.  Madhu 
Limeye.  He can satisfy us with his 
reason.  If his contention is that it 
would have no effect of nullifying 
these pronouncements of the Sup
reme Court,  let  him  give us rea
sons and satisfy us.  If it has not, it 
does not arise  If it has, then per
haps this should be eplained very 
clearly and I put it to him whether 
this should have been a part of the 
Statement of Objects and Reasons.

Then,  there  is  another  sub
mission ...

SHRI JYOTIRMOY BOSU;  What 
about mine?

MR. DEPUTY SPEAKER:  I am
coming to that,  I am dealing with 
it step by step.
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Now, another  objection raised is 
that the Sill should have contained 
a  Memorandum  on  delegation  ot 
legislation.  Now, in  this connec
tion, I would request the Minister 
also to kindly look to the Bill and 
the eplanation...

SHRI JYOTIRMOY BOSU:  He is
not  noting down  anything.  How 
will he then reply to us?

MR. DEPUTY-SPEAKER:  In this
sub-section, a public servant means:

'any public servant  as defined 
in the Indian Penal Code, and in
cludes  any  member  of  Parlia
ment... Of course, you can declare 
us  as  Members  of  Parliament. 
All of us are protected (Inter
ruptions)  Order  please,  I  am 
dealing with the Memorandum of 
delegation  of  legislation ... (In
terruptions) Please,  don’t inter
rupt me.  In this  sub-section, a 
'public servant’ is defined

A public servant* means:

any public  servant as defined 
in the Indian Penal Code and in
cludes any Member of Parliament 
or of the Legislature of a State... 
(Interruptions) I shall  come  to 
that later.

...or of a Union Territory or 
any member of any  Districts or 
Local Council

SHRI S. A. SHAMIM: ...or even 
peon of the place

MR. DEPUTY SPEAKER:

.. .constituted  under any law 
for the time  being in force  any 
employee  engaged in  such em
ployment or class of employment 
as may be declared by the Central 
or the State Government to be 
essential for securing the defence 
of India,  the civil  defence, the 
public safety, the maintenance of 
public order 

So, this Would give power to the 
Central or the &at« Government to 
declare that certsdn  categories of 
people are public servants.

Now, the  question arises:  how
are you going to do that?  Will you 
have some  guidelines,  some direc
tion, some kind of Rules or regula* 
tion which will lay down as to how 
a person should be declared a 'pub
lic servant’?  Or you just do it like 
that?  This is the question.

... (Interruptions)  If  you  are 
going to have some guidelines, some 
rules and regulations in order to do 
this, then I think honestly it seems 
to me that it attracts a certain dele
gation of legislation...

SHRI  MADHU LIMAYA:   Will
the candidates standing for elections 
be public servants’?

MR DEPUTY  SPEAKER:  That
is what I am saying.

AN HON. MEMBER:  They may
do that.

AN HON. MEMBER:  Let them
define who is not a public servant.

SHRI  MADHU  LIMAYE:  Do
they propose to do that in Gujarat?

MR. DEPUTY-SPEAKER:  Obvi
ously, it cannot be the rule of the 
thumb or  anybody’s  sweet  will. 
There has to be some guideline and 
if it attracts this, then those guide
lines should be framed and placed 
on the Table of the House and we 
should satisfy ourselves.  He should 
satisfy us on this too.

SHRI S A. SHAMIM:  Provided
he is satisfied himself.

MR. DEPUTY SPEAKER:  VaW,
with regard to the third point Mr. 
Indrajit Gupta has raised, it is for 
him to  answer.  First, you  were 
empowered to detain  people  only 
for three months and then release
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them if it was found that It wa« not 
HecMsay.  Now* you can  detain 
them for two  years and more.  If 
you have more people to be detain
ed for two years, that  means you 
have to spent more on them.

SHRJ SHYAMNANDAN MISHRA: 
The bill is not to be paid them, it 
would be paid by the State Govern* 
ttients.

MR.  DEPUTY-SPEAKER-   What 
about the Union Territories?  If you 
say that the State Government will 
do it, we do not come in. But there 
are union territories.  If they  are 
detained in  Tihar Jail,  who will 
bear the  epenses obviously, the 
Central  Government.  If  this  is
passed into law, would it  involve 
additional  ependiture, more than 
what is provided?  That is the ques
tion.  If it involves' more ependi
ture  then,  I  think,  a  Financial 
Memorandum seems to be called for.

The third point is about the Jegls- 
lative competence.

SHRI  MADHU LIMAYE;   We
shall take it up later.

MR.  DEPUTY-SPEAKER:   This
point has been raised and, therefore, 
let me put it to him.  I am only 
summarising all the points.  I will 
put the question.  I must satisfy
myself at least  on a point that has
been made.  My good friend Shri 
Jyotirmoy Bosu.........

SHRI S. A. SHAMIM:  He is a
bad friend of Mr.  Speaker  but a 
good friend of your’s.

MR.   DEPUTY-SPEAKER:   My
good friend  Mr. Jyotirmoy  Bosu 
idtew my attention to entry No. 3 
of the State  List given in  the 
Seventh Schedule.  This is  within 
■the jurisdiction of the State Legis
lature

*736 L.S. 13.

Powers, privileges and immu
nities of the Legislative Assembly 
and of the members and tha com
mittees thereof, and, if there is a 
Legislative Council, of that Coun
cil and of the  members and the 
committees thereof;  enforcement 
of attendance of persons for giv
ing evidence or producing docu
ments before  committees of tha 
Legislature of the State'*.

Here, I would request the Minister 
to kindly  look to the  eplanation 
given at page 2.  Here, we are pro
posing to give certain categories of 
people,  Members  of  Parliament, 
protection of this  Bill, or tha Act. 
if it is  passed,  Members of  the 
Territorial Council, or  even, I am 
not quite sure, the M.L.As. or mem
bers of the Union Territories Legis
lative  Assemblies.  May be, I do 
not know.

SHRI MADHU LIMAYE:  You are 
from that area.

MR DEPUTY-SPEAKEF.- 1 am 
a full  State,  I am  not a Union 
Territory.

SHRI  MADHU  LIMAYE:  But
you are covered fry this.  I want to 
know whether you  have asked for 
protection?

MR. DEPUTY-SPEAKER;  I  have 
not.

SHRI MADHU LIMAYE:  Because
we have not.

MR.  DEPUTY-SPEAKER    That 
is a different question.

Order, please.

But here by this Bill, we are pro
posing also to etend the same facility 
to the Members of the legislature of a 
State. Are we competent to legislate 
about the members of the Legislative 
of a State?  For Members of Parlia
ment we can, Parliament is competent.
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Mr. Deputy-Speaker]
I am talking about this.  Can we 
do that for the state legislature?  If 
it is an amendment of the Constitu
tion, of course, we can amend it. 
But this is an ordinary law. Can we 
legislate something  which  effects 
the Members of the legislature of a 
State?  Is  it  within  your  com
petence?  This is where the ques
tion of legislative competence comes 
in.

Now I would request the Minister 
to kindly............

SHRI MADHU  LIMAYE:  It is
violation of Article 105.

pf sfmr  ̂fsirfrcr,  swjfat 

sjft fafîjr vr   i

MR.  DEPUTY-SPEAKER:   Let
him answer.

fan* : am OTft m*

f̂sirr i qT   f

ffjpr i

MR. DEPUTY-SPEAKER;   I have 
tried to summarise and put all those 
questions.

SHRI MADHU LIMAYE:  This is
subject to my right lo  argue about 
Article 105

SHRI SHYAMNANDAN MISHRA: 
With all respect to you, the points 
with regard to legislative compe
tence have not been summarised by 
you.  They should come later and 
you may kindly separate them; they 
have not been summarised by you. 
This is my point,

SHRI S. M. BANERJEE:  Most of
the points raised by us  here have 
been  clearly  put  by ym in a nut
shell

SHRI JYOTIRMOY BOSU:  Most
brilliantly, I should say.

SHRI S. M. BANERJEE:  You in
your  wisdom  have  raised  these 
'points anef what I feel is that the 
Home Minister may  consider and 
study these  points and  then ccme 
prepared tomorrow.

MR. DEPUTY-SPEAKER:  Let us
hear him.

SHRI S. M.  BANERJEE:  It is
not only a constitutional question. 
It is a political and a constitutional 
question.

MR. DEPUTY-SPEAKER :   It Is
your opinion.

SHRI S. M. BANERJEE-  I have 
given two motions,

MR. DEPUTY-SPEAKER   Motion 
will not come in heie.

SHRI S. M. BANERJEE;  Kindly 
hoar me for a minute  I have given 
two motions.

MR.  DEPUTY-SPEAKER:   Order
please  There is no debate.

SHRI S. M.  BANERJEE:  The
Attorney-General 'must be called

w   : im  qsm I ftr 

(wottr)..........

THE MINISTER OF  HOME AF
FAIRS (SHRI K. BRAHMANANDA 
REDDY):  Mr. Deputy Speaker, Sir,
it is unfortunate that a lot of noise 
has been unnecessarily tr.ade...

(Interruptions)

SHRI K. LAKKAPPA (Tumkur): 
Are you permitting him to  reply  to 
the points raised or not?

MR DEPUTY-SPEAKER:   Let us
hear him.

SHRI  K.  LAKKAPPA:  He  is
making a sumbission.  H? has not 
finished  one  sentence. (Interrvp* 
tions)
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MB. DEPUTY-SPEAKER:   Order
please; why are you getting ecited?

SHRI  P.  G.  MAVALANKAR 
(AhntedaBadT:  After  the  whole
discussion which has taken place so 
iar,  and  when  you  were  good 
enough to formulate  the points at 
Issue, is it right or is it open for the 
Home MinisteTTo say that thtore was 
so much noise?

MR.   DEPUTY-SPEAKER:   All
that I heard the  Minister say was 
that it is Unfortunate that so much 
noise Had been made.  He has only 
said that, may be that is his opinion. 
Many of us say many things here; 
we should not take too much objec
tion to these things.  I see nothing 
unparliamentary or  anything  of 
this sort; let us hear him.

17.00 hrs.

SHRI K. BRAHMANANDA REDDY; 
Sir, the pity is they do not listen to 
the completion of the sentence.  That 
Is the whole  trouble.  I have been 
submitliny that a lot of unnecessary 
noise has been made in the morning. 
Interruptions)

SHRI  C. M.  STEPHEN:  Why is
this running commentary?  We were 
patiently  listening  to  them.  Why 
don’t  they  allow  him  to  speak? 
(Interruptions)

DR,  KAILAS  (Bombay  South): 
Shouting does not help at all.

SHRI K. BRAHMANANDA REDDY: 
If the hon.  Members Opposite had 
cared to understand or  appreciate 
the limited  scope of  this Bill, pro
bably there  would not have  been 
these questions raised and absolute
ly  politically-motivated  speeches 
Would not have been made.  (In
terruptions)

SHRI MADHU LIMAYE:  Sir. I 
Tise on a point of order. (Interrup
ts)

Why don’t you answer the ques
tions?

SHRI  MOHAN  DHARIA:  Mr.
Deputy-Speaker, Sir, I have  parti
cipated here.  There was no political 
motivation whatsoever.  If the noise 
is unfortunate, the remarks made by 
the  Home Minister  are a calamity. 
(Interruptions)

SHRI K. BRAHMANANDA REDDY; 
If all of you are depending upon the 
support of Mr. Dharia, you cm do so. 
I have no objection.  But, I have got 
to make my points.

SHRI MOHAN DHARIA:  What is
the political  motivation? (Interrup
tions)

SHRI  JYOTIRMOY  BOSU:  The
Chair  has posed  questions to  th« 
Home Minister.  He is casting asper
sions on the Chair.  (interruptions)

SHRI SAMAR GUHA;  Sir, I rise 
on a point of order.

MR. DEPUTY-SPEAKER:  Just a
minute.  Will you kindly sit down? 
(Interruptions)

SHRI K. LAKKAPPA:  Ultimately
they have  political  motivations... 
(Interruptions)

SHRI C. M. STEPHEN:  Is he not
free to state it? (interruption*)

SHRI K. LAKKAPPA:  Everytime
they are disturbing him.

SHRI KRISHNA CHANDRA HAL- 
DER (Ausgram):  Mr. Lalckappa, you 
better sit down.  (Interruptions)

MR. DEPUTY-SPEAKER:  All  of
ug here from certain opinion of each 
other and we react to each other  in 
the course of the debate. I think it 
fa quite parliamentary if anybody says 
that you are politically motivated, 1 
do not see any objection in that but 
what I would like.



SHRI K. LAKKAPPA: He is within 
his right to make his speech but they 
should not prevent.  Do you  allow 
them to prevent his speech?

MR. DEPUTY-SPEAKER: I say they 
have taken eception to certain words 
which the Home Minister has  said 
and I have upheld that it is  within 
his right to use those words. But the 
point here is we have had enough heat 
throughout  the  day.  Let us have 
some light. If  the  Home  Minister 
agrees with me and if he were to deal 
with only those questions which have 
been raised and satisfy  the  House, 
then the House will listen to him be
cause everybody is  ecited  and  a 
little innocent  word gives  rise  to 
objections and it is difficult to get any
where.

An HON. MEMBER';  It is not a 
matter of question’ and answer’. He 
Will reply in the manner he likes.

MR. DEPUTY-SPEAKER;  Ecite
ment is contagious, It is mutual

SHRI SAMAR GUHA:  Sir, as you 
have rightly said the words political
ly motivated’ arc not  wrong  words 
provided they are in the proper con
tet. If it was a general debate then 
the Home Minister has right as any 
other member-to say that it is politi
cally motivated. Now, what  is  the 
contet’  The  contet  here is not 
general debate but certain rules  and 
procedures which have been  quoted 
verbatim.

Secondly, not only the  Opposition 
Members have  formulated  certain 
points, but, you  have  also  added 
certain points.

MR. DEPUTY-SPEAKER:  I have
not added. (Interruptions)

SHRI SAMAR GUHA : I would like 
to know whether the Home Minister 
has the right to use the words ’politi
cally motivated’ in this contet? What 
I say is, in a debate, he can use the 
words politically motivated’. But, he 
cannot use the words politically moti-
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vated’ when procedures and rules are 
brought in and Whea the $peftkfer Is 
alio involved. He  should withdraw 
these words ’politically motivated’. He 
should not have used  these  words. 
This is not a general debate.  Here, 
procedural issues have  been  raised. 
How can he use the words 'politically 
motivated’? He can use it in the con
tet of a debate. This is not to the 
contet of a  debate, It  is  only a 
procedural  matter.   The  Deputy-
Speaker is also  involved   in this. 
You have yourself formulated certain 
points.  You were involved in this. 
That means, you have made politically 
motivated formulations.

MR. DEPUTY-SPEAKER: Even  if 
anybody tells me that r am politically 
motivated, I do not take any objection.
I have come. ..

SHRI SAMAR GUHA:  It is not a 
question of the Chair,  The whole 
House will lake objection.
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MR. DEPUTY-SPEAKER; I do not 
take any objection  because I  have 
come to this House through a politi
cal process, I am very much a politi
cal being although certain sections of 
the people raise objections to my poli
tics in my home State.  I am  very 
much a political being. I do not take 
any objection.

SHRI S. A. SHAMIM: Mr. Deputy. 
Speaker, Sir, may I make a submission?

MR. DEPUTY-SPEAKER: The dis
cussion is about  the  objection to a 
statement that people are more politi
cally motivated,  We are  att  here 
politically  motivated.  Who Is  not 
politically motivated?

SHRI & A, SHAMIM: May I make 
a submission?
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MR. DEPUTY-SPEAKER: No.  Let 

me hear him.  (Interruptions)

SHRI K. BRAHMANANDA REDDY:
Sir, I only said that ordinarily, what
ever may be the provocation, I am not 
easily provoked. But, all the same, if 
you kindly peruse what has been said 
in the morning you will know  what 
sorts of statements have been made. 
That is all my reference. Now, I would 
request hon. Members  to  p.eciate 
calmly without going into other matters, 
the absolutely limited scope of this Bill. 
This Bill only seeks to provide  that 
in certain cases, where a  prejudicial 
act has been  done  in  a  disturbed 
area,

SHRI JYOTIRMOY BOSU: To be 
declared.

SHRI K. BRAHMANANDA REDDY:
The reference to the advisory  Board 
becomes unnecessary.  This  is  the 
limited scope of this Bill.

SHRI JYOTIRMOY BOSU; No. not 
at all.

SHRI K. BRAHMANANDA REDDY:
You have rightly pointed out whether 
the Bill complies with the formalities 
and the Statement  of  Objects  and 
Reasons fully reflects the intention of 
the Bill.  You have  yourself  read 
from 15A(1) and the entire section. It 
clearly restricts it to. a prejudiral act 
in a disturbed area.

SHRI JYOTIRMOY BOSU:  Com-
mitted or likely to commit.

SHRI K. BRAHMANANDA REDDY:
Of course, what Is the doubt  about 
that?

I need not again read the section 
and trouble you.  Now, 15A(1) (a) 
says :

where the order  of  detention 
has been made against such person 
With a view to preventing him from 
qettag i$ any manner prejudicial to 
any of the matters specified in sub
clauses (i), (ii) and (iii) of  clause
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(a) of sub-section (1) of section 3 of 
this Act, and ...

Unless the second one is also  there, 
the mischief of the Bill does not come 
in. It is very clear.  If you think 
that this section needs a re-wording, 
if you so want as to convey the inten
tion of the Bill, I will have no objec
tion.

MR. DEPUTY-SPEAKER: Then 
think the matter is simple.

QHRI K. BRAHMANANDA REDDY: 
I have no objection.  After all, the 
intention is that in the north-eastern 
region there is insurgent activity and 
there is likelihood of its continuance 
and you must give sufficient opportu
nity to the security forces to apprehend 
those insurgent activities

SHRI JYOTIRMOY BOSU:  More
atrocities,

SHRI K. BRAHMANANDA REDDY: 
ft is limited to that.

MR. DEPUTY-SPEAKER:  I think
we must be thankful to the  Home 
Minister for being very  straightfor
ward and very generous.   We must 
appreciate it. He  has  stated  and 
accepted that perhaps this particular 
clause should be re-drafted to make 
the intention clear.

SHRI K. BRAHMANANDA REDDY: 
If you think necessary.

MR. DEPUTY-SPEAKER: Well, if 
that is the intention, I think we roust 
appreciate this gesture.  The conse
quence of it is that perhaps we must 
postpone consideration of this Bill un
til it is re-drafted.  /

SHRI K. BRAHMANANDA REDDY; 
This is only introduction.  The  Bill 
will come later.

SHRI K. LAKKAPPA: How can we 
postpone it?

AN HON. MEMBER: Why not?
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SHHRI K. BRAHMANANDA REDDY: 
This is only introduction.  The  Bill 
will come later, in the net session.

Then  if  it  becomes  necessary, 
certain (Interruption*).

MR. DEPUTY-SPEAKER;  Just  * 
minute.  Order  please.  Now,  the 
point is that we are  epected to do 
things with the utmost responsibility. 
Jf the members have a doubt, if  the 
House has a doubt, and in this case, 
even Government also seema to have 
come doubt otherwise  they  would 
not volunteer to say this . . .

SHRI DINEN BHATTACHARYYA:

If.

MR. DEPUTY-SPEAKER: It seems 
there is something in it.  Then  I 
think in all responsibility,  even the 
introduction is an  important  stage. 
If they would respond, I would appeal 
to them. There is no hurry about it. 
They can come again.   When  you 
have some doubt, why not come with 
a fresh Bill?  (Interruptions).

SHRI 1NDRAJIT GUPTA;  Would 
you not also hear him question of the 
two memoranda.

MR. DEPUTY-SPEAKER:  All that
becomes  infructuous.  If  this is 
accepted, that the wording  has  not 
been quite happy, than  everything 
else becomes academic.

SHRI JYOTIRMOY BOSU: On a 
point of order. I want an assurance 
that they will not show contempt  to 
the House by promulgating an Ordi
nance during the inter-session period.
I want your good offices to be used to 
get the assurance that they  will not 
promulgate an Ordinance.

SHRI K. LAKKAPPA:  How  can
you give an assurance?

SHRI DINEN BHATTACHARYYA: 
What is the value of that assurance?
It is like so many other assurances,

SHRI MADHU UMAYE; This is an 
attempt to  circumvent  Parliament. 
Let them not try to bypass  Parlia
ment.

SHRI JYOTIRMOY BOSU:  I re
quire your good offices and your help. 
We want an assurance that they will 
not promulgate an Ordinance. , .

MR. DEPUTY-SPEAKER; That is a 
different question. I am not concern
ed with that,

SHRI JYOTIRMOY BOSU: I  want 
this assurance because they might do 
it to defeat the very purpose of Parlia
ment.

MR. DEPUTY-SPEAKER: Promulga
tion of Ordinance is within the pur
view of the President. If he thinks 
it necessary, he can do it.

SHRI SHYAMNANDAN  MISHRA: 
The brief submission that I want to 
make with your permission is this. If 
the hon. Home Minister, by  saying 
that it is restricted to a limited area, 
wants to win the support of the entire 
House, let me say on behalf of many 
of the elements in the oppostion here 
that we would not be in favour  of 
having it even for that limited area.

fspRfr :  spt fairer *rnr
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SHRI SHYAMNANDAN  MISHRA. 
Wo are Members for the entire coun
try and we stand for the freedom and 
liberties of the people m all parts of 
the country. And the  question  is. 
Have we not dealt with the  serious 
problem of insurgency in that area 
without this draconian  measure? We 
have done 5,0 in the past and we can 
do it now.

MR.  DEPUTY-SPEAKER:  It  hafr 
nothing to do with procedure.

SHRI MADHU LIMAYE: We  are 
opposed to all such repressive mea
sures. There are other question like 
that.



SHRI SHYAMNANDAN MISHRA:
He made only a political point.  He 
has not made any other point so far. 
Even if it is limited to only Assam, 
Manipur. Nagaland, Meghalaya,  Tri
pura and Mioram,  the list is  for
midable. Let it be made quite clear 
that we want insurgency to be dealt 
With effectively. But if this worthless 
Government cannot deal with it with 
the eisting laws,  let  them  thank 
themselves.  What point has he made 
it is restricted to a limited  area? 
What we want to tell him again and 
again here is that we have been deal
ing with this problem of insurgency in 
the past very effectively, even with- 
out such a draconian measure.

MR.  DEPUTY-SPEAKER:  Order
please. All these are arguments. You 
may take a certain attitude; they can 
take a certain attitude, you can al
ways discuss this point  when  it  is 
taken up.

SHRI S. M- BANERJEE: I want to 
say one thing.

MR.  DEPUTY-SPEAKER:  Please
resume your seat.  You have always 
the habit of interrupting me when I 
am speaking.  I am saying that all 
those points. You can  make  when 
the Bill is take into consideration.

SHRI  SHYAMNANDAN  MISHRA- 
No.  We had raised objections about 
introduction on certain other grounds 
also; it is not only on the basis of the 
statement of objects and reasons.

MR. DEPUTY-SPEAKER; I am con
cerned with the procedure about intro
duction  (Interruptions).

SHRI  SHYAMNANDAN  MISHRA- 
Let me make it absolutely clear that 
what could have been a uniting fac
tor for the entire House, they  have 
made it a disuniting  factor  because 
they do not take into account the basic 
freedoms of the people.

SHRI S. M. BANERJEE: After what 
the hon. Home Minister has said, I 
take it that the same Bill is not going 
to be introduced,
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MR. DEPUTY-SPEAKER: I do not 
know anything; do not anticipate any
thing; I do not want to anticipate any
thing.

SHRI MOHAN DHARIA: If the Bill 
is not to be considered in this session, 
we should like to know what is the 
haste for introducing the Bill?  Why 
should we be charged that the whole 
Government is dealing in an authori
tarian way?

SHRI K. BRAHMANANDA REDDY: 
As you all know this is only introduc
ing the Bill.  That obviously  comes 
during the net session of the House. 
My submission is-, let this be introduc
ed.

SOME HON. MEMBERS; No.

SHRI K. BRAHMANANDA REDDY: 
Why not----? (Interru-ptvrns)

MR.  DEPUTYSPSAKER:  Order,
please.  What I say is this.

SHRI S. M. BANERJEE: I rise on a 
point of order.

MR. DEPUTY-SPEAKER: I am on 
my legs.  Please sit down.  There is 
something that arises from what the 
Home Minister has said.  .(Interrupt 
tions) Kindly sit down. I am concern
ed with the more fundamental question 
whether this Bill as it is drafted can 
or should be introduced.  This is the 
question. Other points of pleading are: 
let it be introduced; we can change it 
later on.  What  difference  does  it 
makeit is not even if you introduce 
now? Suppose we act in a little irres
ponsible manner and say; Well, it does 
not matter, let Us overlook it, let it 
be introduced; you will pass it only at 
the net session; it is not going to be
come a law in this session, and you In
troduced it. What do you gain by It? 
On the other hand when it is brought 
to fhe attention of the Chair and the 
Government itself has  some  doubts 
about the drafting of the Bill, why not 
do *0?..,.(Interruptions)
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SHRI K. BRAHMANANDA REDDY:
So far as we are concerned, we have 
rto doubt, Sit*.

MR.  DEPUTY-SPEAKER: I think 
this is rather an unfortunate position 
where the Chair is placed  When 1 
formulated certain questions which the 
Members  have raised, I have  only 
pointed them out. I had only raised 
the question.  1 have not epressed 
my opinon. But those questions have 
provoked the Minister to say that it 
you have some doubt about the draf
ting. we are prepared to  recast  the 
draft. That is to saythis is volun
tarythat it has raised some doubts 
even in their minds and that is what 
I say that if you had some doubts be
cause the full meaning is not brought 
cut. In view of those questions rais
ed, there is some doubt  about  the 
draft, then why  not  bring a draft 
which ig so clear that there i$ no dis
pute.  What do you gain by saying 
introduce it now’. We can take  it 
up later because it is not going  to 
become a law at all, because it is not 
going to be taken up for considera
tion in this Session.

(Interruptions)

MR. DEPUTY-SPEAKER:  If  the 
matter is, go urgent that the Bill must 
be passed tomorrow, then I can see 
that but when you have stated that it 
will be taken up in the net session, 
what do you gain  now.  Why  not 
come with a Bill in which you are 
satisfied about the drafting yourself.

SHRI C. M. STEPHEN: Sir, I am 
on a point of order.

(Interruptions)

SHRI C. M. STEPHEN: Sir, by rais
ing this point of order, I am seeking 
some clarifications.  There are  two 
aspects to this question.  The ques
tion ot epediency or the propriety 
of not pressing for introducing the 
BiU is one thing. I think that is « 
matter which could be  considered. 
The question' ot the right ot the Gov
ernment or the right of this House to

permit the Government to introduce 
the Bill is a different thing.

Now, coming to the other question, 
here is a BiU which has been placed 
on the order paper which has been 
sought to be introduced,  to  which 
objection is being raised.  Now, who 
is the authority to decide the objec
tion?  My submission is that now all 
the aspects have been heard and ac
cording to me,  going  through  the 
rule I find that it is this House which 
must decide whether this Bill must be 
Introduced or not. Nobody else couid 
question its legislative  competency. 
It is for the House to decide whether 
the Bill framed with the Objects and 
Reasons thereto is in conformity and 
in absolute  propriety wd it is this 
House has got to decide it. (Interrup
tions).  Particularly  after  Speaker 
has decided in his judgment, that the 
BiU, along with the statement of ob
jects and reasons, has been framed in 
a manner which is  appropriate en
ough to entitle  it to be put on  the 
Order Paper, after the  matter  has 
come before the House and after the 
minister has moved for leave to in
troduce the Bitt, the Chair has no al
ternative but to put the question to 
the House. (Interruptions).

MR.  DEPUTY-SPEAKER:  Order, 
please.  I am dealing with the point 
of order raised by Mr. Stephen. Let 
me eplain the  procedure,  because 
you have raised the point that once 
a motion has been moved, the Chair 
has no alternative hut to put the ques
tion to the House.  I say that the 
House will decide, not the Chair. But 
if the Chair has doubts that certain 
requirements have not been complied 
with, after discussion, the Chair may 
refuse to put the question.

SHRI C. M. STEPHEN: 1 take  it 
that you have not  finally  decided. 
(Interruption*). I cannot  be  cowed 
down by shouting.

SHRI K. LAKKAPPA: Mr. Deputy- 
Speaker, when the Chair refuses to 
put the the question, the Howe has 
got & remedy also. The House has



a remedy.  The remedy is open. 
You know ft. The will of the House 
will prevail. The Chair cannot refuse 
to put the question. The House will 
decide.  The majority of the Mem
bers will decide. You must also know 
tiie consequences. The Chair will also 
know the consequences. (Interrup
tions). We are giuded by the rules 
of  procedure.  You  cannot  hold a 
threat.  You cannot  pressurise  the 
Speaker to come to a wrong or erro
neous conclusion.

SHRI KART1K ORAON (Lohard- 
aga)* On a point of order, Sir. With 
all the humility at my  command, I 
would like to submit the  following 
points. The point is, this is not a 
new thing that a Bill is introduced 
and after the bill i& introduced, am
endment is brought.  The net point 
is, when there is no opposition, it does 
not go with it that there shall be no 
amendment. Third point is that when 
the Bill is introduced, there is nothing 
to suggest that there will be no am
endment. Therefore, I personally feel 
that there is no difficulty in introduc
ing the Bill.

There is no reason behind what they 
are trying to gay, namely, that  the 
Bill cannot be introduced.  My sub
mission is that if the Bill is Introduc
ed, they can come forward with the 
amendments later on. Therefore, this 
BUI * can be introduced in this House 
Without any difficulty.

SHRI S. M. BANERJEE: My point 
of order arises out of the observations 
made by my hon. friend, Shri Step
hen.  If I heard you correctly,  you 
said that the introduction of the Bill 
should be postponed.

M3R.  DEPUTY-SPEAKER; I have 
not given ruling or postponement.

SBBI S. M. BANERJEE:  He says 
that it should be postponed.

MR. DEPUTY-SPEAKER: 1 do not 
I only put a question to them 

Whether it should be postponed? I did 
not say that it should be postponed.
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SHRI S. M. BANERJEE: After that 
the question ended there and  there 
was no question t0 re-start the dis
cussion on' this.  When  the  Ruling 
Party fias lost in argument, in logic 
and reasoning, they now want to take 
advantage of their majority to defoat 
the valid argument' ol the Opposition. 
This Bill ig no more on the Order 
Paper and no discussion should take 
place.  I hope, my friends will ac
cept  this  potponement.  Moreover, 
according to the Home Minister,  it 
contains certain faulty sections  and, 
therefore, it  cannot be introduced. 
Heavens are not going to fall if this 
is considered in the net session'.

SHRI C. M. STEPHEN; To me it is 
a very academic question.  Now, the 
point is, once a Bill has been brought 
before the House and the leave has 
been sought, whether this House has 
or has not eclusive jurisdiction to 
decide whether the leave should  be 
granted or not. It is a vital question 
On which a very considered decision 
is necessary. I take it that your rul
ing is not final in the matter.  Now, 
may I refer to Rule 72 and  certain 
passages from May’s  Parliamentary 
Practice?  Rule 72 says:

If a motion' for leave to  intro
duce a Bill is opposed, the Speaker, 
after permitting, if he thinks fit, a 
brief eplanatory statement  from 
the member who moves and from 
the member who opposes the mo
tion, may, without further debate, 
put the question;

Provided that  where  a motion 
is opposed on the ground that the 
Bill initiates  legislation  outside 
the legislative competence of the 
House. The Speaker may permit a 
full discussion thereon.

Along with this, I would read « pas
sage from May Parliamentary Prac
tice:

At the Stage of Leave to In
troduce a Bill, Motions for leave to 
bring any Bills and for the nomi
nation of Select Committees may 
be set down at the commencement
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of public  business when  such 
motions are opposed ,the Speaker, 
after permitting if he thinks fit a 
brief eplanatory  statement from 
the member who moves and  from 
the member who opposes the mo
tion, puts  the  question  thereon 
without further debate, or else the 
question that the debate be now 
adjourned’.

My submission is that there are two 
or three stages.  The first stage is a 
notice by the Government that they 
want to introduce a Bill. The second 
Btage is when the Speaker considers 
Whether it should be put on the order 
paper or not.  He puts  it  on  the 
Order Paper. In the third stage the 
Minister seeks the leave of the House. 
You permit him to seek  leave  and, 
after your permission, he seeks leave. 
On the basis of the entry in the Order 
Paper, once he seeks the leave of the 
House, the House is seied  of  the 
matter.  Then an objection is raised 
and debate takes place. How fa it to 
end is the question.  My submission 
is that it can only and under rule 72, 
according  to  May’s  Parliamentary 
Practice and according to Kaul and 
Shakdher.  You have got two alter
natives either you can put the ques
tion as to whether  leave  must  be 
granted, or you can put the question 
as to whether a consideration of the 
debate must bp adjourned.

Thev different stages have to  be 
gone through.  If the Speaker, after 
considering the whole matter, deem
ed it fit to feel that the Bill as draft- 
ted duly complied with all the  re
quirements and was entitled to  be 
put on the Order Paper, and after he 
permitted him to seek the leave of the 
House, when an  opposition  takes 
place and a debate takes place, the 
question is whether you can  take 
back the matter and say I will not 
grant you leave.  I submit that it 
is entirely wrong to take the matter 
away from the House and you have 
no authority to decide whether  the 
House should be permitted to decide 
it.

MR. DEPUTY-SPEAKER; Since he 
has put this question, let me  make 
the point very clear to my  friend, 
whose legal acumen, whose command 
of language, whose poise and energy 
we all admire.  Now what you are 
saying amounts to reopening of  my 
ruling. Even so, since he feels strong
ly about it, I am orepared to listen to 
him again. What was his first point?

SHRI MADHU LIMAYE:  Sir,  I 
want to raise a point of order.

MR. DEPUTY-SPEAKER; Let  me 
deal with this point first.

SHRI MADHU LIMAYE:  Sir,  I
want to demolish his argument.

MR. DEPUTY-SPEAKER- I do not 
want any  champion in this.  I can 
take care of myself.

In the first point of order on which 
I had ruled you had said the moment 
leave is sought, the Chair has no other 
alternative but to put the question, 
and I had said if certain doubts had 
arisen ..

AN.  HON.   MEMBER-  Rubber 
stamp

MR   DEPUTY-SPEAKER:  This
word has become too common now-a- 
days.  I for one will never be  a 
rubber stamp.  I will be a comrade,
I will stand by the side of everybody,
I will never betray anybody, but  I 
will not be a rubber stamp. You can 
depend more on me that way.

I have said  ii is  true  that  the 
Speaker had allowed this to be  put 
on the Order Paper, and to that ob
jection was  raised by Mr.  Madhu 
Limaye. I had over-ruled that. I had 
said the Speaker is a human being, 
h& is not a super star, a super man. 
Neither is he a robot who must  do 
certain things irechanically. He might 
have considered this is all right, but 
when certain points are raised  by 
Members, the least the Speaker can 
do is to be responsive, to go  along 
with the mood of the House.  You 
want that from in*.



SHRI C. M. STEPHEN: The ques
tion is whether the Chair can  over
rule the Speakei. He made a distinc
tion between  the Chair and  the 
Speaker.

MR. DEPUTY-SPEAKER: At  the 
moment it is the Chair.  All right, 
leave that out.

I had said when Members raise cer
tain points and certain doubts arise 
in the House and also in the mind of 
the Chair, then the Chair must  res
pond to that. And in that connection 
I had told you that the Chair has the 
right to put or not to put the ques
tion.  Now you are re-opening  this 
question.

SHRI N. K. P. SALVE  (Betul): 
Under which rule?

MR. DEPUTY-SPEAKER:  I will
come to that.  Don’t be in a hurry. 
My brain waves do not travel at  a 
satellite speed like yours. I am com
ing to that.  Let me give this as  a 
final ruling and the question need not 
be raised again.

SHRI C. M. STEPHEN: It is a very 
Vital matter.

MR.  DEPUTY-SPEAKER:   Mr.
Stephen, this concerns the procedure 
of the House and the functioning of 
the Chair.  It has nothing to do with 
this Bill.  You are raising a  more 
fundamental question about the func
tioning of the Chair.  Therefore,  I 
will give a ruling, but as my  hon. 
friends want to make submission 
Mr. Bhagat is one of them before I 
give a ruling, I must hear them and 
I must hear Mr. Madhu Limaye also 
since he think*? it is important.

faratr (srm) :
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SHRI c M. STEPHEN: That'  is a 
matter of  accommodation and  e
pediency.
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MR.  DEPUTY-SPEAKER:   The
question is, whether the Chair  can 
refuse to put the question.
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(Interruptions).

«m  :

If the Bill does not comply with the 
rules, it is sent back,
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MR.  DEPUTY-SPEAKER:  The
limited question is, whether the Chair 
can refuse to put the question.

SHRI  MADHU LIMAYE:  Before 
the question is put, you have to satisfy 
yourself whether  all the conditions 
and requirements of the rules  have 
been fulfilled.  If you are  satisfied, 
then only you can put the question.

%rrqlf£ *n fr 72 arc  «nr 

«TT?TTt ?

After the Chair has  satisfied itself 
that all the requirements of the rules 
have been fulfilled, then only  the 
question can be put.

vm *ftair«rs tfte frsRr  *rtft 

lit.'.

MR. DEPUTY-SPEAKER: Why go 
Into all those things again?
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MR. DEPUTY-SPEAKER:  I  am
concerned now with the point of order 
raised by Mr. Stephen. Don't go into 
all these things now about the BilL

INJ  : ??PPT ftpw fft %

srrs t 5? m srr % 1

MR.  DEPUTY-SPEAKER:  You
have already made your submissions 
about many things relating to  the 
Bill. I had already posed these ques
tions to the Minister.
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MR.  DEPUTY-SPEAKER:  You
have made your point.

SHRI C. M. STEPHEN: It is not a 
question of merely  on the Order 
Paper.  It is after he permitted him 
to ask for the leave of the  House, 
(interruptions).

vt  ftw*

*lt I

SHRI MADHU LIMAYE:  Please
issue a supplementary direction to the 
Minister that he complies with the re
quirements of rule 7Q.  Please issue 
another direction to him that he com
ply with the requirements of rule 69.

wrc fira 31% 
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MR.  DEPUTY-SPEAKER:   Mr.
Bhagat.

SHRI N. K P. SALVE: Before Mr. 
Bhagat makes his submission, I want 
to seek one clarification.

I believe that whatever ruling you 
are giving, yoj are giving that ruling 
as the custodian of the rights of ail of 
us, whether sitting on this side or on 
that side....

MR. DEPUTY-SPEAKER: Definite

ly.

SHRI N. K. P. SALVE; Such cus
tody can only be maintained if  the 
rules  are  considered  so  rosanct. 
Therefore, I fervently beg of you to 
tell Us what is the rationale of your 
ruling...

MR. DEPUTY-SPEAKER: That was 
the stage at which I was interrupted. 
You will get my rationabl' (Interrup
tions,).  Order, please  I was going 
to say that when I was prevented by 
Mr. Bhagat.  I shall give the ration
ale.

SHRI N. K. P. SALVE: Rationale 
vis-a-v8 rule 72.  Let me complete it. 
Sir.  I heard you with rapt attention. 
If I was able to understand you cor
rectly, your ruling was that, at  the 
introduction stage, if a Bill is oppos- 
i ed, it is not only the House, but it is 
also the Speaker who is entitled  to 
eercise his discretion...

MR. DEPUTY-SPEAKER: No. You 
have misunderstood me completely. I 
had saidI  am not very good  in
English, but kindly listen to me; do 
not argue from what I have not said 
I had said, the rightto decide  to 
grant leave or not is the right of the 
House.  I think, it is very clear.  I 
have repeated it and I repeat again. 
But before the House decides, it  is 
the Chair that puts the question. The 
right to put the question is the right 
of the Chair.  Am I clear?  And  I 
have also said that, where the Chair 
feels that there are certain  doubts

that the Bill is not in order, the Chair 
has the right to refuse to put  the 
question.

SHRI N. K. P. SALVE: This is what 
I was submitting.  I am grateful to 
you.  You have ruled that it is  the 
right of the House to decide,  but 
before the House decides it is  the 
right of the Chair to decide...

SHRI JYOTIRMOY BOSU:  On  a 
point of order, Sir.  It is past 6 O’ 
Clock. The House should be adjourn
ed.

MR. DEPUTY-SPEAKER:  It may 
be 6 O’ Clock, it may be 7 O’ Clock. 
The House adjourns only when  the 
Chair adjourns it.

SHRI N. K. P. SALVE: You  have 
ruled that it is the right of the Chair 
to decide under certain circumstances 
whether or not to put the motion or 
the question  to the House.  This 
power has been spelt out by you to
day. It is for that purpose I was sub
mitting.  I have not been able to find 
out any rule, and this does not fall 
under the residuary power  because 
residuary power is eercisable only 
if there is no specific provision.  If 
you read rule 72, from which  the 
power can be  spelt out for  the 
Chair, I am sure you will take a de
cision which will be in consonance 
With the rules.  It is in that light I 
am maklvig this preliminary point. In 
the light of rule 72, how is it possible 
to spell out this power for the Chair?

MR. DEPUTY-SPEAKER:  I  Will 
come to that.  Mi. Bhagat.

SHRI H. K. L. BHAGAT: I have the 
greatest respect for the Chair  and 
for you, Sir. I wish to bring to your 
kind notice one or two aspects of the 
question because they are important.

If you read Rule 72 along with It* 
proviso, a« also Rule 100.. .(Interrup
tions) .



18.90 hrs.

MR. DEPUTY-SPEAKER: Let  me 
hear him. I am hearing him.

SHRI H. K. L. BHAGAT: Rule 72 
says:
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If a motion for leave to intro
duce a Bill is opposed, the Speaker, 
after permitting, if he thinks fit, a 
brief eplanatory statement  from 
the member who moves and  from 
the member who opposes, the motion, 
may, without further debate,  put 
the question:

Provided that where a motion is 
opposed on the ground that the Bill 
initiates legislation outside the legis
lative competence of the House, the 
Speaker may permit a full discus
sion thereon/'

In this case, you have permitted the 
Members to speak at this stage. This 
could be on the ground that this  is 
outside the legislative competence of 
this House  This  was one of  the 
ground raised.  You peimitted a dis
cussion and a number of Members 
have participated  When you earlier 
gave your ruling, Sir, you said  that 
you are suggesting that this matter 
and discussion on the Bill may  be 
postponed.  Once a discussion  starts 
on a Bill, kindly see what Rule  109 
says.  You have allowed a discussion 
before introduction because the legis
lative competence of this House has 
been challenged  Rule 109 says:

At any stage of a Bill which is 
under discussion in the House,  a 
motion that the debate on the Bill 
be adjourned may be moved  with 
the consent of the Speaker.

There are two things, Sir.  Sup
posing you have a doubt and a certain 
ruling is wanted from you, whether 
this Bill is outside the competence of 
this House or there are certain other 
fundamental procedural defects, it is 
open to you to give a ruling right now

and not to postpone it, or you can re
serve your ruling.  It is open to the 
Speaker.  It is for you to  decide, 
whether you agree with these objec
tions or you do not agree. The Minis
ter has already said that he has no 
doubt. If it were a question of draft
ing, the drafting can be corrected at 
the stage of amendments also  But 
whether you agree with the  funda
mental question, it is for you to give 
a ruling now or reserve it and give it 
later

But the discussion as such can be 
postponed only by a motion of  the 
House.  That is what the Rule says. 
You can say, I reserve my ruling*. 
There is absolutely clear distinction 
between the tv’O things  One is that 
you do not find yourself in a position 
to give a ruling on the fundamental 
point raised and you say, I will con
sider it and give a ruling’.  Then 
the discussion will be automatically 
postponed, but to say that the discus
sion should be postponed, my  sub
mission is that the light of postpone
ment in those circumstances is  only 
with the House.  This is my submis
sion

MR DEPUTY-SPEAKER- There is 
some point in what Mr. Bhagat says, 
but I am aft aid  he has misunder
stood certain things  I had at  no 
stage said that the discussion should 
be postponed  I have never  said 
that; I havp never given a ruling.  I, 
did not say Ihet this question should 
be postponed or the Bill should  be 
redrafted.  I have never said that.

(Interruptions)

MR  DEPUTY-SPEAKER:  Please
understand me.  Certain  questions 
and certain doubts arose and I  had 
formulated those questions and  'had 
requested the Minister to satisfy me 
and tlie House on those  questions 
which were raised.  In the questions 
that I had framed, I had referred to  
certain provisions of the Bill.  In the 
course of his reply, the Minister went 
on record and had said, that if there 
Is a doubt
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SHRI SHYAMNANDAN MISHRA: 
That is the most important thing.

MR. DEPUTY-SPEAKER: ...then, 
*we are prepared to redraft this.' That 
to what he said.  This is not the in
tention, but if it is not clear, we are 
prepared to redraft this Bill.’  It is 
the Minister who said it.  I did not 
say that.  At that stage, I intervened 
that before you gn further...’ (Inter
ruptions). Why don't you allow me? 
I said, Before you go further with 
the other questions that were made, 
even at this preliminary  stage, when 
you yourself say that you are pre
pared to redraft and recast the whole 
thing, then why not do it in a more 
responsible way and come with  an
other Bill? I had also appreciated his 
gesture. I said. Why now?’ I am only 
putting the suggestion to him. I have 
not’ said that the Bill should be post
poned. I never said that. That was a 
misunderstanding

Now, there is a wonderful thing be
cause the language in which   Mr. 
Stephen tried to put it to me I did not 
like.  But, whether I like it or  not, 
if it is correct, I will accept it. The 
question of liking or disliking  does 
not arise.  He seems to suggest that 
the man sitting in this Chair must be 
a robot wnd that if something is done, 
he must just do a certain thing even 
when there is a doubt.  It is there 
that I said...

AN HON. MEMBER: He is himself 
a rubber stamp.

MR.  DEPUTY-SPEAKER:  That
When  certain doubts arise in  the 
mind of the Chair after submissions 
it is there that I said that, when cer
tain doubts arise in the mind of the 
Chair after submissions, he posed this 
question: who should deride whether 
this Bill should be introduced or not 
I said, The House will decide it...’

SHRI N. K. P. SALVE: Rule 72.

MR. DEPUTY-SPEAKER;  I  said, 
The House will decide it.’ (Inter
ruption). He raised this question as 
to who will decide and I said,  The

House will decide’, but the House will 
decide on a  question put by  the 
Chair...

SHRI S. M. BANERJEE: Eactly. 

MR. DEPUTY-SPEAKER:  If  the 
question is not put by the Chair...

(Interruptions)

MR. DEPUTY-SPEAKER:   Order
please

SHRI MADHU LIMAYE: It is now 
6 O’clock. You adjourn the House.

(Interruptions)

MR. DEPUTY-SPEAKER:  Order,
please.  I said, The House will  de
cide'.  The Chair does not decide but 
the House will decide only on a ques
tion put by the Chair

SHRI VASANT SATHE  (Akola): 
But, as long as you are in doubt, you 
Will not put it to the House.

MR. DEPUTY-SPEAKER:  There
for o, I said... (Interruptions). Order, 
please.  Let me finish.  I am dealing 
with this now... (Interruptions). Mr. 
Lakkappa, kindly listen  I said that 
the right to put or not to put  the 
question is a right of the  Chair

(Interruptions)

SHRI C. M. STEPHEN; Under what 
rule?

MR. DEPUTY-SPEAKER:  Now,  I 
will come to your point whether the 
Chair has or has not got this discre
tionary power to put or not to put the 
question.  That is the question

SHRI C. M. STEPHEN: Once you 
have allowed  him to  physically...

(Interruptions)

MR.  DEPUTY-SPEAKER:  Order
please.   My  good  friend,   Mr. 
Stephen...

AN HON. MEMBER:  Mr.  Salve 
also.



MR. DEPUTY-SPEAKER: Yes, Mr, 
Salve and Mr, Stephen  also  as aleo 
Mr. H. K, L. BhagatI will come to 
Mr, Bhagat a little later relied on 
Rule 72.  That in what you rely on?
1 will read the rule

SHRI N. K. P. SALVE: I thought 
the debate has taken place under Rule 
72.

MR. DEPUTY-SPEAKER: The diffi
culty is that it seems you  have not 
followed the discussion right through 
the day and that you have come only 
towards the end

SHRI INDRAJIT GUPTA; He was 
not here most of the time... (Inter
ruptions) .

MR. DEPUTY-SPEAKER: Will you 
allow me?  I will read Rule 72...

AN HON. MEMBER: Rule 372.

MR. DEPUTY-SPEAKER:  I  am
dealing with this point of order, whe
ther the Chair has the discretion 1o 
put or not to put the question.  This 
is the point.

Now I will read Rule 72, kindly 
read with me:

If a motion for leave to intro- 
duce a Bill is opposed, the Speaker, 
after permitting, if he thinks fit, a 
brief eplanatory  statement  from 
the member who moves and from 
the member  who  opposes  the 
motion,  may,  without  further 
debate, put the question:

'may, without further  debate 
put the question’.

You catch hold 0f thc( word may'. 

(Interruptions)

MR. DEPUTY-SPEAKER; I would 
like you to catch hold 0f that word 
may* very strongly.

(Interruptions)

AN HON. MEMBER: You put the
question.

i
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MR. DEPUTY-SPEAKER:  I am
reading the whole rule

Provided that where a motion 
is opposed on the ground that the 
Bill initiates legislation outside the 
legislative competence of the House, 
the Speaker may permit a  full 
discussion thereon.

Then read on’.

Provided further that the Speaker 
shall forthwith put to vote the motion 
for leave to the introduction of the 
Finance Bill and the Appropriation 
Bill.

If there is no difference  between 
may’ and shall’ in this very rule, 
why these two words have been used. 
In the case of Finance Bill he has 
to put there is no option.  In the 
case  of  Appropriation  Bill, there 
is no  option,  he  has  to put.. 
But in the case of other Bills, it is 
may’ and, therefore, it is his option. 
(Interruptions).  No more discussion.

Maintenance of Internal 352
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O’clock. Now, adjourn the House.

SHRI MADHU LIMAYE: It is si
MR. DEPUTY-SPEAKER: No more 
discussion.

(Interruptions)

MR. DEPUTY-SPEAKER;  I have 
given the ruling.

SHRI N. K. P. SALVE; Whether 
he may allow further debate or may 
not allow the debate we may qualify 
may’.

MR. DEPUTY-SPEAKER;  I have 
given the ruling.  Let us go on with 
the business  (Interruptions).

I am not concerned with thttt.

What does the House want to do? 
Where we are. We are on the &int 
when the Minister was  giving  a 
reply. He was giving a reply, now it 

is up to them.
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Now, I concede what  Mr. Bhagat 
has said.  I may refuse to put the 
question and the matter ends there. 
It does not ed there. Then one way 
out is, I sefu&e and we discuss it to
morrow again, or a motion is brought 
that discussion on this may be ad
journed.  Whatever it is, a way out 
has to be found.

The motion is that the Bill is to 
be introduced Or not.

SHRI MADHU LIMAYE: It is deed. 

It is dead end gone.

MR. DEPUTY-SPEAKER:  It  is
there. These are  only  procedures. 
(Interruptions).

These are only procedures and un
less I am satisfied that no irregularity 
is committed, we cannot put  this 
question  On this I must be  very 
clear.

THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS (S«RI K. RAGHU RAMA. 
IAH1: Minister wants to reply.

SHRI K. BRAHMANANDA RED
DY: Mr. Deputy-Speaker, Sir,

SHRI MADHU LIMAYE;  We do 
not want to listen.  He cannot con
tinue.

SHRI  INDRAJIT  GUPTA:  The
House has not decide* yet how long 
it is going to sit.

SHRI JYOTIRMOY BOSU: We can 
wait till tomorrow.

ft*

11 f*r % ,«T *f   11

1

(Interruptions)

8m  Samar ckjha:  this i* 
very bad precedent. (Interruptions) 

77«88LS-14-14

SHRI VASANT SATHE;  Let the 
Members go to their seats; we want 
your decision whether we should ad
journ or not,

SHRI K. LAKKAPPA:  Can  the
Members walk up to the dais?

SHRI VASANT SATHE: Are you 
allowing these Members to walk up 
to the dais?

yerr f*r«r (sw*rra)  :

1   « itt m   f

n̂rnr d wt im* fw«TN5 1   ft  ̂  

i

SHRI K. LAKKAPPA: You should 
protect the rights of th House and 
the rules of procedure.  You cannot 
allow tffiSm *o prevent the function
ing of the Houscl   Please see the 
rule.  How do you allow them? They 
are preventing the functioning of the 
House; they are physically prevent
ing you Qow.  Do you allow  this, 
Sir?

(Intmupfions)

MR.  DEPUTY -SPEAKER: Onter,
please.  What is the position? I had 
not given any ruling on the Bill. I 
had given a ruling on the right ol 
the Chair to put or not to put the 
question.  On the Bill itself, I had 
not said anything.  I had only posed 
a question.

SHRI MADHU LIMAYE: No, no.

(www) 

faff:   srfar 7 1

MR.  DEPUTY-SPEAKER;  You 
hear the tape. Earlier I had said it.
I had only, posed the question to the 
Minister.  In vkjw of this. (Interrup
tions) Let me finish.  There was no 
ruling.,

SHRI JYOTIRMOY  BOSU:  You
congratulated the Minister
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MR. DEPUTY-SPEAKER;  I have 
congratulated the Minister, yea, be
cause, I thought  that perhaps.... 
(Interruptions) All right, you shout; 

I will sit.

SHRI K. LAKKAPPA: You should 
take action against the Member.

MR.  DEPUTY-SPEAKER   Order, 
please.  Give me two minutes.  You 
may do anything.  (Interruptions) I 
had congratulated  (Interruptions) 
Order Please.  Give me two minutes 
I cannot do. (Interruptions).

SHRI NOORUL HUDA (Cachar): 
Please adjourn the House  (Inter
ruptions).

MR.  DEPUTY-SPEAKER-  Order 
please.  I had said, I had congratu
late the Minister, if he, on his own. 
in view of the re-drafting withdraws 
the Bill and comes with nnother Bill 
■but that is not my ruling fInter
ruptions) Order please.  There is no 
ruling. I also go on record that even 
if the Minister has given his  full 
reply, if he csnnot satisfy me  on 
those questions that I have  put  to 
him, I reserve the right whether to 
put or  not to put the  question 
(Interruptions).

/ SHRI JYOTIRMOY BOSU:   Mi*.
Deputy-Speakctr, Sir, you must hear 
the tape.  What you have  said is 
surely wrong.  You gave the ruling 
at nee and you hear the tape to
night  (Interruptions).

SHRI NOORUL HUDA; You please 
adjourn the House. You can adjourn 
the House.

MR  DEPUTY-SPEAKKR-   That 
can be done only with the consent 
of the House.

SHRI VASANT SATHE: At least 
let us listen to him   What is this 
bulMa* going on? This is an un
worthy thine that the Members are 
doing. And don’t allow these things 
to be  done.  This Is  unbecoming

and undignified of « Member ol any 
House.  Please Co bade to your seat

SHRI JYOTIRMOY BOSU:  Bring
C.RP. here inside or anybody you 
like

SHRI  VASANT  SATHE;  Even 
after that, they do not want to co
operate with you.  They must  go 
back to their seats.

SHRI MADHU LIMAYE; You try 
to browbeat him; you try to get a 
ruling from him.

SHRI K. LAKKAPPA: Mr. Deputy. 
Speaker, Sir, they  are defying  the 
Chair; they arc physically preventing 
the House  .. (Interruptions).

SHRI JYOTIRMOY BOSU   They 
are challenging your ruling

MR. DEPUTY-SPEAKER:  I have
not given my ruling.

SHRI NOORUL HUDA; You please 
adjourn the House to-day.

SHRI JYOTIRMOY BOSU; At Si 
of the clock, what is the business?

SHRI VASANT SATHE:  If they
browbeat like this, it is impossible 
to conduct the business.  This is the 
second time that  Shri  Limaye i3 
standing like this.  They  have  no 
business to go there.

SHRI C. M. STEPHEN:  Unless
they go back there would be  no 
reply from him. It is shameless; this 
is downright goondaism in this House. 
(Interruptions).

SHRI JYOTIRMOY  BOSU:  You
are bringing in a detention Bill and 
talking about democracy (Interrup
tions).

SHRI K. LAKKAPPA; They  are 
subverting democracy.  Please apply 
your rule.  They are defying your 
authority.  These are the symptoms 
of the total revolution. Kindly apply 
rules,
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SHRI R. BRAHMANANDA RED
DY; Sir, 1 was submitting

SOME HON. MEMBERS: No, no. 

(Interruptions)

MR. DEPUTY-SPEAKER: Let me 
go on record.  In maintaming  and 
upholding the rights of this House, if 
I am cut out lof fthis Office,  mo 
greater honour will be done to me 
because I will go on upholding the 
rights of this House.

(Interruptions)

SHRI SHYAMNANDAN MISHRA: 
How long are We going to be here

AN HON. MEMBER; Who  wants 
you here? You get out.

SHRI SHYAMNANDAN MISHRA: 
Why don't you adjourn the House?

(Interruptions)

SHRI C. M. STEPHEN;  No. Let 
them hold the House to ransom. Wc; 
have been listening to you and you 
would not listen to the leply.

(Interruptions)

SHRI SHYAMNANDAN MISHRA. 
Under what Rule are you continuing 
the House?

MR. DEPUTY-SPEAKER.  I will 
give you the Rule.  He ha3 asked 
me under what Rule...,  (Interrup
tions). Order please.

Shri Shyamnandan Mishra has ask
ed me the question, under what Rule,
I am continuing to sit.  I will read 
out the Rule.  Rule 15 says:

The Speaker shall determine the 
time when a sitting of the House 
shall be adjourned sine die or to 
a particular day, or to an hour or 
part of the same day.

I will determine when the House 
should he adjourned (Interruption*)

SHRI SHYAMNANDAN MISHRA: 
The Speaker had already determined 
that the House should go uo to 9 
O’clock.  That is covered by that.

SHRI MADHU LIMAYE: Rule 14 
says:

Unless the Speaker  otherwise 
directs, sitting of the House on any 
day shall ordinarily conclude  at
17.00 hours.

fasrr   6 an* 

5TRrr 1

(Interruptions)

MR.  DEPUTY-SPEAKER:  Order,
please.  I accept  what  Mr. Madhu 
Limaye has said under Rule 14. But, 
I also say, having regard to the hap
penings in the House, I direct that 
the House shall sit until th3 matter 
is decided.

(Interruptions)

SHRI SHYAMNANDAN MISHRA: 
You want the Members to be called 
goondas?  (Interruptions).

*PT3T  if  WTcf   ̂   *IT   $ 

fa tfn  m sprY W   I  

when ,you are not able to control
the House ... (InterrupUonj),

MR. DEPUTY-SPEAKER:  1 am
thankful to Shri Shyamnandan Mishra 
for asking me to control the House.
I con control if you all, gentlemen, 
go to your seats.  Secondly,  when 
the Minister was on his legs giving 
a reply, I must hear him to the very 
end.

SHRI MADHU LIMAYE: Hear him 
tomorrow.

MR. DEPUTY-SPEAKER:  ,7* a
minute.  I have also said that after 
I hear him, if I m  not satisfied on 
these questioner . (Interruptions),
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Sim MADHU LIMAYE: You i-   MR. DSPUTY-SPEAKSR: Let m  
tow«d Mr. Stephen to reopera it after   go on record.... 
si (Interruption*).  This was irre-

fUkr' fiwt : UTT t*FTf TT iTT

MR, DEPUTY-SPEAKER; Do not   *R aTTTfcf I 

barrftck me in this way.

SHRI SHYAMNANDAN MISHRA: 
tha question now is not of  your 
subjective satisfaction.  The question 
is whejther your ruling that had been 
given earlier is being observed.

SOME HON MEMBERS: No, no

MR. DEPUTY-SPEAKER: No rul
ing.

SHRI C. M STEPHEN: N0 ruling 
was given.

SHRI SHYAMNANDAN MISHRA- 
It is not for' them to say that

MR. DEPUTY-SPEAKER;   Which 
ruling are you referring to?

SHHI JYOTIRMOY  BOSU:  We
want to hear the tape.

MR. DEPUTY-SPEAKER: You may 
hear 'later.  Let *me '’larify  your 
doubt.

SHRI SHYAMNANDAN MISHRA: 
There is no more this item on the 
agenda on which the hon.  Minister 
can speak.

MR. DEPUTY-SPEAKER: Kindly 
listen to me.  This amounts to.. .

y  : trsft  *T«r
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MR. DEPUTY-SPEAKER:  There
is no question of changing.  Let me 
go on record....

SHRI NOORUL HUDA: You can
not sif after si.

MR. DEPUTY-SPEAKER: You may 
object.

,  SHRI MADHU LIMAYE:  We do
not want to hear you.

MR  DEPUTY-SPEAKER:  Order.
please

SHRI  MADHU  LIMAYE:   No
*Oider’  This is ail illegal.

m  Tt facwr affaTT 
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MR  DEPUTY-SPEAKER: Please

SHRI MADHU LIMAYE: No, no

MR. DEPUTY-SPEAKER-  If you 
do not want to hear me, I will sit 
down.  I am not going to adjourn 
the Housci (Interruptions.

SHRI NOORUL HUDA* After tut, 
it is irregular and illegal to sit.

ŜHRI SHYAMNANDAN MISHRA: 
Is the Chair to be pressurised  by 
them?

SHRI  MADHU  LIMAYE:  The
House cannot sit after si  unless 
there is a pnor motion.

SHRI JYOTIRMOY BOSU: Kindly 
enlighten us.  Did you give a prior 
directive before si?  Was there * 
motion before si?

MR. DEPUTY-SPEAKER;  Ye*.  1 
did.

SHRI JYOTIRMOY BOSU:  You
are not telling the truth,
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MB. DEPUTY-SPEAKER: Mr. Bosu 
has refreshed my memory.  At the 
dotof si...4

SHRI MADHU LIMAYE:  He is
creating a new record.

m    &TTT    ̂t I

Change the record.

MR.  DEPUTY-SPEAKER:  This
only shows your weakness.

SHRI MADHU LIMAYE: What is 
the weakness? (Interruptions).

MR.  DEPUTY-SPEAKER:  Order,
please.

SHRI SOMNATH  CHATTERJEE: 
Your idling is  being  challenged. 
They want to get away with theiv 
majority on this.  When they cannot 
answer a point, they want to rely 
on their majrority  and they  have 
brow-beaten you.

SHRI SHYAMNANDAN MISHRA' 
Mr. Lakkappa has given  an  open 
threat that you will lose  your job 
 ̂Interruptions).

SHRI K. LAKKAPPA: I  n.voi
said that. .What are you talking?

(Interruption s

i SHRI MADHU LIMAYE:  Let  the 
world know

smtft    ̂ it  frc

SHRI VASANT SATHE-  Ho never 

said that.

SHRI K. LAKKAPPA: He is sub
verting democracy from inside.

SHRI VASANT  SATHE-  S.nior 
Members likci Shyam Babu  should 
■Pevajl on the Member* to go back 
So their seats (Interruptions).

SHRI t. .M. STEPHEN:  Do  you
ipprove of this?

$sr («WT*r)

SHRI C. M. STEPHEN:  This  Is
goondaism.

 ?rt 5*r
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SHRI K. LAKKAPPA:  Are they
conducting themselves with dignity? 
They are derogating the Chair.  It 
is against  rules,  against principles, 
against the decency of this House.. .

AN HON. MEMBER: There was no 
direction from the Chair and  the 
House should have adjourned at 6.

SHRI K. LAKKAPPA: You please 
go to your seats and then you talk.

SHRI VASANT SATHE:  I think
this cheap stunt only with an  eye 
on the Press and for tomorrow and 
last two days, some stunt they want 
to do.  Otherwise what is the ratio
nale? The Chair is willing to listen 
to you.  Go back to your seats and 
say what you want to.  Why do you 
stand there? Go back to your Chair*. 
All this you can say from the seats 
What is the idea of gheraoing the 
Deputy-Speaker  (Interruptions). 
Under what rule are they standing 
(here? This is the first question.

SHRI SHYAMNANDAN MISHRA: 
Because the House does not eist.

sft   ftnw : *TOT   TT* *3 
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I i ..............

MR. DEPUTY-SPEAKER: Will you 
kindly allow me also, sometimes?  A 
question has been raised that I had not 
given a direction that the House Bhould 
sit after 6. What happened? Right at
6 O'clock, when the Minister was re- 
'ying, Mr. Jyotirmoy Bosu did rise 
and said it is si O’clock, we must rise 
now. I dismissed him and said no..,. 
(Interruptions)
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MR.  DEPUTY-SPEAKER:  Order, 
order. I said, no; I must hear the 
Minister today. I said it. After that 
the whole thing goes on....

SHRI MADHU LIMAYE: No,  no; 
nothing goes on.

MR.  DEPUTY-SPEAKER:  The
whole thing goes on; many Members 
raised points of order and they parti- 
cipted in the debate. If they were 
so final about 6 O’clock, they should 
have got up and walked out at 6 O’
clock but they participated in the 
debate and therefore they have given 
their consent that the House should 
continue and it has continued  (In
terruptions) .

SHRI JYOTIRMOY BOSU; No.

SHRI SHYAMNANDAN MISHRA. 
The moment you said that the Bill 
had to be redrafted, the Bill did not 
eist any more.  Wc cannot put up 
with this kind of thing. What are you 
continuing the House for?  Are you 
going to conduct the proceeding in 
these circumstances?  Do you epect 
lhat you would be able to conduct the 
proceedings?  What are you continu
ing the House for? Let it come in the 
modified form.

SOME HON. MEMBERS: No, Sir.

MR.  DEPUTY-SPEAKER: I have 
already directed the House will con
tinue to sit

SHRI SHYAMNANDAN MISHRA:
No, Sir

(Interruptions)

MR. DEPUTY-SPEAKER: That the 
House will continue to sit until the 
House decides otherwise.  I am sorry, 
on this matter the House does  not 
decide but I take the pleasure of the 
House.  The right to adjourn' the 
House is the eclusive right ot the

Chair. Even the House cannot decide 
on this. But I can only take the plea
sure of the House.

(Interruptions)

SHRI SAMAR GUHA: Sir, you can 
start a new business of the House but 
the Home Minister  cannot  utter a 
single word after you have given' your 
ruling.

MR. DEPUTY-SPEAKER: No,  no. 
I have not given my ruling.

(Interruptions)

SHRI P. G. MAVALANKAR:  Sir, 
may 1 make a submission?  Sir, you 
had formulated, at the end of various 
points of order submitted by Mem
bers from both the sides, certain ques
tions specifically to be replied to youi 
satisfaction by the Home  Minister. 
Now, Sir, when the Home Minister got 
up to reply, as soon as he made one 
point, you interrupted him from the 
Chair by say mg that that  point  is 
sufficient for you, the Chair to say that 
no further discussion is necessary at 
all  .

MR DEPUTY-SPEAKER: I did not 
say that. You  are  putting  things 
wrong.  When he was replying and 
he said that they were prepared to 
recast the Bill, then I said; 'In that 
case the matter has become very Am
ple, if the Government itself feels that 
the Bill needs to be recast in order to 
bring the meaning fully, would it not 
be better to stop the discussion here 
and take back the Bill for recasting?'

(Interruptions)

MR. DEPUTY-SPEAKER: I want put
ting a question, not a ruling. I have 
never said that I gave a ruling.

(Interruptions)

SHRI P. G. MAVALANKAR: Sir, I 
have not completed my submission. 1 
was saying that when the  Minister 
wag making a speech....

(Interruptions)

SHRI INDRAJIT GUPTA: Sit, this 
was not all that you said with all doe



respect to you. After the hon. Minis
ter suggested that the changes in the 
draft and all that can be made In due 
course, he said 'Allow the Bill to be 
introduced. Now it wont be passed.
It will be taken in the net Session.’ 
That suggestion made by  him  was 
also rejected by you. You said: What 
is the point?  Since this Is not going 
to be passed, would it not be much 
better to redraft  the  whole thing. 
There is no point in introducing  it. 
(Interruptions)

MR. DEPUTY-SPEAKER: I accept
what Mr. Indrajit Gupta has said, but 
this is an opinion and not a ruling.

(Interruptions)

SHRI SHYAMNANDAN MISHRA:
The Home Minister had said that, if 
necessary it can be modified. Then we 
got wind from that side  that  they 
were going to make change here and 
now.  But we took objection to that.
We said, if changes have to be made, 
they have to be formally circulated to 
us and a fresh Bill has to be brought.

MR. DEPUTY-SPEAKER: The point 
is, I never gave any ruling. I gave 
my opinion.

SHRI P. G. MAVALANKAR: Sir, as 
I wag saying, when the Home Minister 
himself said in reply to your  point 
that this is not their intention and if 
there are any reservation in the minds 
of some hon. members, there could be 
certain changes  made  or a redraft 
made making it amply clear that the 
scope of the Bill is for limited area 
and not for the whole country, at that 
point of time, you said Come again.
I cannot allow the introduction of a 
defective Bill and then leave it to the 
net session.  That means you have 
already completed hearing the Home 
Minister.  If you wanted to hear the 
Home Minister fully, you could have 
done it, but you interrupted him and 
made this observation. You do not 
call it a ruling. But we thought it was 
your ruling. The point at Issue is that 
the ofoeemtions from the Chair came 
at the end of the first point of the
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Home Minister wherein h« gave In to
the point of vjew of the opposition. 
So, where is the need for the Chair to 
spend more time in listening to  the 
Home Minister?  You have  already 
heard him and  come  to a decision. 
So, we request  you to adjourn  the 
House.

MR.  DEPUTY-SPEAKER; I have 
not come to any decision.

SHRI K. GOPAL (Karur): If  my 
memory serves me right, the  Home 
Minister did say that we can  make 
certain changes.  But it Is not neces
sary that we have to make the changes 
now. It can be done through amend
ments later.  So, he can introduce the 
Bill.

SHRI  SOMNATH  CHATTERJEE: 
Will you change your decision to hear 
the Home Minister’s rigmaroles  for 
another half an hour or one hour or 
not?

1897 (SAKA)  Maintenance 0/ 3
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MR. DEPUTY-SPEAKER: He was 
never allowed to speak.

SHRI SHYAMNANDAN MISHRA: 
Would you kindly enlighten us in’ how 
many categories are we to divide your 
observationsin the category of ad
vice. in the category of opinion, in the 
category of observation, in the cate
gory of direction and in the category 
of ruling?  (Interruptions)

MR. DEPUTY-SPEAKER; You may 
say opinion’, you may say 'observa
tion', you may say anything but not 
direction and ruling.
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Making this distinction between rul
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ing and opinion, you are under-min
ing the authority of the Chair  (In
terruptions)

- SHRI VASANT SATHE You should 
give due respect to the Chair

(Interruptions)

SHRI SHYAMNANDAN MISHRA 
Why do you want us to starve? For 
what purpose are you asking us  to 
continue?

MR DEPUTY-SPEAKER  I havt 
been here since 3 O’clock  I am ra
ther more starved  1 can’t leave the 
Chair; you can go and have a cup of 
tea and then refresh youi self

SHRI SHYAMNANDAN  MISHRA 
This is highly irregular  The Chair 
must give second thought to it 

(Interruptions)

19 W hm

SHRI NOORUL  HUDA:  Adjourn
the House  (Interruptions)

SHRI C M. STEPHEN; Not under 
threats; under persuasion, may be.  .

(Interruptions)

SHRI K RAGHU  RAMAIAH  If 
they listen to me, I want to tell them 
one thing.  They are so particular of 
respecting the ruling of the Chair, as 
we are  When the Chair has aaVi it 
shall go on, should we not abide by 
it  (Interruptions)  He has said it

SHRI VASANT SATHE: You are 
not showing respect to the Chair You 
are  resorting  to coercion. This  is 
physical coercion. You must go back 
to your seats (Interruptions).

MR* DEPUTY-SPEAKER; In order 
to decide whether to put the question 
or net ttvpet jthe question, I must hear 
the Mirrtjrter.  The Minister was ad* 
ready oi his legs  He was in the *

tmddle ol has «peecb Unffi he finishes,
I have tfot to hear him, before I make 
up my mind

SHRI TRIDIB CHAUDHURI (Be- 
rhampore) May I make a submission?

MR DEPUTY-SPEAKER; Will you 
all go to your seats?  We will hear 
the senior  and  respected  Member. 
Let me hear him.

SHRI TRIDIB CHAUDHURI: I want 
to make a humble appeal to the whole 
House and also to you. If I heard you 
aright, you want to hear the Minister 
before decidmg whether you  should 
put the question or not That meant 
that you w&Ht to hear and you want 
the House also to hear him. We may 
agree with you, we may rtot agree with 
you  Some of us think that you have 
already ruled, and there is no point in 
hearing the Minister, but that is a 
separate question.  But at leait you 
want that Hie House should hear the 
Minister, and if that is the purpose, 
to enable you to make up your mind 
after hearing the Minister, then can'nt 
we do it tomorrow?

MR DEPUTY-SPEAKER: With tha 
pleasure of the House.
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SHRI SHYAMNANDAN  MBSHBA: 
The hon-   ShJi Gbaudhtrl hssf'
appealed to you to reconaider ycwuf

*  position. May I add my voice to Ms.
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In view of the fact that you have al
ways the right to hear any Member, 
you can call upon the Minister to
morrow to speak on this.  That au
thority of the Chair does not end. 
You can draw upon that authority to
morrow.  But today you should  be 
pleased to adjourn the House. Since 
all the Members are now in their 
seats, I think, it would be your plea
sure to adjourn the House and to 
listen to the Home Minister tomorrow 
if you so like.
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I hope they will gracefully agree to 
that.  You take the pleasure of the 
House. ,   1

SHRI SHYAMNANDAN MISHRA: 
It entirely rests with you.

MR. DEPUTY-SPEAKER:  I had 
said that adjourning the House is the 
sole prerogative and responsibility of 
the Chair. But the Chair must take 
note of the mood of the House. There 
Is one section of the House whom I 
respect who want that  the House 
should be adjourned. I would like to 
hear the other side of the House and 
their spokesman is the Minister  of 
Parliamentary Affairs. What has he 
got to say?
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SHRI K. RAGHU RAMAIAH; Nor
mally, all this would not have hap
pened. But certain abnormal situation 
has arisen today because  the hon. 
Members from the other side moved 
t wards the Chair,  moved  towards 
your side, Sir.  They always talk of 
brute majority.  What has happened 
now? The vast majority of the Mem
bers have to keep quiet.  Therefore, 
it is in the setting that we have to 
decide it. ]f it were a question of ad
justment, I would have willingly done 
something. If it is coercing the Chair 
and not allowing the Home Minister 
to  speak .. (Interruptions) Let  me 
complete the sentence. I would have 
cooperated.  But now let it go  on 
record that the Home Minister  has 
only begun to speak and not conclud
ed the speech. Let it also go on re
cord that the Chair has given no rul
ing whatsoever on this matter. Sub
ject to these two consideration, I have 
no objection to the House being ad
journed. -

MR. DEPUTY-SPEAKER: I think, 
it is very good, I am thankful to Mr. 
Raghu Ramaiah for that. I fully up
hold what he said, that the Minister 
is in the midst of his reply and that 
he has not completed his reply. Then; 
whatever I had said by way of inter
vention was to pose certain questions 
In him and there has been no ruling 
on this matter.

Now, if it is the pleasure of the 
House, I can adjourn the House.

HON. MEMBERS: Yes.

MR.  DEPUTY-SPEAKER;  The 
House stands adjourned t meet again 
tomorrow at 11 AM
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19.15 hrs.

The Lok Sabha then adjdumed til 
Eleven of the Clock on Thursday, Mai 
3, 1975Vabafcfta 18, 1887 (Saka)
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